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LOK SABHA DEBATES

LOK S:iBHA

Thursday, May 7, 1081/ Vaisakha
17, 1903 (Saka)

Tie Lok Salha mat at Eleven
of the Clock
[MR. SPEAKER in the Chair]

ORAL ANSWERS TO QUES-
TIONS

MR, SPEAKER
Shri R. L. P. Verma.

Questions.

(Interruptions)**

MR. SPEAKER : No please.
Nothing will go on record. This is
Question hour. Nothing is going on
record. I have already called Shri
R. L. P. Verma.

wezdt w fasfen wic wigdfes
farfrear agfa o) searfgr wex & o
wraag

*1092. Wt Vraar® warw awf:
FT0 E50T AYT qfcaiv weamr H4Y
Tg aNIR FI w1 v

(%) a1 ag 77 § f oarifas
fareia gl oY gwrd deaw
frax wte wigdter  fafrear vzf
® Far /Y ¥ F ooy Ay
faiper: waft & fafwast ok

2
wgdfes #iwg et @7 feafa
ZgAT giar S W g

(=) =fz g, &t a1 qIFR F7
faaiz migafer  fafcer ogfa &
AZATT T FT TATT F & {70
FEIATAT § WAAteF ey farw
FIT FT § A 79 Tw fafacar agfa
1 Arewifga @ F1 faare g 07

() az Y, qrgEw Ay

THE MINISTER OF STATE
IN THE MINISTRY OF
HEALTH AND FAMILY WEL-
FARE (SHRI NIHAR RANJAN
LASKAR) : (a) No Sir.

(b) The Government has already
appointed Ayurvedic  doctors in
Government Ayurvedic hospitals and
is taking appropriate steps to en-
courage the Avyurvedic system of
medicine.

(c) Does not arise.

&t Tawe warg A\t o weAw
agigg, wdY St & o qarg 7@
@ dawsaF af & 1 Wgds
F 9 g Aagged @ § wats
WFZ I Tl ) fade & of wra-
wFAT FRAT AT & 1 fagen A
feas ool & g a1 T & &
afer g wad Tw W ad-gfeay
AR IR FCR &1 g I

¢*Not recorded.
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# 73t —"wyaz fafwaar wgh
&1 WiEgT aw (&g gewr< anfun
FIH T3 @ §'—— § SATRAT FTEAT §
frad w1 & Fgq IFA AT § ? 4y
S = g Wi stard w&¥ fEan fr srga faw
wEitamat & qQu @ T § agr
gfaas fra¥ argafas wmas o F3
T fared §1 9T F wgAfew
Frra gTroY fad o € asy fEad
HAIRF SFeCagi & qagT &7

WEqY WEHET : wir  2fefeey
9% BE AFT I @ & WY NH

qfeT

o Naerw ware FAqf oy F
T £ F ug simerer AEAT § {4 qew
¥ 9t mgdfew zTEEIl # 97 F0E
Gq7 % forg axg ¥ oG f & Tiaesy
FTTAH R T qr 2@ & 7

_ SHRI NIHAR RANJAN LAS-
KAR : The policy of the present
Government about the development
of Ayurvedic system of medicine is
very clear. This is in accordance with
our party manifesto. I can read it
out for the information of the hon
Member. It says :—

“All systems of medicine will be
developed, each in  accordance
with its own genius and potential,
and support and assistance will be
given to all systems of medicine
for research.”

. In this connection, I can also
inform hon. Members how we are
financing this from the First Plan
period  till the present Plan
period. In the first Plan it was
Rs. 40 lakhs. In the Second
Plan it was Rs. 4 crores. In the Third
Plan (1961-66) it was Rs. g9-80
crores. In the Fourth Plan (1969-74)
it was Rs.15.83 crore. In the Fifth
Plan, it was Rs. 25 crores. In the
current plan period it is Rs. 29 crores
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in the Central Sector and including
all States, it is Rs. 81.9 crores. So,
we are giving all emphasis and also
financialhelp todevelop allindigenous
systems of medicine, including Ayur-
veda, Siddha, etc.

wt Qaamw wow awt &y
S S g7 9T IEFT HAr S 7 TG
Sax fear § + 7% qur a1 f% fFaqd
qgE fed  FES § WX 37 FEAAT Y
frad 19 g w@ € 7 &
IAFET  FEIAT T AR F {9 By
Ardr & forgr meedy & gy wA(doy
ZrFat =Y & v & 7 gfg &€, ar
TqIT T FAT WEE F€ R g 7

SHRI NIHAR RANJAN LAS-
KAR: This is primarily the State
scctor. But 1 can also inform the
hon. Momber that therc¢ are over
11,000 Ayurvedic disponcarics all
over the coun'ry, 242 Avwivedic
hospitals and y1 Ayurvedic colleges
throughcut the country.

st Qaea wgarg 7|t ;S
qdr  mwErm & wa< fagr o o9a¥
FUT HIG ST g 7

way Wgeaw . He FE A fF
oY ATFE Y8 7 !

st Qawre war awi - w9
gwr a1 fr fad sigdfes erERy
qOAT Y FWAE 17U g THI-
#2r 7 & % form ag & mgo €e
dYo T o T TATE JaT< FY 1l &,
I a@ ¥ wEdfed wwfaal F
fratm & fAg agr-afedt FTaA@EAR
FA &1 i q@ar § 7 wgEREE
fecfgdm & fau gar faafo @<
& fag #41 AT FS FE I G §,
atfe faqrg aard srarsa At & 9<%
¥ T ITerew F A% |
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SHRI NIHAR RANJAN LAS-
KAR : We have these facilities,. We
have recently established separate
Central Research Councilsin diffe-
rent systems of Indian Madicines.

In this connection, I may point
out that the Central Council for
research in Indian medicines and
Homoeopathy was established in
1969. Then it was bifurcated into
¢-Ayurvedic, Siddha and Unani,
Homoeopathy and  Naturopathy.
There are 4 Research Councils
which have been  established
in the country and they are doing
research in this field.

SHRI XAVIER ARAKAL : The
hon. Minister has said that Rs. 81.95
crores are earmarked in the Sixth
Plan. He has also said that steps are
being taken in this respect. I would
like to know what arc the criteria
for this and how they are going to
implemoent these appropriate steps.
They are still on paper because they
are still not categorised. This is an
important issue. This House, time and
again, raised a point that there should
be a policy in this subject. Now,
there are four schools of thought—
Ayurvedic, Unani, Homoeopathy and
Alopathy. They require a systematic
approach. In these matters, I would
like to know how this amount of Rs.
81.95 crores is going to be divided.
This is a very important issue. What
are the appropriate steps which Gov-
ernment is visualising in this matter ?
Will the hon. Minister enlighten
this house on this issue?

¥ SHRI NIHAR RANJAN LAS-
KAR : The following schemes are
being implemented or are being de-
veloped by the Government of India.
(1) The Central Council of Indian
Medicinesto evolve a uniform stan-
dards of education in Indian systems
of medicines to maintain a Central
Register also. (2) The National In-
stitute of Ayurvedic medicines at
Jaipur has been established to pro-
vide education and research of a
high order in Ayurvedic both at the
undergraduate and post-graduate
levels, (3) The Gujarat Ayurvedic
University at Jamnagar is ha ving
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facility not only for under-graduate
education but also for post-graduate
degree and P.H.D. The Indian In-
stitute of Advance Studies and Re-
search in Ayurveda at Trivandrum is
also being developed which is fina-
ced by the Cenual Government. At
present there are g1 colleges in the
country and we are also helping
them. We are taking several steps to
develop these systems.

Sale of Coal ash to Cooperative
Societies

*1093 : SHRI NITYANANDA
MISRA : Will the Minister of RAIL-
WAYS be pleased to state :

(a) whether it is a fact that ins-
tructions have been issued by his
Ministry for sale of coal ash on priority
and preferential basis to Coopera-
tive Societies only which are engaged
in national building activities espe-
cially in Central and South Ccutral
Railways;

(b) if so the details in this regard;

(c) whether it is also a fact that
these instructions arc not being carri-
ed by the Authorities and extension
for contracts to such societies which
were ducin 1980 have not been exten-
ded so far ;

(d) if so the reasons thereof and
what steps Government have taken
or propose to take in this regard for
extension of contract for sale of coal
ash to Cooperative Societies; and

(e) the authorities responsible for
non implementation of instructions
and the steps taken against them?

THE DEPUTY MINISTER IN
THE MINISTRY OF RAILWAYS
AND IN THE DEPARTMENT
OF PARLIAMENTARY AFFAIRS
(SHRI MALIKARJUN) : (a) fo
(e). A statement is laid on the table
of the Sabha
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Statzment
{(a) Yes Sir.

(b) Imstructions have been issued
to the Railway Administrations to
give preferential treatmsnt to the
Cooperative Societies and Organisation
engaged in nation building activities
in the sale of coal ash surplus to the
requiremsnts of Railways whenever
such institutions participate in tender/
auction held for the purpose
and agree to pay the highest quoted
price. After initial contractual period
of one year the contracts with such
institutions are to be extended for
further period of three years on vearly
basis treating the first year rates as
basic and rates during the further pe-
riod being variedin consultation with
the F.A. & C.A.O. of the Railway to
the extent thz Consumer Price Index
may justify from ‘time to time.
At stations where there is no demand
from Clooperative Societies, the Rail-
ways are authorised to dispose off
surplus coal ashes by auctions/tendres
to individuals or firms,

{c) and (d). The instructionsare
being generally carried out. Central
Railway had proposed a changein this
policy, which is rec:iving attention,
Pending further examination the Rail-
way has been advised to follow the
extant policy.

(e) Does not arise.

SHRI NITYANANDA MISRA :
From the answer given to parts (a) and
(b) of my question the Government
policy is clear, unejuivocal and unam-
bigaous. We accept the principle
of giving coal ash to the
Cooperative ~ Societies.  Perhaps
the hon. Minister knows that
coal ash is used for making of bricks
and burning of lime by these coopera-
tive societies. A number of persons in
these cooperative societies belong to
the weaker section and poorer section
of the soriety. In view of this, the Rail-
way authorities have evolved the
principle of giving coal ash on priorit y,
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and preferential basis to the coopera-
tive societies. Thisis very clear from the
answer. The price to be paid by these
cooperative societies will be th : highest
quoted price in the tender/auction for
the first one year and subsequently
itwould vary according to the Consu-
mer Price Index from time to time.

I would like to know whether it is
not a fact that the Government after
evolving the principle of giving coal
ash to the cooperative societics has
failed to implement it. Will the hon.
Minister assure the House that the
local railway authorities who are
contravening the Government orders
and are not following the instructions
will be severily dealt with ?

SHRI MALLIKARJUN : It
is our policy laid down to give coal
ash to the cooperative societies,

SHRI NITYANANDA MISRA :
"The local railway authorities, specially
in Jabalpur, Sholapur and Nagpur
area are giving coal ash to individuals
and they seem to be in connivance
with the vested interests. That is the
reason why they are sugges‘ing that
instead of giving it to the cooperative
societies, it should be given to indivi-
duals. Will the hon. Minister assure
the House that the principle evolved
by the Railways for giving coal ash
to the cooperative societies will be
followed and no change in this policy
will be allowed which will adversely
affect the interest of the cooperativ-,
societies and the weaker section ?

SHRI MALLIKARJUN : In
Jabalpur division on the Central
Railways, there were certain com-
plaints about the malfunctioning of
the cooperative societies, Therefore,
the Central Railways have proposed
to give coal ash to private individuals
also; 509, to the cooperative societies
and 509, to others. However, we have
asked the Central Railways to adhere
to the instructions of the Railway
Board and now these are being followed,
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SHRI BHERAVADAN K. GAD-
HAVI : The poor people who are
engaged in making bricks are coming
to grief for want of coal ash. The
cooperative societies and other people
take it on a monopoly basis. There is a
lot of misconduct on their part also,
In view of this, T would like to know
whether the Government contems-
plates to sell coal ash to the poor
potters, particularly those who hail
from the villages.

Secondly, ir has also come "o light
that because of scarcity of coal, at
certain places a rackct is going on.
Instead of dropping down the ash,
sometimes in connivance with these
people, the drivers and others drop
down the live burning coal at a
particular spot, which benefits these
people. Will the Government take
action in this regard also ?

SHRI MALLIKARJUN : The
unburnt coal, cinder as we call it, is
droppcd out of the fire boxes and it is
not being given to the cooperative
societies. The hon. Member says that
in connivance with the drivers and
others, coal is dropped and the pri-
vate contractors and others make use
of it. We have issued strict in strec-
tions to excrcise proper vigilance in
this regard and if any particular case
comes to our notice, action will be taken
immediately,

SHRI Y. S. MAHAJAN : Sir,
the potters are in backward com-
munity in our society.  They have
formed cooperative  societies, for
Instance, in my district. But they
are not being given coal ash. In
the Bhusawal Division of the Cen-
tral Railway coal ash is given to
contractors. I would like to know
whe'her the Hon. Minister will
gwve instructions to the Bhusawal
Division to see that Government
policy is followed ?

THE MINISTER OF RAIL-
WAYS (SHRIKEDAR PANDAY):
I shall Jook into it and see that
Justice is done.

VAISAKHA 17, 1903 (SAKA)
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DR. SUBRAMANIAM SWA-
MY: You will look into it that
Government policy is followed.

SHRI KEDAR PANDAY :
We sell coal ash to cooperative so-
cieties. That is the  confirmed
‘policy of the Railway Ministry.
If there are real specific cases of
departure that shall be looked into
and that should be referred to us.

Y WA v w1t Wy ofiww
[T W oA OHT HEIAIC A @I
B HiE Tord WAl YT S FiEer
Fr OWF idr § SuF MTA § TwF
FR{r | afusr GF & e gdifg
STZAT  WIAT FT HE A i qOF
22 £ ot w1 B adH FHIY wST
F Fyfry SwrEaS #0 wet
wgyr Fr @ qgl fawd & 1 ar
Fa1 w&r v ufeaq Jwd w7 ¥ga fw
F3rd & o & fedr gy wuer
g 7

M FIIT QT : BT ®E A o)
Fryfia grETaET G4 FT &, AL
gamr =ifge, @& gard  qifeEr
g1 wg sfefadue #5039 W weAs
dawar

fazw ®t gy w&r & @ gl
qra|A
._l_

*1094. St HW AW TEN ¢
wt YR oftE e

11 fadw waY ag A% A FN
EXCINE

(£) 15 "4, 1981 F) WIRA
FY arar 9% A e @ Su@A wEY
¥ ag foa-feq faeal 9T grasha g
=R wiwa aar fdw & 1w fEw-
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&4 WA ¥ ¢ §  qualy fag
ar g ; "R

(&) 7ar fFda &Y 9wty €&y
F am wEOE0 A arfERIT F
gfaard & mend Foqwes oAt
aradry ¢ € 41 =Y 3R qFvy #feiq
&Y 9urT 33y ay 01 ofafwar vy 7

THE  MINISTER OF EX-
TERNAL  AFFAIRS (SHRI
P. V. NARASIMHA RAO): (a)
The British Prime Minister and
our Prime Minister discussed major
international issues, the new Na-
tionality Bill and Indo-British Eco-
nomic relations. The following five
Memoranda of Understanding were
signed:

(1) Cooperation in certain in-
dustries and in trade;

(i) Collaboration on Space Acti-
vities;

(iii) Cooperation in Science and
Technology;

(iv) The development of the
Indian Power Generation
sector; and

{v) Cooperation in the deve-
lopment of the Indian Coal
Industry,

Letters were also exchaged on
two Economic Cooperation Agree-
ments on the Thal Fertilizer Pro-
Jject and on Local Costs Grants for
1981. A convention on Avoidance
of Double Taxation was also signed,
which will facilitate further com-
mercial and economic activities
between the two countries.

(b) Yes, Sir. Our Prime Mi-
nister conveyed India’s concern
on the proposed US delivery of
arms to Pakistan to the British
P.M. The British Prime Minister
said that every nation has the right
to protect itself.

MAY 7, 1881
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Y & wy oo fadq
N T3 q&r 15 wfT F 19 wdw
a® agr W M F wifgs g N
BT FL g Aiwqr Trgar § v o
F9 F uafifax qE 9 I 9N
gT 9 AR faq usdfes g M
AIa F 0I19 gy FT a7t
&F Hiaat T IJAr AT SR
fAtiwzr afi gar @1 7w 9ra
& fga § =¥ aedir qF & o 7w
fada ¥ <g¥ & 34a agearsi Fr
fazper adf gwi €1 ! <wa
fAiw Lo 7 QF Fr 47 FLW 97 7
oM 1 7g g g & wedfasw
FAAT F AT A fada w1 I
g wagsr owk fyds § @@
T & G 97 F 4T AT 9%

g ?

A,

=t QYo FYo wzfmg wa : §
#¢ 9F1 g f& =t gd § wratieg
qRaAt 9T, Judfadi faw 97 AR
faga =te wa & =fgs qasaml
9T | " N gealiedig AT §
37 93 =91 gE, Adrar 3g gwr fw
FE A qg@ FEY, FHAA WGAY
Fa FE 1

st q® wr ¥ o FWO&
¥ wE AA 9 faasr fauF
71 § gA1, GrEHT ATENT [ F &\
It fadA A Wy E AT a1 § A
AL AZ0 A1 7

oY Yo Ato aAriag wa : ag 4t
gstai w0 | fauwor ad AT w0
FA 2 a1 f§ 48 wadfr qma
g¢ HE AT 91 AT FRET HIAY A
Iidl GAAr g7 | A Ak § 6 g
FH QX FAT )
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st q& Wiy o : fxEw A
gq13 wAY, staet g%, § qrfagrie
& [Iedl F |IAA 9T 2T g AT
geAyimA  wifedte & 1T F g0 A1
fr AwAfwd fae & aedat @0 &
%% Adl 9+ gEA wgr 4t fw
¥Q WY § 7@8A AT HEa ¥ 9F
g fwar sig | Fqr & A9 Aawar
g f& Far fafew awwr i gwiwaa
qifrars ®% a9t & fada & wg7 9
qredat & fga ®Ogeit ar wF gfa
fenfxfaqms fEar snam ?

g qto dqYo Axiag @ : ¥
e w1 Wa W 737 A1 AT A
A FA AT A TR G | SR A6
®gr f& AwdFE 77 & wreo i
gy /g gm0 ur fRET #iR
gfrardt 9z + gA wurE w@ET A
grq e & 35 FA Fr av® TWIA
FIA gu w0 (F g7 5 wWimr F9F §
f& A& g7 FATH OED FE AT
HIT  HEL 4SAC | IAE FEH &
Agad ag 91 f& T g #wET
gt gzar =t

SHRI INDRAJIT GUPTA:
1 cannot ask a question in such a
diplomatic language, as his answers
are. 1 would like to know (a)
whether all this boils down to this,
viz. that on almost all questions
pertaining to international relations,
international security and so on,
the views expressed by  Mrs.
Thatcher were at complete variance
with the perceptions and outlook
of our Government. This is number
one; (b) as far as the economic
part of this agreement goes—which
he has listed here—in the items
which were covered, I don’t find
any mention—whether any dis-
«cussion was held regarding the
protectionist policies which the Bri-
tish Government is following, as a
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result of which in the last few
years, our adverse balance of trade
with Britain is running to  nearly
Rs. 300 crores, affecting very badly
Indian exports to Britain. There
is no mention here about what
happened regarding this quesion.
(Interruptions) :

SHRI P. V. NARASIMHA
RAO: While it is true that on
several  important matters, our
perceptions are different, on one
very  important matter in the
Middle East, we found considerable
similarity in our approach; and
that is the Palestinian problem.
Mrs. Thatcher clearly said that
Britain’s approach to the Palestinian
problem was different from the
approach of the United States;
and to that extent, we found that
her views were more in line with
ours, although they may not he
identical. Except this one matter,
on all other matters, all other im-
portant matters we only ended
up by trving to understand each
other’s point of view.

SHRI INDRAJIT GUPTA :
Agreed to differ.

SHRI P. V. NARASIMHA
RAO: The second part of Mr.
Gupta’s question did come up
for discussion. We were able to
persuade the British to agree that
UK and the European Community
give  sympathetic  consideration
to appropriate commercial policy
measures to improve India’s ex-
ports. Both countries also agreed
that vigorous efforts have to be made
to resist protectionism, and to main-
tain and improve the open and
multilateral world trading system,
This is what happened on the trade
side.

SHRI MADHAVRAO SCIN-
DIA: The British Prime Minister
has justified the American re-ar-
mament of Pakistan, when she
has said that every country has
a right to protect itself. A lot of
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people have assumed that she has
obviously the Afghanistan situa-
tion in mind; but in its very na-
ture, this statement is specifically
directed against us, because is it
not true that a majority of the arms
that are being supplied by America
to Pakistan are of absolutely
no use in the mountainous terrain
of Pakistan’s western frontier, but
are only to be used on its eas'ern
frontier 7 I would like to know
from the hon. Minister of External
Affairs whether this has been pointed
out to the British Prime Minister,
and if this has been pointed out, and
in spite of that, she has made the
statement, in the opinion of the
Minister of External Affairs, does
this not mean that she has tactly
accepted that India harbours ag-
gressive intention against Pakistan
in the face of which she is justifying
the rearming of Pakistan ?

SHRI P. V. NARASIMHA
RAQ: It has not come quite to that
point. In fact, I enquired whether
Mrs. Thatcher had discussed the
massive  scale military assistance
to Pakistan by the U.S. when she
visited Washington. I also said that
this was something which caused
us great concern. The  British
Prime Minister said that they did
not really touch on this. They dis-
cussed bilateral relations and NATO.
So, we need not go to the extent of
reading too much in her statement
because she has said that this par-
ticular point did not come up for
discussion between her and the
U.S.; it was clear that she was not
committing herself to any position
which we would like to allege.

MR. SPEAKER: Shri G. Y.
Krishnan—next question
(Interruptions)

SHRI MADHAVRAQO SCIN-
DIA: Did you point out to her
about the quantity of arms ?

SHRI P. V. NARASIMHA
RAO: It was pointed out to her

MAY 17, 1881~
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that the quantity and also the
nature of arms that were sought to
be supplied to Pakistan were of
quite a different character and
they would be only used against
India; this has been our past ex-
pericnice. All thesc  things were
put to her and then I asked her
whether she discussed this aspect
of massive aims aid to Pakistan in
Washington. She said, ‘“No, this
was not touched upon.”

Restricting use of Conventional
weapons

*1095. SHRI G. Y. KRISHNAN:
Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether it is a fact that a
number of countries have signed a
U.N. convention forbidding or
restricting the use of the most cruel
and irhuman conventional weapons;
and

(b} if so, the names of such
countries which are not supporting
such conventions ?

THE  MINISTER OF EX-
TERNAL AFFAIRS (SHRI P.V.
NARASIMHA RAO) (a) Yes,
Sir, According to information
presently available to Government,
the following 35 countries have signed
the Convention on ‘inhumane’
weapons, which was opened for
signature in New York on 10 April

1981:

1. Afghanistan, 2.  Austria,
3. Belgium, 4. Bulgaria, 5.
Byelo-russian  Soviet  Socialist
Republic, 6. Canada, 7. Cuba,
8. Czechoslovakia, g. Denmark,
10. Egypt, 11. Finland, 12. France,
13. German Democratic Re-
public, 14. Germany, Federal
Republic of, 15. Greece, 16.
Hungary, 17. Iceland, 18.
Ireland, 19. Itlay, 20. Luxem-
bourg, 21. Mexico, 22. Mongolia,.
23. Morocco, 24. Netherlands,
25. New Zealand, 26. Norway,

27. Poland, 28,
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29. Spain, 50. Sudan, 31. Sweden,
32. Ukrainian Soviet  Socialist
Republic, 33. Union of Soviet
Socialist Republic, 34. United
Kingdom, and 35. Viet Nam.

Instructions have been sent to  our
P.R. to the U.N. to sign this Con-
vention on May 15, 1981, on behalf
of India.

(b) Government has no infor-
maticn regarding any country an-
nouncing its intention to oppuose or
not to support this Convention.

SHRI G. Y. KRISHNAN: I
would like to know whether the
wording of the convention has heen
made mandatory so that the viola-
tion of restrictions of use of these
weapons can be dealt with by the
United Nations.

SHRI P. V. NARASIMHA
RAO: T am not in a position to lay
nmy hands on that particular part
of it. But a copy of the Convena
ticn s with me. I can find out
and lct you know later.

SHRI G. Y. KRISHNAN: In
the list of the countries which have
signed, except one country, we have
not observed any other big powers
concurring to sign the Convention.
What is the reaction of those big
powers ?

SHRI P. V. NARASIMHA
RAO: I think they are still consi-
dering it. The big power that has
not conctrred, according to the list
is the United States and we under-
stand that it is under their consi-
deration.

SHRI G. Y. KRISHNAN:
Which are the weapons which are
considered to be most cruel and
inhuman and the countries which
are manufacturing these weapons?
What is the reaction of those
countries ?

SHRI P. V. NARASIMHA
RAO: I have said that 35 countries—
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including India 36—would have
signed and there is still time. There
arc three Protocols. The An-
nexed Protocol No. I bans the use
of any weapons intended to injure
by fragmentation  undectectable
by x-ravs. The Anncxed Protocol
No. II infer alia bans the tse of
mines and booby-traps,  against
civilian population, prevents the
indiscriminate use of such weapons
and requires the location of mine
fields, mines and booby-traps to be
recorded so as to reduce the danger
of accidents to civilians. The An-
nexed Protocol No. III inter alia
bans the use of incendiary weapons,
including  napalm bombs, against
civilians and the use of air-deli-
vered incendiary wcapons against
any military targets within a po-
pulated area,

Referring to the carlier supple-
mentary, I  understand that this
is mandatory for the signatories.

Memo by All India Loco
Running Staff Association to
P.M.

*1096. SHRI BHOGENDRA
JHA : Will the Minister of RAIL-
WAYS  be pleased to lay a state-
ment showing :

(a) whether the President, All
India Loco Running Staff Associa-
tion has submitted any Memoran-
dum dated 6th April, 1981 to the
Prime Minister ;

(b) if so the details thereabout

and Government’s reaction thereon ;

(c) the number of locomen zone-
wise penalised during the recent
agitation and after the withdrawal of
agitation respectively and whether
it is proposed to restore status guo
ante ; and

(d) if not the reasons therefor ?
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THE MINISTRY OF RAILWAYS

AND IN THE DEPARTMENT OF PARLIAMENTARY AFFAIRS (SHRI

MALLIKARJUN )
Sabha.

: (a) to (d). Astatementis laid jon the Table of the

Statement

(a) Yes Sir.

(b) The more important observations made in this Memorandum and
1Government’s reaction thereon are given below in juxtaposition :—

(i) The recent agitation was provoked by the (i) This is not correct. In this

railway administration and on account of
non fuifilment of certain demandm\and in
victimisation,

view of the mass

the Association had to resart

the same;

Connection I would Invite
attention of the House to the
Sug Moto Statement made
to by me on the floor of the
House on 17-2-1981.

(1) The 10-hour duty rule introduced after (ii) This is also not correct,
a settlement with the loco running staff In fact, Railways arc work-

in 1973 was overthrown by lower level

officers un the Railways;

ing to the 10 hours rule in
the case of rumning staff |
and have been taken measures
for ensuring operational a
efficiencey on Railways.

(iii) The negotiating facilities extended to the (iii) Even now discussions are

Association at all levels were withdrawn;

'{(iv) Anticipated implementation

ttee has been totally ignored.

() and (d). No employee is
‘victimised for his legitimate  trade
-union activities. Howcver, in the con-
text of the rccent loco running staff
agitation in January-Fcbruary 1981
for specific acts of omission and
commission action has been taken
and a statement showing the same is
given below. Similarly no employee

held with the recognised
federations on  Railways,
who represent also the cases
of running staff. The All
India Loco Running Staff
Association Is an unrecogis-
ed organisation and the
interests of this  body of
Railway stafl’ are projected
by the recognised fodera-
tions.

the (iv) There are no demands which
demands agreed to afier the deliberations
by the Committee such as Running Allow-
ances Committee and Uniforms Commi-

were agreed to and require
to be implemented. However,
decisions on the recom-
mendations of the Running
Allowances Committee and
Uniforms Committee are in
the process of being taken.

is victimised for his post-strike activie
ties unless there has been a  derelic-
tion of duty etc. An employee against
whom action has been taken has got
a right to make an appeal/representa-
tion to the Appellate/Competent
authority against such action who will
no doubt examine the case on merits
and take appropriate action.
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The number of employees who
were taken up during the recent loco
running staff agitation in January-

—
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February, 1981 for specific acts of
omission and commission are given
below :—

No. of No.!
employees No. pre- reverted/
Railway dismissed/ maturely  Breakin
removed retired on services/
from service/ review of minor pena-
terminated.  service alty ete.
1 2 3 4
Central 3 40
Eastern 42 52 179
Northern 121 70 1451
North Easterit 04 .. 985
N.F. . . . . 129 138 g1
Southern . . . . 30 84 2
South Central 39 82 909
South Eastern 36 40 332
Western 127 134 656
ToraL : 588 603 4645

SHRI BHOGENDRA JHA
In the statement that has been laid.
there are some points which I
would like the Minister to clarify.
The first is that against a large
number of persons one or the other
measure of disciplinary action has been
taken. A total number of 588
people have been either dismissed or
removed from service. And 603 em-
ployees have been prematurely
retired from service. The total of
these comes to about 1,200. And then
4,645 have been reverted or suffered
break in service or other minor
penalty has been imposed azainst
them. The total of all them comes
to 5,836. The loco running staff play
a decisive part in the running of the
Railways in any country. Does the
Government think that after taking

action against such a large number of
employee; — ahout 6,000 — it i3
going to improve the efficiency of
Railways or does it think of with-
drawing some of the cases in ths
background of the agitation ?

Also the statement mentions that
the Railways are working to the 10-
hour rule in the case of th> loco run-
ning staff. T would like to know from
the Minister whether thare have been
any violations of these rules bzcause
I know certain cases.

MR. SPEAKER : Let him give

the answer.

SHRI BHOGENDRA JHA
want to know whether any action is
proposed to be taken against the offi
cers who are defaulting.
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Mr. SPEAKER : This is a cata-
logue of questions. You can ask only
one question on one point.

SHRI MALLIKARJUN : As
the hon. Member has said the loco
running staff are very essential to the
running of the system itself. So such
essential staff of the system gets
disrupted Dby instigations and vested
interests. So we have got to be very
careful in handling such a stituation.
So in the recent past the loco-run-
ning staff which is an un-recognised
union had given a call for mass sick
leave. Government dealt with that
strongly in order to see that neither
passcnger trains nor goods trains
would suffer in the Interests of the
nation as a whole. As for ths action
taken against them they have got
an appellate authority. They can
appeal before it and the due process
of law will be followed.

SHRI BHOGENDRA JHA:
Again the statement narrates that
no negotiation can take place or is
taking place with the loco-running
staff association as a category. I
would like to know whether it
will be helpful for the Railways them-
selves notto allow staff association
representing loco-running staff to talk
or negotiate. Again, the statement
narrates that the recommendations of
the running allowance committee or
uniforms committee are under consi-
deration. Is there any time-limit for
consideration and implementation of
those recommendations?

SHRI MALLIKARJUN: It is
ruc that the Railways administra~
ion will negotiate only with the
recognised union. Last week, we
had certain discussions with them.
Even the demand concerning the
loco-men are being represented by
the recognised union.

SHRI BHOGENDRA JHA:He
has not replied to the point about
the time limit for implementing the
recommetidation.

MR; SPEAKER: No.
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SHRI NIREN GHOSH: The
statement that has been laid on the
Table is misleading. In fact, two
vears back, there was negotiation and
there wassome sortofunderstanding,
Is it not a fact that this under-
standing is being violated? They are
provoking the stafll Safety .measures
were ignored by the Ra'lways. A
certain percentage of vacuum brake,
tools, etc. are needed in certain cog-
ches. The Railways did not recog-
nise all those things and they flouted
those  decisions. Whenever  they
protested, they were retired, dismissed
and tecrrible  vendatta lad taken
place. Twould like to know whether,
as a result of the railway policy
towards locomen, the railway acci-
dents haveincreased. Will the Govern-
ment now resume  discussion with
them and correct this terrible mis-

- take and vendatta  that they have

unleased against them?

SHRI MALLIKARJUN: Re-
ferring to the threat given by the
essential loco-running staff and say-
ing that accidents are increasing
because of that is  totally
wrong. The Government is prepared
to face and deal with any challenge
of that nature with firm conviction.
The hon. Member has mentioned
about provocation. There is no
provocation from our side. If some-
body provokes them, itis for them to
realise in the interest of the nation.
So far as we are concerned, as a
Government we always take maxi-
mum interest in the welfare of our
employees. And it is our bounden
duty to keep them satisfied and

happy.

st TwrEAAT wwdt @ § 546
ST H ST T1gar § B worgd
&1 fuw dra, 95 T T FICA® garien
z efgvrme—— yg  wfasre v
ar #& P & @ /e ghoar %@
§ ga®r IO HAr S ¥ Agar §
I H¢ IHF) a4 wfUFI gea § ar
foe 57 awg & 17w & fag g
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weuw wgrgg : How can he
say that? How does he know it?

g9 F% ZW, 5§ GAwi fgeged
FIOr 4 (R9% @@ wOA 2, &8
% &5 FIAT |

SHRI KEDAR PANDEY: Not
the unious but individually he has
got the right of appeal, appeal to
the appropriate authorities.

SHRI CHINTAMANI JENA:
May Iknow whetherit isa fact that
even the locomen and their sup-
porters who have not joined the
strike are victimised by the Depart-
ment inseveral ways, hke reduction
of one day’s salary from the month
of April on the plea that they have
not joined theduty at the time of the
Bangla Bandh, whether the Mini-
ster has studied the facts and if so,
what action the Government has
taken? May I also know whether
the Hon. Minister hasreceived a letter
from me on this issuc and, if so, the
action taken to redress the grievances
of the employees, who are victimised
by the department, mentioned in
my letter?

SHRI MALLIKAR]JUN: The
letter of the hon. Member has been
received. It is under examination.

MR. SPEAKER: Next question.
Shri Rawat.

SHRI A. K. BALAN: 8ir, I
want to ask a supplementary.

MR SPEAKER: Ican’t allow i+,

I have gone tothe next question_
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SHRI A.K.BALAN: Why can’t
you allow me? What isthereason?

MR. SPEAKER: I have not to
give any explanation. I have gone
to the next question,

A qrFT ®F T W HYA-TN Wy
Al & gEavg ¥ WA A
AN

_.}_
*1097. ® saifada =g :

ut gl =7 Yag
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#qr fagw g9 ag FATh A a0
37 & a1 WA Fy g amn
FOHET @AF W< fasga & U
& oo gEe wIw § Ayur 27 @ad
& WAty w ug i F faqw  "welr ¥
IFH Aa Fr wEArtfer a@Er &
A a@sa 73T 7

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI NARSIMHA
RAOQ) : All matters of bilateral inte-
rest, including resumption of pilgrim-
age bylIndian citizens to Kailash and
Mansarovar, will be on the agenda
for the discussions with the Chinese
Foreign Minister when he visits
India.

SHRI JYOTIRMOY BOSU:
Will the hon. Minister kindly tell
the House whether itisa factor not
that the Chinese at their own
initiative have already started a
process by which Indian citizens
would be able to visit the shrines
at Mansarovar and Kailash? In
that respect an elaborate press
report has already come out. If so,
will he furnish us the details with
regard to this?

MAY 7, 1681
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SHRI P. V. NARASIMHA
RAO: The latest position is that we
had moved this matter several times.
They have come back to us to say
that they arc agreeable. Last year, at
a rather late stage they asked us
whether a limited number of pilgrims
could go. We asked them for some
more details about the arrangements
and thereafter we did not get any
reply. This is the position. However,
I think that we have found the Chi-
nese side willing to cosider this and I
hope when the Chinese Foreign
Minister comes here, we will be able
to clinch the issue.

SHRI JYOTIRMOY BOSU: I
would like to know whether the hon.
Minister is aware of the fact that the
Chinese people in their anxiety to
normalise  the relations genuinely
with Indiahave. ... .. (Interruptions).

Would the hon. Minister kindly
tell us about this? As it is clearly
evident that the Chinese are showing
enough anxietv tonormalise the rela-
tions genuinely with India which
had been in a different state for the
last 20 vearsandin that they arc allo-
wing more and more Indian citizens
to visit China, will the hon. Minister
be in a position to tell this House as to
how many Indian citizens visited
China during the last onc year ?

SHRIP.V. NARASIMHA RAO:
Sir, this is a sweeping question, I
would have been happy if he had not
put it because I can neithersay ‘yes’
nor say ‘No’. The Chinese Foreign
Minister is coming here and I would
like tobeina position to talk about
all things quietly without any ex-
citement in any quarter, So, Let us
wait and see.

About the pilgrimages, you have
asked and I have clarified the posi-
tion andinany case his pilgrimage
to India is the first i1 the series!

(Interruptions)
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SHRI JYOTIRMOY BOSU:
My question was couched in the
politest form of language. I asked. .

SHRIP.V.NARASIMHA RAO:

I1did not object to your language.

SHRI JYOTIRMOY BOSU: No,
no. Isaid: ‘Will the hon. Minister
be in a position to tell us’. I said that
I know thisis not an easy question to
answer. It is all right. But I'said this
in case he has done better home work.

SHRI P.V. NARASIMHA RAO:
I entirelv acknowledge for a change
the politcness of his language !

(Tnterruptions)

SHRI JYOTIRMOY BOSU:

Whean have T been rude to you?

SHRIP. V. NARASINTHA RAQ:
Idonot have the figures of how many
Incdians visited China this year. Il
you want, I'v.ill count and let you
kr one,

(Tutrraeptions)

DR, SUBRAMANIAN SWAMY:
Sir, 1 would like to know from the
Minister. . ........

THE MINISTER OF COM-
MUNICATIONS (SHRI C. M.
S TEPHEN): What a combination!

DR.SUBRAMANIAM SWAMY:
You also come here and then we
will have the real zoo here.

Sir, when I went to China I
raised this question on a number of
occasions and they said that they
were very keen to  have pilgrims
come, They are only repairing the
roads and building the hospitals and
so on and they have told me that I will
be the first one to go, not Mr. Jyotir-
moy Bosu.
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Any way I would like to ask the-
Minister whether in view of the fact
that this is a very place for Indians,
for Hindus particularly, and in view
of the fact that the temples are being
renovated the Government of India
would offer its technical expertise
in renovating the temples when their
Foreign Minister comes here and
offers to share some of the expenses.

SHRI P.V. NARASIMHA RAO:
I do not wish to anticipate the dis-
cussion on that. We really do not
know if they have architects already
and whether they want any architect
from us it is obvious that I can’t force
anything on him unless there is such
a proposal. If there is a poposal we
shall go into it.

PROF. K.K. TEWARY : Mr.
Speaker Sir, the forthcoming visit of
the Chinese Foreign Minister to
India is a welcome cvent and this
shows a deiinite thavwe i our relations
with China. But it was preceded by
a very dramatic development viz.
the visit of an hon. Mcmber of this
House to China.

It is said that he paved the way in
this visit. After that he visited America
also. I would like to know whether
the special co.nections of Dy, Subra-
maniam Swamy with the Chinese and
Americans were utilised for normali-
sation of these relations ?

SHRI P. V. XNARASIMHA
RAO : The extent to which Dr.
Subramanian Swamy paved the way
will be known only when we feel the
way.

Dr. SUBRAMANIAM SWAMY:
I would request the Minister to please-
Prof. Tewary. He should send me
to Moscow to that Prof. Tewary

is happy.

MR. SPEAKER: I am happy that.
you are all pleasing everybody now.
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U. S. A. setting up high
power Surveillance System
for Pakistan

-
*1098. SHRI K. MALLANNA
SHRI ARJUN SETHI :

Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whe'her the United States
has decided to set up a high power
air Surveillance  System in Pak-
istan ;

(b) whether i is  also a fact
that after establishing this radar,
U.S. will be in 2 position to exercise
Surveillance over a vast area from
Soviet Union to the entire Indian
Ocean under the sensitive electronic
cyes; and

(¢) if so, the reaction of Indian
-Government thercon ?

THE MINISTER OF EXTER-
NAL AFFAIRS (SHRI P.V. NARA-
SIMHA RAO) : (a) and (b). Govt.
are aware that discussions have taken
place between the United States
and Pakistan on the supply of mili-
tary equipment including possibly
an integrated  Air Defence System
along  Pakistan’s western horder
which would include sophisticated
radars. Government are not, how-
ever, aware  of any Surveillance
system capable of covering a large
.area being installed by the United
States in Pakistan.

(c) Government consistently
keep under revi:w all developments
in the region which have a bearing
on India’s security environment,
and every effort is made so that the
security of the country is not compro-

mised.

SHRI K. MALLANNA : The
hon. Minister has not denied the
United States, decision to set up
a high power  air Surveillance
System in Pakistan. Has Govern-
ment made any efforts to find out
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from the U.S.S.R. to detect this
kind of strategy of the United States
and Pakistan ? If so, what are the
details ? If not, why not ?

SHRI P. V. NARASIMHA
RAO : I have alrcady said that we
are not aware of any surveillance
system as has been described in the
question. 1 have also added that
ws are still keeping everythingh
under review, which means that we
are trying to take steps to find out
what the position is.

SHRI K. MALLANNA : It has
been stated in the answer :

“that discussions have taken
place between the United States
and Pakistan on the supply of
military  equipment  including
possibly an  integrated Air
Defence System along Pakistan’s
western border which  would
inculde sophisticated radars”

Has any protest been made to Pakis-
tan and U.S.A. regarding supply of
equipments ? If so, what are the
reactions of U.S.A. and Pakistan
Govermnents °?

SHRI P. V. NARASIMHA
RAO : We have made our position
abundantly clear not once, not twice
but several times, both to Pakistan
and to the United States. The
position is as I have stated several
times before in this House and there
is nothing to add to what I have
already stated.

SHRI ARJUN SETHI : In
recent weeks many press reports
have appeared that U.S.A. is sup-
plying arms to Pakistan, whereby the
position has hecome scrious. The
hon. Minister is likely to visit Pakis-
tan. Will he tell the Minister of
External Affairs, Pakistan, that the
best way to keep our relations normal
is not to allow China, U.S.A. or any
other country to come to this region
so that the tension which is mounting
every day is dealt with peacefully ?
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SHRI P. .V, NARASIMHA
RAO : I am grateful to the hon.
Membcr Afor .the. suggestion he has
given. Suggestions such as this are
welcome. Since I am going, I would
like hon.- Members to suggest on
what 'lines points. could be made.
I shall make a note of them.

DR. FAROOQ ABDULLAH :
I would like to -ask the hon. Mxmstcr
whether, in view ofaall that is happen-
ing, -the arms that are coming to
Pakistan, the Simla Agreement. or
the spirit of the Simla Agreement
is not dead.

SHRI  P. V. NARASIMHA
RAOQO: We have made this clear many
times that doing anything which has
the effect of escalating tension in
this region makes the implementa-
tion of the Simla Agreement that
much more difficult. We have very
clearly stated that.

Goods Handling Contract
at Allahabad Goods Shed

*1099. SHRI RANJIT SINGH :
Will the Minister of RAILWAYS
be pleased to state

(a) whether the goods handling
contract at Allahabad Goods Shed
held by Railway Cycle Stand Karma-
chari Sangh, Allahabad was termi-
nated in 198o;

(b) if so, the reasons therefor;

(c) whether the work of Allahabad
Goods Shed was again allotted to
the same Society without observing
the extant rules; and

(d) the reasons for termination
and re-allotment of the said contract
to the same society ?

THE DEPUTY MINISTER IN
THE MINISTRY OF RAILWAYS
AND 'IN THE DEPARTMENT
OF PARLIAMENTARY AFFAIRS
éSHRI MALLIKAR]JUN) :
{a) and (b). The goods handling
contract at Allahabad Goods Shed
held by the Railway Cycle Stand
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Karmachaii = Shram Samvida
Sahkari Sa.mm Ltd. was Terminated
in December, 1980 for umatlsfactory
pesformance.

. (c) and: (d). It was found that
there were circumstances beyond
the control of the Society for the unsa-
tisfactory working and the contract
was restored to them for the remain-
ing period to complete their tenure

upto  4-6-1981.
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WRITTEN ANSWERS TO
QUESTIONS

Double line from Ernakulam te
Trivandrum

*1100. SHRI V. 8. VIJAYA
RAGHAVAN: Will the Minister of
RAILWAYS be pleased to state:

(a) whether there is any proposal
to double the railway line from
Ernakulam to Trivandrum during
the Sixth Five Year Plan; and

(b) if so, the facts thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI C. K. JAFFER SHARIEF):
(a) No, Sir.

(b) Does not arise.
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Admissible and Non-Admissible
Ayurvedic Medicines

*1101. SHRI K. LAKKAPPA:

SHRI H. N. NANJE
GOWDA:

Will the Minister of HEALTH
AND FAMILY WELFARE be
pleased to state:

(a) whether certain Ayurvedic
medicines have been included in the
list of inadmissible allopathic medi-
cines for the purpose of C. C. S.
(Medical Attendance)  Rules;

(b) if so, the reasons therefor;
and

(c) whether there is a proposal
to issue fresh Llists of Ayurvedic
admissible and non-admissible medi-
cines for the purpose and ifso, when?

THE MINISTER OF STATE
IN THE MINISTRY OF HEALTH
AND FAMILY WELFARE (SHRI
NIHAR RANJAN LASKAR):
(a) and (b). A List of inadmissi-
ble medicines has been issued on
the authority of Rule 2 (h) (iii) of
Central Services(Medical Attendance)
Rules, 1944. The list contains the
names of allopathic drugs/prepara-
tions as well as some of the Ayurv-
edic preparations, cost of which is
not reimbursable to Central Govern-
ment employees under the Central
Services (Medical Attendance) Rules,
1944 and Orders. The items have
been so included hecause of their
proprietary  nature.

(¢) The list of admissible medi-
cines of Ayurveda, Siddha, Unani
and Homoeopathy is under constant
review.

TATECT G T AGT HHHE QY 9T
fadaw & 3o

*1102. =t A A qEAw
F7 Taveeq WYC afeaTe wEatr Hay
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Transportation of onion from
Maharashtra by Rail

*1103. SHRI BALASAHEB VI-
KHE PATIL: Will the Minister of
RAILWAYS be pleased to state :

(a) as per his assurance in Bom-
bay in recent past for the transpor
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of onion by rail how much quantity
has been transported from Mahara-
shtra to different parts of the country
by rail upto the end of April, 1981;

(b) what is the balance in the
market yards and at railhead; and

(c) how much onien is to be
transportcd by rail in thc coming
three months?

‘THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHR1 C. K. JAFFER SHARIEF):
(a) Onion traffic from  Maha-
rashtra State is offered on the Central
Railwav. During January to April,
1981, a total of 6,331 wagons were
loaded with onions as against 4,779
wagons loaded during the corres-
ponding period of the previous year.
During these months supply of
wagons for loading of onions was
increased due to which 949 indents
for wagons were cancelled or with-
drawn.

(b) On 30-4-1981 there were
391 indents for onions pending with
the Central Railway.

(c) The Railways have no in-
formation regarding the amount of
onions lying in the market and which
may be offered by rail. However,
every effort will be made to clear the
demand satisfactorily.

Nurse beaten wup in Railway
Hospital

*1104. SHRI SATISH AGAR-
WAL:

SHRI K.P. SINGH DEO:

Will the Minister of RAILWAYS
be pleased to state:

(a) whether "a senior Nurse in
Railway Hospital on Basant Road,
Neéw Delhi was seriously beaten
up by a Class IV employee of the
same Hospital ;

(b) whether the Railway autho-
rities have neither suspended nor
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punished the assailan® in this case
anri have on the contrdry ds’ repor-
ted in Hindustan Times dated the
13th April, 1981 threacined the
Nurses : for -allowing the press
photographcrs to pho ograph the
injured nurse ;

(c¢) whether 100 Nurses of the
same hospital in a memorandum
have urged the authorities to suspend
the assailant and provide adeguate
security to them;

(d) whether a similar incident
had occurred 9 months ago and the
authorities had taken a lenient view;
and

(e} if so, what action Govern-
ment propose to take against the
assailants and hospital authorities for
not taking immediate action against
the culprit in both the cases ?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI C. K. JAFFER SHARIEF):
(a) No, Sir. Alady class IV staff
assaulted a Junior Nurse. The Nurse
beat her back. As a result, both the
Nurse and the lady Class IV staff
sustained minor injuries and were
hospitalised.

(b) No, Sir. The assailant has
been transferred and punitive action
15 being taken against her under
Discipline and Appeal Rules.

(c) Yes, Sir.
(d) No, Sir.

(e) Does not arise.
Wagon shortage in Bhavnagar
and Rajkot

*1105. SHRI  RAMJIBHAI
MAVANI: Will the Minister of

___ RAILWAYS be pleased to state:

(a) whether it is a fact that
during the last eight months, sufficient
number of empty wagons have not
been allotted to Bhavnagar and Raj-
kot Division (Gujarat) on Western
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Railway for export of various items
and materials .towards North India
and East India;

(b) if so, the reasons thereof;

(c) by what time sufficient num-
ber of wagons are likely to be allot-
ted to these divisions;

(d) the number of wagons de-
manded by various parties and in-
dividuals during the above period
and how many were made avail-
able;

(e) whether representations have
been received in this regard during
the above period from various
Chambers of Commerce and Industries
of Rajkot, Muryz Gondul, Amerlz,
Rajula, Bhavnagar and Mahuya ; and

(f) if so, the details thereof and
the action taken thereon?

THE DEPUTY MINISTER IN
THE MINISTRY OF RAILWAYS
AND IN THE DEPARTMENT OF
PARLIAMENTARY AFFAIRS
(SHRI MALLIKARJUN): (a)
to (d). During the last eight
months a large number of wagons
were supplied for movement of traffic
from Bhavnagar and Rajkot Divisions
on Western Railway towards North
and East India. A total sum of
2,25,022 (BG & MG) wagons were
loaded from August '8o to March 81
on Bhavnagar and Rajkot Divisions
leaving 20,529 (BG & MG) indents
outstanding at the end of
March 81. Efforts are being made to
clear the outstanding demands as
expeditiously as possible.

(e) and (f). Complaints of a gen-~
eral nature were received from
Chambers of Commerce as well as
individual industries, trade interests
and private parties regardingshortage
of wagons, difficulty in clearance via
transhipment points and delay in
supply of wagons by such route.
Action  was taken  immediately
to maximise the wagon supply sub-
Jject constraints of movement

especially towards the North Eas-
tern region on account of prolonged
disturbed conditions in that area.

Lok Nayak Jai Prakash Narain
Hospital, New Delhi

*1r06. SHRI N. E. HORO: Will
the Minister of HEALTH AND
FAMILY WELFARE be pleased
to state:

(a) whether it is fact that Lok
Nayak  Jai Prakash Narain
Hospital, New Delhi is languishing
for want of funds;

(b) if so, whether the Central
Government is giving some financial
aid to this hospital;

(c) whether any represcntation
has been made to the centre in this
regard; and

(d) if so, the reaction of the
Central Government thereto ?

THE MINISTER OF STATE
IN THE MINISTRY OF
HEALTH AND FAMILY WEL-
FARE (SHRI NIHAR RANJAN
LASKAR) : (a) No, Sir.

(b) The hospital is under the
control of Delhi  Administration
and they meet the expenditure on
its running.

(c) No, Sir.

{d) Does not arise.

Talks held with Tanzanian
President

*1107. SHRI MADHAVRAO
SCINDIA: Will the Minister of
EXTERNAL AFFAIRS be pleased
to state:

(a) whether the Tanzanian Pre-
sident Julius Nyerere during his
recent visit to New Delhi discussed
the situation arising from the in-
creasing presence of big rival naval
powers in Indian Ocean and ex-
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pansion of U.S. naval base in
Diego Garcia; and

(b) if so, the outcome of the
discussions ?

THE MINISTER OF EX-
TERNAL AFFAIRS (SHRI P.V.
NARASIMHA RAO): (a) Yes Sir.

(b) The  Tanzanian  Presi-
dent, and the Prime Minister of
India expressed their grave con-
cern over the increasing escalation
of Great Power military presence
in the Indian Ocean areca notwith-
standing the express wishes of the
littoral and  hinterland states of
the Indian Ocean. They noted with
serious  concern the expansion of
Diego Garcia base and all other
manifestations of intensified military
presence in the Indian Ocean by the
Great Powers and called on these
powers to progressively reduce and
eventually eliminate their military
presence from the Indian Ocean.

Steps to augment D.T.C. buses
at peak hours

*1108. SHRI K. PRADHANI:
Will the Minister of SHIPPING
AND TRANSPORT be pleased to
state:

(a) the steps which have been
taken by Government to augment
Delhi Transport  Corporation bus
fleet at peak hours during 1981-82;
and

(b) whether Government propose
to increcasc the number of mini
buses on busy routes ?

THE MINISTER OF STATE
IN THE MINISTRY OF SHIP-
PING AND TRANSPORT (SHRI
BUTA SINGH}: (a) During 1981-82,
as many as 589 buses would be
added to the Delhi Transport Cor-
poration’s own bus fleet,  Besides,
the complement of P.O. Buses under
D.T.C. is proposed to be increased
from 587 to 1000.
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Thus the increased number of
buses and their plying both by way
of regular schedule and the addi-
tional/special  trips are expected
to meet the peak hour demands.

(b) There is no such proposal
under consideration.

News item captioned “Saudi
Arms aid to hit Indo-
Pak Ties”

*1109; SHRI D. M. PUTTE
GOWDA: Will the Minister of
EXTERNAL AFFAIRS be pleased
to state:

(a) whether Government’s
attention has been drawn to the
news-item  cantioned  “‘Saudi arm
aid to hit Indo-Pak ties” appearing
in Times of India dated the 15th
April, 1981;

{b) whether it is a fact that Saudi
Arabia is cooperating with Pakistan
in many fields including nilitary deal
and nuclear field; and

{c) if so, the raction of Govern-
ment thereto ?

THE MINISTER OF EX-
TERNAL AFFAIRS (SHRI P.V.
NARASIMHA RAO): (a) Yes
Sir,

(b) Government is aware that
cooperation between Saudi Arabia
and Pakistan exists in several fields
including military.  As far as the
nuclear field is concernned, the
Governments of both Saudi Arabia
and Pakistan have denied any co-
cperation.

(c) India’s views on induction
of arms into Pakistan have been
conveyed to the Saudi Foreign Mi_
nister in  appropriate  terms.
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Goods movement and Passenger
Traflic

*rrro. SHRI MOHAN LAL
PATEL : Will the Minister of
RAILWAYS be pleased to lay a
statement showing:

(a) the number of new trains
introduced for the passengers during
the years 1979-80 and 1980-81
(zone-wise) ;

(b) whether it has any effect
on the movement of goods trains;

(c) if so, whether any goods train
has been cancelled;

(d) if 30, the details thereof; and

(e) whether Government is
reviewing the relative importance
of both these rail operations, wviz.,
goods movement and passenger tra-

flic ?

THE DEPUTY MINISTER
IN THE MINISTRY OF RAIL-
WAYS AND IN THE DEPART-
MENT OF PARLIAMENTARY
AFFAIRS (SHRT MALLIKARJUN):
{(a; A wtal of 53 non-suburban
passenger  carrving  trains  were
mtroduced in 1979-80 and 79 in
1980-81 (upto December, 8o).

(b) to (d). Introduction of any
fast trati will result in some impact
on goods traffic on saturated sec-
tions. Houever while intro-
ducing new trains Railways keep
in view both passenger and goods
operations.  No goods trains have
been cancelled on this account,

(e) In the interest of national
cconomy, demanding a higher prio-
tity for meeting the freight traffic
needs and owing to the inadequacy
of passenger coaches, it has become
essential  to slow down m.roduction
of additional passenger trains for
the time being.

Adivasi workers on Railways

*;1111. SHRI BHEEKHABHAI:
Will the Minister of RAILWAYS
be pleased to state:

(a) whether it is a fact that
Divisional Railway Manager,
Jodhpur of Northern Railway had
been approached by Bhil Samiti,
Jodhpur more than once for re-
cruiting Adivasi Casual workers on
the Luni and Rohat floods works
near Jodhpur;

{b) if so, whether the Adivasi
workers whose representation  in
railway service is almost negligible
have been refused recruitm-nt;

(c) if 50, the reasons therefor;

(d) whether Government propose
to launch a special drive for their
recruitment;

(e) if so, when; and
(f) if not, the reasons therefor ?

THE DEPUTY MINISTER
IN THE MINISTRY OF RAIL-
WAYS AND IN THE DEPART-
MENT OF PARLIAMENTARY
AFFAIRS (SHRI MALLIKAR-
JUN): (a) and (b). No  Sir.

(c) Does not arise.

(d) to (). A cash programme for
recruitment of  Scheduled Castes
and Scheduled Tribes in class III
and IV categories has been laun-

ched w.e.f. 1/4/1981.

Process of open Delivery

*1i12. SHRI R. N. RAKESH:
Will the Minister of RAILWAYS
be pleased to state:

(a) whether it is a fact that in
Allahabad, Lucknow and Mo-
rabad  Divisions, the  Station
Superintendent,  Station  Mastr,
Chief Goods Superintendent/Chief
Goods Clerk in collaboration with
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traders notify the loss and damages
to the consignment received in
Goods and' Parcel Office and they
grant inflated and high rated per-
centage of assessment and open
deliveries and putting to the Rail-
ways to great loss and a colossal
amount of claim is being paid
every year;

(b) what are the advantages or
disadvantages to the Railway ad-
ministration if the process of
open delivery and  assessment
is done by commercial/Claims Ins-
pector instead of Chief  Goods
Superintendent/Station Master; and

(c) what steps Government pro-
pose to take to eradicate such
practice and corruption which are
giving rise to claims ?

THE DEPUTY MINISTER IN
THE MINISTRY OF RAILWAYS
AND IN THE DEPARTMENT OF
PARLIAMENTARY AFFAIRS
(SHRI MALLIKARJUN): (a) to
(c). No, Sir.

There is no advantage to the
Railway administration if open/
assessment delivery is granted by
Commercial Inspectors/Claims Ins-
pectors instead of Station Masters,
Chief Goods Superintendents and
Chief Parcel Clerks. On the other
hand open/assessment delivery by
a Commercial Inspector or Claime
Inspector may  entail delay as
Inspectors are not readily ‘available
at every station.

Kalyan station as a Terminus
for suburban trains

10080. SHRI R. K. MHALGI:
Will the Minister of RAILWAYS
be pleased to state:

(a) whether Government have
received a representation from the
Municipal  Councillor, Dombivali,
Distt. Thana (Maharashtra) on
or arovad 24th July, 1980 sugges-
ting to make Kalyan Station as a
terminus for through  trains of
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Central Railway so that addi-
tienal track time on  Bombay-
Kalyan section could be available for
suburban trains; and

(b) if so, what decision Govern=
ment have taken in this regard ?

THE DEPUTY MINISTER
IN THE MINISTRY OF RAIL-
WAYS AND IN THE DEPART-
MENT OF PARLIAMENTARY
AFFAIRS (SHRI MALLIKAR-
JUN): (a) Yes.

{b) The major flow of long dis-
tance  passengers is for Dadar
and Bombay and the existing ter-
mirz,;ls at Bombay V.T. and Dadar
aré more suited. The area in the
vicinity of Kalyan station is also
heavily built up and there is no
space for its expansion into a main
line terminal.

Traffic and other amenities
in Sealdah Bongaon Section on
Sealdah South Section

10081. SHRI MUKUNDA
MANDAL: Will the Minister of
RAILWAYS be pleased to state:

{(a) in view of the difficulties of
passengers of Sealdah  Bongaon
Section and Sealdah South Section,
whether Government have adopted
any measure in respect of traffic
and other amenities;

(b) if so, the facts thereof; and
(¢) if not, the reasons thereof?

THE DEPUTY MINISTER
IN THE MINISTRY OF RAIL-
WAYS AND IN THE DEPART-
MENT OF PARLIAMENTARY
AFFAIRS (SHRI MALLI-
KARJUN): (a) to (c). All possible
measures are being taken to ime
prove train services and amenities
like drinking water, waiting halls
etc. on Sealdah-Bongaon and Sealdah
South - Sections within the re-
sources availabl-, : '
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Correction of Date of Birth
of Railway Employees

10083. SHRI SANAT KUMAR
MANDAL : Will the Minister
of RAILWAYS be pleased to refer
to the reply given to Unstarted Ques-
tion No. 4454 on the 18th December
1980 regarding correction of date
of birth of Railway employees and
state

(a) whether the Railway Admini-
stration ever applied their mind as

to how there could be a gap of four
years in the date of birth as originally
recorded’in the case rcicrred: to in
reply to the above question and as

altered in 1978;

(b) the date of birth which was
originally recorded in this employee’s
case at the time of appointment to the
Railway Service;

(c) when he applied for change
in the date of birth and when h:
obtained a new certificate from the
Punjab University, Lahore;

(d) whether Government would
have the whole matter examined de
novo by Railway Board’s Vigilance
Branch and see whether there is any-
thing fishy in this belated alteration
and that too for a gap of as much as
four years; and

(e) if not, why not ?

THE DEPUTY MINISTER IN
THE MINISTRY OF RAILWAYS
AND IN THE DEPARTMENT OF
PARLIAMENTARY AFFAIRS
(SHRI MALLIKARJUN): (a) Yes.

(b) 15th March, 1920.

{c) On 18-3-1978 and 26-4-1978
respectively.

(d) and (e). Since it is open to
the General Manager in the case of
non-gazetted  Railway  servants
to cause the date of birth to be altered
where a satisfactory explanation
of the circumstances in which the
wrong date of birth came to be
entered is furnuished by the Railway
Servant concerned and the case hav -
ing already been investigated by
Vigilance Branch of Northern Rail-
way, there is no need to get the case
further invertigated by Vigilance
Directorate  of Railway Board.
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Adjustment in Timings of
4 JH Passenger and 33UP/34DN
Jammu Tawi Mail

10084. PROF. NARAIN CHAND
PARASHAR : Will the Minister of
RAILWAYS be pleased to state :

(a) whether a2 demand has been
received by Government for the
suitable adjustment in the timings
of 4 JH passenger between Jullundur
and Hoshiarpur and 33 Up 34 Dn
.Jammu Tawi Mail for enabling
the through coaches for Hoshiarpur
from Delhi to be hauled up by 4JH
Passenger and so as to avoid the in-
ordinate delay and detention of
these coaches at Jullundur City for
nearly two hours as at present;

(b) if so, the likely date by which
.this would be done ; and

(¢) the rcasons for which this
aspect was ignored aad the delay and
detention allowed at Jullundur in
1980-81 7

THE DEPUTY MINISTER
IN THE MINISTRY OF RAIL-
WAYS AND IN THE DEPART-
MENT OF PARLIAMENTARY-

AFFAIRS (SHRI MALLIKAR]JUN):

{a) Yes.

(b) and (c). This is not opera-
tionally feasible as the margin of
connections between the arrival of
33 Mail and departure of 4 JH Pass-
enger is only 5 minutes.

Appointment of Assistant
Station Masters

10085. SHRI A.K. ROY : Will
the Minister of RAILWAYS bhe
pleased io state:

(a) the details of appointments
of Assistant Station Masters on
promotion from Leverman,
Switchman, etc. specifying their
minimum academic qualification in
each Division of Eastern Railway
since 1975;

(b) the details of appointments
made on forged School Final Certi-
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ficates so far detected and the action
taken by the Administration in each
case ; and

(c) the reasons for not referring
such cases to the Central Bureau of
Invesngatlon for investigation and
legal action ?

THE DEPUTY MINISTER IN
THE MINISTRY OF RAILWAYS
AND IN THE DEPARTMENT OF

PARLIAMENTARY AFFAIRS
(SHRI MALLIKARAJUN) :
(a) Number of Levermen,

Switchmen, etc. promoted as Assis-
tant Station Masters on Eastern
Railway, Division-wise from 1975 to
1980  was as follow, :

Howrah Division . 28
Sealdah Division . 13
Asansol Division . 18
Dhanbad Division . 44
Danapur Division . 18
Mughalsarai Division Nil.

The minimum academic qualifi-
cation required for promotion as
Assistant Station Master is Matricu-
lation.

(b) So far, 12 certificates purport-
ed to have been issued by the Bihar
Secondary School Board, Patna have
heen declared fake by the authorities
of the aforesaid Board. Discipilinary
action is heing initiated against these
12 staff.

(c¢) The matter was discussed
with Supdt. of Police, CBI Patna hy
officials of the Eastern Railway on
18-11-1980 and CBI was requested to
take up the matter. But it was advised
by the CBI that the same be dealt
with departmentally.
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Utilisation of Ticket for one
train on another

10087. PROF. AJIT KUMAR
MEHTA :  Will the Minister of
RAILWAYS be pleased 10 state:

(a) whether itis a fact that return
or onward journey tickets, purchased
for a specific train and for a specific
date cannot be utilised on another
trains and dates in the cvent of
seat [ berth not being available on
the demanded date ~ and train
thereby leaving the passengers at
lurch as they go out of money and
cannot encash the unutilised ticket
from the station from which Journey
is to commence; and

(b) ifso, whetheritis proposed to
review so that passengerS are not
put to financial hardship at stations
away from their normal place of
living ?

THE DEPUTY MINISTER IN
THE MINISTRY OF RAILWAYS
AND IN THE DEPARTMENT OF
PARLIAMENTARY AFFAIRS
(SHRI MALLIKARJUN) : (a) and
(b). No. The Station Masters are
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authorised to re-validate the ticket for
travel by another train provided
accommodation is available on that
train.

Representauon for Nomination as
Non-oﬁicial in Tuticorin Port
Trust

10088. SHRI D.S.A.  SIVA-
PRAKASHAM : Will the Minister
of SHIPPING AND TRANSPORT
be pleased to state :

(a) how many persons had sub-
mitted representation for nomi-
nation as non-officials in Tuticorin
Port Trust for the year commencing
1st April, 1981 ; and

(b) how many of them were
nominated and the grounds on which
they were nominated ?

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI
VEERENDRA PATIL) : (a) So
far about 42 representations and
recommendations for  giving no-
mination as non-official  trustees
on the Tuticorin Port Trust Board
for the year commencing 1st April,
1981 have been received.

(b) None of the persons who sent
the representations were nominated
on the Board. Under the provisions
contained in Section 3 of the Major
Port Trusts Act, 1963, seats were
allocated to asSociations/bodies
connected with the working of the
Port (Names were called for from
these associations/bodies) and persons
elected or nominated by them were
appointed on the Board.

afufsas aw < w1 faraw

10089. St ggAvTIAw wizar :
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v :
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Assistants in Railway Board

z0090. SHRI DHARAM DASS
SHASTRI 2 .
SHRI K. LAKKAPPA:

PROF. AJIT
KUMAR MEHTA :

Will the Minister of RAILWAYS
be pleased to refer to the reply given
to Unstarred Question No. 7115
on the oth April, 1981 regarding
Railway Board Assistants and
state

(a) the reasons why C.S.S. (Third
Amendment) Rules, 1970 were
not adopted in Railway Board and
what action has been taken against
the defaulting officials  responsible
for suppressing these orders for 10
years ;

(b) Whether the Department of
Personne! & Administrative Reforms’
Notification No. 5/26/77-CS (II)
dated 15th December, 1979 trans-
ferring backlog of unfilled direct
recruit vacancies upto goth June,
1979 to promatees was also suppress-
ed in Railway Board for three months
and the Administration awakened
only when copy of notification was
brought by aggrieved staff from
DOP&AR and given through
Staff Council to Administration;
and

(¢) if so, what action Government
propose to take in this regard ?

THE DEPUTY  MINISTER
IN THE MINISTRY OF RAIL-
WAYS AND IN THE DEPART-
MENT OF PARLIAMENTARY

AFFAIRS (SHRI MALLIKARJUN):

(a) The C.S.S. (Third Amendment)
Rules, 1970 did not appear to have
heen received in the Ministry of
Railway at the time of their issue
in 1470 and as such they ‘were not
dealt with at that tinie for the purpose
of adopting their provisions in the
Railway Board  Secretariat Service.
Their is no evidence of any suppress-

ion of - ordexs by any official; hence
the question of taking any action in
this regard does not arise.

(b) The Department of Personnel
and Administrative Reforms’ Noti-
fication No. 5/26/77-CS (II) dated
15-12-1979 according to which certain
benefits accrued to the promotee
Assistants was also nor suppressed
by the concerned staff in the Minstry
of Railways. It is, however, correct
that a copy of the above-mentioned
Notification was received also from
one of the representatives of the
staff.

(c) Inviewof reply at (h) above
no action is called for.

Supply of Cement to Karnataka
for Central Bridge and Road
Works

1oogr. SHRI  JANARDHANA
POOJARI : Will the Minister of
SHIPPING AND TRANSPORT be
pleased to state :

(a) the quantity of cement de-
manded by Karnataka State and
allocation made by the Central
Government during 1980-81,
quarter-wise, for bridge works
and Central sector road works ;

(b) whether the cement allotted/
released by the Central Government
is. commensurate with the works
programmes scheduled for the on-
going works ;

. () if not, the action 'aken by
Government to augment the supply
of cement ;

(d) whether Government have
received any requirement of Cement
by the Karnataka  Government
during 1981-82 : and

- (€) if so, the details there of and
the decision of Government there-
on ?
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THE MINISTER OF STATE
IN THE MINISTRY OF SHIPP-
ING AND TRANSPORT (SHRI
BUTA SINGH) : (a) The demand

MAY 7, 1981
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and allocation of cement to the Kar~
nataka State for Central road/bridge
works for each quarter during the
year 1980-81 are as under :—

Qr. 11/80
Apr.—June 80

Qr. 111/80
July—=Sept. 80

Qr. IV/8o Qr 1/81
Oct—Dec. 8o Jan.—March 381

Demand
MT MT MT MT
3,200 1.000 3.000

(b) The allocations/release made
by the Central Government does
not compeletely fulfil the requirement
of the State for the ongoing works and
the works likely to be taken up.

(¢) A number of States including
Karnataka had been reporting diffi-
culty about obtaining cement for
the execution of Central works
since 1978. This Ministry, there-
fore, took up the matter and obtained
a bulk allocation from the Cement
Controller exclusively for wuse on
National Highway and other Central
works. This bulk allocation was less
than the requirement of all States
including Karnataka, as indicated
in the statcment cnclosed. 'This Minis-
stry took up the question of increasing
the allocation with the Cement Con-
troller as well as with the Ministry
of Industry, even upto the level of
Minister. The Minister of Industry
vide D.O inlet'ers dated 3-11-79 and
23-5-80 indicated that the in-

Allocation Demand Allocation Demand  Alocation Demand  Allocation

MT MT MT MT

3,000 1.965 3.175 2.000

digenous production of cement had
been affected by hcavy power cuts,
coal shortace etc., and, therefore
it has not been possible to increase
the allocation to this Ministry. It was,
however, assured that as soon as the
availability position improves, the
allocation to this Ministry would be
increased. As a result of constant per-
mission, the Cement Controller has
increased the allocation to a consid-
erable extent from the first quarter of
1981. Therefore, an additional allott-
ment of 500 MT hesides 1500 MT
earlier allotted could be given to
Karnataka in that quarter

(d) yes.

(€) The requirement of cement
only for the Second Quarter of 1981
(April-June, 81) has so far been recei-
ved from the State Government for
5,830 MT against the requirement,
2,500 MT was allotted to Karnataka.
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Statement

Demand and allocation of Karnataka PWD during lhe year 1980-81

SL Quarter

Total Qitjlantity Demand  Allotment
demand  allotted received made to
received by Cement from Karnataka
from all Controller Karnataka State

States State.
MT MT MT MT
1 2nd Quarter, 1980 72,070 28,000 3,200 1,000
(April—June Bo)
2 3rd Quarter, 1980 97,197 21,300 3,000 1,000
(July—Sept. 80)
3 4th Quarter, 1980 1,02,162 20,400 3000 1,065
(Oct.—Dec. 8o)
4 18t Quarter 1981 1,19,027 54,000 3,175 2,000

(Jan.—March 81)

Misuse of spirit and Alcohol for
Preparation of Illicit Drink

100g2. SHRI'T.R. SHAMANNA:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) whether Government  are
aware that a large part of spirit and
alcohol for medical and other pur-
poses are misused for the preparation
of illicit dirink to get large profit;
and

(b) if so, what action Govern-
ment propose to take to check this
evil?

THE MINISTER OF STATE
IN THE MINISTRY OF HEALTH
AND  FAMILY WELFARE
(SHRI NIHAR RANJAN LASKAR:
(a) and (b). Allocations of alco-
hol to drug manufacturing units for
medicinal and other purposes are made
by the State Governments. It is there-
fore for the State Governments to
take needed action.

Quota of wagons for Bhayan-
dar Station

10093. SHRI CHATURBHU]J:
Will the Minister of RAILWAYS be
pleased to state:

(a) the quota of wagons fixed for
Bhayandar Station for carrying salt

from there to various destination,s
from January, 1980 to February, 1481,

(b) the actual numbecr of wagons
provided during the above period,
month-wise;

(c) the reasons for such consis-
tent short supply ol wagons; and

(d) what steps Government are
taking or propose to take to improve
the quota and fulfilling the same to
cater to the salt traffic originating
from Bhayandar?

THE DEPUTY MINISTER IN
THE MINISTRY OF RAILWAYS
AND IN THE DEPARTMENT
OF PARLIAMENTARY AFFAIRS
(SHRI MALLIKAR]JUN): (a) to (d)
The particulars of wagons loaded
with zonal salt from Bhayandar
Station as against the quota from
January, 80 to February, 1981 are
given below:

(figures in wagons)

Month Quota Loading

January’8o . 50 125
‘ebruary’8o . 155 138
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MAY 7, 1881

Month . Quota Loading
March'8o . . 250 173

Apxiil_’ao . . 250 197

May’8o . . 250 148

June’8o . . 50 58
July’80 . . 30 29

August’8o . . 40 37

September’So . 75 64

October’8o . . 75 41

November’8o . 120 47

December’8o . 125 94

January’8r . . 100 138

February’81 . 150 142

o 172;) 1427

It will be observed that loading
during the period has been 83%,
against the quota. All efforts are being
made to step up loading to the
-extent possible.

Attack on Rail‘;vay Pe‘assengers

10094. SHRI A. NEELALOHI-
THADASAN NADAR: Will the
Minister of RAILWAYS be pleased
to state:

(a) how many incidents of attack
on Railway passengers have taken
rlace during the last year,

(b) how many persons were hos-
pitalised due to these attacks;

- {c) whether Government have
taken any action to find out the
-culprits and if so, the details thereof;

Written Answers . G4

(d) whether Government have
taken any action to prevent such
incidents; and

(e) if so, the details thereof?

THE DEPUTY MINISTER IN
THE MINISTRY OF RAILWAYS
AND IN THE DEPARTMENT
OF PARLIAMENTARY AFFAIRS
(SHRI MALLIKAR]JUN): (a) 328.

(b) 95.

(c) As a result ofthe action taken
by the Government Railway Police,
548 culprits could be arrested.

(d) and (e) Yes. The Govern-
ment Railway Police, functioning
under . the State Governments, are
primarily responsible for prevention
and detection of crimes on railways
and safety and security of passengers
travelling in trains. They are taking
following  steps in this regard:—

1. Escorting of important trains
at night by armed guards of Govern-
ment Railway Police of the concer-
ned State Governments.

2. Beat patrolling at stations/
platforms/waiting halls.

3. Checking of night trains by
supervisory officers,

4. Surveillance  over criminals
and known bad characters.

5. Posting of pickets at vulnerable
stations; and

6. Special squads of CID of
State Governments take up investiga-
tions of important cases to appreh-
end criminals responsible for crimes
committed on railways.

.- Railways, on thgir part, are tak-
ing following measures in this regard:

1 Railwé.ys maintain _close liai-.
son with State Police authorities at
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all levels and over 2,000 RPF per-
sonnel have been deployed to assist
the Government Railway Police in
escorting passenger trains.

2. Vestibuled doors of coaches
are closed between 22.00 hrs, and
06.00 hrs,

3. TTEs/Attendants / Conductors
have been instructed to remain vigi-
lant to prevent entry of unauthorised
persons  into  reserved compart-
ments.

4. The problem of crimes on
Railways has been highlighted in the
periodical meetings with the State
Government officials and it has also
been projected at the highest level,
impressing upon the State Govern-
ments the need to strengthen the

security arrangements in trains.

5. The strength of Government
Railway Police is being augmented.

Bedi-Port— Porbander Line

10095. SHRI  D. S. JADEJA:
Will the Minister of RAILWAYS
be pleased to state:

(a) whether thereis any proposal
for the conversion of Bedi Port-
Sikka-Salaga-Okha and Porbander
rail line into broad gauge;

(b) if so, whether any survey
has been done; and

(¢} what is the progress for
the conversiou of the proposed line ?

THE DEPUTY MINISTEK
IN THE MINISTRY OF RAIL-
WAYS AND IN THE DEPART-
MENT OF PARLIAMENTARY
AFFAIRS (SHRI MALLIKAR-
JUN): (a) to {c). Conversion of
Hapa-Sikka-Okha /Porbander MG
line into BG forms part of the
anmvcd project for conversion
of Viramgam-Okha/Porbander MG

816 LS——gt

section. “USAV#MiGN from Viram-
gam-Hapa with a goods spur to
windmill to serve Bedi Port (268
kms.) has been completed and this
section has been-epened to traffic
from 17-6-1980, Work is in pro-
gress on the second phase from
Hapa-Jamnagar to Okha and from
Sikka to Porbandar vig Kanalus.
There is no proposal for the con-
version of Khambalia-Salaya MG
section into BG.

Catering Contractors

100g6. SHRI A. G, SUBBU-
RAMAN: Will the Minister of
RAILWAYS be pleased to state:

{a) whether it is fact that Ca-
tering contractors are not paying
regularly Licence fees, water and
electric  charges;

(b) if so, the total amount due
from such contractors;

(c) whetherall the above amounts
are in realisable position and if
not, how much amount is due from
Ex-licensees and what action is
proposed to be taken to realise the
same;

(d) thetotal amountso far written
off by the Railway Administration
unrealisable from the Ex-li-
censees and the action proposed to
be taken to safeguard the interests of
Railways from such. losses;

(e) whether it is a fact that in
Southern Railway in the case of a
Solitary Licensee, who is also
a longstanding licensee, termina-
tion notice had been issued for
default in payment of dues and if
so, what are the dues; and

(f) whether similar  deterrent
action would be taken in respect
of other crring licensees ?
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THE DEPUTY MINISTER
IN THE MINISTRY OF RAIL-
WAYS AND IN THE DEPART-
MENT OF PARLIAMENTARY
AFFAIRS (SHRI MALLIKAR-
JUN): (a) to {f)., The information
is being collected and will be laid
on the table of the Sabha.

Introduction of fast trains
between Howrah-Kiul and
Howrah-Dhanbad

10097. SHRI SAIFUDDIN
CHOUDHURY: Will the Minister
of RAILWAYS be pleased 1o
state:

(a) whether Government are
aware that due to inadequate train
faciities in  Asansol-Raniganj-
Andal-Durgapur-Burdwan arca
passengers are travelling in most
mhuman condition for several
years;

(b} if so, considering the di-
fliculties of the passengers of this
area, whether Government propose
to Introduce two fast trains from
Howrah to Kiul and Howrah to
Dhanbad;

(c) if so, from when; and
(d) if not, the reasons thereof ?

THE DEPUTY MINISTER IN
THE MINISTRY OF RAILWAYS
AND IN THE DEPARTMENT OF
PARLIAMENTARY  AFFAIRS
(SHRI MALLIKARJUN): (a)
Asansol-Burdwan section is served
by 28 pairs of trains including 10
pairs of passenger trains. These
services have heen found to be
adequate.

(b} No.

() Does not arise.

(d) Apart from traffic  justi-
fication, introduction of additional
scrvice is not operatiopally feasible
for want or requisite terminal faci-
littes at Howrah and Dhanbad.

MAY 7, 1981
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Posts of Superintendents -

10098. DR. A. U. AZMI : Will
the Minister of RAILWAYS be
pleased to state:

{(a) whether in some  Divisions
of the Northern Railway posts of
Superintendents in  the Grade of
Rs. 700—-g900 (Revised Scale) have
been recently created or existing
posts of Superintendents upgraded:

(b) if so, the number allocated
to each of the Divisions on Northemn
Railway;

(¢) the manner in which these
avc likely to be filled up and hv
which  authority;

(d) wheth:r the seniority  of Su-
perintendents  already  working in
these Divisions will be taken into
consideration while {illing them up;
and

(e} if not, why not ?

THE DEPUTY  MINISTER
IN THE MINISTRY OF RAIL-
WAYS AND IN THE DEPART-
MENT OF PARLIAMENTARY
AFFAIRS (SHRI MALLIKAR-
JUN): (a) to (e). The informa’ion
18 being collected and will be laid
on the table of the Sabha,

Steps to Minimise Diarrhoea
(Child) Deaths

10099. SHRI S. A. DORAI
SEBASTIAN: Will the Minister of
HEALTH AND FAMILY WEL-
FARE be pleased to state:

(a) the cases of diarrhoea (child)
during 1979-80 and 1980-81, State-
wise;

(b) what steps have been initia-
ted by Government to minimise the
diarrhoea (child) deahts; and
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(c) wheiher Governunent proposc
to eradicate the cases of diarrhoea by
better food aad care under ‘child
carve’ schemes?

THE MINISTER OF STATE
IN THE MINISTRY OF HEALTH
AND FAMILY WELFARE (SHRI
NIHAR RANJAN LASKAR) :(a)
Specific information about cases and
deaths duc to diarrhneal diseases
anong children during 1979-80 and
198n-31 i3 not available, However, a
statement showing cascs and dcaths
due t» diarrhoeal diseases i.c. cholera,
dysentery and gastro-enteritis repor-
ted by State Governmenws and Union
Territories  to the Central Bureau of
Health Intelligence of the Directorate
(Gonaral of Health Scrvices during the

vear 1979 anzt 198y is  nclosd.
Acartiny o melical'y certified
cawses  of death statistics  collected

by the Registrar Geoneral of India,
it s estimated that about 197% of all
deaths among children in the age
araap of -y years are due to diarr-
hoeal discases.

{b) The

have

Government of India
initiated a Diarrhocal Discases

Statement

Caves and Deathy due to Diarrhocal Diseases in [ndia during  the

S Name ot the Seates/UUES Cholera
No. Cases Deaths
! * 3 4
1 Audhra Pradesh 284 10
2 Assam . . . 3 !
3 Bihar
4 Gujarat . . . 48
5 Haryana . . [ 1
t Himachal Pradesh
7 Jammu & Kashmir
# Karnataka . . 72 3
9 Kerala . . . Y

Control Programme during the Sixth
Five Year Plan for control of Diarr-
hoeal Diseases viz., diarrhoea, dysen-
tery, gastro-enteritis & cholera. The
salient features of the scheme are:

1. T'o impart short term training
courses on Oral Rehydration Therapy
for medical, paramedical and other
concerned  officers at PHC level.

2, Distribution of health educa-
tion material to the level of ANMs at
PHCs which will help in the treatment
of diarrhoeal diseases in the remotest
rural areas.

Oral Rehydration Sali packets
arc being distributed to health wor-
kers to treat diarrhoca cases to pre-
vent dehydration which causes death
in such cases.

(c) Cases of diarrhoca caunot be
cradicated by better food alone.
Diarrhoeal discases are associated with
various factors such as water supply,

environmental Sanitation, personal
hygiene etc,
rmar 1479 & 1a8o*
Gastro  Lnteritis Dysentery
Cases Deaths Cases Deaths
5 4 7 8
43050 o6 80387 101
-+ -t + b
22489 175 75605
27060 43 304587 g0
42668 02 223894 .29
+ i -+ F
106843 1237 424430 4
22544 216

692047 47
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! a 3 4 5 6 7 8
10 Madhya Pradesh . . 372 20 1905 249 1110898 350
11 Maharashtra . . 2643 192 63812 1646 710427 199
12 Manipur . + + -+ -+
‘ 13 Maghalaya . . v 9959 1 45751 1
14 Nagaland ., 17441 82376 2
15 Orisa . . . 438 38 153954 875 1557884 179
16 Punjad . 1118558 146 86570 17
17 Rajasthan . . 81 -+ A 3 T
18 Sikkim 17271 6 11320 1
19 Tamil Nadu . . 1336 31 31627 222 106267 14
go Tripurs 6980 10 87787 32
21 Uttar Pradesh . 184 4 4539 a7 229921 1o
22 West Bengal . . 202 - -1 -1
Usion Terrigoires
23 A.&.N.Islands 10274 8 34861 57
24 Arunachal Pradesh -+ “+ -+ -
25 Chandigarh . . 1 23120 30 24425 1
26 Dadra & Nagar Haveli 1094 4 6566
25 Delhi . . . 140 5 199036 8og 202124 44
28 Goa,Daman & Diu . 1 937 14 193141 15
29 Lakshadweep 372 5456 1
30 Mizoram ., 16386 31 14421 i
31 Pondicherry . . 1 140466 5 75719 1
ToraL 5818 316 1075050 6142 6761334 1781
Sl Name of the States/UTs.  Cholera Gastro Enteritis Dysentery
No. Cascs  Deaths Cases  Deaths  Cases  Deaths
1 2 3 4 5 6 7 8
1 590 13 66930 142 56012 76
e 1150 0o+ + + +
8 . . o+ o + +
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1 2 [ 4 [ 6 y 8

4 162 7 18904 85 46846

5 79 4 21781 90 270776 82

6 43496 82 105663 76

7 + -+ + -+

8 1 123268 904 440%58 283

9 5 3 21299 58 738206 76

10 1394 124 1630 262 033049 174

11 1032 34 56103 1231 gz0346 69

12 ~f- 2 + - - +

13 7411 1 4472 2

14 + + + +

15 218 31 96965 128 -+ +

16 2 2368 4 »3182 26

37 41 1 15796 4 63639 14

18 2841 3 14357 5

19 2223 59 11290 97 54364 6o

20 2841 3 25945 15

21 503 3 + + +

22 148 -+ -+ + +

Union Territories

23 1148 21 295493 25

24 980 9460

25 20162 20 25493

26 2804 5 6458

27 540 19 103769 1145 285234 27

28 177 14087 3

29 401 3523 2

30 . ~ 995! 19 9649 4

31 2 34295 38942 :
TorAL 8692 o7 676660 4348 4485904 971

—-Note :--Dat;in provisional and coverage is ill defined, hence data is incomparable.
+ = Not available.

= Nil
#= Data is incomplete,
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Proposal to introduce special
Buses for Hand icapped in Delhi

1o100. SHRI HARIHAR SO-
REN: Will the Minister of SHIP-
PING AND TRANSPORT be pleased

to state:

(a) whether Government have a
proposal  for the introduction of
“special buses for the handicapped in
Delhi;

(b) if so, the number of buses
which are proposed to be introdued
by the Delthi Transport Corporation
in different routes; and

(c) when the above proposal is
likely to be implemented ?

THE MINISTER OF STATE
IN THE MINISTRY OF SHIP-
PING AND TRANSIORT (SHRI
BUTA SINGH) : (a) No, Sir.

(b) and {c). Does not arise.

qZAT T AR N YATAG W52 &,
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10 10 t. AT VATAATT WTERAY : 377
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Station Masters to Sanction
Leave for Fifteen Days

10102. SHRI DAYA RAM SHA-
KYA : Will the Minister of RATL-
WAYS he pleased to state :

{(a) whether Government are aware
that the Railway Board had authorised
the Station Masters to sanction leave
to the staff upto fifieen days in
emergency or otherwise ;

{b) why the authorities of Delhi
Division have banned Station Masters
1o sanction leave; and

{¢) the procedure which Railway
Board propose 10 adopt to grant Jeave
immediately in case of emergencics
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"at Road side stations and where the
Traffic Inspector or other leave sanc-
tioning authorityis not available ?

THE DEPUTY MINISTER IN

‘THE MINISTRY OF RAILWAYS

AND IN THE DEPARTMENT OF

PARLIAMENTARY AFFAIRS

(YSHRI MALLIKARJUN) : (a)
€S,

(b) No ban has been  imposed.

{c) In view of answer to part (a},
no further action is required.

Station Masters of Southern
Railway

ro103. SHR1 R. P. SARANGL :
Will the Minister of RAILWAYS be
pleased to state :

(a) whether it is a fact  that
Station Masters of Southern Railway
who are not classified as Supervisory
are getting a credit of additional one
hour for attending to correspondence,
cash closing, supervision and such
other miscellancous duties  daily;

(b) if so, what is the Criteria
followed; and

(c) why the same conditions are
not applied to Station Masters of
other Railways ?

THE DEPUTY MINISTER IN
THE MINISTRY OF RAILWAYS
AND IN THE DEPARTMENT OF
PARLIAMENTARY AFFAIRS

(SHRI MALLIKARJUN) (a) to (c).
Information is being  collected

and will be laid on the Table
«of the Sabha.

Physical Standard of
Railwaymen

1o104. SHRI R. P. YADAV
Will the Minister of RAILWAYS
be pleased to state :

{(a) the categories of Railwaymen
who are required to maintain a
requisite physical standard and vision
throughout their service in the
interest of public safety ;

{b) whether the pay scales of
such categories are fixed taking into
account such requirement of the
service ;

{c) if not, the rcasons therefor ;

(d) whether there is any additi-
onal  consideration for these cats
gories for such risk involved in any
condition of service; and

(e) it so, the details thereof,
category-wise ?

THE DEPUTY MINISTER IN
THE MINISTRY OF RAILWAYS
AND IN THE DEPARTMENT
OF PARLIAMENTARY AFFAIRS
( SHRI MALLIKARJUN) : (a) (1)
Foodplate staff, Railcar-Drivers
and Navigating Staff.

(2) Other Running Staff, Shunt-
ing Staff, Point-lockers, Station
Masters and other staff in opera-
tive control of signals.

(3) Loco Signals and Transpora-
tion Inspectors, Staff authorised to
work trolleys, Yard Supervisory
Staff, Road Motor Drivers and
Gatekeepers on level crossings.

(b) and (¢} Third Pay Com-
misgion while recommending the
y scales of various categories of
staff had inter alia taken into account
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the difficulty and complexity of
the task to be performed which
also  includes the requirement
f the requisite phyrical standard
jncluding vision etc.

(d) These categories are recruit-
ed primarily for the jobs they man &
since the element for risk, if any, in
the jobs is taken into account while
fixing their pay scale as per the re-
commendations of the Pay Com-
mission, the question of additional
consideration  generally does not
arise.

(¢) Does not arise.

Proposal to Depute Experts
in Meghalaya for Identifi-
cation of Medical Plants

tora5. SHRI SONTOSH
MOHAN DEV: Will the Minister
OF HEALTH AND FAMILY WEL-
FARE be pleased to sfate :

(a) whether Government proposc
to depute experts in Meghalaya to

' out medico botanical survey
and identification of medical plants ;
and

(b) if so, the details thereof ?

THE MINISTER OF STATE
IN THE MINISTRY OF HEALTH
AND FAMILY  WELFARE
(SEHIRI NIHAR RANJAN LASKAR):
(a) and (b). A team of experts of
the Central Councl of Research in
Ayurveda and siddha has already been
sent to carry out medico botanical
survey and identification of medical
plants in Meghalaya. The team has
identified 1 5X f]glanfsl of medicinal
importance. ew plant specimens
have also been collected, identified
and lodged in the herbarium for refere-
nce. '
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Promotion Of Ground Duty
Medical Officers II To Ground
Duty Medical Officers

ro0106. SHRI SHIBU SOREN :
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state : .

(a) the reasons for which the pro-
motion of Ground Duty Medical offi-
cers II to Ground Duty Medical offi-
cers Iin Central Government Health
Scheme is not being done even after
they have put up g-10 years of their
service, thus comtravening the orders
of the Union Public Service Cormunissis
on where by Ground Duty Medical
Officer I1 are assured of promotion
after five years :

(b) if so, when the same is going
to be implemented ; and

(c) if not, the recasons thercof ?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH
AND FAMILY WELFARE (SHRI
NIHAR RANJAN LASKAR) : (a)
and (b). The promotion  in
the Senior Class I scale is not auto-
matic on completion of g-1o years
or more in the grade and the same is
regulated in accordance with the
provisions of the Central Health
Service Rules on the basis of seniority
suitability of the officers and subject
to the avilability of vacancies in the
Senior scale of Rs. 1100-1600.

(e} Docs not arise.
Employment of Indian in U.A.E.

10107. SHRI GULAM MOHAM-~
MAD KHAN : Will the Minister
of EXTENRAL AFFAIRS be pleased
to state : .

(a) whether the United Arab
Emirates has exprested a desire to
take more Indians for employment
and assured all protection in that
country ; and
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(b) if so, the details thereof ?

THE MINISTER OF EXTER-
NAL AFFAIRS (SHRI P. V.
NARASIMHA RAO): (a) and (b)
Government have not received
any specific  proposal to this
effect from the U.AE. However
recruitment of Indian nationals for
work in UAE has been a continuous
process, The Indians living in
U.A.E. are highly regarded and gen-
erally well treated in accordance with

the laws and regulations in the U.A.E.

Proposal to ban smoking at state
fanctions and in Government
Offices

10108, SHRIMATI MADHURI
SINGH: Will the Minister of
HEALTH AND FAMILY WEL-
FARE be pleased to state :

(a) whether it is proposed to ban
smoking at state functions and in
Government offices by the Govern-
ment of India as has been done in
Several countrics ;

(b) if so, when and the details
thereof ; and

(c) if not, the rcasons therefor ?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH
AND FAMILY WELFARE (SHRI
NIHAR RANJAN LASKAR) :
(a) There is no such proposal under
consideration.

(b) Does not arise.

(c) The proposal referred to at
(a) above docs not appear necessary,
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Petition of National Federation of
Indian Road Transport workers

‘1or10, SHRT K. A RAJAN: Will
the Minister of SHIPPING AND

TRANSPORT be pleased to state :~

(a) whether a petition by the
National Federation of Indian Road
Transport workers was presented to
him on the 23rd september g80 ;

{b) if su, what ar: their demands;

{c) the steps talen to look into
their demands ;

(d) whether it is a face that waus-
port workess rally was he'd at New
Delhe on the 20th April 1481 ¢ and

(e) if s0, the steps being takeir 10
seitle their demands ?

THE MINISTER OF STATE 1IN
THE MINISTRY OF SHIPPING
AND TRANSPORT (SHRI BUTA
SINGH) : (a) A charter of demands
from president, National Federation of
Indian Road Transport workers was
received by the Union Minister for
Shipping and Transport on gth April
1981.

{b) The demands broadly relate

o *—

(i) Review of M.V. taxation
stracture,

{11) National'sation of goods
Transport industry,

(ili) Nationalisation of Automo-
bile manufacturing and an-
cillary tyre indus ry,

(iv) Revision of wages and allo-
war.ces of Transport workers
and paymeni of b nus and
setting Up of a tripartite
National wage Committee,

(v} Stren thening the public
distribution system,

'MAY 7, 1981.
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(vi) Review of the Motor vehi-
cles Act, 1939 and the Motor
Transport Works Act, etc.

(¢) Besides this Ministry the state
Governments and other Ministrics
of the Central Government to which
copies of the memorandum have been
endorsed will examine these demands -
and iake a-vropriate action to the
extent found feasible.

(d) Newspaper reports of the rally
have come to the notice of the
Goavernment,

(¢) As in (c) above.
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Meetings of General Assembly
and Governing Body of 1.C.C.R.

jorr2. SHRI B. D. SINGH :
Will the Minister of EXTERNAL
AFFAIRS be pleascd to state :

(a) how many meetings of the
Genecral Assembly and Governing
Body of the Indian Council for Cul-
tural Relation are required 1o be held

every year acC rding to its Cons itu-
tion;

.. (b) how wmany meetings of the
above bodies were held in 1980 ; and

(c) if therequired number of meet-
ings were not held, _how decisions on
policy matters were taken ?

THE MINISTER OF EXTERNAL

AFFAIRS (SHRI P.V. NARASIMHA

RAO) :(a) As provided in the Con-
s"itution of the Indian Council for Gul-
tural Relations, its General Assembly
is required to meet at lhast once a
year and its Governing Body shull meet
at least twice a year.

(b} No meeting of the above Bodies
was held during 1980. How uver, the
m.ztings of the Goveriing Body and
General Assernblvy were held on goth
and g1st January 1981 respectively.

{¢) During the prviod wder
question the three Vice Presidents of
the Council had given neccessary
policy directions on the advice of
the Prosramme Committee, Finance
Committee and publication Com-
mittee.

Parcels Accounts and Balance
sheet Returns Detained

10113. SHRI KAMLA MISHRA
MADHUKAR . Will the Minister of
RAILWAYS be pleased to state :

(a) whether it is a fact in the f{irst
half of 1980, monthly parcel accounts
and Balance sheet returns were deta- -
ined and accumulated continuously
for four months at New Delhi;

(b) whether it is ale» a fact that
the Chief Parcel clerk Inward was
held re ponsible for the delay in sub-
mission and holding up of Balance
Sheet accountsto the Accounts De-
partment;

(c) if so, whether the D.AR,
Lnquiry was instituled against the
said Chief Porcel Clerk  (Inward)
for detaining the accounts returns
continuously ; and

(d) if not, the reasons thereof and
what action has been taken against
the said Chief Parcel Clerk Inward ?

THE DEPUTY MINISTER IN
THE MINISTRY OF RAILWAYS
AND IN THE DEPARTMENT
OF PARLIAMENTARY AFFAIRS
(SHRI MALLIKARJUN) : (a) to
{c). Yes.

{d) The concorned Chicf Parcel
Clerk Inward was awarded punish-
ment of with-holding of increment
temporarily for two years., He was
also transferred out of New Delhi
station,

Upgradation of Department of
Surgery Darbhanga Medical College
and Hospital

10114, SHRI HARINA'TH MISRA:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to

state

{(a) the date ouand from which
the Department of Surgery Darbhanga
ecical College and Hospital was
upgraded by the Union Government
during the TFourth Five Year Plan ;

(b) the equipments and other facili-
tes which weic provided by the
Union Government to the Ftate
Government for upgrading the hur-
gery Department ;

(¢) whether it is a fact that the
grants made available by the Clentral
Government under different heads
was not fully utilised and a substan-
tial amount was allowed to lapse;
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(d) ifso, what action Government
have taken or propose to take in this

regard ;

(¢) whether fresh efforts are pro-
posed to bemade for upgrading the
Surgery Department of Darbhanga
Medical College and Hospital ;

(f) if so, when ; and
(g) if not, the reasons therefor ?

THE MINISTER OF S TATE IN
THE MINISTRY OF HEALTH
AND FAMILY WELFARE (SHRI
NIHAR RANJAN LASKAR): (a)
and (b). Under the scheme of up-
gradation of certain departments in
medical institutes 100 per cent finan-
cial assistanice was given during the
Fourth Plan Period to the State
Governments to meet non-recurring
expenditure on COnstruction of addi-
tional building, purchase of equip-
ment, and library and for recurring
expenditure on salaries of additional
teaching staff and stipend to post-
graduate students in such depart-
ments. The Department of Surgery
Darbhanga Medical College and
Hospital received assistance under
this scheme from 1st April, 1970.

(c) to (g). The information is be-
ing collected and will be laid on the
Table of the Sabha.

,Overtime Allowance to Staff of
C.G.H.S. Dispensary, Par-
liament House Annexe

1or115. SHRI NAVIN RAVANI:
Will the Minister of HEALTH
AND FAMILY WELFARE
be pleased to state :

(a) whether it is a fact that Go-
vernment have received many
letters, memoranda, representa-
tions etc. during 1st February, 1980
to 28th February, 1981 from the
staff working in the CGHS Dispen-
sary located in Parliament House
Annexe, New Delhi rcgarding
ever-time  allowance and other
demands and grievances; -
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(b) if so, the details thereof;

(c) the action taken thereon and
the outcome thereof ;

(d) whether it is a fact that they
were not paid over-time allowance
from 1980 till January, 198t ;

(e) if so, the reasons thereof
and when it is likely to be paid;
and

(f) how much amount of such
overtime has been claimed by each
category of staff during 1979 and
1980 and how much paid till
date ?

THE MINISTER OF STATE
IN THE MINISTRY OF HEALTH
AND FAMILY WELFARE (SHRI
NIHAR RANJAN LASKAR) :
(a) and (b). Yes. A few repres-
entations were reccived from the
staff of CGHS Dispensary at Parlia-
ment House Annexe for the payment
of overtime allowance for the days
when Parliament is in session.

(c), (d)and (e). The payment to-
wards overtime allowance was held
up as some relaxation of overtime
allowance Rules was involved.
All the claims for overtime allowance
received upto the end of February,
1981 have been paid.

(f} A Statement is enclosed.

Statement
S. Category Amount
No. ' claimed
and paid
(Rs.)
1979

Staff Nurses 280° 10
2  Pharmacist 249° 00
3 ECG Technicians 102° 40
4  Nursing Orderly’ 70°03
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S. Category

Amount

No. claimed
and paid

© (Rs)
1980 Rs.
1 ECG Technicians’ 422°10
2 Staff Nurses 22400
Pharmacists 36480

4 Nursing Orderlies 140739 .

News ltem captioned “Doc-
tor’'s Negligence in Baby’s
Death Hush up”

10116, SHRI P.K. KODIYAN
SHRIMATI PRAMILA
DANDAVATE : Will the

Minister of HEALTH AND FAMI-
LY WELFARE be pleased to state :

(a) whether Government’s atten-
tion has been drawn to the news—
appeared in “Indian Express” dated
therath March, 1981 captioned
“Doctor's negligence in baby’s death
hushed up” ;

(b) if so, whether any inquiry
ha:i been conducted into this matter ;
an

(c) if so, the details thereof and
the action taken, if any?

THE MINISTER OF STATE
IN THE MINISTRY OF HEALTH
AND FAMILY  WELFARE
$S§I%I NIHAR RANJAN LASKAR):

a cs’

(b) and (c) An inquiry was con-
ducted by the Municipal Corporation
of Delhi as a result of which dis-
ciplinary action was taken inst
the defaulting staff, sgein

Health services of Union Terri-
tory of Delhi

10117. DR. SARADISH ROY :
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state

{(a) whether Government are aware
#hat the Health services of the
-Union Territory of Delhi is incomp-
lete disorganised state bccause of
multiple authorities ; and

(b) if so, what remedial mea-
sures are being contemplated by
Government to streamline the health
services ?

THE MINISTER OF STATE
IN THE MINISTRY OF HEALTH
AND FAMILY WELFARE (SHRI
NIHAR RANJAN LASKAR)
(a) No.

(b) The improvement of health
serviCes is under constant review.

Recruitment of Doctors in
CGHS

1or18. SHRI K. KUNHAMBU:
Will the Minister of HEALTH
AND FAMILY WELFARE be
pleased to state >

(a) whether Government are
aware of the general complaint that
the doctors recruited to the CGHS
are not of required skill or compe-
tence ;

(b) whether the CGHS become
less dependable in regard to the ser-

viccs_ to the beneficiaries as a result
of this ;

(c) the mode of recruitment of
doctors to the CGHS ; and

(d) the steps, if any, proposed to

- be taken to make specialised doctors

available in the CGHS dispensaries
regularly ?
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THE MINISTER OF STATE
IN THE MINISTRY OF HEALTH
AND FAMILY WLELFARE (SHRI
NIHAR RANJAN LASKAR):
(a) No.

{b) No.

(c) Doctors employed on re-
gular basis in the CGHS are recruited
through U.P.S.C. or promoted in
accordance with the Rules framed in
consultation with the Department of
Personncl and A.R./U.P.S.C.

(d) The spedialist services are
available to CGHS beneficiaries
through CGHS recognised Govern-
ment and private hospitals and the
polyclinics established under  the
Scheme. Besides, some spccialists of
certain disciplines from Safdarjung
Hospital and Dr. R.M.L. Hospital
also visit CGHS dispensaries in Delhi
where patients from adjoining dis-
pensaries also avail of this facility.

Proposal to provide Pedestrran
Roads in Ashok Vihar

toirg. SHRT RAJESH KUMAR
SINGH : Will the NMinister of SHIP-
PING AND TRANSPORT be
pleased to state :

(a) whether it is a  fact the
most of the roads in Asiiwok  Vihav
{West Deilnt) and even the main
roads which connect Ring Road wnd
G.T. Road have no  foot-paths or
pedestrian roads causing inconve-
nience to the vehicular waflic and
the people of the locality;

(b) if so, the reasons thereof ;

(c) whether Government pro-
pose to provide all the roads in the
colony with foot-paths in the near
future ; and

{(d) if not, the details thereof ?

THE MINISTER OF STATE
IN THE MINISTRY OF SHIP-
PING AND TRANSPORT
(SHR1 BUTA SINGH) : (a)
tv (d). Ashok Vihar is onc
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of the 11 Colonies which were taken
over from the D.D.A. by the Muni-
cipal Corporation of Delhi in 1976
pending the payment of deficiency
charges in the development of roads
carried out by the D.D.A. The matter
regarding the payment of deficiency
charges has been taken up by the
Corporation and the D.D.A. has so
far paid an amount of Rs. 36 lakhs
against the total demand of over Rs.
2 crores by the Corporation. Qut of
this amount, the Corporation has
spent Rs, 8 lakhs on the development
of roads in Ashok Vihar. Sixth Plan
of the Corporation includes proposal
for the development of the main
roads from Ring Road to G.T. Road
and from G.T. Road to Canal. The
Delht Administration (P.W.D.) are
responsible for road over bridge No.
40 connecting old G.T. Road with
Ashok Vihar. The approaches to
this bridge are in good condition and
proper foot-paths have been provided.
The construction of foo™-nath by the
lorporation as per the standard
cross-sestions will be taken up as and
when the funds are available.

Release of Annual increments

and payment of salary for non-

strike days to Pharmacists,
Delhi Administration

ror20. SHRI RAJNATH SON-
KAR SHASTRI: Wil the Mini-
ster  of HEALTH AND FAMILY
WELFARE be pleased to stase:

{a) whether Pharmacists of Dethi
Administration who went on strike
in November, 1978, are not heing
given annua) increments thereafter
and they have also not been paid
salary  for the non-strike days of
November, 1978,

(b) if so, the reasons therefor; and

(¢) whea their salary and in-
crements will be released?

THE MINISTER OF STATE
IN THE MINISTRY OF HEALTH
AND FAMILY WELFARE (SHRI
NIHAR RANJAN LASKAR) :
(a) Yes, some Pharmacists yu.
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der Delhi Administration have
not yet been paid annual
increments and also salary for
the non-strike davs in November,
1978.
(b) This is due to certain adminis-
tive dalays.

(c) Orders fer payment of salary
fornon-strike days to these pharma-
"cits have already been issued by .
Delhi Administration.Their annual
inarements will also be released as
soonas action regarding condona-
" tion of their unauthorised - absence is
finalised by Ddhi Administration.

Theft of Wool Bundles

10121. SHRI RAM PYARE
PANIKA: Will the Minister of
RAIJLWAYS be pleased to state :

(a) whether under charges amo-
mting Rs. 16.60 NPs were collec-

by the Chief Parcel Clerks/New
Delhi against wool bales booked
wnder P. W. Bills 449003/4, 449004/4
dated the 4th December, 1978 Ex.
New Delhi to Agra city;

(b) whether the Parcel Clerks who
booked the bundles of wool were
held responsible Dby the Railways
Protection Force, New Delhi for the
alleged thefts of above eight bun-
dles;

(c) whether the Chief Conuner-
cdal Superintendent, Northern Rail-
way, New _ Delhi ordered DS/New
Delhi to take deterrent action agai-
wst the above Parcel Clerks, New
Delhi ;

(d) if so,what ac’ion was takens
if not, the reasons thereof;

(e) whether DAR Enquiry agai-
nst some parcel clerks, New Delhi
was fixed and they were punished
with WIT for six years for their off-
ence of under weightments;

Whether Government propose to take
DAR action against

94

the Parcel Clerks also who booked

eight bundles and found guilty for
under weightments; and -

(g) if not, the reasons thereof ?

THE DEPUTY MINISTER IN
THE MINISTRY OF RAILWAYS:
AND IN THE DEPARTMENT OF
PARLIAMENTARY AFFAIRS
(SHRI MALLIKAR]JUN) : (a) “to
(g). The information 1is  being
collected and will be laid on
the Table of the Sabha.
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Enquiries against some officers
of Government Medical Store
Depot Organisations

10123. SHRI K. B. S. MANI:
Will the Minister of HEALTH AND
FAMILY WELFARFE be pleased to
state:

(a) whether itisa fact that there
are/were some departmental enquiries/
CHI cases pending against some
officers both in servicefretired, of
Government Medical Store  Depot
Organisation and of the Directorate
General of Health Services, New

Delhi;
(b) if so, the details thereof;

(c) whether any case has been
finalised and if so, the details
thereof; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH
AND FAMILY WELFARF (SHRI
NIHAR RANJAN LASKAR) :
(w) Yes, Sir,
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(b) Since the matter is being
enquired into, it would not be in
public interest to disclose the details
thereof.

(¢) No, none has yet been finali-
sed.

(d} All the details are being look-
ed into and procedural requirements
are being observed.

Member Secretary of Railway
Service Commission, Gauhati

10124. SHRI AMAR ROY PR-

ADHAN:
SHRI GHITTA MAHATA:
SHRI JAI NARAIN

ROAT :

Will the Minister of RAILWAYS
be pleased to state:

(a) whether Government have
received some complaints against
the Chairman and Member Secre-
tary of the Railway Service Com-
mission, Gauhati in connection with
the irregularities and declay in send-
ing lists of cmpanclled candidates by
the Railway Service Commission,
Gauhati for employment of techni-
cal and non-technical staff in the
construction organisation; and

(b) il so, the details thercof and
action taken so far in the matter?

THE DEPUTY MINISTER IN
THE MINISTRY OF RAILWAYS
AND IN THE DEPARTMENT OF
PARLIAMENTARY  AFFAIRS
(SHRI MALLIKARJUN): (a) Yes.

(b) The main points raised in
the representation are:

(i) Demands placed by the con-
struction -organisation are
not fulfilled by Railway
Service Commission, Gauhati.

(ii) Lists of selected candidates
are furnished in different
spells after a gap of 3/4

months.
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(iii) The Chairman. -and Secre-

- tary of the Commission have
taken a decision to select
only  10% of the candidates
of non-Assamese communi-
ties.

{iv) The selection for Tracers in
scale Rs. 260—430 was done
by holding a written exa-
mination followed by a
viva-voce test but the selec-
tion for trainee Draughts-
men/Estimators in  scale
Rs. 330—360/- was done hy
holding viva-voce test in-
stead of written examina-
tion to facilitate selection
of unsuitable candidates of
Assamese communities.

The matter is being investiga«
ted.

Proposal for comstruction of
a Coastal Road from Madras to

Kanyakumari

1o125. SHRI N. DENNIS :
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) whether there are proposals
under consideration for the construc-
tion of a Coastal Road from Madras
to Kanyakumari ;

(b) if so, the steps taken by the
Central Government in this regard;
and

(¢} if not, the reasons therefor ?

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING
AND TRANSPORT (SHRI BUTA
SINGH) : (a) to (¢) . The Govern-
ment of Tamilnadu are primarily res-
ponsible for its construction as
1t is a State Road. However,
with . a2 view to assist the State
Government in the  develop-
ment of this road, funds aggregating
about Rs. 3 crores have already been
provided to the State Government for
$1¢ L5.—4 '

construction of missing road links and
bridges under the Central Aid Pro-
gramme of State Roads of inter-State
or Economic Importance and from
Central Road Funds.

‘Surcharge at Bombay Port

10126, SHRI A. A, RAHIM :
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state
whether it is a fact that some shipping
companies have decided to levy a ten
per cent surcharge at Bomaby Port?

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI VEER-
ENDRA  PATIL) : Yes, Sir.
The following shipping Con-
ferences have levied a ro per cent
congestion surcharge on the port of
Bombay with effect from the dates
indicated against each :—

1. India- 4.6.1981  On imports
Pakistan-
Bangladesh- and
UK/Cont‘nent exports
Conference

2. Japan 20.4.1981 On imports
/India-Pak istan-Gulf/
KARMBHOM
Japan only.
Conference
(JAPPERCON)

2. The Bombay Port Trust are
taking effective measures'to east
the situation.

Howrah Asaunsol Express

1o127. SHRI SUSHIL BHATTA-
CHARYA :

SHRI KRISHNA CHANDR
HALDER :

Will the Minister of RAILWAYS
be pleased to state -

(a) whether Government are aware
that the Howrah--Asansol Express is-
sunning With 12 coaches instead of’
scheduled 17 coaches ; .

(b) if so, considering the difficul=
ties of the people of Asansol-Raniganj--
Durgapur area whether the Govern--
ment propose to run the train with
17 coaches and in time ;
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(c) if so, from when ; and
(d) if not, the reasons thereof ?

THE DEPUTY MINISTER IN
THE MINISTRY OF RAILWAYS
AND IN THE DEPARTMENT
OF PARLIAMENTARY AFFAIRS
(SHRI MALLIKARJUN) : (a) to
(d). From 1-4-81, the load of
305/306 Howrah--Asansol  Express
has been augmented to 13 coaches.
Further augmentation of this train
is not justified on traffic comsideration
and also not feasible for want of requi~
site maintenance facilities at Asansol.

Damage to Rai Line in Gauhati
ue to Bomb Blast

10128. SHRI N. V. CHANDRA-
SHEKARA MURTHY: Will the
Minister of RAILWAYS be pleased
to state

(a) whether Bomb blast damaged
the rail line at Gauhati on the 13th
April, 1981 ;

(b) if so, the details of the
incident;

(c) the total damage caused ;

(d) whether any enquiry was
conducted ; and '

{e) if 50, the outcome thersof?

THE DEPUTY MINISTER IN
THE MINISTRY OF RAILWAYS
AND IN THE DEPARTMENT
OF PARLIAMENTARY AFFAIRS
(SHRI MALLIKARJUN): (a) to
(e). No. However, at  about
22.15 hrs. on 13-4-1981, there was a
bomb explosion on railway track at
kilometre No. 102/15-16 near Teta-
mari Bridge No. 113 situated betwoen
Chaparmukh. and Laopani stations,
as a result of which 2 rails of about ¥
and 2 metre lengths were broken, about
33 metres of track was lifted by about
20 ccntinetTes and ¢ wooden sicepeors
wagre broken and displaced. Some pieces
of orange colour fuse were found on
she spot. There was no casualty, The
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damage to railway property is assessed
about Rs. 3,500/-. Government Rail-
way Police registered case No. 6(4) 81
under section 120 (b) IPC, Section
3 Explosives Act and 126 (b) Indian
Railway Act. Deputy Commissioner
and Supdt. of Police, Nowgong, visit-
ed the spot and supervised investi-
gation. One suspect has so far been
arrested. Police investigations are
in progress.

C.G.HS. Facilities to General
Public of Chandigark

ro12g. SHRI CHARAN]JI LAL
SHARMA: Will the Minister of
HEALTH AND FAMILY WEL-
FARE be pleased to state :

(a) what are the proposals of his
Ministry to give Central Government
Health scheme benefits and open
hospitals and dispensaries for the
benefits of general public in
Chandigarb ; and

(b) the reasons for the delay in
introducing the Central Government
Health Scheme in the Union Territo-
ry of Chandigarh ?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH
AND FAMILY WELFARE (SHRI
NIHAR RANJAN LASKAR) :
(a) and (b). The C.G.H.S. has
been devised to provide medical cover
for Central Government servarits.
It has so far been extended to a few
cities. Presently, the endeavour is to
ensure maximum coverage in these
cities. Itis, therefore, not proposed to
extend this facility to Chandigarh for
the pres:nt. Incidentally. Central
Government servants in Chandigarh
as elsewhere are entitled to clajm
re-imbursement under GS (MA)
Rules for medical assistance.

Girls’ Higher Secondary School
At Adra
10130. SHRE NARAYAN CHOU-
BAY : Will the Minister of RAIL.+
WAYS be pleased to state :

(2) whethér the South Eastern
Railways Girls Highey Secomaty
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School at Adra is running without
any functioning Principal at present;

(b) if so, since how long the
Principle is absent;

(c) what action has been taken
to assure presence of the Prin-
cipal in that school and also
what action if any, have been taken
against the absenting Principal; and

(d) if no action has been taken,
the reasons therefor ?

THE DEPUTY MINISTER IN
THE MINISTRY OF RAILWAYS
AND IN THE DEPARTMENT OF
PARLIAMENTARY AFFAIRS
(SHRI MALLIKARJUN) : (a)
The post of Principal at Girl’s
Higher Secondary Sehvol, Adra has
been down-graded and the mana-
gement is now looked after by a Head
Mistress.

(b) The Principal, Girls Highe?
Secondary School, Kharagpur was
transferred from  Kharagpur on
20-11~1979 as Principal S.E. Railway
Girls, Higher Secondary School at
Adra but she has not resumed duty
there so far.

{c) and (d).The question of initiat-
ing disciplinary proceedings against
the absenting Principal is being
examined.

Visit of Experts from Japanese
Shipping Firms

10131. SHRI S.M. KRISHNA:
Will the Minister of SHIPPING
AND TRANSPORT be pleased to
state :

(a) whether a team of experts
from Japanese shipping firms visited
India recently to heﬁ» modernise the
shipbuilding and repair facilities; and

(b) if so, the outcome of the
discussions held with them ?

1oz

THE MINISTER OF SHIPP-
ING AND TRANSPORT (SHRI
VEERENDRA  PATIL) : (a)
and (b). Team of Japanese ex-
perts visited the Hindustan Ship-
ard in Visakhapatnam and Cocl’sn

'ghipya.rd and held discussions. No

final decision has so far been taken.

Khirai Halt

10132. SHRIMATI GEETA
MUKHERE]JEE : Will the Minister
of RAILWAYS be pleased to state :

(a) whether Gowvernment are
aware that Khirai halt was
established about 50 years back bet~
ween the stations Panokura and Haur
in the KGP division of South Eastern
Railway and still a commission agent
funcyions there for selling tickets
causing great hardship to the commut-
ters and the peasants Cesirous of
booking local produces such as vege-
tables, jute, straw, rice, etc. ; and

(b) if so, whether Governmen
propose to upgrade the halt to a regular
station ?

THE DEPUTY MINISTER IN
THE MINISTRY OF RAILWAYS
AND IN THE DEPARTMENT OF

PARLIAMENTARY AFFAIRS
(SHRI MALLIKARJUN)
(a) and (b). A halt station is

upgraded into a departmentally mana-
ged flag station provided there is
sufficient traffic and sueh comversion
is financially justified. Proposal for
upgrading Khirai halt station into a
flag station was examined many
times in the past but net found finan=-
cially justified. Accoxding to latest

examination the pr involves a

heavy rccumn%‘loss of Rs. 78,093.00
per annum to the Railways.
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Amount sanctioned for con
'~ struction of cargo berths
in Ports

10133. SHRI A. C. DAS : Will
the Minister of SHIPPING AND
"TRANSPORT be pleased to state 3

(a) whether it is a fact that this
Ministry has sanctioned financial
grant for construction of cargo berths
in different Ports ;

(b) if so, the total grants sanctioned
to each port of the construction of
cargo berths ;

(c) the number of cargo barths
which are proposed to be constructed
" in those ports ;

(d) whether any financial grant
has been sanctioned by this Ministry
for the construction of a cargo berth
in the Paradip Port ; and

(e) if so, the details thereof ?

THE MINISTER OF SHIPP-
ING AND TRANSPORT (SHRI
VEERENDRA PATIL) (a) Yes.

Wherever  the Major Ports are
not in a position to finance
construction of cargo berths from

their own resources, financial assis-
tance is given by Government in the
shape of loans.

(b) The cargo berths sanctioned

and/or under consideration at various
Ports are indicated below :

Estimated Cost
{Rupees
in Crores)
1. Calcutta

Second Oil Jetty at Haldia 6.90

- 2. Paradip
(i) Second General
Cargo Berth 7.25
(ii) Third General
cargo Berth 7.12
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3. Visakhapatnam

(i) General-cum-
bulk cargo berth 8.50

18.00

(i) Oil Berth .
(iii) Coal Berth 13.00
4. Madras
(i) Expansion of
Jawahar Dock . 11.67
(ii) Container Termie
nal . . . 22.60
5. Tuticorin
(i) Construction of
coal jetty 2.97
(i) Two additional
general  cargo
berths 11.38
6. Cochin
Integrated Project for
handling POL & Fer-
tilizers. 31.16

7. New Mangalore
One general cargo berth 7.28

8. Mormugao
A multi-purpose cargo
berth 11.70
9. Bombay
(i) Fourth Oil Berth
at Butcher Island 24.48
(i) Nhave-Sheva
Port Project 30.00
(plan
provision)

10. Kandla

(i) Construction of
Oil Jetty 6-02
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(ii) Sixth General
Cargo Berth 17.49
(iii) Construction of

deep water berth
at Vadinar 13.32

The entire expenditure on plan
projects pertaining to Bombay,
Madras and Kandla Ports will be
met by the Ports concerned out of
their internal resources. The works
at other ports will be financed by way
of loans from Central Government.

(c) 24 berths, including Nhava-
Sheva Port, are proposed to be cons-
tructed during the current Plan period.

{d) Yes.

(e) Upto 31-3-1681, a loan of
Rs. 3-06 crores has been released to
Paradip Port on account of a second
general cargo berth now under con-
struction. The entire expenditure on
this project (Rs. 7.25 crores) is to be
met from loans by the Government.
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Railway working around
Bombay

10135. SHRIBAPUSAHEB PAR-
ULEKAR : Will the Minister of
RAILWAYS be pleased to state :

(a) whether the General Manager,
Central Railway Bombay has received
in January, 1981, a letter fromr
the office of the Lok Sabha member
elected from Thane Constituency
making a few suggestions in regard to-
working of Railwaysaround Bombay 3
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{b) If so, the suggestions made
therein; an

{¢) what action has been taken/
is being taken in rospect of each of
the suggestions so made ?

‘THE DEPUTY MINISTER IN
THE MINISTRY OF RAILWAYS
AND IN THE DEPARTMENT OF
PARLIAMENTARY AFFAIRS
(SHRI MALLIKARJUN) : (a)
to (c). Iaformation is bcmg
.collected from the Central Railway
administration and will be laid on the
Table of the Sabha.

Protocols signed with foreign
countries

10136. SHRI ARJUN SETHI :
Will the Minister of EXTERNAL
AFFAIRS be pleased to state :
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(a) the number of foreign digni-
taries and delegations w, hlg visited
India during the last four months ;
and

(b) the nature of talks held and
the details of protocols signed with
them ?

THE MINISTER OF EXTER-
NAL AFFAIRS (SHRI P.V. NARA-
SIMHA RAO): (a) 196 foreign
dngmtarms/ddcganons visited India
during the last four months.

(b) The talks gemerally covered
further strengthening of our bilateral
relations with foreign countries econio-
mic, technical, commercial and cul-
tural fields as well as a review of the
intermational situation. A statement
giving details of protocols signed with
foreign countries during the period is
laid om the Table of the House.

Statement

Details of Protocol Signed

S.No. Country Name of foreiga Dignitaries/
Delegations
H 2 3 4
1. Mexico Mr. Jose Lopez Portillo President  Prototd] ‘on co-opertion instience
of Mexico and Technolegy
-2 §ndonesia . Baiquni Director General Agreement for cooperation in the
Bucn, Indonesia. Poaccful uses of Nudlcar wnergy
4. Guatemala . Mr. Valentin Solorzano, Nidnister “Trade Ageecrnent
of Ecenomy of Guatemala
4. Kerya M. Denicl T.A. Rao, Moi, Prosi- (i) ccment on  Qultural
dent of Kenya en
(ii) Trade Agreement
{iii) Economic and ‘Technical
cogperstion Agreement
5. Tansinla . #uhml( Nyerere, President A Memoramélum of Under-
anzania standm covering cooperation

Jew.specific industries
such a3 a2 sugar prpject, an
“regrured pice culiention,
p:gect technicdl education
project etc
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1 2 3 4

6. Egypt . . . Delegation headed by the Egyptiap er;o?l on ,cooperation in the
Minister of Electricity, field in energy.

<. Saudi Arabia . . Prince.Saud Al Faisal, Foreign Economic and Technical co-
Minister of Saudi Arabia operation gigned which inier

.alis gravides for setting up of
ndé?.Saudi joint Commission.

8. Bahrain . . . The Amir of Bahrain (i) Agreement on Economic and
Technical cooperation.

(it} Cultural Exchange Progra-
mme.

g. North Korea . Mr. So Guan'Hi, Vice Premier, Cooperation in the fields of
Demaocratic People’s Republic Agricultural Resources aand
of Korea. Education and Irrigation.

10. United Kingdom Mrs Macgaret Thatcher, Prime  Memoranda of Understanding on

Minister of U.K.

(i) Cooperation in certain in-
dustries and in Trade.

(iiy Collaboration in Science and
Technology;

(3ii) Cooperation in Science and
Technology;

(iv) The development of the
ndian Power gencration
sector ; and

(v) Cooperation in the develop-
ment of Indian Coal Industry.

31. Polapnd . . . Dr. Ryssard Karski, Minister for Long term trade and payments
Foreign Trade and Shipping Agreement.

22. U.S.S.R. . Mr. LV, Akhipov, Deputy Chair-  ‘Protocol incorporating the deci-
man of the QCouncil of sions/ recommendation of the
Ministecy xixth session of the Inter

Gpvernmental Commission.

13. Bulgaria . . Madam Lyudmila Zhivkes, Cylaural Exchange Programme
‘Mcmber of Politburo of 4he
:Geamirgl Cormmittee of Bulgarian

e
_ s :Republic

14, ‘Yugeslavia . . . *Mr.-Méwod Rotar, Minister-for  Protocol in the fiekds of indust-
Forcign Xrade, rial cooperation, trade, -scisyce

and technology and Banking

and Financial arrangements.

45, GDR. . . . Dr.Gerhard Weiss Deputy Ghait- Bretocol to gxpand and diversify
oan of the Council of Minisiers the two way, transfer of techno-
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Linking Western and Central
Railway at Bombay for
Suburban Trains

10137. DR. SUBRAMANIAM
SWAMY : Will the Minister of
RAILWAYS be pleased to state :

(a) when the proposed Railway
project of linking Western Railway
and Central Railway at Bombay
for suburban trains is expected to
be completed ;

(b) whether by the completion of
this project, the commuters of Bom-
bay will get relief and better facilities;
and

(¢) if so, the details thereof ?

THE DEPUTY MINISTER IN
THE MINISTRY OF RAILWAYS
AND IN THE DEPARTMENT
OF PARLIAMENTARY AFFAIRS
(SHRI MALLIKARJUN:: (a) to
(c}. A Flyover is presently under
coustruction at Bandra, to connect
the slow lines of the Western Railway
to the harbour branch lines of the
Central Railway. This will cnable
running of suburban trains from
Andheri on Western Railway to VT
on the Central Railway. These
additdonal services will help the
people living in the residential areas
to the north of Bandra and the
central business district near VT.
The Flyover is expected to be commis-
sioned by December, 1g81.

Spreading Yoga in Foreign Coun-
tries through Indian Represen-
tatives

10138. SHRI CHINTAMANI
JENA: Will the Minister f HEALTH
AND FAMILY WELFARE be
pleased to state : )

(a) whether Government have
taken steps to attract more and more
people for the improvement of
physical and mental health' through
yoga in the country; and--—- ...
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(b) if so, whether Government
have taken steps to popularise yoga
amongst the common people as well
as spreading it in foreign countries
through our Indian Yoga represen-
tatives ?

THE MINISTER OF STATE
IN THE MINISTRY OF HEALTH
AND FAMILY WELFARE (SHRI
NIHAR RANJAN LASKAR) : (a)
Yes.

(b) The Government has taken
various steps to popularise Yoga
amongst the common people in the
country. Itisalso becoming popular
abroad.

News-Item Captioned ‘‘Train
Derailment Attracts Looters”

10139. SHRI B.V. DESAI : will
the Minister of RAILWAYS be
pleased to state :

(a) whether Government’s atten-
tion has been drawn to the press
report appearing in Times of Inlia
dated the 11th April, 1981 under the
heading “train derailment attracts
looters™.

(b} if so, whether a large number
of passengers who were waiting for
the trains in the wake of derailment
of six goods wagons at Malikpeth in
Sholapur on the 1oth April, 198s
were looted by miscreants;

(c) whether no timely help was
provided by the Railway authorities
there;

(d) whether any enquiry has
been conducted in this regard ; and

(e) if-so, the outcome thereof ?

THE DEPUTY MINISTER IN.
THE MINISTRY OF RAILWAYS.
AND IN THE DEPARTMENT OF
PARLIAMENTARY  AFFAIRS
(SHRI MALLIKARJUN): (a) Yes.

(b) There is no report about any
passenger having been looted there.
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(c) Timely assistance was 'given
by the Railway -to the passengers
for their movement from the site
of the accident to the nearest railway
station. 19 State Transport buses
were used to facilitate transport of
passengers and their luggage ex-
Kurdwadi to Sholapur and back.

(d) and (e). Cause of derailment
is under enquiry and report of the
enquiry comuiittee is awaited.

Railway lines in Western Desert
. Border Areas.

10140. SHRI VIRDHI CHAN-
. DER JAIN :

Will the Minister of RAILWAY
be pleased to state : .

(a) whether Government -have
adopwed a  liberal approach for the
construction of new railway lines
in Western desert Border Areas of the
country by relaxing the criteria
of remunerativeness as in the case
of the new lines in the plains ;

(h) ifso, the names of new railway
lines which have heen planned for
construction in Western  desert
border areas of the country during
the Sixth Five Year Plan ;

(c) if not, the reasons therefor;
and

(d) the likely date by which this
approach would be adopted ?

THE DEPUTY MINISTER IN
THE MINISTRY OF RAILWAYS
AND IN THE DEPARTMENT
OF PARLIAMENTARY AFFAIRS
(SHRI MALLIKARJUN) : {a) to
(d). The rcgort of the National
Transport Policy Committee appoin-
ted by. the Planning Commission
for evolving a rational policy for the
construction of new railway lines
including lines in backward areas
of the country is currently under
examination. by the Planning
Commission. It will be possible to

take further action regarding the
formulation of the policy for cons-
truction of new railway lines after
a decision has been arrived at, on the
recommendations of the said commi~
ttee. However, the following surveys.
in the area have been included in the
Budget for 1981-82:—

i. Parallel broad gauge line
from Suratgarh to Sarupsar and
conversion of Sarupsar-Anupgarh
metre gauge section into broad
gauge and its extension to Chattar-
garh.

1. A new metre gauge line from
Bilara to Bar.

Doctor-Patient Ratio in Rural
Areas

1o14:1. SHRI KRISHNA KU-
SUMA MURTHY Will  the
Minister of HEALTH AND
FAMILY WELFARE be pleased
to state the doctor-patient ratio in
the rural areas of the county at
present ?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH
AND FAMILY WELFARE (SHRI
NIHAR RANJAN LASKAR) : No
assessment of the doctor-patient ratio
is feasible as all patients do not get
registered with the Government-
run dispensaries, PHCs, Hospitals,
etc.

Procurement of Pairs of Human-
Eyes from International Eye-
Bank

10142, SHRI MANMOHAN
TUDU : Will the Minister of
HEALTH AND FAMILY WEL-
FARE be pleased to state :

(a) how many pairs of human
eyes have been supplied to various
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medical institutes in the country
- during 1980-81 ; _

(b) the names some of those
medical institutions and the total
pairs of human eyes supplied to those
mstitutes ;

(c) whether Government has a
proposal to procure mere pairs of
human eyes from the International
-eye bank during the current financial
year ;

{d) if so, whether human eyes
will be supplied to the medical institu-
tions of Orissa to restore sight of blind

ns, particularly from Scheduled
- Castes, Scheduled Tribes and other
-badkwnrd caste people; and

{e) the details thereof ?

THE MINISTER OF STATE IN
“THE MINISTRY OF HEALTH
AND FAMILY ‘WELFARE (SHRI
NIHAR RANJAN LASKAR) : (a)
.and (b) The National Eye Bank at
Dr. Rajendra Prasad Centre for
‘Ophthalmic Sciences has received
eyes for corneal grafting operations
from International Eye Bank,
Srilanka, Colombo. 27 -eyes have
baen reeeived from January, 1980 to
December, 1980 and 30 eyes from
Janmary, 1981 till date.

No information is available regard-
ing theother medical institutesin
the country who have been obtaining
pairs of humnan eyes.

(c) As there.is:a-paucity of donor
material with in the county eye
-dorations from any Interna‘ional
Eye Bartk are always welcome.,

(d) and (e). The information is
‘being collected and will be laid on
the tablf- ‘of the Babla.
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Increpse in USSR Yroops in
Afghanistan

i0143. PROF. MADHU .DAN-
DAVATE :
SHR1 RAMNATH
DUBEY :
Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether it is a fact that the
U.S.S.R. has strengthened its troops
in Afghanistan : and

(b) if so, the reaction of Govern-
ment thereto ?

THE MINISTER OF EXTER-
NAL AFFAIRS (SHRI P.V. NARA-
SIMHA RAO) : (a) Government
have seen press reporrs (April 8 AP
detelined Islamabad) quoting
Western  diplomatic sources as
saying that additional Soviet troops
had arrived in Afghanistan. The US
Defennce Department has, however,
denied that the Soviet Union had
reinforced its troops in Afghanistan
and  described these reports as
“totally false” (AFP April g datelined
washington) .

Government have no information
to suggest that additionel Soviet
troops have been deployed in Afgha-

nistan.

(b) Does not arise.

Cotton bales gutted in Meerut
Railway Station

‘10144. SHRIMATI MOHSINA
KIDWAI : ‘Will the Minister of
RAILWAYS be pleased .to state :

(a) Whether it is .a faet that
cotton .bales worth -one jakh of
rupers were guttoed in the godown
of Meerut Railway. Station;

I(b) if 50, whether thr
of fertilizers .also canght .
result .thereof ;

wagons
re s &
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g) if so, whether any .inguiry
has instituted into the canses
this fire ; and

{d) T so, the findings thereof.

THE DEPUTY MINISTER IN
THE MINISTRY OF RAILWAYS
AND IN THE DEPARTMENT
OF PARLIAMENTARY AFFAIRS
(SHRI MALLIKARJUN) : (a)
Yes. Full pressed  cotton bales
laying at Meerut City Goods covered
platform caught fire on 22-3-81 and
were damaged. Damages have
been amsessed at Rs. 70,454.40 Ps.

(b) Wagons loaded with ferti-
lisers  standing nearby were also
affected and damages to the bags
were assessed to the extent of Rs.

4900/-
(c) Yes.

(d) The cause of fire is suspected
to be throwing of buring bidi/cigar-
<ette or lighted match stick by some-
one. A case has been registered
at GRPs Moeerut and is under inves-
zigation.

Negotiating Facilities to All
Indin Loco Running Staff
discontinued.

10145. SHRI GEORGE FER-
NANDES : Will the Minister of
RAILWAYS be pleased to state :

{a) wivether the megotiating face

ilities at the Railway Boards level:

and at the Zonal Rallway General
Maanager’s Jevwel available to the All
India Loco Running Staff Associ-
ation have dimce been discontinued ;
and

(b) if so, the reawons therefor ?

THE DEPUTY MINISTER

IN THE MINISTRY OF RAIL-
WAYS AND IN THE DEPART-
MENT OF PARLIAMENTARY
AFFAIRS (SHRI MALLIKAR-
JUN): (e) Yes.

(b) The reasans for treating this
associatian at par with other un-
rt.czmmd" categarical associations
on the railways have already been
given in the stto-moto statement made
by she Minister for Railways in
the Lok Sabha on 17-2-1g81.

Inclusion of Tribal Area and
District Roads in National High-
way  Programme

10146, SHRI GIRIDHAR
GOMANGO : Will the Minister of
SHIPPING AND TRANSPORT
be pleased to state :

(a) whether it is a fact that the
road net-work in the tribal areas
is considerably below the Siate
and National average;

(b) if so, what is the National
average and Statewise average of
road mileage and the tribal areas
therein;

(c) the names of tribal districts
and areas having National Highe
way, Statewise;

{d) the proposal in Sixth Plan
for inclusion of Iimmportant trible
area and district roads under the
Nahtional Highway programmes;
an :

{e) if not, the reasons therefor ?

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING
AND TRANSPORT (SHRI BUTA
SINGH) : (a) Yes, Sir. The average
road network in tribal areas is likely
to be considerably below the Stte
and National averages since mast
tribals live " in the forest and hilly
areas.

(b) A statement is attached.

(c) A Statement is attached.
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(d) and (). Proposals for decl-
laring roads as National Highways
as part of the 1980—85 Plan have yet
to be finalised. -The ultimate deci-
sion in the matter would depend
upon a number of factors such as
availability of resources, the extent
10 which a road or roads satisfy
the criteria laid down for the
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declaration * of roads as National
Highways, inter se priority of indi-
vidual roads on an all-India basis
and other priority considerations.
1t is, therefore, difficult at this
stage to make any commitment about
the inclusion or otherwise of any
road ‘in the National Highway
System. -

Statement 1
State/UTs Road Area Road
Lengths  (In Sq. Length
(in Kms.) Kms) * per 100
: Sq. kms.
of area
1 2 3 4
ALL INDIA 164110 3287782 4879
States

Andhra Pradesh

Assam

Bihar

Gujarat

Haryana

Himachal Pradesh

Jammu & Kashmir . . .
Karnataka

Kerala . . . .
Madhya Pradesh . .
Maharashtra

Manipur . .

Meghalaya . . .
Nagaland . . . .
Punjab . . . . .
Rajasthan . . . .
Tamil Nadu

Tripura .

Utiar Pradesh

105808 276814 3822
56983 78523 72°57

76985 173876 46 00

52619 195084 26- 85

29664 44222 67 08

23824 55673 4279

. 17267 222236 777
106209 191773 55 38

90340 38864  232-45

100905 442841 22 70

. 164102 307762 5392

. . 8B42 22356 - 39°55
e
L. 5788 16527 8y oo
.. nsbir 155782 74 a1
45604 50362 go'sy

- . GooBg 342214 1756

. 3736 7299 51° 19
. . 168053 130069 129 20-
.o 7886 10477 74° 719

;88178 204418 63: 02
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1 2 3 4
‘West Bengal . . . . 138831 87859 158- 03
Union Territories :
A & N Islands . 6or 8293 725
Arunachal Pradesh . 11553 83548 13-82
Chandigarh . 33 114 28 g5
D & N Haveli . 212 491 43 18
Delhi 8113 1485  546-33
Goa, Daman & Diu 6989 3813 183" 29
Lakshadweep . 2 32 6- 25
Mizoram . . 891 21087 423
Pondicherry 1760 480 366- 67
Statement I
S. State District in Tribal N.H. No.  Remarks
No. Areas
1 2 3 4 5
1 Andhra Pradesh Adilabad 7
Srikulam 43
Vishakapatnam 5
2 Assam Golpara 31 & 37
Kamroop 31 & 37
Nowgong 37
3 Bihar Ranchi 23 & 33
Chhaibasa 32,33 & 6
4 Gujarat . Surat 8
Baroach 8
Vadodara 8 & 12
Valsad 8
Sabarkantha 8
5 H. P Kinnaur 22
6 Karnataka . South Kanara 17 & 48
v Kerala . . . . Palghat 17 & 47
Trivandrum 47
8 M.P. . . . . Dhar 3
Khargaon 3
Secnai 7 & 26
Raigarh 6
Bastar 4%
Durg
Rajnandgam 6
Raipur 6 & 43
Murena 3
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X 2 3 4

9 Maharashtra . Dhulia 3& 6
Jalgam 6

Nasik 3 & 50

Ahmednagar L4

Punce 4 9 & 50

Amrawati 6

Yavatmal 7

10 Manipur . . . Manipur North 30
Manipur South 39

Manipur West 53

11 Meghalaya Garchills 51
Khasjhills 40

Jaintiahills 40 & 44

12. Mizoram . . . Ajzwal 54
54

13 Nagaland . Kohima 39
14 Orissa Koraput 43
Sundargarh 23

Mayurbhanj 5& 6

v Sambalpur 6
Keonjhar 6

5

Balsore 5

15 Rajasthan Dungarpur 8
Udaipur 8

16 Tamilnadu Salem 7,45 & 47
Tiruchirapalli 7 & 45

Dharmapuri 7 & 47

North Arcot 46

South Arcot 45

17 U.P. Lakhimpur 24
18 Arunachal Pradesh Subansiri 52-A
Lohit 52

Ad-Hoc and Regular Specia-

{c) the criteria for becoming ad
cadre officer and

lists in C.G.H.S.
roi47. SHRI AHMED M.
PATEL : Will the Minister of

HEALTH AND FAMILY WEL-
FARE be pleased to state :

(a) whether it is a fact that
most of the Post Graduate Medical
Officers working in the Central
Government Health  Scheme
as specialists are not  called as
ad-hoc specialists ;

(b) if s0, the number of such post
graduate doctors working 3s Spe-
cialist without having been created
as ad-hot specialists; and

hoc specialists
subsequently regular specialists for
such medical Officers ?

THE MINISTER OF STATE
IN THE MINISTRY OF HEALTH
AND FAMILY WELFARE (SHRI
NIHAR RANJAN LASKAR) :
(a) All medical posts in the Central
Government Health Scheme are
borue on the Central Health Service.
In that Service, Medical Officers
with post-graduate qualifications,
when appointed as General Duty
Officers are not required to work as
specialists,

{b) Does not arise.
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{c) As per the Central Health
- Service Rules, all posts in the
Specialists' Grade II are filled on a
regular basis through the U.P.S.C.
and all  candidates—outsiders as
well as those officers possessing post-
i}r{aduatc qualifications working as

edical Officers in the Central
Government Health Scheme-—have
to come through the Commission.

Out Agencies

10148. SHRIRAJESH PILOT
Will the Minister of RAILWAYS
be pleased to state :

(a) whether Government pro-
pose to increase the number of out
agencies substantially so that its
vast potential of transpert can be
linked to economic development
and employment in hitherto distant
and isolated areas ; and

(b) if so, whether Government
propose to allot few such agencies
for sell employment schemes for
passenger-cum-goods transport and
inter train bus link ?

THE DEPUTY MINISTER IN
THE MINISTRY OF RAILWAYS
AND IN THE DEPARTMENT OF
PARLIAMENTARY AFFAIRS
(SHRI  MALLIKARJUN) : (a)
Yes subject to adequate traffic
justification and availability of sui-
table contractors to undertake the
work of Out Agencies.

(b) The contracts are awarded to
the lowest satisfactory tenderer, and
self employed persons are also
eligible for consideration.

Railway Track Inspector

10149. SHRI KRISHNA KU-
MAR GOYAL:

Will the Minister of RAILWAYS
be pleased to state :

(a) whether every Railway Track
nspector and Works Inspector in

the Engineering Department. of
the Bombay Division have casual
Iabour ;

(b) if so, the number thereof,
Inspector-wise and the number of
casual labourers who are working
as substitutes and thoese on temporary
basis ;

(c) whether service cards and
medical cards have not yet been
given to each casual labourer ;

(d) if so, the number thereof
Inspector-wise and the measures
taken to provide them with the same

() whether a large number of
cdsual labourers among them have
become entitled to be made tempo-
rary; and

(fy if so, the position thereof
Inspector-wise ?

THE DEPUTY MINISTER IN
THE MINISTRY OF RAILWAYS
AND IN THE DEPARTMENT OF
PARLIAMENTARY AFFAIRS
(SHRI MALLIKARJUN) : (a)
to (f). Information is being collected
and will Le laid on the Table of the
Sabha.

Catering Contract for Jayanti
Janta Express

10150. DR, VASANT KUMAR
PANDIT : Will the Minister of
RAILWAYS be pleased so state :

(a) whether 'it is a fact that
Government have given the Catering
Contract to a private party for the
Jayanti  Janta, running between
Muzaffarpur and New Delhi ;

(b) if so, the reasons for giving
the contract when Departmentl

Catering is in vogue;

(c¢) how much fees have baen
charged for this contract ;
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(d) whether jt is a fact that the

said Private Party has been now

‘Jasked by the Department to buy food

for the passengers, prepared by the

Departmental Catering ; if so, the
reasons therefor; and

{e) what is the number of Railway
stafl which has been affected or be-
come unemployed due to this private
contract ?

THE DEPUTY MINISTER IN
THE MINISTRY OF RAILWAYS
AND IN THE DEPARTMENT OF
PARLIAMENTARY AFFAIRS
(SHRI  MALLIKARJUN) : (a)
and (b). The mobile catering ser-
vice on the Jayanti Janata | Express
was replaced by private catering as
.the service was running at a loss.

(¢) A licence fee of Rs. 100/-
per month has been fixed temporarily.

(d) The contractor has been allowed

the facility to pick up meals from
Base Kitchens of departmental ca-
tering units as per rates fixed as there
are no kitchen facilities in pantry
- cars.

(e} Twenty two persons rendered
surplus have been ahsorbed,

Fly-Over at Mourgram Rail-
way Station

10151. SHRI ZAINAL ABEDIN:

Will the Minister of SHIPPING
AND TRANSPORT be pleased to
state :

(a) whether his Ministry propose
to construct a fly-over at the level cros-
‘ging at Mourgram Railway Ftation
on National Highway No. 34

(b) if so, when and the details
thereof ;

(c) whether his Ministry has
pursued the matter with the Railway
Ministry ;

(d) if so, the details thereof;

MAY 1, 1981
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() if not, the reasons thereof ?

THE MINISTER OF STATE
IN THE MINISTRY OF SHIPPING
AND TRANSPORT (SHRI BUTA
SINGH) : (a) to (¢). The construc-
tion of road overbridge on NH 34
at the level crossing at Mourgram is
included in the sixth five year plan
(1980--85). The overbridge will be
48.77 metres long with 7.5 metre
clear roadway and 1.5 metre vide
footpaths cn either side. the esti-
mate for the appreaches amhun’ing
to Rs. 44,03,6c0/- has Leen received
from the Sta'c PWD lut the
estimate for the overlridye proper
is sfill awaited frcm 'he Railways
with whom the matter is lLeing
pursued by the Sta'e PWD.

Power from Karnali Bend
Project

10152. SHRI SATYENDRA
NARAIN SINHA : Will the Minister
of EXTERNAL AFFAIRS be
pleased to state :

(a) whether Government of India
has agreed to purchase power from
Karnali Bend Project ;

(b} if so, whether Government
are aware that it will affect the carlier
agreement reached between two coun-
trieson the bigger Karnali project ; and

(¢) whether Government  are
also aware that Nepal is embarking
strategy of regionalising the water
issue as prelude to the regionalisation
of all political issues that relate to the
two countries ?

THE MINISTER OF EXTER-
NAL AFFAIRS (SHRI P. V. NA-
RASIMHA RAO) : (a) No Sir,
no commitment has been made in
this regard. However, at the meeting
of the Indo-Nepal Coramittee on
Karnali, held at Kathmandu in
January 1981, the Indian side merely
evinced interest in purchasing power
from the Karnali Bend Project, on the
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basis of the explicit understanding
that the Karfali Bend Project even
al maximum capacity would not in
any way affect or prejudice the
optimmm beénefits from the Karnali
Maign..—i.«, the Chisapani-project.

(by No agreement  regarding
quantity, price and rclated terms of
sale of power from the Karnali
Main Project by Nepal to India has
been {inalised so far.

{c) The Nepalese Government
have stated that extensive utilization
of the vast water resources m Nepal
could become “more meaningful if
other neighbouring countries along-
with Indix could be invelved im this
venture.” They have however,
assured] the Government of India that
such.an approach does notin any way,
preclude bilateral cooperation in
variout mutually agreed fields of
interest, inchading water rcsources,

hetween Nepal and India.

Class III Staff Holding lier
in other Railways

ro143. SHRI R.I. BHATIA
Will the Minister of RAILWAYS
be pleased to state :

{a) whether a large number of
class 111 stafl holding lien in other
Railwitys working in the Railways
Electrification South Eastern Rail-
way his been served with notice for
rcpatriation to their parent Railways;

(B} 11 so, what steps have been
taken by the Railwavs in the Cen-
tralised  Electrification with  their
posts and Howrah-Amta-Chapadanea
works of Electrification works ;

(¢) whether, electrification, South
Eastern Railway Administration dic
not iswue passes and PTOs to the
staff during 1980 ; and

(d} If so, why such steps were
takgn by the Administration and what
action Government propose to take
2gainst the staff and officers ?

THE DEPUTY MINISTER IN
THE MINISTRY OF RAILWAYS
AND IN THE DEPARTMENT OF
PARLIAMENTARY AFFAIRS
(SHRI MALLIKARJUN) : (a) to
(d). Information is being collected
from the Railways and will be laid
on the Table of the Sabha.

fadei & gararet & fpedt warewt
wt frafen

10154, »Y &g T qQUIEy :
Fyi  faiw wdr wredyw 3
LaA7E | feedt aTwa® & 90 w1 gue
FarX ¥ 19 7F, 1981 F Har<tiwa
quA i ¢250 F 9K yeag {
ag FATH FT F0 T ¥

(%) gavaat ¥ fgedi aTsawi #
faafad & weaweg ¥ fqarae SEaiEt
F( AT FU( B AN Y4 AwTA AL q7
#q a¥F Hifadw  fadyg f&a s @
TW[E-T & AT

(') % T ATy Fae fgedy
sqaRdi & fvgfaa * g 20
gasr F74 fgedi s 3, fgedi zrefyez
sw meg udt 9¢ ( fagfaaur &
s 7

fadmAat (st dlo aYo avfug
E ) (F) A (@), faEw
feqa g4t I maaT w  fged
TEFT T TAWH & FqTaTe 1 fuiaw
T & a4z 9 wifus ) wad ey
zgfuez, ey siteFrdy sirfe o mifa<
T Ay gugea e wr gu e waaal/
fawmt & Wa@ F¢&F g1 wiFaw w9
feai st asar g, wafwe w9 fqmwwa
ardig adY ward st wRaY
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New Coaches for Trains runn-
ing on Katwa-Ahmadpur section
of Eastern Railway

10155. SHRI GADADHAR SAHA:

Will the Minister of RAILWAYS be
pleased to state :

(a) whether Government  are
aware that reduction in length of all
trains operating in Katwa-Ahmad-
pur and Ahmadpur-Katwa (N.G.)
section of Eastern Railway has
taken place because of shortage of
new coaches in place of damaged,
rejected coaches, the revenue earning
has been adversely affected in addi-
tion to- the difficulty, disadvant-
ages faced by Railway users ; and

(b) if so, what action is being
taken to remove the shortage and
supply of new coaches for the trains
and to provide sufficient accommoda-
tion so that revenue earning im-
proves ?

THE DEPUTY MINISTER
IN THE MINISTRY OF RAIL-
WAYS AND IN THE DEPART-
MENT OF PARLIAMENTARY
AFFAIRS (SHRI MALLIKAR-
JUN): (a) Due to condemnation of
overaged unserviceable  coaches,
there is a shortage of coaches in
Ahmeadpur-Katwa N.G. section
of Eastern Railway.

(b) 19 new coaches have already
been built and also sent to Katwa.
On commissioning of these coaches
at Katwa all the trains operating on
this section will be brought to thei
normal strength.

we M d W AT F e A
wifaT 9T S gw

10156. STRYAY w§ w10 WAL
R AT 4 FATH FTFUTF T
(F) 90 ALILTT-HE, SALATH
AT I qrefia @rg agr Idw
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gAY, ITF WO F AW
YT T 9 FHA ]I AR gAv
T 9 wLuat F i Aaw wfaw
q< o FAO g FAAC AT FGHE
T® I FrZT YT Iy Frar@@ @ar
g; #WI

(&) 7tz g, a1 T Frgr 7 L
¥ & faq 7 w9l g9 FT 0400
Argar ?

T & TATAR AT HY WG

fawin & Iq HAt (s wfcawemia ):
(%) " (@) : AZASFE-YHAIL G-
GT FAE KICER FATUS  FEWAT
F YT A< Ho 233-U F( sqAHEAY
THLA G & A0 AT #¥a
GO FAE AT | TH FAUCH RAE@AT
<UST FIFIT F WA T FA0 S0 <@
g1 adwrm fadl § sawie, =™
ARIT & A7 H CF  F{-4IF
9 FI SHATAT Fadd UTE §LFC H
AT TT &Y o7 gAY E | FT @y
geatfad FIT gFTF gA &1 gRE
HTA 4 G FOUTRA H@Q,
UTF GG T G W wig
i gEaty Ardiea fEar s,
AT FI4 TR AHA ¥ JEA AAAT
FRATE  Hr<rw H1 &1 siiFstka)
Effects of X-Ray Radiation

10157. SHRI RASHEED
MASOOD :

PROF. AJIT KUMAR
METHA :

Will the Minister of HEALT H
AND FAMILY WELFARE be
pleased to state :

(a) whether Government have
made any asscssment with regard to
the magnitude of the problem of ex-
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posure to X-Ray radiation in the
public and private hospitals due to
inadequate equipment ;

(b)Y if s0, the details thereof ; and

(c) the measures contemplated
by Government in this regard ?

THE MINISTER OF STATE
IN THE MINISTRY OF HEALTH
AND FAMILY WELFARE (SHRI
NIHAR RANJAN LASKAR)
{a) No.

{b) Does not arise.

(c) Necessary precautions are
taken to ensure proper safety in

this behalf.

Unit to Look after Development
of Unani Systems of Medicine

10158. SHRI SURAJ BHAN :
Will the Minister of HEALTH
AND FAMILY WELFARE be
pleased to state :

(a) whether there is a scparate
Division of Unani in his Ministry
to deal with the matters relating
to Development of Unani System  of
Medicine and also Unani Dispen-
saries in Central Government
Health Scheme ;

(b) if so, what is the present sct
up ; and

(c) what steps Government pro-
pose to take to give undivided atten-
tion to the development of Unani
System of Medicine and to provide
specialist consultation to the Central
Government Health Scheme bene-
ficiaries ?

THE MINISTER OF STATE
IN THE MINISTRY OF HEALTH
AND FAMILY WELFARE (SHRI
NIHAR RANJAN LASKAR) :
(a) and (b). The following staff

exclusively looks after the work rela-

ting to Unani System of Medicine
in the Ministry ;

1. Deputy Adviser One post
2. Rescarch Officer One post
3. Research Assistant Two posts

The Central Government Health
Scheme is administered by the Direc-
torate General of Health Services.
However, on technical matters , the
Deputy Adviser (Unani) and the
Research Officer (Unani) are also
consulted.

{c) The officers mentioned above
give undivided attention to the
development of Unani Medicine in
accordance with the various schemes
approved by the Government of
India from time to time. The Deputy
Adviser (Unani) also functions as
specialist to the Central Government
Health Scheme in Delhi.

Sea Law Convention

10159. SHRI S. M. KRISHNA:
Will the Minister of EXTERNAL
AFFAIRS be pleased fo state:

(a) whether his  attention has
been drawn to the news item cap-
tioned ‘Five multinational companies
holding up sea law convention’ ap-
pearing in the ‘Hindustan Times’-
dated the 6th April, 1981;

(b) if so, which are these 5
multinational companies; and

(c) Government’s reaction in the
matter ?

THE MINISTER OF EX-
TERNAL AFFAIRS (SHRI P. V.
NARASIMHA RAO): (a) Yes, Sir.

(b) There are several corpora-
tions which are actively interested
in the exploration of manganese
nodules in the international seabed
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area. Some of these pre (1)
Kennccott Copper  Corporation
(US.A.), (2) Deepsea Ventures,
Incorporated (USA), (3) Interna-
tional  Nickel Company (INCO)
Ltd. (Canada) (4)CGNEXO (France),
(53 AMR (FR.G), (6) Union Mi-
niere (Belgium) and (7) Sumitomo
(Japan). All these corporations have
entered into jomnt arrangements with
cach other and established multi-
national corporations, The refe-
rence in the Hindustan Times report
is perhaps to some of these com-
panies.

(c) The 10th Session of the Con-
ference on the Law of the Sea held
in New York in March-April, 1981
was unsuccessful and could not
formalise the Draft Convention on
the Law of the Sea. This was because
of the attitude of the new U.S.
Administration  which wanted to
review  the entire package of
solutions achieved so far at the Con-
ference. Developing countries, in-
cluding India, and some developed
countries and the socialist group of
States who are very keen to conclude
the Conference at an early date are
disappointed by the turn of events.

Advertisement for admission to
General Nursing and Midwifery
course

10160. SHRI K. MALLANNA:
Will the Minister of HEALTH AND
FAMILY WELFARE be please

to state:

{a) whether Government’s atten-
tion has been drawn to the ad-
vertisemen' in Hindustan Times dated
the 22nd February, 1981 concerning
admission to General Nursing and
Midwifery Course, given by the
Medical Superintendent, Lok Nayak
Jayaprakash Narayen Hospital,
New Delhi and one of the conditions
of eligibility was that applicants
should have passed with at least 50
}S7cr cent marks in Senior Secondary

chool Examination (10 plus 2), from
The Centra' Board of Secondary
Education, Dehi.

MAY 7, 1981
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(b) if so, whether Governtnent
are aware that this condifion éx-
cludes the majority of eandidates who
have passed equivalent examination
of other Boards from other parts of
the country; and

(c) if so, the reaction of Govern-
ment thereto?

THE MINISTER OF STATE
INTHEMINISTRY OF HEALTH
AND FAMILY WELFARE (SHRI
NIHAR RANJAN LASKAR) : (a)
Yes. However, the minimum marks
required were 0%, and not 509%,.

(b) The candidates having higher
qualifications than that of 10 plus
2 and having 40%, minimum marks
are also ehigible for the course.
However, preference is given to the
residents of Delhi,

(¢} The question doces not
arise.

Legislation regarding Working
Condlitions of Private Hospital
Employees

10161. SHRI K. PRADHANI:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased
to state:

(a) whether thercisany proposal
under consideration to  introduce
a comprchensive legislation to
bring into practice the working condi-
tions of persons employed in private
hospitals/nursing homes; and

(b) if so, the details in this
regard ?

THE MINISTER OF STATE
INTHE MINISTRY OF HEALTH
AND  FAMILY WELFARE
(SHRI NIHAR RANJAN LAS-
KAR): (a) No.

(b) Does not arise.
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Decentralisiition of Ticket/Season
Ticket Bookihg windows

10162, SHRI CHATURBHUJ:
Will the Minister of RAILWAYS
be pleased to state:

(a) whethet Government have
received a representation dated 2nd
January, 1981, from a resident of
Kandiwali, Bombay; demanding
decentralisation of  ticket{season
ticket booking windows in Bombay
suburban area;

(b) the decision which Govern-
ment have taken in this regard;
and

(c) if not, when the same is
likely to be taken ?

THE DEPUTY MINISTER
IN THE MINISTRY OF RAIL-
WAYS AND IN THE DEPART-

MENT OF PARLIAMENTARY
AFFAIRS (SHRI MALLIKAR-
JUN) ({a) Yes, a representation for

opening of booking  offices in Housig
colonies in Bombay Suburban areas
has been received;

(b) and (c) It is not feasible to
provide booking windows for iisue
of season tickets in the housing co-
lonies of Bombay surburban areas.
However, City Booking agencies
have been provided in important lo-
calities for sale of journey tickets.

Conversion of Viramgam-Okha-

Railway line
ro163. SHRI MOHAN LAL
PATEL:
SHRI DAULATSINHJI
JADEJA:

Will the Minister of RAILWAYS
be pleased to state:

(a) whether it is a fact that
Viramgam-Okha  conversion Pro-
gramme has been  discontinued
beyond Hapa Railway Station in
Western Railway;

138
(b) if so, the reasons thcrefor

(c) whether Government are
aware that this discontinuation has
affected the trade and activi ics ot the
ports which were to be linked with this
conversion  programme; and

(d) Whether Government propose
to réconsider to complete the con-
version of Viramgam:Okha as per
schédule for the benefit of the
country ?

THE DEPUTY MINISTER
IN THE MINISTRY OF RAIL-
WAYS AND IN THE DEPART-
MENT OF PARLIAMENTARY
AFFAIRS (SHR! MALLIKAR-
JUN), :(a) No.

(b) to (d) Do not arise.

New Jamaagar Railway
Station

to164. SHRI DAULATSINH-
J1 JADEJA : Will the Minister
of RAILWAYS be pleased to state:

(a) whether the site of the new
Jamnagar Railway Station in the
Western Railway has been finalised ;
and

(b) if so, the details thercof and
the present pesition in this regard?

THE DEPUTY  MINISTER
IN THE MINISTRY OF RAIL-
WAYS AND IN THE DEPART-
MENT OF PARLIAMENTARY

AFFAIRS.(SHRI MALIKARJUN);
(2) Yes.

(b) The location of the new sta-
tion is at a place known as Gandhi-
nagar which is about 3.5 Kms,
from existing station and the same is
conmected to Bedi Road. It will be
egened in Phase I of the Viramgam-

kha/Porbandar gauge conversion
project. g
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Conversion of M. G. lines into
Broad Gauge

10165. SHRI A. G. SUB-
BURAMAN: Will the Minister of
RAILWAYS be pleased to state :

(a) whether it is a fact that Rail-
way Administration had taken a
decision to convert all the existing

Metre Gauge sections into Broad Guage
sections to cope with the increase in
traffic taking into account both the
necessity to improve movement of
traffic and the availability of
finance ;

(b) if so, whether priority basis
adopted is based on the immediate
requirements and also to advise the
policy framed ;

(c) whether it is a fact that founda-

tion stone was laid by the late
Prime Minister Shri Lal Bahadur
Sharstri at Tuticorin for the conver-
sion of the link between Tuticorin
and Dindigul and the survey work
completed for the construcion of a
B.G. line between Dindigul and a
Karur;

(d) whether is also a fact that
various organisations of trade ina
Tamil Nadu had represented for the
immediate immementation of the
above work in the current financial
year; and

(e) if so, the action taken by
Government to carry out the pro-
ject ?

THE DEPUTY MINISTER IN
THE MINISTRY OF RAILWAYS
AND IN THE DEPARTMENT
OF PARLIAMENTARY AFFAIRS
(SHRI MALLI KARJUN ) : (a)
No.

(b) A gauage conversion project is
taken up :

(i) when a section becomes satu-
rated and is incapable of handling
additional traffic by cheaper line
capacity inputs,
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(11) when the  magnitude of
the transhipment involved is such
that it is uneconomical or is not feasi-
ble at all.

(iti) when they are needed for
providing speedy and uninterrupted
means of communication to areas
which have potential for growth.

The works are taken up on pro-
gramme basis depending upon avail-
ablity of funds and after carrying out
detailed survey to determine the
traffic potential and financial viablity
of each Project.

(¢) No.

The survey work has been com-
plct(‘d.

(d) Yes.

(e} The work to be taken up in
phases, is under active consideration
of the Ministry to be taken up in
Current Plan.

Unrepairable D.T.C. Buses

10166, SHRI JANARDHANA
POOJARY : Will the Minister of
SHIPPING AND TRANSPORT be
pleased to state:

(a) the number of Delhi Trans-
port Corporation buses which are in
running condition as on g1st March,
1981;

(b) the number of buses out of
those which can be repaired and the
total expenditure involved ; and

(¢} What steps have been taken
to dispose off the unrepairable buses?

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING
AND TRANSPORT (SHRIBUTA
SINGH) : (a) 2691 Buses,

(b) Since all the buses men ioned at
(a) above are in running condition,
the ques'ion of their repairs  does
not arise.
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{c) The unrepairable buses are
deleted from the fleet and sub-
sequently disposed of through open
tender or public auction,

Purchase of Ayurvedic Medicines

10167. SHRI A, K. ROY :
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased
to state

{a) whether recently very poor
and cheap quality Ayurvedic medi-
cines have been purchased from vewly
set up pharmaceutical  units ard
these are not only ineffective but
also the quantity filled up is not up
the requisite weight notified outside;

{b) whether in the case of ‘Chi rak
Hart Taki’ supplied by “Desh Rak-
shak Aushudalava, Kankhal (Uttar
Pradesh} though it is labelled 100
gms. almost half of its contents are
liquid and not solid ;

{¢) whether any  inspection or
tests are conducted before accepting
the supplies;

(dy whetherinview of the growing
popularity of the idigenous system
of medicine, Government propose to
consider the desirability of purchasing
only effective medicines  instead of
getting cheaper  stuff; and

(¢} the amount which was saved
during the last year by purchaSing
such cheaper and sub-standard medi-
cines in place of well-tried and  used
ones 2

THE MINISTER OF STATE
IN THE MINISTRY OF HEALTH
AND FAMILY WELFARE (SHRI
NIHAR RANJAN LASKAR) : (a)
No.

(b) No.

(c) Yes.

(d) Only quality medicines are
purchased.

(¢) Doss not arise.

Mobile Booking Clerks

10168. SHRI R. K. MHALGI:
Will the Minister of RAILWAYS
be pleased To state :

(a) whether Government have
received on or around 16th January,
1981 a representation from several
persons who are working for the last
three years as mobile booking clerks
at various stations in Bombay sub-
urban area;

(b) the demands made in the
said representation;

(c) the decision which Govern-
ment have taken in his regard:; and

{(d) if not, the reasons therefor
and when a decision is likely to be
taken ?

THE DEPUTY  MINISTER
IN THE MINISTRY OF RAIL-
WAYS AND IN THE DEPART-
MENT OF  PARLIAMENTARY
AFFAIRS (SHRI MALLIKAR-
JUN) (a)and (b). Representations
have Dbeen received from persons
working as mobile booking clerks for
absorption as regular class 1II
Railway employeers

(c) and (d). The services of wards
and dependants of the Railway em-
ployees arc utilised on a part-time
basis to dispense tickets during peak
hours and they are called Volunteer
Mobile Booking Clerks. Their ser-
vices are voluntary in character and
they are paid honorarium for the
actual hours of duties performed and
as such are not entitled for direct
absorption as regular Railway em-
ployees.

Visit of Foreign—&éolars

" 10169. PROF. NARAIN
CHAND PARASHAR: Will 'he
Minister of EXTERNAL AFFAIRS

"be pleased to state the names of the

foreign schloars/experts who were
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iavited to India by the Indian Coun-
cil for Cultural Rojations, during
the past three years, on account of
their visits as alsp of the publica’ions
if any undertaken of their speeches
delivered during these visils ?

THE MINISTER OF EX-
TERNAL AFFAIRS (SHRI P.V.
NARASIMHA RAO): A list of
forcign schoars/experts invited by
Indian Council for Cultural Rela‘ions

Statement
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under sponsored visitors programme
and Bilateral Cuwural Exchange
Programme during the year 1978-79,
1979-80 and 1980-81 is placed on
the fable of the House.

During the period, the Azad Me-
morial Lecture on ‘‘Premchand—
a Western Appraisal” as delivered
by Dr. Siegfried A. Shulz, a German
Indologist, is being published.

S -

1. Dr. R. P. Soejono

Head, Department of Prehistory Centre of Archaeology (Indonesia).

2. Mr. R. L. Pillay
Principal Education Officer
Ministry of Education (Fiji).

3. Mrs. Bagoes Oka

Chairman, Bali Santi Sena Foundation (Indonesia).

4- Dr. Mohd. Koesnoe

Prof. Airlanga University (Indonesia).

. Dr. Donald H. Bishop

(82

Deptt. of Philosophy of Washington State University (USA).

6. Prof. Kabir Chowdhury
Chairman, Deptt. of English

Dacca University, Dacca (Bangladesh).

4. Mr. Faiz Ahmed Faiz
Poet from Pakistan (Pakistan).

8. Mr. Shiv Narayan Kanhai

.....

President, Fiji Teachers Union (Fiji).

9. Mr. Shiv Charan

Secy. Gen. Fiji Teachers Union (Fyi)

10. Mr. Joeli Sovak

Principal, Nabua Secondary School (Fiji).

11. Mrs, Tamfa Bole

— -

Principal, Adi Cakohen School, Fiji (Fiji).
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No. L
12. Mr. Uday Singh .
Chairman, Ba Rural Local Autherity, Fiji (Fiji).
13. Prof. Harnan Garcia
Pro-Rector, Chile University (Chile).
14- Mr. G.J. Papaioanfou.
(Musicologist) (Greece).
15. Dr. H. E. Hoelscher .
President of the American University of Beirut (Lebanon).
16. Mr. Ida Angkasaputra
Scholar of Indian Philosophy (Indonesia).
17. Dr. Clause Mienhert
Professor of Political Science (F.R.G.).
3. Mr. James T. Ratnum
Journalist & President of Jaffna Archacological Society (Sri Lanka).
19. Mr. C. F. Dacunah, Historian (Brazil);
20. Dr. T. Da Mota, Historian (Portugal).
21. Dr. Antonio de Silva Rego, Historian (Portugal).
22. Prof. Mansooruddin (Bangladesh).
23. Prof. Afsaruddin (Bangladesh).
24. Prof. Anwaral Karim (Bangladesh).
25. Dr. U.D. Wijayawardane, Hony. Secy. of Sri Lanka Medical Association
(Sri Lankaj.
26. Dr. C.R. Boxer Historian (U.S.A.)
27. Dr. Joseph Wicky, Historian (Italy).
28. Dr. Vojislav Stanovcis
Professor & Publicist (Yugoslavia).
29. Mrs. Hestov Van Royen
(Owners of Art Galleries in London (U.K.)
30. Dr. Ibedat Brailvi, Head of Urdu Department (Pakistan).
31. Dr. Sirajul Hague
Professor Emirate University of Dacca (Bangladesh).
32. Dr. Mohd. Morsi Abdullah, Director of the Centre of Documentation and

e ——

Research (Abu Dhabi).

P

}
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S. No. Name of the Experts/Scholars

33 Prof. Kyuya Doi, Eminent Scholar of Hindi and Sanskrit (Japan).
34 Mr. K.P. Misra, Hindi Scholar (Fiji).

35 Dr. Victor Bentata, President of Asia Society (Vcnézuela).

36 Dr. Chie Nakane, Anthropologist (Japan).

37 Dr. N. Khac Vien, Editor of Vietnamese Studies (Vietnam).

38 Madam 1. Papantoniau
Director and Theatre Expert (Greece).

39 Dr. Richard }. Kozicki
Prof. of Govt. in the University of San Francisco (U.S.A.).

40 Dr. EXNN. W, Oppong
Dean of Agriculiure University of Ghana (Ghana).

41 Dr. Nathan Sodzi
Faculty of Engincering University of Ku-masi (Ghana).

42 Estephan B. Guirgvess
Parliamentarian & Legal Expert (Egypt).

43 Dr. B.A. Oget, Historian (Kenya).

44 Mr. Yordan Milev
Writer-Scholar of Persian (Bulgaria).

45 Dr. L. Sieruzvla
Director of Asia & Pacific Museums in Warsaw (Poland).

46 Mr. Laszle Nagy
Theatre Expert (Hungary).

47 Mrs. Helena Fabian
Well known Essayist and Member of General Society of Mexican Writer

(Mexico).

48 Prof. D. Odhiambo
Deputy Vice Chancellor of Nairobi University (Kenya).

49 Dr. A. Claerhout
Deputy Keeper of the Archaeological Museum and Dr. of Art History and
Archacology, State University of Ghent (Belgium).

Prof. (Mrs.) N. Seikova
Prof. of Higher Institute for Theatre Art, Sofia (Bulgaria).

53]
o
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S. No. Name of the Experts/Scholars

51

53

59

6o

01

62

63

65

66

67

Mr. E. Sidorov

Literary Critic & Secratary of the Board of Soviet Writers in Moscow
(U.S.S.R.).

Dr. Dusan Zhavital
Prominent Scholar of Sanskrit and Bengali (Czechoslovakia).

Mr. B.A. U. Peacock
Curator, Hongkong Museum of History (Hongkong).

Prof. Brindlay, Geologist (Ireland).

Dr. L.]. Woodbury, Dean, College of Fine Arts and Communications of Utah
(USA).

Dr. Robert La Porte
Department of Public Administration
State University of Pennsylvania (U.S.A).

Mr. FEiji Kobayashi
Lecturer in Japanese and Social Sciences, Nara University (Japan).

Mrs. Sujatni Satari, Archacologist (Indonesia).
Mrs. Endang Saocketno, Archeologist (Indonesia).

Dr. bEvan Lesny
A well known Neurophysist (Czechoslovakia).

Prof. Laurence I. Radway
Chairman, Deptt. of Government (U.S.A.).

Dr. Ibrahim Kaduma
Vice Chancellor of Dar-es-Salam University (Tanzania).

Dr. Lwakabamba .
Head of the Mechanical Engineering Department (Tanzania).

Prof. Damrong Wong Uparaj
Head of Visual Arts, Faculty of Arts, Silpakorn University (Thailand).

Dr. Fazlul Halim Choudhry
Vice Chancellor, Dacca (Bangladesh).

Mrs. Ateca Williams
Curator of Education Service in the Fiji Museum (Fiji).

Dr. Ton That Tung
Cancer Specialist (Vietnam).
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68 Dr. Jonas Salk
Eminent Scientist (U.S.A).
69 Prof. Yersu Kim
Deptt. of Philosophy, Seoul National University (Korea).
70 Prof. Morris Jones
Director, Institu’e of Commonwealth Studies, University of London (U.K.).
91 Prof. Howard Erdman
Prof.,, Dartmouth College, Hanovar, New Hampshire (U.S.A.).
72 Dr. N.D. Wijesekera .
Chairman’ef Committee appointed to bring Mahavansa upto date (Sri Lanka).
73 Dr. AM. Khan
Associate Prof. of Physics, Dacca University (Bangladesh).
74 Mr. George Amarianikis
Musicologist (Greece).
75 Dr. Deosaran
Lecturer in Psychology and Sociology in the University of West Indies
(Trinidad).
%6 Prof. David Shanon, Eminent Historian, Vice President and Provost of the
University of Virginia (U.8.A.).
77 Prof. Bayley David H., University of Colorado (U.S.A.).
98 Prof. B.I. Panditharatne
Vice Chancellor (Sri Lanka).
79 Dr. KM. De Silva
Head, Deptt. of History of Peradeniya Campus, University of Sri
Lanka (Sri Lanka).
80 Prof. Joseph La Pa Lambora of Yale University (U.S.A.).
81 Dr. Sandor Rot )
Prof., Deptt. of English University of Budapest (Hungary).
82 Dr. Nagussay Ayeleh )
Prof. of International Relations
Addis Ababa University (Ethiopia).
83 Mrs. Chira Chongkol
Director, National Museum, Bangkok (Thailand).
84 Dr. Acgine De Barganca

Director, Centre of African Studies, University of Eduardo, Mondlene, .
Maputo (Mozambique). ,
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8. Names of the Experts{Scholars
No. .

85 Dr. Sanjida Khatun, Research Scholar (Bangladesh).

86

87

88

89

Qo

91

g2

93

94

97

08

99

Dr. (Mrs.) M. P. Kotovskaya
Director All Union Research Institute of Art studying (U.S.S.R.).

Prof. Fritz Benewitz
Drama Director German National Theatre, Weimar (G.D.R.).

Prof. A. Razzak
National Professor (Bangladesh).

Prof. A.'F.8. Anisszzaman
Professor Chittagong University (Bangladesh).

Dt. H. T. Bakker,

Prof. Institute of Indain Studies State University, Groningen (Nether-
lands).

Miss Azra Begic
Chief Curator, Fine Arts Gallety (Yugoslavia).

Mrs. Vesna Krompotic
Educationist, Writer & Poetess (Yugoslavia).

Prof. Suwat Vradilok
Script Writer of TV Series & Move Director (Thailand).

Prof. (Madam) M. Renee Cura
Professor, National Teacher Training Institute (Historian and Biogra-
pher) (Argentina).

Prof. Peter Fischer
Professor and Academician {Austria).

Prof. Gerald Steurzh
Professor & Academician (Austria).

‘Dr. Salcedo Bastardo
Well known Historian (Veneczuela).

Prof. D. Constantopoulos
Director Institute of Public International Law and International Re-
lations (Greece).

Signorwa Adrianrocco
Researcher in Puppet and Performing Arts of Italy (Italy).
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Fifteen Year Corporate Plan

101 70. PROF. NARAIN
CHAND PRASHAR : Will the
Minister of RAILWAYS be pleased
to state

(a) whether the Railways have
formulated a fifteen Year Corporate
Plan for decvelopment ; and

(b) if so, the brief outline of
the plan with special reference to
the track expansion programme in
general and new railway lines in
particular ?

THE DEPUTY MINISTER IN
THE MINISTRY OF RAILWAYS
AND IN THE DEPARTMENT
OF PARLIAMENTARY  AFF-
AIRS (SHRI MALLIKARJUN) :
(a) Yes.

(b) The First Indian Railways Cor-
porate Plan was issued in 1976 cover-
ing a timc frame upto the year 198q.
It spelt out strategics for achieving
corporate objectives in the sphere
of  passenger, parcel and enode
traffic. Tt  covered the ficlds o
track development, man power
planning, maintenance and traction,
It envisazed new lines to the exteat
of 1250 kilometres upto  1988-8
and doubling of 1100 kilometres
of single line track. It ideatified
264 track kilometres for consideration
for conversion till 1988-89.

Appointment to the posts of
Asstt, Director General and
Deputy Director General

1o171. SHRI SANAT KUMAR
MANDAL : Will the Minister of
HEALTH AND FAMILY WEL-
FARE be pleascd to state

(a) whether any rules as envisa-
ged in the provisn to the Article
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4309 of the Constitution have been
framed for appointment to the
post of Assistant Director General,

sputy  Director-General  (both
madical, non-medical) and others
like Prevention of Food Adulteration
in the Diractorate Gene:al of Health
Services of his Ministry ;

(b) if sn, whether Government
propase to lay a copy thercof on the
table ;

{c) the manner in which the
selection  and  appointment  of
present incumbents was made to
and whether these are tenure posts

or not ; and

{d) the qualifications  profes-
sional and other of the pres nt
incumbents  and since how long
they arc holding these posts ?

THE MINISTER OF STATE
IN THE MINISTRY OF HEALTH
AND FAMILY WELFARE (SHRI
NIHAR RANJAN LASKAR)
(a) and(b). Recruitment Rules under
praviso  to Article 309 of the Consti-
tution of India have been framed
for these  posts and duly notified
in the Gazet'e of India at the avpro-
priate time. As such it is not pro-
posed to lay a copy each of the
concerned  statutory rules on the
Table of the Sabha.

(c) The posts in question are
not  tenure posts. The present
incumbents were selected  ang
anpointed in accordance wity

prescribed procedure.

(dy A statement is ‘attached
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Statement
St, Name with qualifications Name of the post
No. and the date from
which held

I 2 3

1 Dr. D.B. Bisht, D.D.G.
M.B.B.S. (1951) 14.9.1977
MD. (Med) (1956)

D. Phil (Cardiology) (1966)

2 Dr. Ranjit Sen, D.D.G.
M.B. (1946) DY X cht. 20.11.1976
(ManchesterY- o
Ph.D. (Londl FIMsg
FRIIPHH (L rmgbﬁ
FIPHA i1g71 ™ wof

3 Dr. M.D. Saigal. D.D.G.
MBB.S. (1951) 16.12.1978
M.S. (1955)

4 Dr. R.C. Sharma, D DG.
M.Se. {Chemistry) 17.11.1980
Ph. D. {Chemistry)

F.1.O.

5 Dr. R.N. Basu, AD.G.
M.B.B.5. DPH. MS (Hyg.) 3-11. 196

6 Dr. G.H. Gidwani, A4.D.G.
M.B.B.S., D.P.H, 8.4.1981

7 Dr. K.C. Da-, A DG,
M.B.B.S,, Lep. Trg. g.11.10972
D.P.H.. D. Dermat.

8 Dr. S. K. Sengupta, A.D.G.
M.B.B.S,, D.P.H. 19.6.1978

9 Dr. (Mrs.) S.K. Sandhu, A.D.G.
M.B.B.S., DCH. MSH 24-3.1979

10 Dr. B.P. Bose, AD.G.
MBBS, DPH 24-3.1979

11 Dr. P.N. Ghei, A.D.G.
M.B.B.S., MS, MHA 15.4.1976
ADG.

12 Dr. R M. Banik, M.B.B.S. DCP 9.2.1979
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3

13 Dr. T.A. Ansari, A4.D.G.
M.B.B.S., MD 10,1,1979

14 Dr. D.D. Arora. A4.D.G.
M.B.B.S., DPH 20.1.1981
Trg. in Malariology

15 Dr. G.K. Biswas, 4.D.¢.
M.Sc. (Chemistry) 12.11.1980
Ph. D. (Organic Chemistry)

16 Shri D.S. Chadha, A.D.G.
M.Sc. (Tech.) (Chemical). TS _aéf:}j‘,.q_.u)m
Technology, Chemical Analys:s, 3 A &y
Chemical Engineering ectc.) ancnts u.‘

M.Sc. in Chemistry and Microscopy of foods, m}\p;(, b

water; Post-graduate Diploma of Imperial
of Science in Chemistry of Foods,

¢

London.

Introduction of Superfast
Trains

10172. SHRI HARIHAR
SOREN : Will the Minister of
RAILWAYS be pleased to state :

(a) the total number of superfast
trains  which are proposed to be
introduced during the current
financial year ;

3

(b) the routes where such super-
fast trains are likely to be introduced
during the above period ;

{c¢) whether Government has a
proposal  to convert Neelachal
Express into a superfast train ;

(d) if so. whether it will Dbe
converted into a superfast train
during the current financial vear ;

(e) the other trains which are
under consideration for converting
into superfast trains ; and

(f) the details thereof ?

THE DEPUTY MINISTER IN
THE MINISTRY OF RAILWAYS
AND IN THE DEPARTMELENT OF
PARLIAMENTARY AFFAIRS
(SHRI MALLIKARJUN): (a}, ib).
te; & (). In the context of inade-
quacy of passenzer coaches. lack
of facilitics for repairs and main-
tenance and also likely repercussion
on essential freight trafhic vital for
nation’s econnomy. Raihvavs hoae
decided to slow dowa introduction
of additional passenger  trains for
the time  being. However, short
term measures to maecst the grc)\\'th
of passenger tratfic by angmenting
the loads of the existing passenger
services  to the exteng leasible by
increased  dieselisation  and electri-
fication  are being  resorted  to,
However,  a weekly supcrfast
AC train between Bombay Central
and Ahmcdalnrl is being  intro-
duced from 8.5.81.

(¢) No, this train is a high speed
train wherever feasible and neces-
sary  passenger amenities  have
heen provided.,

() Docs not arise.
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qie Y a1 aan A T-afeqrwan sfae
# eq ¥ Afnfax wfaw

10173. st gegArcme wiza :
F0t IX qAY A AAA FV FA FIA
fw

(%) #ar g8 w3 & f& @@
§ Ffufas afaeisr ofgcmr  qar
a7 qfedemat sfas & =0 9 aafza
fwat war g ;

(") =fe a&f, & ==y HAT Y
na% wiFT ¥ 0 FCW

() ¥ GIFHIT IAEY FHAT AL
q gamar am & fau feg awE
qz faaie T @ &

(u) =marofedemT s/ F wafy
¢ gfir & fraffer A af e fF fea
faafor #1d 1 afr@isaEd aF
FAET QA ;AT

(z) afafas =fexi & #ar
gat #& swewfxat  q9T 9INE FU
I FEA ¥ fag &1 3w f&g
Tt wRE?

A gaTAy aqr Aty w1 farrn
4 goAEwt (&t wfeewwiw) ¢
(&) ot g

(@) @ =w wfaswor, 19697
g faefor Y @ 5 ofgear
afeas wfawi @1 180 frw
fremre ¥ar & owaid FawATT FY I
¥ 1/30 wrr w1 e frar a
AR I 9w arnw ¥ Afafaw
AE #Y ewd F1E qEAG ol
T faar sy

() ot adr

(a) wa aF i@ w A
T & fear AT AR wATEm
¥ faq =g 3w d@ma &
AEY AT fagr wET

(¢) swgs (7) & SO %
2T g NG ALY IAA AT |

I qaaE) &HAA

1017 4. =Y aggaremo wfzgy :
T K waAY 8 ad1F 1 390 Fa
v 3

(%) 71 graf afsw § waw
a9 Iy qdqelt FHET 1 F77-
ar faqd W &1 a0F "qraw
feur mr 8

(=) afe g, & ¥ 7g T
T4 1980 H1T 1981 ¥ s} =0y
fear mar &

() afe adi, a1 3o% Far wror
g5

(%) #ar 3u% oformeET 3w
FHAMG &1 FrAgEFC T Wfergfir
W 91 9FF Oy Wy v dfuq
fear mr & ; AR

(¥) afz gf, & =¥ «@&g ¥
HEIT &1 4T IYAIRHF  SU
FA & faam § 7

o dara  awr @add  wg
faww & sawat (st afiawisz ).
(%) it gr1 femfe st W™
99 gifer e, 9w WE F e
425-700 w9y (Fedfaa daawr)
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Tty ® Tfegas aaa ¥ fag (@) & (7) . wex 93 T390

g et wmear; wE @ e
gaqely wAaifal ¥ AT a8

Guards punished for refusal
to travel in Defective
(@) @ Break Vans

10176 SHRI  DAYA RAM

() s T SHAKYA : Will the Minister
of RAILWAYS be pleased to

(@) st @ state
, . {a) whether it is a fact that there
(3) w1 ag¥ vzar o is a circular No. 77/M(N)/g51/14

dated grd May, 1980 of the Railway
Board for paying attention towards
) ., the deficiencies of doors, seats and
Awr aq wrinw fawm & dait windows of brake-vans as travelling
w1 gmfga by defective brake-van bccome

unsafe;
TR . b) If so, whether any guards,
1017_5' wt - < mi:a’t_: fur(c)omplaining for dc'fccti%e and
FAT IR Al T JI1F F FIT F removed seat, e'c. and refusing ‘o
fis . travel in brake-van without seat
have been punished in Allahabad
. . . Division in Northern Railway in
(%) a1 gt &1 gweT W\ 1980 ; and
% gy qar Fiias foardt ¥ Fdafat
¥ fax & four war ar; (c) if so, how many and the

reasons thereof ?

(') afz g & o= fawmt &
THE DEPUTY MINISTER IN

¥ ot qET A 6y 9 F oA
Fror §
(n) |1 FER FT faar 3w

soreet Y e fwrl 9w W ST
FH Y

THE MINISTRY OF RAILWAYS
AND IN THE DEPARTMENT
OF PARLIAMENTARY AFFAIRS
(SHRI MALLIKARJUN): (a) Ye

(b) and (c); Guard Shri P.C.
Kathia refused to work on a goods

train even though there was no
) complaint of defective and removed
(w) ofe =&, a1 =% agr w0 seat. His complaint was that window

g7 shutters and the door of brake-van
were defective/deficient which dil not

- . . . make  brake-van  unsafe  but

IX AAw  aqt d@uiw @i only  slightly inconvenient. He
frn & odat (o wfcawenga): also did 711]0': Pofmith?ctll:er sua:ifc‘lis to
3 ! work on the train which caused deten-

(EF) 7 Faw T AR Ffww frart tion to train. He has therefore been
¥ gt 1t afew W & oeg faamy chargesheeted for dis;gbcdigncc}:l and
s o obstructing persons from discharge
F gt A oy EARAS =y of their dut}?. But no punishment
g ! has bean imposed so far.
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Transfer of Chairmen, Railway
Service Commissions

10177. DR. A. U. AZMI : Will
the  Minister of RAILWAYS
be pleased to refer to the reply
given to Unstarred Question No.
7123 on the gth April, 1981 regarding
Railway Service Commissions and
state:

{2} whether the Chairmen, Rail-
way Service Commissions are liable
to be transferred from one place
to another;

so, whether any one of
in the Annexure have
to be

{by if
these listed
been transferred or is likely
transferred, if not, why not;

fc) whether itis a fact that the
names of some of these Chairmen
zre recommended by some State
Governments whose areas are covered
by the Commissions headed by these
Chairmen; aund

{(d) if so, which are these Chair-
men?

THE DEPUTY MINISTER
IN THE MINISTRY OF RAIL-
WAYS AND IN THE DEPART-
MENT OF PARLIAMENTARY
AFFAIRS  (SHRI MALLIKAR-
JUN): (a) Yes.

(b) None listed in the annexure
(to the reply given to Unstarred
Question No. 7123 on g-4-81) has
been transferred so far. Transfers are
in fact effected in the administrative
interest  whenever found necessary.

(c) and (d). As and when a post
>xccomes vacant, nominations recei-
ved from various quarters including
irom the State Governments are taken
mto  account and final decision is
tla.ken by the Railway Ministry with
he  concurrence  of the U.P.S.C.

Changing the three-tier coach from
362 Up to 360 Up from Delhi

N. E. HORO:

10178, SHRI
of RAILWAYS

Will the Minister
be pleased to state:

(a) the reasons for not utilising
the 3-tier coach in 360 Up in place
of 362 Up and the criteria in fixing
the same with 362 Up which starts
in the morning at 8.30 Hrs.;

(b) whether Government pro-
pose to change the g-tier coach from
362 Ul? to 360 Up which starts in
night from Delhi;

(c) the time by which the coach
will be changed: and

(d) if not, the reasons therefor?

THE DEPUTY MINISTER IN
THE MINISTRY OF RAILWAYS
AND IN THE DEPARTMENT OF
PARLIAMENTARY AFFAIRS
(SHRI MALLIKARJUN): (a) Since
it is not operationally feasible at
New Delhi to detach the sleeper
coach by 361 Dn. Passenger, this has
been allowed to run on the pairing
train viz. 362 Up Passenger.

{b) to (d). The suggestion to pro-
vide 2 sleeper coach by 360 Up Pass-
enger is under examina‘ion and ac’ion
as found feasible will be taken,

@ gqrar ¥ gfawrd fad wy &
fag w8 gwd gafagna wt
wiv-qx

10179. &Y Twwra fag : a7
@ ®AY ag F94 W FN FEfE:

(%) #warzifeas WT g9d qar-
faawa § ¥ gvar ¥ ¥ arfaEay,
wizal i @dwfaat @ wfaand
fad «% & fay wirea segalerr
971 ;

(@) #ar ag w7 & 7 qf a7
# ufgsfeay ot sfery ¥aig
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eafagew ¥ afafafadl & wra 26
wIE, 1979 FT Q4 WE ¥ qEAT
¥ Arg9 { dafaq F g F AW
as? qx fan faaw fed @9 F
g S99 9 & T 99 AT AT
HX OF afeq  gage@ & arf@
frar war @7 ; WX

(w) afz &, @ WA F WIS
7 ot foim fear war AR
R T¥ graed § ST A gl

w wamw  qav e s
fanm & sawat (st wfemwwix ) :
(%) ox (€@). 26-3-79 # 7T-
SaeuF, 4 W9 A | ITATEA
afetes, @1 ¥ @9 9F WE ¥
wEATE ¥ 0w 9% gf A SW
s ® oW oar fedi wdweTm dF
qife @13 #i 7 € 39 carfaues
g At-qg F feEr smw &1 O
& fAg Wa &4 # q9F 9 # FE
IeAg g )

(@) e A€ Ty

Railway Freight Concession
to export Cargo to Kandla
Port

10180. SHRI R.P. YADAV :
Will the Minister of RAILWAYS
be pleased to state :

(a) whether the Gujarat Govern-
ment had made a representation
for grant of concession in railway
freight so as to facilitate export

cargo moving from the hinterland
to Kandla port;

(b) if so, whether necessary ins-
tructions have been issued to the Zonal
Railway for concession in rail freight

to the export cargo flowing to Kandla
port ; and
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{c) if so, the details thereof ?

THE DEPUTY MINISTER
IN THE MINISTRY OF RAIL-
WAYS AND IN THE DEPART-
MENT OF PARLIAMENTARY
AFFAIRS (SHRI MALLIKAR-
JUN) : (a) Yes.

(b) and (c). It is not the policy
of the Ministry of Railways to give
any freight concession on any item
of export traffic solely on the consi-
deration that the commodity is meant
for export. However, Zonal Rail-
say have got powers to quote
special station to station rates for
traffic including export cargo moving
to Kandla port provided there is
commercial Jjustification for quoting
such rates.

WXTT-FAT AT FTAT A AWAL

10181. ®Y =Pg|W : FATIA
Al Ag T Y FI0 FOT fF -

(F) 1,739, 1980% 15 AT,
1981 &' mafgy ¥ &TZ-FRT AMEA
T AAT ATHT WIGEAF A0 fFAdr
q FEl I { TGN Y T H
qgET F 4 w#w § A

(F) z7 a=rt wR 7% fEEer
H A IAA ATA FFFT CFAAA
a faarq @ fwg dyaewEr Oy &
BT H a7 7L 777 gFfrrm 33 F
foe a1 390 f6q @ Friga¢ 7

9 da@a aqr gy A
fawrr & sowat (st afeamna):
(%) fafaem wroni 9% afcaaf
FLE, FIX FY FIT GFHA A
Y FIOT A FAA, 1980 15-1-80
qF, 92 HY FAT-FET gy AT
FET R I} F oog @ 113 AT
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19 T3 QAR TRAA O AN
@ X gy 4r)

(/) 9zwa gardr mP ¥ Fg
frearzs & gare A7 F g aurag-
fox wara fRy ot @ § 1k mrRvaw
frar 19 TEA PUFA  qFIT Y
20 frz a Q&3 F widw WY
f7y w7 & aifs w@a A= & 7% 1

TNEAIT WUOTT FIX0 AEJA 7 1k
Yy ewtesw  gorAn

10182. &t WFYWN : 25T TATEN
utt ufearT wean Jfr ag aaw &N
Far 78 fF ¢

() #Far uwEIRm AT A
sy § A &7 F fAg oF Ao
T MFAT F¥Fa X B

(@) 392 A F WA
uFeqra # Fa @ fafmezr AIAT
qAR & TEIT §

(w) gax¥ fag &zF Q@R
FIU WY AR AA Agrgar wroSAIY
Far & 7

ez WY ofeare v W ATHY
& wew way (=t Avgre <o
A'FL) : (F) v ad

() stz (v) . 3 s @

ELI

ArRAE A Iy warE Tl av
qig WA

10183. &t TREATT WTEAT -

#7 o W& 3 FAF A F HE
fa -

170

() %1 ag a5 § fr g4
WE F waTa HAAGUT | HAF
Ft 7 W asanafr 9T RIY  FSAT
F¢ frar §;

() =fz g7, A G4 52T ar
S #% & aWr 37 w7 wdg
FAT FW I agfEagt 0 Fem
feadr & ;

() FTARA 97 za W gm
adg ¥ F afkorrreres T-weEA
® gt fadfia gifr w1 eqtar =4
& Wk

(q) & #7EA & farnrgan
A ARG 7 wpafza @@ =
faq a e F a1 wrdqm 1 37

A HANT aqrAaNT w14 fawrr
A geAat (st wfeweria) : (7)
SToghod

(rs' TP A2 a7 FIEY afgs
At a zerl st O % 196
FART 1 g7 B@EY F wafaw
¥ ¥ 196 suf#adY 3 wsar {%ar

g

() za% AT faga zf
fafga =& § 1 wsar w1 et F
daq fFear aga fear v <@r 2

(¥) 37 7T « w@Ez
Wy & fFar ar wwm & ey A
T mAfrgn w ¥ e wc g
IR & FOr wEfsn el T a%
FAT FE FT AFX | I TrAT
qAfdga wAr TF arf £ fawz
Fz@AT a»'riarf # AIAT F
DN FAwfEt # fagg wgmatE
Fdard WY qreew wT A 3 |
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Dhaunbad-Sindri Railway Line

10184. SHRI A. K. ROY: Will
the Minister of RAILWAYS be
pleased to refer to the reply given
to SQ No. 924 on 23rd April- 1981
regarding goods trains running on
Dhanbad-Sindri  line and state:

(a) whether the present line
Dhanbad-Pradhanbhuti-Sindri is fit
for goods train only and the running
of the passenger trains would involve
capital and recurring c¢xpenditure;

(b) what exactly are the limita-
tions which made that line unfit for
passenger trains though being fit for
much heavier goods trains and the
amount of capital and recurring
expenditure that it would involve;

(c) what are the basis for antici-
pating that the line would be non-
remunerative when all the organisa-
tions of the district have demanded

for passenger trains;

(d) whether Government  pro-
pose to have a trial run of a few
bogies with passengers even for a
month on that line; and

(e) if not, why not?

THE DEPUTY MINISTER IN
THE MINISTRY OF RAILWAYS
AND IN THE DEPARTMENT
OF PARLIAMENTARY AFFAIRS
(SHRI MALLIKARJUN): (a) Yes.

(b) The line was constructed
primarily for goods traffic and there-
fore the required facilities for hand-
ling passenger traffic have not been

developed.

(c) Since very convenient road
services are available and the passen-
ger traffic likely to offer will be only
for short distances, introduction of
passenger services involving addi-
tional investment has not been found
Jjustified.

(d) and (e). It is not feasible to
have a trial run of passenger service
even for a month.
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Inaugaration of Darbhanga-
Samastipur Line

10185. SHRI BHOGENDRA THA:
Will the Minister of RAILWAYS be

pleased to state :

(a) whether conversion of Dar-
bhanga-Samastipur  metre gauge
line into broad gauge was inaugura-~
ted on the 1gth April, 1981 by
him;

(b) if

(c) the total expenditure in-
curted in connection with the in-
augural ceremony; and

s0, details thereabout;

(d) the total amount earmarked
for being spent on this project
during 1981-82?

THE DEPUTY MINISTER IN
THE MINISTRY OF RAILWAYS
AND IN THE DEPARTMENT OF
PARLIAMENTARY  AFFAIRS
(SHRI MALLIKARJUN): (a) Yes.

(b) The salient features of this
gauge conversion project were made
known to public during the inaugura
ceremony.

(c) An expenditure amounting
to Rs. 5,000/- was sanctioned for the

inaugural ceremony.

(d) An outlay of Rs. 20 lakhs
has been provided in the Budget for
1981-82 for this work.

freet ® fufww wqrgars) &
auger oyt gE  AmE

10186. ST HH Ay FoOT ¢ FAT
e W ofaw weam WA
72 AW # FU FO fF

(%) faeelt & fafww weamd
# g 9ft gé wefwi ®v a@ra

mr g
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(=) ga@r wEa fwar § Wk
g wfd fem arQiet & wwgea
¥t g§ § ; wWM¢

(w) aewc &1 fawre za
AT # fea wEe e@w
a3 wro§?

wreew wte qfexre sEIw
Rarog § qreg g (6 Sgre <o
wewY) (%) W (@) 0w fqaTw
CECE A

(W) T wwiEY & woma I
% fyg w79 I3@ W W@ #1
faa wMAT v wema Al f awdt
gqqr 98 7AOHa FUAT  WAFT
% T [P IEAT w4 R

fararem

BAIF WEQQATT FT A7 IFT ¢S | FT AW {ER

FAGAFICT &

v,

1 2 3 4 5
1. ARITHAT R (1) 7 WY4i5A 9 T2y, 1,21,590 1978
B4
(2) 10007 Yo o 3,00,000 1977
(o
(3) 244 Hry3ma 12,000 1978
(4) Fowodfro waliw (&) 10,000 U% WY 1972
Y aF0C Sy
g o gadt
1977 % 1
(5) =Y Kyt Sodyosfto At 10,000 1977
(6) wrx I gat fwre< 10,000 1975
(7) fasw ATt BT 10,000 1968
feums
(8) #rfe Ero 10 Fifeas 10,000 1968
gz
(9) 30THo go yaFE 15,000 1978
(10) feqafern 37 20,000 1979
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1 2 3 4 5
2. =fradr gRar (1) £o %o uaro RITIAIET 3,378 198 0
FHAR AT (3) 1a0 1o Srdfraee 3,725 1971
(3) afazqw 36,044 1974

(4) T Ao 1,250 1978
(5) uradifa wifemy fize 5,000 1975

(&) atea mifed #rze 4.000 —

(7) 3727 94 485 1980

2,600 1979

(8) e=zfaw wlargs g7

3. ATFATAT AT ) oFod o FHqTITT AFTFITFN  1,85,000

geqrawrl wY TArE fwar @A

10187. *t QATTH TR INWT ¢
F70 T HAr ag FArA Y FI FIA
&

(%) Fa1 zMor-gd =T g4t

E
A3 § meqias! ) A fH/U 73T
F 7 § 1% faan faatfka g
w g

(€) @@ g, A FIT 1970
q T4 fRaqt ® IFAGT F&E UF
FT 31 |FAFT HeATTFT F1 AFTszAr
FI TATIT FE& §8 faa< Hear-
q&i ® wqefr frar war &, A

(w) g7 A ¥ 1970 & IR
gerAl F a7 fFa wA &
N FAr E 7

X AFA@T  q@ dudA Fi-
faqr & Id& (o ARaEir)
(%) s &

(F) «gt a® gd IHF H
gray g, gIv 8 gt &, ¥fwe,
zfaor-gd T ¥ 1970 § UF WAHA
# "sfra-fadra’’ fawa @ oF -
1 JEATTF F y¥Iey # Iay afess
WEATET & WuAA §  eqrfiF o
ARW A fEy o fag Caasn”
faga agrd & faq qdima fwar war
q1 | fsaF fag esz fdfga a8y
o7 |

(w) agi as gd @I T
amgy g, fagf eqrfiweor g9y A
swifora & a4 ot 1 qgr aF gleor-
gd 3 ¥ arrw ¢, I Usq
QERY g faad ¥ e gfaor-
qF aF qaedr &, foar F @9 oA
gicada FW F FAIET HIF
wueg@ Sz P owdy off faad
FU THFA  Flaar gEr Ad
Fardfy W &F) #AT qar A A7 F
wearawt #1 eqefy agt fwar oy
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A0 1 TP WEATHT FIU FATAING
g fATQAT AR F FWT ag AWHT
YT A7 ofea @ war &

Road Tax paid by vehicles brought
for Kisan rally

10188. SHRI NIHAL SINGH :
Will the Minister of SHIPPING
AND TRANSPORT be pleased to
state :

(a} the number of trucks, tractors,
buses and other vehicles brought
from other States in the Kisan
Rally held in Delhi on 16th Feb-
ruary, 1981;

(h) the number of vehicles among
them whose owners had deposited
road tax as alo the number of those
which entered Delhi without deposit-
ing road tax; and

(c) the number of vehicles chal-
laned for the violation of rules and
the amount of road tax payable by
them and the action taken for its
recovery P

THE MINISTER OF STATE
IN THE MINISTRY OF SHIP-
PING AND TRANSPORT (SHRI
BUTA SINGH) (a) According to
the information furnished by the
Dethi Police about 35,000 vehicles
entered Delhi on 15.2.81 and 16.2.81
as per details below :

(i) Buses . 16,598
(i1) Trucks . . 13,389
(i11) Tractors 2,522
(iv) Others 2,568
(v) Gamel Carts . 15

(h) According to Section 15 of
the Delhi Motor Vehicles Taxation
Act, 1962, where in respect of a
Motor Vehicle the tax payable under
the law relating to taxation on motor

vehicles in force in any State, have
been paid in that State for any period
and that motor vehicle is brought into
Delhi for use during that period,
then, no tax is payable, in respect
of that vehicle for such period or
for a period of 9o days from the date
on which the motor vehicle is brought
into Delhi, whichever is shorter.

(c¢) In view of the reply to part
(b), the question of przcavion for
non-payment of Road Tua: by such
vehicles doss notarise.

Transfer of officers dealiﬁj
with sensitive matters

1018g. SHRI H. N. NANJE
GOWDA: Will the _.Mlinister of
HEALTH AND FAMILY WEL.
FARE be pleased to state :

(a) the number of officars ang
stafl’ under his Ministry, who have
been dealing with sensitive matters
like administration, -vigilance and
housekeeping for the last over three
vears;

(b) why such officials are not
being transferred from their present
seats; and

() why Government does not
follow the policy of transfer from
the seat/type of work after regular
interval of three years so as not to
crcate vested interest and citadels
of corruption ?

THE MINISTER OF STATE
IN THE MINISTRY OF HEALTH
AND FAMILY WELFARE (SHRI
NIHAR RANJAN LASKAR). (a)
Seven officers and 37 staf members
are working in -the Ministry of
Health. and Family Welfare including
the Directorate General of Health
Services in Administration, Vigi-
lance and Housekeeping Sections for
more than threc years,

(b) and (c) Normally, transfers
are made keeping in view the exi,
gencies of work and administrative
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convenience, but if the public interest
80 demands, a transfer from a sensi-
tive seat is effected at any time.

Handling contract of tranship. -

ment of parcels

10190. SHRI KAMLA MISHRA
MADHUKAR: Will the Minister
of RAILWAYS be pleased to state:

(a) whether it is a fact that a
handling contract executed with M/s
Katihar North Sramik Sahayog
Samity for transhipment of M.G.
and B.G. parcels who was not an
original tenderer but agreement was
executed with him with a mood of
fraudulent game by certain Railway
officials of Headaquarters Office in
North Frontier Railway;

(b) if so, the reasons therefor
and the details thereof;

{c) whether it is a fact that the
items of  Schedule of Work
inter-changed against item numbers
8 and g resulting in increased pay-
ment since its inception by the
officers of North Frontier Railway
Headquarters Office and a Vigilance
case was registered against them ;
and

(d) if so, what action has been
taken against them ?

THE DEPUTY MINISTER IN
THE MINISTRY OF RAILWAYS
AND IN THE DEPARTMENT OF
PARLIAMENTARY AFFAIRS
(SHRI MALLIKARJUN): (a) M/s
Katihar North Sramik Sahyog Samity
LTd., had submit'ed a tender for
trapshipmen handling of M.G. and
B.G. goods and parcels at Katihar
and the contract was allotted to them
on the basis of the said tender on
the recommendations of the Tender
Committee. The tender document
was however purchased by the Kati-
har North Labourers’ Cooperative
Society Ltd. and the party submitted
an affidavit, before the execution of
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the agreement, sworn in the Court
of First Class Magistrate, Gauhati
that M/s Katihar North Labourers
Cooperative Society L'd., and M/s.
Katihar North Shramik Sahyog Ltd.,
are the same, the North Labourers
Cooperative Society Ltd., being the
English version.

(b) Does not arise.
(c) Yes.

(d) Investigations in the Vigilance
case have been completed and the
report is under scrutiny of North
East Frontier Railway.

AT 2N" 97 €4 AW WM
afeqr feew & wrw  quid

10191. =t fagrw fag : =t
Iw "t g ward A gy wW
fe &

(%) ®ar wora SR AN wEEw
qR # el N9 @l § 9
gfegr feew A £ § ol s
# AT WA A JAAT A AGHT ey
g W

(=) afg g, 9. =1 QTwIC 7,
fagqre  wmrqg WA 9 A
el g 4% NF W g/ qmal
1 aH3-a9q 9 AT FqF 1 § 7

@ HarEy AT adtg wrd fawor |
§ guwar (s wfrewwiw )
(%) =t (&) : wedt foew 0
J5r aqr FARE F, dr AW W
faiy wwfya wege §,  fawmia
gr-am e gra faaife 2@
b qv aer et § 1 fadart adT
afgsicai gra frafim & & orw #d
agr WA frdew fwar srard arfe
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ag giifiwn fegr ar a® fe arfaa
N 93 fasw W ww  amwdy
# fal #F oreh &

Transfer of Station Masters

ro1g2. SHRI NAWAL KISH-
ORE SHARMA: Will the Minister
of RAILWAYS be pleased to state:

(a) whether a large number of
Station Masters/Assistant Station
Masters arec transferred now and
then op account of adopting different
rule for their posting;

(b) the number of staff transferred
since 1978, year-wise;

{c) whether uniform policy ap-
plicable to all cetegories in this be-
half is proposed m Bikaner Divie
sion; and

(d) if not, the reasons thereof ?

THE DEPUTY MINISTER IN
THE MINISTRY OF RAILWAYS
AND IN THE DEPARTMENT OF
PARLIAMENTARY AFFAIRS
{SHRI MALLIKARJUN): (a) to
(d). Information is being collected
and will be laid on the Table of the
Sabha.

Leave Reserve Station Masters

10193. SHRI NAWAIL KISH-
ORE SHARMA: Will the Minister
of RAILWAYS be pleased to state:

(a) whether it is a fact that there
are no uniform rules and policy for
the posting of Leave Reserves and
Rest-givers Station Masters/Assistant
Station Masters over Northern Rail-
way and they are posted as Leave
Reserves/Rest-givers under different
rules and policies adopted from time
to time by different Divisions;

(b) if so, the reasons thereof;

(c) whether in Bikaner Division-
the policy in respect of Station

Maasters/Assistant Station Masters for
their posting as Leave Reservers/
Rest-givers has been revised thrice
after November, 1980 and is quite
difz'lcrcnt to those of other categorics;
an

(d) if so, the reasons therefor ?

THE DEPUTY MINISTER IN
THE MINISTRY OF RAILWAYS
AND IN THE DEPARTMENT
OF PARLIAMENTARY AFFAIRS
(SHRI MALLIKARJUN): (a) Yes.

(b) Due to different conditions
prevailing on the Divisions and loca-
tion of stations.

(c) Yes.

(d) The system of Ladder posting
of Station Masters/Assistant Station
Masters was revised first on 1-1-81
as the existing system involved fre-
quent transfers of staff from one
station to another causing hardship
to them. After introduction of new
system representations were received
from individuals and also an Asso-
ciation of Station Masters against
the revised system and the same was
again revised w.e.f. 6-3-1981. How-
ever, the recognised unions gave a
second thought to the procedure
introduced from 6-3-1981 and re-
quested for a change and as such the
system was revised for the third
time w.ef 29-3-1981. All the re-
visions were made with the consent
of the recognised unions,
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Refund of security amount to
cycle stand contractor at Kanpur

10196. SHRI RANJIT: SINGH:
Will the Minister of RAILWAYS be
be pleased to state:

(a) whether it is a fact that the
refund of security amount was granted
to the cycle stand contractor- Kanpur
during the currency of the contract in
1980;

(b) whether the refund of the
security amount to said contractor
during the currency of the contract
was in accordance with the existing
rules;

{c) whether the dues are still
pending against the said contractor
and his contract has been extended for
another term of two years :

(d) whether the same contrac or
is operating at Allahabad also and
after expiry of the contract his
contract has been extended for two
years, although he failed to pay the
previous  dues;

(e) whether the extension of two
year of the contracts even after
the fault for non-payment of dues
was in accordance with the existing
rules; and

(f) the steps which Government
propose to take in order to check
such practice and to put an end of
financial loss ?

THE DEPUTY MINISTER
IN THE MINISTRY OF RAIL-
WAYS AND IN THE DEPART-
MENT OF PARLIAMENTARY
AFFAIRS (SHRI MALLIKAR-
JUN)(a) te (f). M/s Railway Cycle
Stand Karamchari Shram Samvida
Sahkari Samiti Ltd., Allahabad is
operating cycle Stand  contracts
at Kanpur, Allahabad Railway
Station Civil Lines side and Allaha-
bad Railway city side. No refund
of security money has been granted
for the cycle stand = contract at
Kanpur Central. Some dues for
the occupation of additional land
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by the contractor at Kanpur Cen-~
tral is duec for which a notice has
been served. I has, however, been
decided to renew the  contract
at Kanpur but in view of Reailway
dues outstanding against the con-
tractor referred to above, the con-
tractor has been allowed to continue
temporarily, The contract  at
Allahabad  city side has been ex-
tended temporarily.

Cycle stand contract in city side
Allahabad

1o197. SHRI RANJIT SINGH?
Will the Minister of RAILWAYS
be pleased tw state:

(a) wheher it is a fact that Cycle
Stand contract held by a Society in
city side Allahabad was terminated
during 1980 due to non-payment of
security dues etc;

(b) whether other societies wor-
king at Allahabad and Kanpur for
cycle stand contract have paid the
licence fee, security dues, and other
dues in time;

(c) whether all cycle stand con-
tractor over Allahabad Division de-
posited the security amount licence
fee anct other dues during the vears
1977-78, 1979-80 up to March, 1981;

(d) if not, what action was taken
to terminate the contract in time; and

(e) the total amount of loss for
non-realisation of duces In respect
of cycle stand contracts  over
Allahabad Division in  1977-1978,
1979, 1980 and March, 1981 and
the action proposed to be taken
against the officials in failing to
realise the dues ?

THE DEPUTY MINISTER
IN THE MINISTRY OF RAIL-
WAYS AND IN THE DEPART-
MENT OF PARLIAMENTARY
AFFAIRS (SHRI MALLIKAR-
JUN). (a) to (e). The information
is being collected and will be laid
om the Table of the Sabha.

Treatment in N;rsing Home
attached to Dr. R. M. L. Hospital
New Delhi

10198. SHRI K. LAKKAPPA:
SHRI D.M. PUTTE
GOWDA:
SHRI H.N. NANJE
GOWDA:

Will the Minister of HEALTH
AND FAMILY WELFARE  be
pleased to state:

(a) what are the charges to be
recovered from patients beneficiaries
of C.G.H.S. and those of general
public in respect of room-rent, diet-
1nvestigations and  treatment ine
cluding surgery in the nursing Home
attached to Dr. R M. Lohia Hospital,
New Delhi;

(b) what is the ratio of rooms in
the nursing Home for allotment to
C.G.H.S. beneficiaries and to
patients of general public and the
number of patients of those categories
admitted during 1978-1979 and

1980;

(c) whether the charges re-
covered from the patients of both
categories are commensurate with
the rising costs and wages, when these
were last reviewed and when Go-
vernment propose to review these
again; and

(d) the total receipts from the
Nursing Home patients and receipts
on, account of diagnosis charges from
out-patierts received during the last
three years (year-wise) ?

THE MINISTER OF STATE
IN THE MINISTRY OF HEALTH
AND FAMILY WELFARE (SHRI
NIHAR RANJAN LASKAR): (a)
to {(d). The information is being
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collected and will be laid on the
table of the Sabha.
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Foreign hand behind Akali
separatist Propaganda

10200. SHRI SATISH AGAR-
WAL: Will the Minister of EXTER-
NAL AFFAIRS be pleased to stafe :

(a) whether Government’s atten-
tion has been drawn to the news item
appearng in ‘Indian Express’ dated
13th April, 1981 that a Central Mi-
nister at}t)cr a tour of some foreign
countries has found that certain
Akali leaders were propagating sepa-
ratist sentiments;

(b) whether he has also noticed
that such activities were being fi-
nanced by foreign countries hostile
to India;

(c) whether he has also sugges-
ted that the foreign countries con-
cerned should be requested to re-
pa‘riate such people to India for
trial; and

(d) if so, the names of the Cenral
Minister the countries which he
has visi'ed and the action taken by
the Government in this regard ?
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THE MINISTER OF EXTER-
NAL AFFAIRS (SHRI P. V.
NARASIMHA RAO): (a) Yes, Sir.

(b) to (d). The Minis'er visited
the Philippines. Singapore and
Malaysia. The aforementioned news
item quotes his suspicion that certain
individuals engaged in anti-national
activities ~ are being financed by
foreign countries hostile to India.
The item f{urther reports the Mi-
nister’s suggestion that an approach
could be made to repatriate such
individuals to India where they could
be dealt with according to our laws.

Government have no confirma-
tion that any foreign country hostile
to India is financing the separatist
demand of certain Akali elements.

Government remain vigilant in the
matter and will deal appropriately
with those who indulge in anti-
national activities.

Non-Aligned panel’s efforts to
end Iran-Iraq war

10201, SHRI SATISH
AGRAWAL:

SHRI RASABEHARI
BEHERA:

SHRI 5.M. KRISHNA:

SHRI CHINTAMANI
JENA:
SHRI CHITTA BASU:

DR. VASANT KUMAR
PANDIT:

Will the Minister of EXTERNAL
AFFAIRS be pleased to sta'e:

(a) whether it is a fact that the
Neutral Nations Peace Mission had
visited Middle East to find a solution
to the Iran-Iraq War;

(b) if so, the countries that they
could wisit;

(c) what has been the response of
both the warring countries to the
pr(:iposals made by the Pcace Mission;
and

(d) whether any headway could
be made in introducing peace in the
area ?

THE MINISTER OF EXTER-
NAL AFFAIRS (SHRI P.V.
NARASIMHA RAQO): (a) and (b).
Yes Sir; in pursuauce of the mandate
given by the rccent Non-Aligned
Foreign Minister’s  Conference,
the Non-Aligned Ministerial Com-
mittee in regard to the Iraq-Iran
conflict visited Baghdad on April
8-9 and Tehran from April ro-12.

(c) During its first visit to the
two capitals, the Non-Aligned Com-
mittee  did not carry any proposal
regarding the substantive issues of
the conflict. Its first and foremost
task was to try and understand all
the facts intricacies and various
dimensions of the porblem in order
to contribute to finding a solution
of the conflict at the earliest. In
both capitals a warm and cordial
welcome was extended to the Com-
mittee. The Governments of Iraq
and Iran explained to the Com-
mittee their positions in regard to
the various issues involved.

(d) The Non-Aligned Committee
is resolved to exert “all possible
efforts” in order to contribute towards
attaining a peaceful settlement. It
is likely to visit th: two countries
again in near future,

Staff reduction in India’s
Missions Abroad

10202. SHRT N. E. HORO:
SHRIM. V. CHAN-
DRASHEKARA
MURTHY

SHRI CHINTAMANI
JENA:

Will the Minister of EXTERNAL
AFFAIRS be plezsed to state:

(a) whether it is a fact that
Government have brought down the
staff strength in the Indian Mis-
sinns abroad ;
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(b) if so, to what extent and the
number of Indian and foreign em-

ployees, if any, cffected as a result
thereof, and

(¢) the details regarding the sa-
ving as a result thereof?

THE MINISTER OF EX-
TERNAL AFFAIRS (SHRI
P.V. NARASIMHA RAO) (a)
and (b). Yes, Sir. In accordance
with Government’s policy of keeping
under review the staffing require-
ments of India’s Missions/Posts ab-
road, in the course of the last year
or so staff review exercises have been
undertaken in regard to our Missions
and Posts in London, Dacca, Kath-
mandu, Bangkok, Rangoon and
Karachi. Similar exercises in res-
pect of our Missions & ports in the
USA are being undertaken. Pr
cise final manning tables for all these
are still being worked out and are
not yet available.

(c) Posts rendered surplus in the
large Missions are being transferred
to those smaller Missions/Posts prin-
cipally in West Asia and Africa
whose personnel needs require fo
be augmented. Saving being effected
in certain places are thus enabling
Government to incur additional ex-
penditure in certain other Missions/
Posts.

Repressive measures in Pakistan

10203. SHRI MADHAVRAO
SCINDIA: Will the Minister of
EXTERNAL AFFAIRS be pleased
to state:

~ (a) whether Government’s atten-
tion has been drawn to the latest
developments in Pakistan, including
the banning of all political parties
and the en-masse resignations by
S‘hpreme Court and other Judges;
an,

(b) if so, what steps have been
taken fo have onthe spot and first
hand appraisal of the reportedly
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explosive situation] in  Pakistan in
the context of the prospects of in-
creasing military aid to Pakistan
by China and USA and the need
for maintaining peace and security
in the region ?

THE MINISTER OF EXTER-
NAL AFFAIRS (SHRI P. V.
NARASIMHA RAO) (a) Yes, Sir.

{b) Reports and appraisals are
sent to Government through dip-
lomatic channels.

Railway Contracts in Pragati
Maidan

10204. SHRI R. N. RAKFSH:
Will the Minister of RAILWAYS be
pleased to state the number of
Railway contracts which have been
given in Pragati Maidan, New Delhi-
along with the names of contractors
in conmection with the Asia 1982
by the Delhi Division of Northern
Railway and the methods adopted
for this purpose ?

THE DEPUTY MINISTER IN
THE MINISTRY OF RAILWAYS
AND IN THE DEPARTMENT
OF ‘PARLIAMENTARY
AFFAIRS (SHRI MALLIKAR-
JUN): No contract has been given
by the Northern Railway in Pragau
Maidan in connection with the Asiad
1982. ‘

Appointment of Arbitrators

1o205. SHRI R. N. RAKESH:
Will the Minister of RAILWAYS
be pleased to lay a statement showing:

(a) the number of applications
received by the Northern Railway
for the appointment of arbitration in
1977-78, 1978-79 and 1979-80, Divi-
sion-wise;

(b) the number of arbitrations ap-
pointed during the above period,
Division-wise;
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(c) the number of applications re-
jected by the Northern Railway
for appointment of arbitration in the
above period Division-wise;

(d) the number of cases for
arbitration allowed by the courts.
out of the rejected cases by the Nor.
thern Railway during the ahove
period Division,-wise; and

(¢) the number of case; pending

in the courts for appoinunent of

arbitration?

THE DEPUTY MINISTER IN
THE MINISTRY OF RAILWAYS
AND IN THE DEPARTMENT
OF PARLIAMENTARY AFFA.
IRS) {SHR1 MALLIKAR.
JUN) : (a)to (e) The informaton
is given in the statement laid on the
Table of the House (Placed in
Library. Sl No. LT—a2565/81)

Upgradation of Inspectorate
Categories

10206. SHRI R. N. RAKESH:
Will the Minister of RAILWAYS
be plea:ed to state:

(a) whether the implementation
of upgrading of the Inspectorate
categories in  Commercial and ope-
rating Branches have been completed
over all Zonal Railways; and

(b) if not, why the implementation
has been delayed over Northern
Railway ?

THE DEPUTY MINISTER
IN THE MINISTRY OF RAIL-
WAYS AND IN THE DEPART-
MENT OF PARLIAMENTARY
AFFAIRS (SHRI MALLIKAR-
JUN): (a) and (b). The informa-
tion is being collected and will he
Jaid on the table of the Sabha.

Availability of railway wagons

10207. SHRI JYOTIRMOY
BOSU: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether Government are aware
that despite the increase in the
number of wagons, their availability
for traffic has gone down since
1976;

h) i so
and

, the details thereof:

(c) the factors responsible for
the same ?

THE DEPUTY MINISTER IN
THE MINISTRY OF RAILWAYS
AND IN THE DEPARTMENT
OF PARLIAMENTARY AFFAIRS
(SHRI MALLIKARJUN): (a) and
(b) The number of wagons available
with the railwavs and the daily
average originating loading per day
both on the Broad Gauge and Metre
Gauge since 1§76-77 are given helow:

(in terms of g4-wheelers)

Year Ownarship of wa-  Daily average ori-
gons at the end of  ginating wagon loa-
the financial year ding

Broad Metre Broad i Metre

Gauge Gauge Gauge Gauge
1976-77 406880 116861 25292 6129
,977-78 . . . . 415139 117285 25202 5849
197879 . . . . 419513 117544 23937 5390
1979-80 . . . . 426534 117774 23130 5044
1980 -81 . . . . . 427954 116132 23520 4793

_(as on 1-3-81)
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Although loading showed declining
trend since 1976-77 but from the
middle of 1980-81 it has considerably
improved as would be evident from
the following figures:

Broad Metre
Gauge Gauge

April—Sept., 1980 22064 4391

Oct. ’8o—March-
1981 24976 5213

(¢) Th~ availahility of waguns for
loading of traffic depends upon the
tura-round time which has been
affected during the past few years
due to various factors mast of which
were beyoni railwavs’ coatrol. So ne
of these factors were, severe power
cuts particularly in the Eastera scc-
tor, law and order situation in various
S-ates, heavy detentions to wagons
by some of the major users of rail
transport such as steel plants, power
houses, l:aling to their less availa-
bility for further loading etc. How-
ever, with the special step; having
been taken during the year 198n-8:
the positioa has shown imorovement
and loading has beea more than
the loading don? during the previous
year.

GoHa 1y e Xitbhavarn

10208. SHRI JYOTIRMOY
BOSU: Will the Minister of RAIL-
WAYS be pleased to state:

(a) what is growth of route kilo.
metrage of Indian Railways since
1947, how much it was oa 16th
August, 1947 and how much it is oa
g1st March, 1981;

(b) whether his Ministry is suffer-
ing from resources constraiat o
meet its requirements more fully;

(¢) if so, whether be has received
suggeastions that Public Deposit Sc-
hemes should bz adopied in order to
get money from the open money
market:
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(d) if so, what action he has
taken in the matter; and

(d) if not, the reason therefor ?

THE DEPUTY MINISTER IN
THE MINISTRY OF RAILWAYS
AND IN THE DEPARTMENT
OF PARLIAMENTARY AFFAIRS
(SHRI MALLIKARJUN) :

(a) Data of Route Kilometrage
is maintained as on 31st March each
year, latest figure available being
as on 31-3-1980. Route Kilometrage
was 54,693 as o gist  March,
1948 and 61,933 as on 31st March
1980 respectively, the increase being
11.4%- )

(b} to (e). The outlav allotted
for the Railways in the Sixth Five
Year Plan is less than the demand
projecied by the Ministry.

Of late, suggestions have been
received that the Government should
invite public borrowings for various
railway linc projects.In this con'ext,
it may be explained that the Ministry
of Railways arc an integral parct of
the Central Government aud their
allocation of funds for Plan expendi-
ture is determined by prioritics laid
down in the national five year Plans.
Public borrowing is a part of the
overall resource mobilisation of the
Central  Government and  under
the extant policy, individual Minis-
tries are not permitted to raise public
horrowings for specific plan schemes.
Th~ rationale of this anproach is
the paramount nezd to pool all
available resources in the country
and put them to hest use according
to national priorities rather than
sectoral priorities.

As indicated in the Budget spc ech
introducing the Railway Buige t,—
1981-82 in the Lok Sabhi o1 1g-2-
1981 the High Power E xpert
Committee being set up for exam ining
various aspects relating to ra ilways
will also go into the question of
raising adequate resnurces fo
development of railways.
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Coal Wagons for Cement Com-
panies in Rajasthan

10209. SHRI CHIRAN]JI LAL
SHARMA : Will the Minister of
RAILWAYS be pleased to state :

(a) whether Government  arve
aware that in view of railways failure
to supply required number of wagons
of coal to the cement companics
in Rajasthan, the production of cement
of the cement plants has decreased;
and

(b) if no, the steps so far taken
by Government for stepping up of
coal supplies to the cement factories
in Rajasthan ?

THE DEPUTY MINISTER IN
THE MINISTRY OF RAILWAYS
AND IN THE DEPARTMENT OF
PARLIAMENTARY AFFAIRS
(SHRI MALLIKARJUN) :

(a) The allotment of coal wagons
to cement factories in  Rajasthan
which stood at 1900 in Januarv
1981, increased to 2,402 in February
and 2,840 in March 1981, The pro-
duction of cement in these factories
also incrcased to  1,84,121  tonnes
in March, 81 as compared to 1,14.264
in January and 1,434,099 in Februrary

1981.

(b) The supply of coal to them
has already been stepped up.

Coal Handling and Cinder Picking
AtKharagpur

10210. SHRI NARAYAN
CHOUBEY : Will the Minister of
RAILWAYS be pleased to state :

(a) how many workers are en-
gaged in coal handling and cinder
picking at the South Eastern Raijlwav
Loco shed, Kharagpur and the small
loco shed at Nimpura;

_(b) how they are engazed at
haragpur and Nimpura respectively
and what thyy are paid respectively;
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(¢) in view of the steep rise in
prices, whether there is any proposal
to enhance their wages in near
furure; and

(d) if so, when and the amount
thereof ?

THE DEPUTY MINISTER IN
THE MINISTRY OF RAILWAYS
AND IN THE DEPARTMENT OF
PARLIAMENTARY  AFFAIRS
(SHRI MALLIKARJUN) :

(a) Number of workers engaged
in coal handling and cinder picking
work:

Name of loco shed  No.of workers enga-

ed in
coal handling Cinder
picking
Kharagpur . 102 77
Nimpura . 42 o

~

(b) At Kharagpur, the workers
are engaged by the Labour Com-
mittee as per the requirements of
the work and they are paid by “the
Committee. The Railway Adminis-
tration insists on pavment at the
minimum wages approved by the local
Civil Administration. At Nimobura
the workers arc enzaged by the
Mjs. South  FEastern  Railway
Cooperative Labour Contract Sucicty
Limited and the payment is arranged
by the society with the sfipula ion
of minimum wages approveld by the
local civil Administration.

(c) and (d) The question of enban-
cement of the wazes of the workers is
the responsibilty of ths Lahour
Committee at Kharagpur Loco shed
and of the Labour Cooperative Society
at Nimpura Laco Shad. The Railway
Administration considers th= propal
submitted by the respactive coat-
ractors a° the time of the expiry
of the existing contractirenewal of
contract depending upon ths cir-
cumstances prevalent at thiat tiume.
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Administration  of Railway 4. Parel & Mahalaxmi Work~
workshops shop of Western Railway,

ro211. SHRI NARAYAN 5. Chittaranjan  Locomotive

CHOUBEY : Will the Minister
of RAILWAYS be pleased tostate

(a) whether Government have
plans  to modernise the Railway
workshops ;

(b) if so, what are the work-
shops that are going to be moder-
nised ;

(c) whether Kharvagpur Railway
workshop is proposed 1o be moder-
nised, what are the special features
of modernising the same and the
estimated  cost thereof

(d) th¢ number of Railway
employees in the Workshop includ-
ing stores Department  attached
to workshop as on 31st March, 1975,
gi1st  March, 1976, 3ist March,
1977, 31st March, 1978, 215t March,
1979, 31st March, 1980 aad 3ist
Maich, 1981; and

(e) whether the number of staff
will grow in number or fall in
number after modernisation, the

approximate number thereof ?

THE DEPUTY MINISTER IN
THE MINISTRY OF RAILWAYS
AND IN THE DEPARTMENT OF
PARLIAMENTARY AFFAIRS
(SHRI  MALLIKARJUN) : (a)
Yes.

(b) The following workshops/
Production Unit are being moder-
nised in the Ist Phase of the Work-
shops Modernisation Project:—

1. Matunga Workshop of Central
Railway.

2. Kanchrapara Workshop of
Eastern Railway.

3. Kharagpur Workshop of
South-Eastern Railway.

Works.

(c) Yes. Special features of the
scheine  are the improvement  of
workshop deficiency through
acquisition ol modern machinery
and plant and acquisition of wunit
exchange  spares for minimising
maintenance  time. The  estimated
cost of Kharagpur ~ Workshop
Modernisation is Rs. 793.55 lakhs.

(d)  31-3-75 15393
31-3-76 15516
31-3-77 15506
31-9-78 15750
31-3-79 15820
31-3-80 15827
31-3-81 15899

{¢) There will niether be any
increase nor decrease in the number
of employees on account of moder-~
nisation  of Kharagpur Workshap.

Guidelines to States for Sett-
ing up of Leprosy Control Board

10212, SHRI AlC. DAS
Will the Minister of HEALTH
AND FAMILY WELFARE be
pleased to state :

(a) the states  where Leprosy
Control  Board have been consti-
tuted ; and

(b) whether Government have
a proposal to send guidelines to
various  States for the formation
of such Leprosy Control Boards ?

THE MINISTER OF STATE
IN THE MINISTRY OF HEALTH
AND FAMILY WELFARE
(SHRI NIHAR RANJAN LASKAR):
(a) and (b). The State Govt. of
Bihar had on its own, consti-
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tuted a Leprosy Control Board
for coordinationg leprosy relief
work among the voluntary agencies,
According to information available,
this Board is not functioning effec-
tively now. The Govt. of Karnataka
have formed a State Leprosy
Advisory Commitice which is still
functioning., In several states, the
State Branch of the Hind Kusht
Nivaran Sangh under the Chair-
manship of the Governor of the State,
acts as a platform for exchange of
views between the State Govern-
ment and the voluntary sectors and
for making recommendations to the
State Government.

There is no proposal before the
Central Government to issue guide-
lines on this Subject to  the
Government,

Admission in three Medical
Colleges of the Capital

10213. SHRI ARJUN SETHI:
Will the Minister of HEALTH AND
FAMILY WLELFARE be pleased

to sa‘e

(a) whether it is a fact that
students secking admission to  the
three Medical Colleges  in  the
Capital arc worried over the delav
in announcement of the admission
as per schedule; and

() if so,
regard

the reasons in this

THE MINISTU, U OF STATE
IN THE MINISTRY OF HEALTH
AND FAMILY WLL.FARE (SHRI
NIHAR  RANJAN LASKAR) :
(a) and {(b}. It has been intimated
by University of Dclhi that a not-
fication  inviting  applications for
admission to the M.B.B.S. Course
of the University with which the
Medical  Colleges of Dethi  have
heen afhiliated, was issued on 23rd
April, 1981 and the date for
receipt of applications from the
students is 20th May, 1981. The
entrance examination for admision
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to this course is scheduled to be
held on 8th/gth June, 1981 at Delhi
as per schedule notified.

Cheating of Travel Agency by
an Indian in Dubai

_1o214. SHRI ARJUN SETHI:
Will the Minister of EXTERNAL
AFFAIRS  be pleased to state:

(a) whether Government’s atten-
tion has been drawn to the Hindus-
tan Times dated the 15th April, 1981
that an Indian National is alleged to
have swindled more than Rs. 480
lakhs from a Travel Agency in Dubai
and escaped to India; and

(b) if so, the details thereof?

THE MINISTER "OF EXTER-
NAL AFFAIRS (SHRI Pp. V.
NARASIMHA RAO) (a) Yes Sir: the
Government haveseen the news item
referred to in th: question.

() The above news item is in
regard tn an Indian national, namely
Shri Gominath Nadu'tuddy Sitaram,
sou of Nadukuddy Parakaady Karna-
karan, bearing  Passport Nn. Q-
64542. He is suspected to have em-
bezzled Dirham six million (cquiva-
lent) to approx Rs. 1.2 erares) in
cheques  in Dubai. Shri Gopinath
Nadukuddy Sitaram  has been an
accountant for the last 15 years in he
Dubai Na'ional Air Travel Agency.
He is understood to have returned to
India on April 3, 1981,

Dubai Police have sough® assis-
tance and cooperation of the Governe
ment of India for investigating the

charge of ecmbezzlement against
Gopainath  Nadukuddy Sitaram.
Necessary  cooperation ix  heing
extended.
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Booking Office at Karjpur

10216, DR, SUBRAMANIAM
SWAMY. Will the the Minster
of RAILWAY be plcased to state:

(a) whether it is a fac® that there
is no Railway Booking office on the
Eastern side of (i) Karjur Marg
and (i) Vidya Vihar Railway S a-
tion in Bembay.

(b) if so, whether Govirnment
are aware that there are large num-
ber of ¢ mmu'ers using these S1a’e
from the Eastern side ; and

(¢) if so, why the Railway have
not opened bnoking office on the
Eastern sicde for the bene:ifir of the
passangers.

THE DEPUTY MINISTER IN
THE MINISTRY OF RAILWAYS
AND IN THE DEPARTMENT
OF PARLIAMENTARY AFFAIRS
(SHRI MALLIKARJUN): (a) yes.

(b) and (. While booking office
is being provided of the Eastern side
of Vidya Vihar Railway s'ation, ade-
qua’e land is not available on the
east side of Karjur Marg Railway
s'ation for providing such a facility.

Declaration of Roads at
Highways in Kerals

10217. SHRI A. NEELALOHI-
THADASAN NADAR: Will the
Minister of SHIPPING AND
TRANSPORT be pleased to s'ate :

(a) the Government of Kerala
has requested to the Government
of India to declare certain road
as National Highways;

(b) what are those roads;

(c) when Government propose ‘o
declare these roads as Nationsl
Highways; and

(d) the action taken by Govern-
ment in this respect ?

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING
AND TRANSPORT (SHRI BUTA
SINGH): (a) to (d). In the Fifth
Plan, the Kerala Government
proposed the following roads for
being declared as National Highways
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. Coc oin-Madurai Road.

-

. Quil on-Shcncottéh road.

N

. Clali cut-Vaithiri-Sudaloor
road.
. Kottoor-Ambasamudram road.

5. M. C. Road.

LR 2]

Similar proposals have been received
from other States also and all these
have to be examined keeping in view
the available resources, criteria laid
down for declaring roads as National
Highways and inter-se priori'y «f in-
dividual roads on an All India basis.
It is not possible at this stage to indicate
whether any particular road or roads
would be taken over as National
Highways.

Bomb Blast at Indian Mission
in Uganda

10218. SHRI B. V. DESAI:
SHRI CHITTA BASU:

Will the Minister of EXTERNAL
AFF AIRS be pleased to state :

(a) whether itis a fact that ther
was a bomb blast at Indian Mission
at Uganda on the 8th April, 1981;

(b) whether any detailed report
has been received from the Embassay
in this regard;

{c) if so, the details of the inci-
dent and the total damage caused;
and

(d) whether any enquiry has been
conducted ?

THE MINISTER OF EXTER-
NAL AFFAIRS (SHRIP.V. NARA-
SIMHA RAO): (a) Yes, Sir;
a grenade exploded on 8-4-81 in
ground floor of the building which
houses the Indian Mission in Uganda.

information has

(b) Detailed
Mission

been received from our
regarding this incident.

(¢} At about ogoohrs. on 8-4-1981
a grenade placed at the lattice
section (jaffrey typc portion) of the
wall seprating the restaurant on
the ground floor of the building and
the gallery leading to thestairs to
the first floor offices of the
Indian High Commission in Uganda,
exp]OdCd-

According  to the information
Teceived from the High Commission
no member of the Mission was in-
jured. The blast caused damage tC-
the walls and the stairs lezding to
the first floor offices of vhs Hirh
Commussion including the metal
door of the electric junction box.
However, no demage to the electrical
fittings has been reported.

(d) The local police and
Foreign Office have been informed.
The local police are econducting
investigations into the incident.

Darkenss in Railway Stations

102119. SHRI HARINATH MIS
RA: Will the Minister of RAILWAYS
be pleased to state:

(a) on how many nights there
was complete or partial darkness
in each of the following Railway
Stations during the period from 15t
January, 1980 to 3rst March, 1980
(i) Palezaghat (i) Sonepur, (iii)
Samastipur (iv) Lehriasari and (v)
Darbhanga;

(b) the total number of trains
that were put to inconvenience as a
result of partial or complete dark-
ness on each of these stations; and

(c) the remedial measures that have
been taken or are proposed to be
taken in this connection?
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THE DEPUTY MINISTER IN
‘THE MINISTRY OF RAILWAYS
AND IN THE DEPARTMENT
OF PARLIAMENTARY AFFAIRS

MAY 7, 1981

(SHRI MALLIKARJUN) : (a)
Station No. of No. of
nights nights
with total with par-
darkness  tial dark-
ness
Palezaghat 70 386
Sonepur . 5 145
Samastipur . .. 301
Darbhanga . 2 128
Lehriasarai 2 428

(b) Only five trains at Darbha-
nga.

(c) Bihar State Electricitv Board
are approached regularly for con-
tinuous power supply. Diesel Genera-
ting sets are also provided to cater for
only the essential loads a” Paleza-
ghat, Sonepur, Samastipur  and
Darbhanga.

Late Running of Pashupati-
nath Express

10220. SHRI  HARINATH
MISRA: Will the Minister of
RAILWAYS be pleased to state:

(a) the number of davs during
the period from January, 1981 to
g1st March, 1981 when the Pashu-
patinath Express running between
Narkatiaganj and Palezaghat arrived
late and as a consequence of which
the pussengers failed to make use of
the cerresponding railway-run stea-
mer service between Palezaghat and

Mahendrughat;

(b, the reasons behind the late
arrival ofthe train at Palezaghat; and
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(c) the steps that were takea-or
are proposed to be taken ia fulac:
for timely arrival of the train?

THE DEPUTY MINISTER IN
THE MINISTRY OF RAILWAYS
AND IN THE DEPARTMENT OF
PARLIAMENTARY AFFAIRS.
(SHRIMALLIKARJUN) (a) During
January, ‘81 to March, ‘81’ 77 Up
Narkatiaganj, Palezavhat Express mis-
sed connection with corrcxspondmg
steamar services on 43 days,

(b) Punctualiry of 77 Up Express
was affected mainly on account of
excessive  Alarm  Chain  Pulling/
Vacuum  disturbances, late arrival
of rakes because of late running of
their link trains etc.

{c) Efforts are being made not
only toimprove the punctual running
of trains by launching  frequt
checks in cordination  with State
Government to prevent the nuisiace
of hosspipe  cutting'Vacuum  dis-
turbances  but alsn to provide sten-
mer coanection invariably,

Visit of Representative of India &
Medical Council to Darbhanga
Medical College

1o221. SHRI HARINATH
MISRA: Will the Minister of HIA-
LTH AND FAMILY WLELFARE be
pleased 1o refer to the reply given to
Unstarred Questint No, 1521 o1 the
18th December, 1930 rezarding visit
of representative of Indiay Metical
Council to Dirbhanga Medical Chl-
lege and state:

(a) whether Government propose
to lay on the Table a copy of the
Inspection Report (February, 1979)
on the facilities available for Under
Graduate Training at Darbhauyga
Medical College by the Inspector of
Medical Council of India and the
compliance report dated the 7th
December. 1979 of Bihar Govern-
ment to the Medical Council of
India;
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(b) when thereport on MS (ENT)
was submitted by the Inspector and
what improvements were suggested

,therein ; and

(c) the results thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH
AND FAMILY WELFARE
(SHRI NIHAR RANJAN LAS-
KAR): (a) No.

(b) The Inspection Renort on
MS (ENT) of Inspector of Medi:a!
Council of India was sent to the
University of Mithila on the
28th May, 1979 and the following
improvements were suggested in this
Report:—

1. There are at present 3 unitsin
the E. N. T. Department. The staff
pattern is not adequate. Two more
‘Tutors posts or Assistant Professor
posts be sanctioned.

2. In the O. P. Depariment, there
is dearth of nursing statf. One more
staff nurse is to be appointed in the
Out patient Department on perma-
nent basis.

3. The Audiometry room is not
air conditioned and sound proof.
Therefore, it is desirable to have in
the future a sound proof A. C. room
for Audiometry.

4. There isno audiologist. A post
of Audiologist is essential and a
qualified audiologist may be appoin-
ted.

5. In the modern era, the neces-
sity for a speech therapist is felt.
There is no speech therapist. It is
desired that steps may be taken in
this direction.

6. A steno-typist to the Depart-
ment is needed.

7. The following instruments
have to be obtained for augmenting
te] f=]

teaching programme and the work of
E. N. T. Department:—

(a) Microlaryngeal surgery 1n-
strument & equipment.

(b) Gold light traasformsr with
fibre optics.

(c) Photo-optical

(d) The Principal, Darbhanga
Medical College, Lahariasarai, has
indicated to the Medical Council
of India that he has moved the state
Govt. for sanction of the needed posts
and procurement of the recommen
ded instruments.

equipment.

Proposal to stari Psychiatry course

in Manlana Azad Medical
College

ro222. DR. SARADISH ROY:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
to state:

(a) whether Government propose
tostart M. D. course in Psychiatry in
Maulana Azad Medical College,
Delhi ; and

(b) if so, when and the details
thereof?

THE MINISTER OF STATE IN
THE MINISTRYOF HEALTH AND
FAMILY WELFARE: (SHRT NI-
HAR RANJAN LASKAR): (a) and
(b). Yes. The details are being
worked out in consultation with the
Medical Council of India and the
Delhi University.

Proposal for a committee
on labour unrest at
Calcutta port

10223. SHRISONTOSH MOHAN
DEV:
SHRI KRISHAN KU-
MAR GOYAL:
SHRI BHIKU RAM
JAIN:
Will the Minister of SHIPPING
AND TRANSPORT be pleased to
state:

(a) whether it is a fact that Govern-
ment propose to constitute a Commit-~
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tee to make an in-depth study of
the causes of frequent labour unrest
in Calcutta port;

(b) whether it is also a fact that ~

such a suggestion has been made by
the West Bengal Government ; and

(c) if'so, the details thereof and the
action taken thereon?

THE MINISTER OF. SHIPP-
ING AND TRANSPORT (SHRI
VEERENDRA PATIL): (a) No, Sir.

(b) No such suggestion for an
in-depth study of the causes of freq-
uent labour unrest in Calcutta port
has been reccived from the West
Bengal Government.

(c) Does not arise.

Number of employees in caterimg
Department

10224. SHRI GEORGE FER-
NANDES: Will the Minister of
RAILWAYS be pleased to state:

(a) the total number of employees
in the Catering Department of the
Indian Railways and what are their
service conditions;

(b) whether Government have
received representation on behalf of
the Canteen Staff employed in the
Railway Canteens but who are not
treated on par as the employees of the
Catering Department; and

(c) what Government propose to
do in thisregard?

THE DEPUTY MINISTER IN
THE MINISTRY OF RAILWAYS
AND IN THE DEPARTMENT OF
PARLIAMENTARY AFFAIRS (SHRI
MALLIKAR]JUN): (a) Information is
being collected and will be laid on
the Table of the Sabha .

(b) Yes.

(c¢) The matter is under consi-
deration.

MAY 1,
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Suggestions on ways and means
of reducing Rail accidents

10225, SHRI GEORGE FERNA-
NDES: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether Government have
received a number of suggestions.
from Wing Commander Raizada
Harbans Chawdhry (Retired) of
Gurgaon on ways and means of
ireducing rail accidents ;

(b) ifso, whether these have been
examined ;

(c) whether any decision has
been taken thereon; and

(d) if not, why mnot?

THE DEPUTY MINISTER IN
THE MINISTRY OF RAILWAYS
AND IN THE DEPARTMENT OF
PARLIAMENTARY  AFFAIRS
(SHRI MALLIKARJUN): (a) Yes.

(b) to (d). Yes.
not feasible .

But were fowmd

Installation of Computers

10226. SHRI GEORGE FER-
NANDES: Will the Minister of
RAILWAYS be pleased to state:

{a) whether there is a move to
instal third and fourth generation
computers in the Indian Railways ;

(b) if so, the details thereof;

(c) the number of persons who
would be displaced following the
installation of these computers; and

(d) the cost of installing these
computers?

- THE DEPUTY MINISTER IN
THE MINISTRY OF RAILWAYS.
AND IN THE DEPARTMENT
OF PARLIAMENTARY AFFAIRS
(SHR1 MALLIKARJUN) : (a) Yes.
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(b) Itis proposed to instal advan-
ced Computer Systems in replace-
ment of the existing 13 IBM-
1401 computers on the Railways. It
is also proposed to provide a compu-
ter system in the Rescarch, Designs
& Standards Organisation, Luck-
now, In addition- the feasibility
of introducing on-line real time
computers for Passenger-Rescrvation
and Wagon Movement Control s
being examined.

() and (d). No precise assessment
in these regards is possible atr this
stage.

Promotion of Railway Ministerial
Staff

10227. SHRI GEORGE FER-
NANDES: Wil the Minister of
RAILWAYS be pleased to state :

(a) whether Government are
aware that the promotional prospe-
cts for the Ministerial Stafl in the
Indian Railways are very meagre and
bleak;

(b) whether itis a fact that some
of the staff retire as senior clerks in
the scale of Rs. 330-560; and

(c) if so, what steps are being
taken by Government to provide
additional promotional avenues to
the Ministerial staff ?

THE DEPUTY MINISTER IN
THE MINISTRY OF RAILWAYS
AND IN THE DEPARTMENT OF
PARLIAMENTARY AFFAIRS
(SHRI MALLIKARJUN): (a) to (c).
The information is being collected and
will be laid on the Table of the Sabha.

Railways Land for Rayagada
Municipality

10228. SHRI GIRIDHAR GO-
MANGO : Will the Minister of RAIL-
WAYS be pleased to refer to the
reply given to Unstarred Question
No. 418 on the 19'h Feb. 1981 re-
gardmg relinquishing railway land
in favour of Rayagada Municipality
and State :

(a) Since when the Rayagada
Municipality and the Government
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of Orissa have bLeen 2proaching
the Railway Administra Ju, for the
relinquishment of railway land in
the heart of Rayagada  town for
construction of houses for the land,
less poor and also for olficial pur-
pose ;

(b) whether it is a fact that out
of 200 acres of railway land lying
vacant only 45 acres of land is
being required by the Srate Go-
vernment which are inside the town
and prepared the Master Plan for
town developement by that State
on that basis ;

(c) If so, when the Railway
Administration is likely to complete
the re-assessment of requirement of
the Railway land in the Rayagada
town ;

(d) as the Koraput,Rayagada rail
link which was proposed now the
base station will be Singpur Road ;
and

(e) I so, the requirement of land
in Rayagada.

THE DEPUTY MINISTER IN
THE MINISTRY OF RAILWAYS.
AND IN THE DEPARTMENT OF
PARLIAMENTARY AFFAIRS
(SHR1I MALLIKARJUN) : (a)
Rayagada Municipality approached
the Railway in 1976 for relinquish-
ment of railway land encroached.
upon by local people. Government
of Orissa requested for the transfer
of railway land for official purposes
sometime in 1975.

{b) Out ot 172.50 acres of un-
utilised railway land g5 ‘cres are
required by the State Government.
The Railway Administration has
no information about preparation
of ¢ Master Plan for this land.

(c) Tt will take a minimum of
two years to complete the assessment
of requirement of land by the Rail_
way at Rayagada.
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(d) The junction station of the
proposed link to Koraput is likely
to be Singapuram Road.

(e) In view of reply to part {c)
of this question above, it is not
possible to hazard a guess in regard
to the requirement of land at Raya-
_gada a” this stage.

Express Train between Waltair
and Bokaro Via Rayagada

‘10229. SHRI GIRIDHAR GOMA.-
NGO : Will the | Minister of
RAILWAYS be pleated to  refer
to the reply given to Unstarred
Question No. 7o41 on the gth April
1981 regarding proposal to run
Express/Passenger  Train  between
Rayagada and Rourkela and state :

{(a) if the introduction of an Ex-
press Train between Ravagada and
Rourkela is not found opcerationally
feasible due to single line section how
the Madra«.Bokaro Express, Link
Express from Viziangram to Titlagarh
could run in this existing single line
therefor ;

(b) the measures taken so far
and for future to provide maintenance
fac'lities at Ravagada coaching stock
facilities and the power etc, by the
Railwi v Administration keeping the
future development of the Ravagada
station due to the Koraput-Ravagada
Rail link and to run the proposed
express train ; and

(c) whether the Railway  Ad-
ministration propese to examine to
run an Express Train from Waltair
to Bokaro via Ravagada which is
operationally feasible ?

THE DEPUTY MINISTER 1IN
THE MINISTRY OF RAILWAYS
AND IN THE DEPARTMENT OF
PARLIAMENTARY AFFAIRS
(SHRI MALLIKAR]JUN) (a) 8g/go
Madras-Bokaro Express was routed
via Titlagarh-Viziangram in 1g7o0.
Introduction of additional train on
.the section at present it not feasible,

MAY 7, 1981
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Introduction of an Express train
between Rayagada _and Rourkela
is also not justified as the existing
services cater adequately to the
present volume of traffic.

{b) There is no proposal to pro-
vide maintenance  facilities at
Ravagada.

(c) No.

Recommendations of Working
Group on tribal development

10230 SHRIT GIRIDHAR GO-
MANGO : Will the Miuister of
HEALTH AND FAMILY WEL-
FARE be pleased to state :

(a) whether the working Group
on Tribal Develovment in Fifth Plan
recommended in their Report that in
tribal areas family welfure anproach
should he adopted instead of family
planning approach ;

() if so- whether his Ministry
cautioned the States on this n.atter and
asked to draw schemes and program-
mes in tribal areas fixing the  sab-
target in tribal distrcts & family
planning ;

(¢) if so, the name: of “States
which followed the atdvice of the
Government of India in Fifth  Plan
and continued in Annual plan
of the Sixth Plan ; and

(d) whether his  Ministry  will
issue directions to the States to plan
out the programmes for cach area
and districts keeping the view the
demographic structure of the area
and to fix the target separately from
over all target of the State ?

THE MINISTER OF STATE
IN THE MINISTRY OF HEALTH
AND FAMILY WELFARE (SHRI
NIHAR RAJAN LASKAR) (a) Yes

(b) Central giudelines were issued
to the States in the May, 1978, em-
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phasising that greater stress should
be laid on welfare activities including
strengthening of general health
care- maternity and child care servi-
ces, rather than on population coa-
trol in tribal areas. 1t was specially
emphasised that the Tribal wellare
Departments of the States should
identify such tribal population groups
as are threatened with estinction in
the long run owing to their stagnaa’® or
negative growth rate and the State Go-
vernment were advised not to imple-
ment population control  measures
for these groups but strengthen ma-
ternity and child health and immuni-
sation  services be.ide; taking steps
for improving their  nutritional
status.

(c) The required information is
not readily available

(1) The suggestion will be con-
sidered

Railway lines after Independence

10231. SHRI GIRIDHAR GO,

MANGO :  Will the Minister of
RAILWAYS b pleased w0 state :

(a) the narrow gauge, metre
gauge and broad gauge lines cons-
tructed by Government after In-
dependence, Five Year Plan-wise
upto the end of the Fifth Plan and
the State covered by the new railway
lines so far, Statewise ;

{b) the narrow gauge, metre gauge
and broad gauge lines constructed
before Independence and the con-
version of lines taken up by Govern-
ment since then ;

(c) the policy framed by the
Central Government for the cons-
truction of new Railway lines and
conversion of lines into broad gauge
lines in First Five Year Plan and rest
of the Five Year Plans up to the
Sixth Plan ;

(d) the new Railway lines in-
cluded for comstruction in current
financial year and the lines t+ D
taken up during the Sixth I'la-,
the names thereof ; and

(e) whether the Central Govern-
ment are giving priority for inclusion
and construction of new railway lines
in hill and Tribal areas ?

THE DEPUTY MINISTER IN
THE MINISTRY OF RAILWAYS
AND IN THE DEPARTMENT OF
PARLIAMENTARY AFFAIRS
(SHRI MALLIKARJUN): (a)} to
{e). A Statement s laid on the
table of the House [Placed ist library
sez No. LT-2566/81]

Stagnation of Medical Officers
Drawing Maximum of Pay
Scales

10232. SHRI MOOIL CHAND
DAGA : Will the Minister o
HEALTH AND FAMILY WEL-
FARE be pleased to state :

(a) whether it is a fact that the
recommendation  of Third Pay
Commission and of the Department
of Personnel and Administrative Re-
forms made more than 8 vears ago
in respect of the cadre review of
CGHS Medical Officers have not
been implemented so far, as a result,
a large number of Medical Officers
are stagnating at the maximum of
their scale of pay in senior Class I
and their further promotion blocked,
causing frustration  amongst the
Officers ;

(b) whether in spite of these re-
commendations made as carly as
1962, the Health Ministry has taken
no steps to implement them not with-
standing the fact that several other
Ministries have reviewed their cadre
o1 more than one occasion ; and

(c) whether the Government pro-
pose to present a time bound pro-
gramme for this ?
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THE MINISTER OF STATE
IN THE MINISTRY OF HEALTH
AND FAMILY WELFARE (SHRI
NIHAR RANJAN LASKAR): (a)
to (c). On receipt of the recommenda-
tions of the Third Pay Commission
in 1974 this Ministry took up the
cadre and its management review in
consultation with the Union Public
Service Commission and the Depart-
ment of Personnel and Administra-
tive Reforms with a view to improve
career prospects of the CHS Officers.
The stagnation of medical Offlcer
in the Senior Class I scale of pav in
the many cases is mainly due to the
abnormal! increase in  pay they
got as a result of grant of benefit
in the fixation of their pay by appli-
cation of concerdance table or step-
ping up of pay as provided in Ministry
of Finance O.M. No. F. 12/21/74-1C,
-dated 14-11-1976 extended from time
to time. All efforts are being made to
finanlize the restructuring of the CHS
and dralt CHS Rules governing it
at an carly date.
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Societies awarded cycle stand
contracts on Allahabad Division

10234. SHRI RAN]JIT SINGH :
Will the Minister of RAILWAYS be
pleased to state :

(a) the names of socicties ‘contrac-
tors who were awarded cyvcle stand
contracts on Allahabad Division dur-
ing the last two years and mode of
award followed ;

(b) if rules and procedure for
award of cycle stand contracts
were circumvented, what were, the
considerations  thereof and under
whose order award was sancdoned
and

(c¢) the Railwav dues which swere
or are outstanding against  Society
awarded Clvcle Contracts at Allahabad
during th- lart twn year. ?

THE DEPUTY MINISTER IN
THE MINISTRY OF RAILWAYS
AND IN THE DEPARTMENT OF
PARLIAMENTARY AFFAIRS
(SHR1 MALLIKARJUN:: {(a) The
following contractors were awarded
cycle stand contracts on Allahabad
Division during the last (wo years.
These were awarded on open tender
basis :—

Place Name ofthe con'rac” or
1. DRM Office,  Shri Naruddin
Allahabad
2. Kanpur m/s Railway
Cycal S and
Karamchart
Shram Samvida
Sahkari Samiti
Ltd., Allahaba i.
3. Allahabad
(Civil lines side) -do-
4. Allahabad
(City side) -do-

5. Govindpuri -do-
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6. Aligarh and m/s Bhartiya Rail

Dankaur M Shram Samvica
Sahkari Samiti
1., Aligarh
Shri Na'ha Ram

7. Dadri

{b) All the contracts were awarded
on open tender basis except at Kanpur
and Allahabad City side. At Kanpur
the contract of the party expired on
31.1.81. It has been decided to
renew the contract of this Samiti
as their services have been found
satisfactory. At Allahabad city side
the contract was originally awarded
on open tender basis to M/s Railway
Mazdoor Sangh Shram Samvida
Sahkari Samiti Lid., Allahabad for

a period of two years from 27.3.80—

26.3.82.  As the society failed to pay
the advance deposit the contract was
terminated on 3.7.80 and the cxist-
ing contractor of cycle stand on Civil
side was asked to look afier this work
on purely temporary basis till  re-
gular arrangements could be made,

{c) The following amounts are
autstanding  upte April 1981 :—

Allphabad (city side) Rs. g1250.15
{licence fee)

Allahabad (civil lines
side) Rs. 28240 .80
(licence fee)

Kanpur Rs. 15346.55

(Rent for addi-

tional land)

Indo-Soviet Protocol on Shipping

10235. DR.VASANT KUMAR
PANDIT
SHRI K. MALLANNA

Will the Minister of SHIPPIN
AND TRANSPORT be pleased
state

. (a) whether Government’s att:n-
tion has been drawn towards news
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item appearing in the. “Free Press”
Journal Bombay cdition dated 14th
February 1981, under the caption
“India-Russia sign  Shipping pro-
tocol” ;

(b) ifso, the details of discussions
held with the Indian counter-parts ;
and

(c) the expected urea and other
dry cargo expected to be increaced
between the two countries and
the extent to which India will
be benefited ?

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI
VEERENDRA PATIL) : (a) to {c).
The shipping services between India
and USSR are provided uunder the
inter-governmental shipping Agree-
mentsigned in 1956 and revised in
1976. The Agreement provides for
the establishment of a joint commit-
tee to evaluate and supervise the
working of the Agrecment. At the
meeting referred to, matters relating
operational aspects of the shipping
services were discussed and it was
agreed that :

(i) An experimenial shipment
of bulk urea frcm Soviet ports tn
India would be made for such
transportation in future :

(ii) The possibility of increased
containerisation in the Indo-Soviet
trade will be examined further.
Soviet side will give full consideration
to the Indian request for providing
two more special berths for Indian
liner ships.

(ili) Subject to freight rates
Indian ships being internationally
competitive, the Soviet Union may
utilise Indian vessels for movement
of bulk Cargo.

It was also agreed to celebrate th2
25th Anniversary of the Indo-Soviet
Shipping Agreement in a befitting
manner.
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Medicines Prescribed by Specia-
lists of Dr. R.M.L. Hospital

10236. SHRI BHEEKHABHAI:
Will the Mlinister of HEALTH
AND FAMILY WELFARE be plca-
sed to state :

(a) whether certain  medicines
prescribed by the various specialists
of Dr. Ram Manohar Lohia Hospital
and indented for local purchase by
the respective dispensaries are heing
unzcupulously struck off the indent
and thus not purchased by the Medi-
cal Stores Depot under the C.GG.H.S.;

(b) whether this tendency of the
Medical Stores Depot authorities adds
to the difliculties and hardhips being
faced by the patients

(¢} whether some hencficiaries
have represcuted against this belia-
viour of the authorities of C.G.H.S.
Medical Stores Depot;

(d) if so, the details thereof and
the reaction of Government thereto;
and

(e) whether Government propose
to minimise the hardships being
faced by the patients by adequately
simplifying the procedure of getting
“inescapability”certificate  {from the
specialists and Director General of
Health Services as well as Health
Ministry for local purchase of the
medicines ?

THE MINISTER OF STATE
IN THE MINISTRY OF HEALTH
AND FAMILY WELFARE (SHRI
NIHAR RANJAN LASKAR : (a)
No.

(b) Does not arise.

(c) No specilic report has becn
reccived by this Office.

(d) Does not arise.

(e) There appears to be no hard-
ship in getting the certificate when a
patient is under the treatment of the
specialist,
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Unfavourable Remarks about
India in Nepal’s Sixth Five Year
Plan

10247, SHR1 SATYTNDRA
NARAIN SINHA: Will the Miaister
of EXTERNAL AFFAIRS be pleased
to state :

(a) whether it is a fact that the
Government of Nepal has finalised
Sixth Five Year Plan which was
approved by the Nepal Government
council;

(b) whether the Government of
India are aware that the final draft
contained unfavourable and deroga-
tory remarks against India on the
trade policy as well as on open bor-
ders

(c) whether it is also a fact that
these unfavourable remarks have been
retained despite objection from India
and protest by Indian Ambassador
to the Prime Minister of Nepal

{d) whether it is also a fact that
no formal protest was made by the
Indian Embassy; if so, the reasons
thercfor;

(e) whether it is abo a fact that
unilateral statement on the Trade
and Treaty Policy by Nepal would
go against the Trade and 'Treaty
signed between the two countries in
1979 ; and

(f) if so, what steps Governinent
propose to take in this regard ?

THE MINISTER OF EXTER-
NAL AFFAIRS (SHRI P.V.NARA-
SIMHARAO): (a) A “revised draft”
of the Sixth Five Year Plan document
was discussed at the Tenth
National Development Council ment-
ing held by His Majesty’s Government
of Nepal from 10th to 12th February
1681.



225

(b} to {f). The document has not
yet been printed in its final form.
However, it is understood that it
contains certain objectionable referen~
<es to policies of “neighbouring coun-
tries.” Since by implication, India
is included, the matter is under dis-
cussion with His Majesty’s Govern-
ment of Nepal.

Cement for Centrally Sponsored
Roads and Bridges in Kerala

10238.  SHRI A. A. RAHIM :
Will the Minister of SHIPPING
AND TRANSPORT be pleased to
state:

(a) the minimum requirement of
cement requested for by Kerala for
executing the Central/Centrally spon-
sored road‘bridge works during each
quarter in 180; and

(b} the quantity of cement allotted
for each quarter and the reasons for
the difference if anv ?

THE MINISTER OF STATE
IN THE MINISTRY OF SHIPP-
ING AND TRANSPORT (SHRI
BUTA SINGH):(a) The quarter-wise
demand from Kerala State for the
year 1980 for the Central Sector
road/bridge works are as follows :—

Quarzer Demand
M.T.
15t Quarier 1980 3124
2nd Quaiter 1980 2912
3rd Quarter 1980 328>

4th Qua“ter 1980 4970

816 L.S.—8.
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{b) The quantity of cement allot-
ted for each quarter of 1980 to the
Government of Kerala are as follows:

Quarter Allocation
MT.

1st Quarter 1980 800 O-P-C-

2nd Quarter 1980 800 O-P-C-

3rd Quarter 1980 1000 O-P-C-

4'h Quarter 1980 165 O-P-C-

A number of States including Kerala
has been reporiing dilficulty about
obtaining cement for the execution
of Central Works since 1978. This
Ministry, therefore, took up the
matter and otbained a bulk allocation
from the Cement Controller exclu-
sivelv for use of National Highway
and other Central Works. This bulk
allocation was less than the require-
ment of all States in~luding Kerala,
as indicated in the statement enclosed.
This Ministry took up the question
of increasing the allocation with the
Cement Controller as wel! as with the
Ministry of Industry, even upto the
level of Minister. The Minister of
Industry vide D.O. Letter dated
3-11-79 and 23-5-80 had inc_lic:xtcd
that the indigenous production of
cement had been affected by heavy
power cuts, coal shortage etc., and
therefore, it has not been possible
to increase the allocation to this
Ministry. It was, however, assured
that as soon as ths avail ability
position improve;, the atloca’ion

ta th's Ministry  would  be
increased. A: a result  of
constant persuasion, the Cement

Controllr has increased the alloca-
tion to a considerable extent in the
quarter 1981, Therefore, an ad-litional
allotment of 500 MT, !=sidns 900
MT eatlier allotted coujd be given
to Kerala in this quarter,



RAILWAYS be pleased to state :

(2) whether i1 is a fact that Sonar.
pur Car Shed and its allied projects
have been facing disturbances ;

{b) if so, facts thereof; and

(¢) the measures taken or proposed
to be taken to normalise the situation ?

THE DEPUTY MINISTER IN
THE MINISTRY OF RAILWAYS
AND IN THE DEPARTMENT OF
PARLIAMENTARY '  AFFAIRS
(SHR1 MALLIKARJUN):(a) Yes.

(b) Even though compensation was
paid to the owners from whom land
weas acquired in 1974, the peasants
are obstructing construction oi earth
work, fencing wall and other ancilla-
ries in connection with the car shed,
demanding employment in the Sonar-
pur Railway Car Shed or anywhere
in Railway Workshop.

A local party brought injunction in
the Court of Law against part cons-
truction of line entering the Car

Shed.

(c) Matter has been referred to the
Govt. of Wegt Benzal who have assur-
ed fo help "o soive the dealdock.
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‘ Statement
Statement regarding demand and allocation of cement to Kerala P.W.D.
St Quartex: Total demand Quantity allotted Demand rece- Allotment
No. received from by Cement Cont- ived from made o Ke-
all Stares roller Kerala Sta*e rala State,
M.T. M.T. M.T. MT.
1. st Quarter, 1980 1,74,951 28,000 3,124 8oo
(Jan.—Ma-ch, 1980)
2. 2nd Quarter, 1980
(April—June, 1980) 72,070 28,000 2,912 8oo
3. 3rd Quarter, 1980
(July—Sept., 1980) 97,197 31,300 3,280 1,000
4. 4th Quarter, 1980
(Oct.-—December, 1980) 1,02,162 29,400 4,970 465
s. 1stQuarter,1981
(Jan.—March, 1981)  1,10,027 54,000 3,0¢8 1,400
Sonarpur Car Shed One employment to each land-
losing family for Sonarpur Car
10239. SHRI MUKUNDA Shed
MANDAL - Will the Minister of

10240. SHRT MUKUNDA MAN-
DAL : Will the Minister of RAIL-
WAYS be pleased to state :

(a) whether Government are
aware that a number of peasaut have
lost their land for the construction
of Sonarpur car shed and its allied
projects;

{b) if so, the facts thereof ;

(¢) whether the Government of
West Bengal have approached to the
Railway authorities to provide at
least one employment from each land
losing family on compassionate ground ;
and

(d) if so, the reaction of Govern-
ment thereto and details of the propo-
sal of West Bengal Government in
this regard ?

THE DEPUTY MINISTER IN
THE MINISTRY OF RAILWAYS
AND IN THE DEPARTMENT OF
PARLIAMENTARY AFFAIRS
(SHRI MALLIKARJUN): (a) Yes.

(b) Land measuring 20, 8475 acres.
in Mouza Kamrabad, P.S. Sonarpur
o
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was handed over the the Railway by
the Land Acquisition Officer/South-
24 Parganas duly acquired under his
Case No. LA XXX/2 of 1g73-74 after
publication of notification at page
2254-55 of Part I of Calcutta Gaette
of 20-11-1975.

(¢) No.
{d) Does not arise.

Acquisition of Land for Construc-
tion of Railway Lines in

Bombay
10241. DR. SUBRAMANIAM
SWAMY Will the Minister of

RAILWAYS be pleased to state :

(a) whether Government are
aware that land is being acquired
for the Railways between Chembur
Kurla in Bombay for additional goods
Railway lines;

{b) whether it i a fact that there
arve large hutment colonies on these
proposed sites to be acquired by the
Government of Maharashira for the
Railways;

{¢) if s0, whether the Central
Government is ready to rehabilitate
these slum dwellers by the aid of
HUDCO loans and howsing scheme;
and

() if so, the details thereof ?

THE DEPUTY MINISTER IN
THE MINISTRY OF RAILWAYS
AND IN THE. DEPARTMENT OF
PARLIAMENTARY AFFAIRS
(SHRI  MALLIKARJUN): (a)
Though the Maharashtra Govern-
ment has been approeched for ac-
quisition of the Land, they have not
yet been ahle to do so.

(b) Yes.
(c) and (d). Rehabilitation of the

slums is to be arranged by the Stare
Government.
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Road across Katwa-Ahmadpur
Line

10242. SHRI GADADHAR
SAHA : Will the Minister of RAIL-
WAYS be pleased to state :

(a) whether a new rural road was
laid, built across the Railway Track
of  Katwa-Ahmadpur (Narrow
Gauge) line of Eastern Section of
Railway between Kirnahar Level
Crossing and Railway Health Centre
therefor direct link of the villages to
hospital for bett - seivice to rural
people;

(b} whether request was made for
laying double line across Rail-road
crossing and permission was sought
for its use; and i

(c) if so, the ac*ion taker for
laying doubl - line there and accor-
dinz permission to its uce ?

THE DEPUTY MINISTER IN
THE MINISTRY OF RAILWAYS
AND IN THE DEPARTMENT OF
PARLIAMENTARY AFFAIRS
(SHRI MALLIKARJUN): (a) and
(b). No such proposal bas beeu recei-
ved by the Railways,

(c) For provision of any new level
crossing, the proposal has to be spon-
sored by the State Government/Local
Authority with undertaking t» bear
the itial and recuvring cost. As and
when such firm proposal is receiv:d,
the matter will be examined.

Inland Water Transport Corpora-
tion Board

10243. SHRI RAMAVATAR
SHASTRI:

SHRI SAMAR MUKH-
ERJEE:
SHRI CHITTA BASU:

SHRI RAVINDRA
VARMA:
SHRI KRISHNA CHA-
NDRA HALDER:
Will the Minister of SHIPPING
AND TRANSPORT be pleased to
to state: -
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(a) the details of Composition and (e) whether Member of Parlia-
Constitution of the Inland Water ment has been recommended by the
Transport  Corporation Board; « Government of West Bengal; and

(f) ifso, the action taken there-

(b) whether there are Members on?

of Parliament n the Board;

THE MINISTER OF STATE
IN THE MINISTRY OF SHIPPING
{c) ¥ so, the details thercof; AND TRANSPORT (SHRI BUTA
SINGH):(a) Presumably the information
asked is about Central Inland Water

(d) whether any member of  Transport Board. If so, its constitu-
Parliament  from West Bengal has tion and composition are as shown
been made a Member of the Buard; below:—

s e i e

(i) Minister of Shipping and Transport, Govt. CHAIRMAN
of India. New Delhi.

{i1) ‘Minister of State fur Shipping and Transport, VICE CHAIRMAN
Govt. of India, New Delhi.

{i1i) Ministers-in-charge of inland water transport MEMBERS
in the Suate Govis. of Audhra Pradesh,
Assain, Bihar, Goa, Daman & Diu, Gujarat,
Jammu & Kashmir, Kerala, Karnataka,
Madhva Pradesh, Maharashtra, Orissa,
Tamil Nadu, Uttar  Pradesh and  West
Bengal.
(iv) The Members of Parliament or other non- MEMBERS
officials with technical background in the
field of inland water transport,

(v) Joint Secretary (T), Ministry of Shioping MEMBER SECRETARY
and Transport, Govt. of India, New Dethi.

The functions of the Central (b) Yes, Sir.
Inland Water Transport Board are (c) Ouw' of 10 non-offic'al Mem-
to lay down general policies and bers referred to at (iv) of {a) above,

there are currently 8 Members of
CIWT i Parliament on the Board as per
W“ in the country. details given below:—

guidelines for the development of

(1) Shri J.P. Mathur, Member, Rajya Sabha.
(11) Smt. Saroj Khaparde, Member; Rajya Sabha.
(3i) Smt. Aziza Imam, Membher, Rajya Sabha.
(iv) Shri J. Kondala Rao, Member, Lok Sabha.
{v) Shri Bhola Raut, Member, Lok Sabha.
(vi) ShriS. Murugain, Member, Lok Sabha.
(vii) Shri Chintamani Jena, Member, Lok Sabha.
(viii) Shri Virdhi Chander Jain, Member, Lok Sabha.
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{d) No, Sir.

(¢) At the time of nomination of
new members of the VIIth Lok
Sabha to this Board, no request from
the Government of West Bengal
was received. However, a letter
from the Transport Minister, West
Bengal has recently been received in
this regard.

(f) Currently, there is no vacancy
on the Board.

Contract for Miscellaneous Arti-
cles at Aliahabad

1o244. SHRI R. N. RAKESH:
Will the Minister of RAILWAYS
be pleased o state:

(a) whether it s a fact that
coatrast in respect of sale of misce-
llaneous articles at Allahabad  Junc-
tion was allotted to another parey for
Rs. 6ooo’- per month in  disregard
to the conditions of contract and
ignoring the tender for Rs. g1g6:-
per moath uwsed to be paid by pre-
vious contractors;

(b) if so, the reasons thercfor;
and

(c) the steps which have been
taken to compsate the Ins ?

THE DEPUTY MINISTER
IN THE MINISTRY OF RAIL-
WAYS AND IN THE DEPART-
MENT OF PARLIAMENTARY
AFFAIRS (SHRI MALLIKAR.
JUN): (a) to {c). The contract for
sale  of miicellareous articles  at
Allahabad Jn. has been aliotted to
the Railway Cvcle Stand Karam-
chari Shram Samvidha  Sahkari
Samiti T.td., Allahahad in pursuance
of ths policy of the Government to
promote cooperative  movement.
The licence fee has been fixed as
per extent policy of the Railways
taking into consideration the size and
class of the station, type of establish-
ment, economic viability of the
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contract and standard of service to
the passengers. The contract was
earlier held by a private con ractor
and the licence fee was fixed under
the tender system. His contract
was terminated as he was found
indulging in various irregularities
including employment of unautho-
rised vendors. The policy for award
of contract for sale of miscellancous
articles at station has, recently, heen
reviewed and these coatracts will
henze-forth be allotted by inviting
applications instead of tenders to
ensure availability of miscellancous
articles at reasonable price.

Setting up of a separate Direc-
torate of L.S.M. and Homoeopathy

10245. SHRI SURAJ BHAN 4
Will the Minister of HEALTH AND
FAMILY WELFARE e pleased to
state:

(a) whether it is a  fact that
the highest techuical Adviser for the
purpose of meadical and public health
is the Director General of Health
Services, who belongs to Modern
System of Medicine;

(b)Y whether 1t Is a fact that dis-
pensaries and hospitals of Unani,
Avurveda and Houcepathy in the
Central Government Health
Scheme are under the adminis-
trative control of the Director Gene-
ral despite the fact that there is no
expert of these systems in the Di-
rectorate General of Health Services;

(c) whether it is also a fact that
there are senior officers of Unani,
Avurveda and Homneopathy on
the strength of his Ministry but they
have no role to play in  opening
and functioning of the Central
Government Healh Scheme  dis-
pensaries of these systems of medi-
cine; and

(d) whether  Government pro-
pose to make full use of these officers
bv setting up a separate Directorate
of .S M. and Homoeopathy and if
0, when ?
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THE MINISTER OF STATE
IN THE MINISTRY OF HEALTH
AND FAMILY WELFARE (SHRI
NIHAR RANJAN LASKAR): (a)
Yes.

(b) and (c). The Advisers and
Deputy  Advisers in  Ayurveda,
Siddha, Homoeopathy and Unani
of the Ministry are ofien consulted
whenever any technical advice is
required. The Deputy Advisers in
Ayurveda, Unani and Homoeopathy
are also functioning as Specialists in
Central Government Health Scheme
in Delhi. The officers of the Inde-
genous System of Medicines are thus
fully involved in the working of
C.G.H.S.

d) There is no such proposal at
prop
present.
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Free Medical Advice from
All India Institute of Medical
Sciences

10248. SHRI R.P. YADAV :
‘Will the Minister of HEALTH AND
FAMILY WELFARE be pleased
to state :

(a) whether it is a fact that the
Central  Government  employees
arc pot freec to take medical advice
from the All India Institute of
Medical Sciences ;

(b) whether it is also a fact that
such advice given by the A I.LM.S.
is not honoured by the Central
Government Health Scheme; and

(c) if so, the reasons thereof
and what action is being taken
to make Central Government em-
ployces free to take medical advice
from the A.LI.LM.S. ?

THE MINISTER OF STATE
IN THE MINISTRY OF HEALTH
AND FAMILY WELFARE (SHRI
NIHAR RANJAN LASKAR) :
{a) Yes.

(b) Advice given by A.LLM.S.
to Central Government Health
Scheme referred cases are honoured

by Central Government Health
Schems,
(¢) ALLM.S. has been recog-

nised as a referral hospital of the
Central Government Health Scheme
and so Central Government Scheme
beneficiaries can attend the insti-
tute only after prior permission from
Central Government Health Scheme
on the recommendation of a spe-
cialist.

People Suffering from Malaria
in Paschimpuri, New Delhi

10249. SHRI R.L.P. VERMA:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased
to state :

(a) whether it is a fact that
mosquitoes are increased and people
are suffering from Malarta in Paschim-
puri, Pocket-II, New Delhi-63;

(b) whether it is also a fact that
no action has been taken by Govern-
ment to check malaria and mosqui-
toes

(c) whether Government propose
to spray the medicine through
vehicle on the road side and through
spray pump in the houses; and

(d) what concrete measures
Government propose to take in this
regard ?

THE MINISTER OF STATE
IN THE MINISTRY OF HEALTH
AND FAMILY WELFARE (SHRI
NIHAR RANJAN LASKAR) :

" (a) No. The incdence of Malaria

in Paschimpuri area is very small.
(b) No.

(¢) Fogging spray with Malathion
has been done in the area on 11-3-1981

~and 13-4-1981 by the Municipal

Corporation of Delhi. Besides, focal
spray is done in the housc where
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a positive case of malaria takes place
and also in the near-by houses.

(d) Following measures are being
taken/proposed to be taken in this
regard :—

(1) The Municipal Corporation
of Delhi has been taking re-
gularly anti-mosquito and anti-
malarial measures in Paschim-

purt area.

(2) Weekly anti-larval treatmeut
with baytex and M.L.O.

(3) Fogging with Malathion 59
by Tifa machines every month.

(4) Presumptive and  radical
treatment of malaria cases at
Malaria clinic, Madipur
and Fever Treatment Depots
at Delhi Administration Dis-
pensary, Paschimpuri.

(5) Removal of water hyacinth from
Najafgarh nalla and checking
of domestic breeding.

wigfaw fafweat agfa ¥ Srenfga
Wir  surf s
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Alleged Bus Scandal in Delhi

10251. SHRINAVIN RAVANI:
Will the Minister of SHIPPING
"AND TRANSPORT be pleased to
state :

(a) whether Government are
aware of a bus scandal in Delhi
in which nearly 60 to 100 buses
were allotted in the names of Hari-
jans and Scheduled Caste persons
during 1977 to 1980 in Delhi ;

{b) whether it is a fact that "hese
people have sold out these buses
and chassis in black market and are
not plying these buses on the condi-
tion for which these buses were allo-
tted to them ;

{c) if so, the details thereof ;

(d) whether Government have
handed over or propose to hand over
the matter either to Vigilance Branch
or C.B.I for thorough enquiry;
and

(e) if so, the details thereof ?

THE MINISTER OF STATE
IN THE MINISTRY OF SHIPPING
AND TRANSPORT (SHRI BUTA
SINGH) : (a) to {e). A scheme was
fornmilated by Delhi Administration
in consultation with DTC during
1978-79 to provide financial assis-
tance to the Scheduled Castes
candidates for rurchase of buses,
which were te the operated under
DTC, as a part of P.O. Buses under
DTC operation. The Corporation
has since informed that all the 27
buses for which financial assistance
was extended by Delhi Administra-
tion continued to operate for them.

Allo cation to Bihar under Head
‘Health’

10252. SHRI BIJAY KUMAR
YADAV :
SHRIMATI MADHU-
RI SINGH :

Will the Minister of HEALTH
AND FAMILY WELFARE be
pleased to state :

(a) the amount allocated to Bihar
State under the head ‘Health’ in
the Sixth Five Year Plan and its per-
centage as against the” amount allo-
cated to the other States ;

(b} whether keeping in view the
backwardness of Bihar from the medi-
cal facilities point of view, Govern-
ment propose to open a well equipped
hospital in Bihar on the pattern of
All India Institute of Medical
Sciences, New Delhi ; and

(c) if so, the details in this
regard ?

THE MINISTER OF STATE
IN THE MINISTRY OF HEALTH
AND FAMILY WELFARE (SHRI
NIHAR RANJAN LASKAR) :
(a) The amount allocated to Bihar
State under the head <¢Health”
for State Sector Health Programme
in the Sixth Five Year Plan is Rs.
82.40 crores and its percentage ‘o
the total amount allocated to State
Sector Health Programme works out
as 6.7 per cent.

(b) There is no proposal of the
Central Government to open a
hospital on the pattern of All India
Institute of Medical Sciences, New
Delhi.

{c) Does not arise.

Hospital on Pattern of AIIMS,
New Delhi

roz53. SHRI DAULAT SINGH-
JI JADEJA : Will the Minister of
HEALTH AND FAMILY WEL-
FARE be pleased to state :

(a) the number of places of hos- -
pitals running on the pattern of
AIIMS, New Delhi in the country;

{b) whether there is any proposal
to construct new hospitals on the
pattern of AIIMS, New Delhi in the

country ; and

(c) if so, the details thereof ?
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THE MINISTER OF STATE
IN THE MINISTRY OF HEALTH
AND FAMILY WELFARE (SHRI
NIHAR  RANJAN LASKAR) :
(a) AIIMS is an autonomous body
established under Central statute
8 1¢ financed by Central Government.
The only other institute on this pattern
is Postgraduate Institute of Medical
Education and Research, Chandi-
garh,

(b) and (c). It has been agr.ed
in principle to set up an Institute
of Medical Sciences for the North.
Eastern region.

B.B.C. Distorting Image of
India

10254. SHRI RASHEED
MASOQD :

AJIT KUMAR
MEHTA :

SHRI RAJESH KUMAR
SINGH :

PROF.

‘Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether Government are
aware of BBC recently filming of
tribal life in Bastar and their indulging
in midnight shooting of a tribal
ceremony ~ ‘Ghotul’  distorting the
imnge of India ; and

(b) if so, the reaction of Govern-
ment in this regard ?

THE MINISTER OF EX-
“TERNAL AFFAIRS (SHRI P.V.
NARSIMHA RAO) : (a) A team
from BBC Britol was recently gjven
permission to make an anthropolo-
gical film entitled “Portrait of a
village” on the ““Muria” tribal people
of Bastar district in the state of
Madbya  Pradesh. The film is
sub-titledd  “Muria  Life” and the
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filming was done at the village
Taragaon in Narainpur Tehsil of
Bastar District. The film is 10-be
shown exclusively on BBC 2 net,
work  which is generally devoted
to  serious themes and subjects.
The film is also likely to be used by
the BBC “Open Unijversity Prog-
ramme’’ for advanced study in An-
thropology.. The team 15 led by
Mr., Chris Curling. Hz2ad of the
Anthropological  Film Unit and
consists of people of good academic
standing  with  specialisation in
Anthropological work. The shoot-
ing of the film commenced in March
1981 and has now been completed.

{b) Government have lookep
into certain press reports regarding
the team having allegedly shot some
objectionable  sequences in the
“Ghotul”  (the meeting house),
The Madhya Pradesh Government
authorities who were requested to
look into this matter are satisfied
that no objectionable sequences have
been shot by the team as alleged in
certain press reports. The BBC re-
presentatives in New  Delhi have
also assured the Government that
the team has nét shot anything of
a prurient nature in the Ghotul.
The only sequence shot in the Gho-
tul concerns a meeting between
the youngsters and the elders in
which matters pertain'ng to tribal
customs and breaches of ectiquettes
were discussed. According to the
terms and conditions under which
the BBC was granted permission to
make the film- BBC will submit the
film for preview to the High Commi-
ssim of India—London before its
being telecast. At that time the
High Commission can ask the
deletion of any sequence in the film
which may be found as departing
from the original script as approved
by the Government. The BBC
under the terms agreed to is obliged
to agree to the  Government’s
suggestions in this regard. They
have confirmed that they will mect
this obligation.
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Act Apprentices

r0255. SHRI ERA  ANBA-
RASU : Will the Minister of
RAILWAYS be pleased to lay a
statement showing :

(a) the numher of Act Appren-
tices complcted training during
the last three years in each Rail-
way ;

(b) the number of Act appren-
tices  still under training in each
Railway and if none is under trai-
ning the reasons therefor ;

(c) the number of Act appren-
tices absorbed as artisans in cach
Railways ;

(d) the number of Act appren-
tices absorbed as Khalasis mstead
of artisans in each Railway and the
reasons therefor ;

(€) the number of course com-
pleted Act apprentices still awaiting
absorption in each Railway; and

(f) whether there ’s any program-
me in each Railway to continue re-
cruitment of Act apprentices and
if so, the detaiis therecof ?

THE DEPUTY MINISTER
IN THE MINISTRY OF RAIL-
WAY AND IN THE DEPART-
MENT OF PARLIAMENTARY

AFFAIRS (SHRI MALLIKARJUN):

(a) to {e). The information is being
collected and will be laid on the
Table of the Sabha.

(f) Recruitment of Act Appren-
tices was suspended from April-1977.
The question of its revival is under
active consideration.

Proposal to raise the Amount
of Compensation

10256. SHRI V.S. VIJAYA-
RAGHAVAN : Will the Minister

of RAILWAYS be pleased to
state

(a) whether there is any proposal
to raise the amount of compensation
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paid to the next of kin of passengers
who d’e in rail accidents ; and

(b) if so, the details thereof ?

THE DEPUTY MINISTER
IN THE MINISTRY OF RAIL-
WAYS AND IN THE DEPART-
MENT OF PARLIAMENTARY
;(AFFAIRS (SHRI MALLIKAR]JUN):
a) No.

(b) Does not arise.

Setting up of Ayurvedic
University to Promote

Ayurvedic System of
Medicines

10257. PROF.NARAIN CHAND
PARASHAR : Will the Minister
of HEALTH AND FAMILY
WELFARE be pleased to state :

(a) whether Government plans
to set up an Ayurvedic University
for affiliating the various Ayurvedic
colleges and promoting the Avyur-
vedic System of medicines in the
country at the National level ; and

(b) if so, whether Government
would also consider the desirability
for setting up Regional Institutes for
research and promotion of this
system and also for providing re-
search in herbs and their utilisation
in States like Himachal Pradesh,
Madhya Pradesh, Jammu and Kash-
mir, Uttar Pradesh Hill Districts,
North Eastern States where herbs
are found in abundance ?

THE MINISTER OF STATE
IN THE MINISTRY OF HEALTH -
AND FAMILY WELFARE (SHRI
NIHAR RANJAN LASKAR) :
(a) No.

(b) The Central Courcil for
Research in Ayurvedic and Siddha
have their regional institutes/units
in various parts of the country in-
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cluding Himachal Pradesh, Madhya
Pradesh, J. & K., Uttar Pradesh
and the North Eastern region. These
regional institutes/units, apart from
other activities for prometion of the
Ayurvedic & Siddha systems are
engaged is clinical and drug research
on herbs available in the region.

Proposal to Transfer control of
Dispensaries of I. S. M. and
Homoeopathy from Central
Government Health Scheme to
1. S. M. Division

10258. SHRI SURAJ BHAN:
Will the M'nister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) whether it is a fact that
there is complete domination of all
systems of medicines by the powerful
lobby of modern medical professionals
in as much as ‘be dispensaries of I.S. M.
and Homoeopathy are under their
functional control despite the fact
that talented officer of I S. M. and
Homoeopathy are available in the
Department  of Health;

(b) whether there is any pro-
posal to transfer the functional
control ofdispensaries in I. S. M. and
Homoeopathy from Central Govern-
ment Health Scheme to I. S. M.
Division; and

(c) what other action is being
taken to climinate the scope of
domination by the practitioners of
modern system of medicine?

THE MINISTER OF STATE
IN THE MINISTRY OF HEALTH
AND FAMILY WELFARE: (SH-
RI NIHAR RAJAN LASKAR) :
(a) No. The indigenous system
of medicines including Homoeopathic
system are being encouraged under
CGHS alongwith Allopathic system of
medicines by s<tting up more I. S. M.
Units including Homoeopathic Units
in a phased manner under the CGHS.
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There is no domination of anv sys-
tem of medicine over any other and
system of medicine is being develo-
ped. The Adiviser/Dy. Advisers in
Avyurveda, Homoeopathy and Unani
are consulted whenever any techni-
cal advice is required. The Dv.
Advisers in Ayurveda, Unani and
Homoeopathy are also functioning
as specialists in the Central Govern-
ment Health Scheme in Delhi.
(b} No.

\

(c) Does not arise.

@ -

Payment of salary to Station ©
Masters of Eastern Railway

10259. SHRI RAM SWAROOP
RAM: Will the Minister of RAIL-
WAYS e pleased to state:

(a) whether  Scheduled Caste
Station  Masters  on the Railway
Stations  on the Eastern  Railway
have not been paid their monthly
salary by the Railwavs from 17th
October, 1973 to date even though
neither any proceedings ave pending
against them nor they have heen
suspended;

(b) whether in protest against
the railway suppression a hoiler-
maker of the Gaya Locoshed on the
Eastern  Railwavy  had gone on
last alongwith his wife from 8th
April, 198r and whether both of
by Governmeat

th> wife died on 18th Apuil, 1981
while  still undsr custody; and

(¢) if so, ths time by which
Government propose to  pay the
arrcars of ralary to the Scheduled
Caste Station Masters from 17th
October, 1973 to date?

THE DEPUTY MINISTER IN
THE MINISTRY OF RAILWAYS
AND IN THE DEPARTMENT
OF PARLIAMENTARY AF.
FAIRS (SHRI MALLIKARJUN):
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(a) No, with the exception of
one Station Master (Schaduled Caste)
who has not resumed duty on trans-
fer as Traffic Inspector/Headquar-
ters since the issue of transfer orders
on 18-9-1973.

(b} A Tloilrr-maker of Gaya
Loco Shed went on fast alongwith
his wife from 8-4-1981 as a protest
against his suipension for atrempting
to assault a Shop Superintendent.
When the condition of boiler-maker’s
wife worsened, she was removed to
Civil Hospital by Civil Police on
8/9-4-81. The boiler-maker was also
removed to Civil Hospital on 12-4-
1981. Th-ir son shifted thom to
*Railway Hospital on 15-4-81 where
. boiler-maker’s wifc  expired on

18-4-81.

() Yhe question of payment of
salary will be considered after the
Staton Master resumes duty.

Bengal Bandh

10260. PROF. MADHU DAND-
AVATE: Wil the Minister of
RAILWAYS be pleased 10 state:

{a) whether it is a fact that the
Chief Minister of West Bengal had
alleged that a Section of the Railway
authorities had helped ‘Bengal
Bandh® Organised by Congress (I)
on the grd April, 1981;

{b) if so, the reaction of Govern-
nient thereto ?

THE DEPUTY  MINISTER
IN THE MINISTRY OF RAIL-
WAYS AND IN THE DEPART-
MENT OF PARLIAMENTARY AF-
FAIRS (SHRI MALLIKARJUN):
(a) In a News Item that appea-
red on 4-4-81 in ‘The Statesman’
Calcutta, it was repor'ed that the
Lhief Minister, West Bengal had
blamed a section of Railway oficials
for helping the orgznizers of the
Bandh.

(b) In view of all feasible efforts
made, in close co-ordination with the
Police authorities by the Railways
to ensure normal running of train
services, question of reaction does not
arise.

Russia seeks India’s Support
for Nuclear Disarmament

10261. DR. VASANT KUMAR
PANDIT: Will the Minister ot
EXTERNAL AFFAIRS be pleased
to state:

(a) whether Government’s a’ten-
tion has been drawn *owards a n=ws
item appearing in the “Northern
India Patrika’” Allahabad edition
dated the 18th March, 1981 under
the caption “Russia seeks India’s
hand for nuclear disarmament”;

(b) if so, the details of views/
suggestions put forth by the U.S.S.R.
for India’s support in the matter and
the extent to which India has agreed;
and

 (c) the details of th: problems
which the agency listed with particu
lar reterence to withdrawal of Soviet
troops from Afghanistan and with-
drawal of Soviet Naval fleet from
Indian Ocean and Gulf area?

THE MINISTER OF EXTER-
NAL AFFAIRS (SHRI P. V.
NARASIMHA RAO) (a) Yes, Sir.

(b) and (¢} It was a news item
based on an APN (Soviet news
agency) report, that mentioned ot-
her international problems as also
disarmament questions. On all these
question e. g. nuclear disarmament,
Afghanistan and Indian Ocean, the
views and policies of India and Sovi-
et Union are well known. The item
made no proposals to India and, there-
fore, the question of agreeing or not
agreeing was not relevant,
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Casual Labour Utilisation
at Katihar Station

10262. SHRI KAMLA MISHRA
MADHUKAR : Will the Minister
of RAILWAYS be pleased to state :

(a) whether it is a fact that de-
partmental works by utilising casual
labour for transhipment of M.G.
and B.G. parcels at Katihar station
in N.F. Railways is done by stopping
handling contract work from M/s.
Katihar Sramik Sahayog Samity
and the expenditures are less than
the contract work ; and

(b) ifso, the reasons for deputing
casual labourers and what was the
monthly  expenditure before and
after utilising casual labourers since
mception of the works and the de-
tails thereof ?

_THE DEPUTY MINISTER
IN THE MINISTRY OF RAIIL-
WAYS AND IN THE DEPART-
MENT OF PARLIAMENTARY
AFFAIRS (SHRI MALLIKARJUN):
(@j and (b) The employment of
Casual Labour became necessary
for continuing the parcel handling
work as the Katihar Sramik Saha\'ué
Samity stopped work without any
notice. Average monthly expendi-
ture  based on six months figures
before engaging casual labour was
Rs. 4000/- and after engaging casual
labour Rs. 14,000/- '

Catering Contract
at Katihar

Award

10263. SHRI KAMLA MISHRA
MADHUKAR : Will the Minister
of  RAILWAYS be pleased
to state :

(a) whether it is a fact that the
catering contract awarded at Katihar
station (Non-vegetarian  Refresh-
ment  Room) and  Kishangunj
has heen awarded to the same
propriefor in different names who

were 1 ain”ajning earlier before pre-

set allotmen® and arrears dues lying
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against earlier contract at Kishan.
gunj could not be realised ; and

(b) if so, how much arrears are
lying and why these could not be
realised in time ?

THE DEPUTY MINISTER
IN THE MINISTRY OF RAIL-
WAYS AND IN THE DEPART-
MENT OF PARLIAMENTARY
AFFAIRS (SHRI MALLIKARJUN):
(a) and (b)  The Non-vegetarian
Refreshment Room contract at
Katihar was previously awarded to
Shri P.R. Agarwal and was awarded
subsequently to the Nagar Palika
Harijan Sahayog Samitiw.e.f. 13-1-81.
The Non-vegetarian  Refreshment
Roomn at Kishangunj was previously
allotted to Shri  B.N. Prasad, bu:
since the contractor could not pay
arrear dues, the contract was ter-
minated In 1967. The contvacior,
however, filed a court case which
was finally decrced in favour of the
Railway by the Supreme Court and
the contractor was cvicted from the
premises in 1979.  This contract was
awarded to the Unemployed Fduca-
ted Cooperative Society Ltd. e f.
g-1-1980.

An amount of Rs. 21,334 is out
standing against Shri Prasad. Suita-
ble steps, including filing of monev
suit are being taken to realise the duss.
The arrear dues could not be realised
because the matter sab-judice for
a Jong time.

Brutalities on Buddhists
in Bangladesh

10264. PROF. NARAIN CHAND
PARASHAR : Will the Minister of
EXTERNAL AFFAIRS be pleased
to state

(a) whether the National Con-
vention of  Buddists held at
New Delhi has condemned the bru-
talities on the Chakma Buddhists
in Bangladesh and passed a resolu-
tion  requesting the Government
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of India to take up the matter with
the Government of Bangladesh ;

(b) if so, the action taken by
Government in this regard ; and

(c) if no action has been taken
so far, the reasons therefore and the
likely date by which it would be
taken ?

THE MINISTER OF EX-
TERNAL AFFAIRS (SHRI P.V.
NARASIMHA RAO) : (a) Yes, Sir.

(b) and (c) The subject falls
within the domestic jurisdiction of the
Bangladesh Government. The Go-
vernment of India, therefore, are
not in a position to either verify
the facts or otherwise take up the
question with the Bangladesh Go-
vernment. The latter have repeatedly
declared their commitment to  en-
suring freedom of worship to all
comrunities. It is, of course, true
that the atmosphere of cordiality
in our bilateral relations with anv
other country could suffer if  any
group of their citizens should have
a sense of Insecurity becausc of
their cultural status. This has  been
conveved to the Bangladesh autho-
rities in an appropriate context,

U dation of one Department
of Rajendra Medical College,
Ranchi

10265. SHRI HARINATH
MISHRA : Will the Minister of
HEALTH AND FAMILY WEL-
FAREL be pleased to state :

{a) whether it is a fact that
during the Fourth Five Year Plan
period, one Department of Rajendra
Medical College, Ranchi (Bihar)
was upgraded by the Central Go-
vernment *

(b) whether necessary help to
the Department was given on the
clear understanding that the upgrada-
tion would be maintained by it after
the expiry of the Fourth Five Year

2

(c) whether the upgraded De-
partment is working as such, if so
how ; and

(&) ifnot, whynot ?

THE MINISTER OF STATE
INTHE MINISTRY OF HEALTH
AND FAMILY WELFARE (SHRI
NIHAR RANjJjAN LASKAR)
(a) to {) The requisite information
is being collected and shall be laid
o2 the Table of the Satha.

Land belonging to Bombay
Port Trust given on Lease

10266. SHRI SUBHASH YADAV':
Will the Minister of SHIPPING
AND TRANSPORT be pleased to
state :

{(a) the names of persons or parties
to whom the Bombay Port Trust have
given land belonging to the Bombay
Port Trust on lease ;

(h) when the lease is to expire in
cach case ;

(c) whether Government are
aware that certain parties to whom
such lands were givenon lrase by
the Bombay Port Trust have sold
the land and the building constructed
on it by some other parties ;

(d) if so, the details thereof;
and

(e) whataction Government have
taken in this regard ?

THE MINISTER OF SHIPP-
ING AND TRANSPORT (SHRI
VEERENDRA PATIL) : (a) and
V) Bombay Port Trust Estates
comprise  76°04 lakh sq. meters.
Out of this, 35°35 lakh sq. meters
of land is given on lease by Bombay
Port Trust. Time and labour in-
volved in compiling requisite in-
formation relating to large number
of persons or parties to whom this
land has been leased, will not be.
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commensurate with the bcr}cﬁt
to be derived from the informaion.

(c) No such case of sale of land
and building has come to the notice
-of Government,

(d) and (e). Do not arise.

Entrance Examination for

‘Rajendra’
10267. SHRI BAPUSAHEB
PARULEKAR : Will  the

Minister of SHIPPING AND TRA-
NSPORT be pleased to state :

(a) the number of students app-
eared for entrance examination for
‘Rajendra’ for the last threc years,

year-wise ;

(b) the number of studants app-
cared from villages and from big
citics in the last thres years, year-
wise ;

(c) the number of students sc-
lected in the last three years, year-
wise ; from villages, from big cities
and percentage of students selected
who had taken education through
public school and/or English medium;

(d) whether bright s"udents from
mofussil villages are unable to get
admission in ‘Rajendra’ as the exa-
mination is not taken in regional
Janguages; and

(e) if so, the steps Govern-
ment propose to take in this regard ?

THE MINISTER OF SHIPP-
ING AND TRANSPORT (SHRI
“VEERENDRA PATIL) : (a) The
number of students, who appeared
at the combined entrance examina-
tion for admission to T.S. Rajendra
and Directorate of Marine Engi-
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neering Training during the last
three vears is as follows :

Year No.of
Students
1978 . . . 6836
1979 . . . . 8131
1080 e . . . 6635
{Examina~
tion  held

for ‘Rajen-
dra’ only).

{b) The relevant information is
not available as the applications
of candidates, who are not selected
are destroved after a period of
one vear.

(¢) The relevant information is
not available, as such analysis is
not done.

(d) It is difficult to answer this
part as regional languages have not
been tried out in the past.

(e) A proposal to conduct the
examination in Hindi was considered
sometime back and was not found
feasible, The question whether one
appearin Hindi could be introduce d
either as a substitute to the English
paper oras a choice is under
consideration.

Meeting between Representa-
tives of Dr. R.M.L. Hospital
Workers Union and Minister

10268. SHRI MOHAMMAD
ISMAIL : Will the Minis-
ter of HEALTH AND FAMILY
WELFARE be pleased to state :

(a) whether he had a meeting
with the rep resentatives of Dr,
Ram Manohar Lohia Hospital Wor-
kers, Union on 22nd January, 1981;



257 Written Answers VAISAKHA 17, 1903 (SAKA) Written Answers 258

(b) if so, the details of their
demands ; and

(c) how far the question of settle-
ment of the demands has progressed?

THE MINISTER OF STATE
IN THE MINISTRY OF HEALTH
AND FAMILY WELFARE (SHRI
NIHAR RANJAN LASKAR):
(a) to (c). The representatives of
Dr. Ram Manohar Lohia Hos-
pital Workers Union informally met
the Health Minister. During the
meeting they spoke about matters
relating to pay for strike period,
grant of O.T.A./Cash compensation
for holidays, enhancement of uni-
form and Washing allowance etc.
The Minister gave thain a sympa-
thetic hearing.

Extension of Probation Period
of Employees in Dredging
Corporation of India

to26g. SHRI JAGPAL SINGH
Will the Minister  of  SHIPPING
AND TRANSPORT be pleased to

state

{(a) the number of  emplovees
whose initial  probation period was
extended by the Dredging  Corpo-
ration of India, Visakhapatnam since
1st April, 1979 stating the reasons
therefor and the period for which
the probation period was extended ;

(b) the number of persons he-
longing to  Scheduled Caste and

Scheduled Tribe Communities in
whose case the period of probation
was extended ;

(c) whether the Scheduled Caste
Uplift Union, Visakhapatnam has
made  representation against the
extension of the probation period;
if so, the details thereof; and

(d) whether the Corporation
had agreed to revoke the extension of
probation period ; if not, the reasons
therefor ?

THE MINISTER OF SHIPP-
ING AND TRANSPORT (SHRI
VEERENDRA PATIL): (a) and (b).
The initial probation period of g
employees including 2 Scheduled
Caste and 1 Scheduled Tribe em-
ployees was extended by the Dredg-
ging Corporation of India since
1-4-79. The probation of these cm-
ployees was extended as their per-
formance was not found satisfactory.
The periods for which the probation
was extended in respect of cach
employec are indicated in the atta-
ched statement.

(¢) and (d). The Scheduled
Caste Uplift Union, Visakhapatnam
made representation against the ex-
tension of the probation period of
two employees, namely Shri F.M.
Kuhikar, Assistant Pipeline mate
and Smt. B. Varalakshmi, Assistant
(Stores). The completion of the prob-
ation of these two emplovecs has
sincc been declared by the Dredging
Corporation of India on the basis
of their subsequent performance re-
ports.

Statement
Sl Nanic of employee Date from Present position
No. which
probation
was
B extended
1 2 3 4 o
1. Shri 8. Vasudeva Rao, Senior 1-g-79  Extension stll continuing.

Assistant (Stores)

2. ShriB.P, Baliga,
Officer

818 LS9

Electronics Completion of probation dec-

14-10-79
lared on 13-4-80 (AN).
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1 2 3 4
3. Sbri G. Gopalam,  Assistant 15-12-79 Completion of probation dec

Pipeline Mate

4. Shri V. V. Ramana Rao, Assis-
tant (Stores)

5. ShriR, Rajeswara Rao, Personal
Assistant

6. ShriB. R. Ranganathan Senior
Accounts Officer

7. ShriF.M. Kuhikar, Asstt,
Pipeline Mate

8. Shri K. Baluswamy, Asstt.
Pipeline Mate

Smt. B. Varalakshmi, Assistant
(Stores).

19-3-80  Completion of

26-12-79

5-1-80 Completion  of

3-5-80 Completion  of

lared on 14-12-80. (AN)-

probation
declared on 18-9-80 (AN).

23-5-80  Completion  of probation

declared on 22-11-80 (AN).

26-3-80  Extension of probation still

continuing.

Completion of  probation
declared on 25-12-80 (AN).

probation
declared on 4-7-80 (AN).

probation
declared on 2-11-80 {AN),

Passenger Train between Dhan-
bad and Bhojudih via Patherdih

10270. SHRI A. K. ROY: Will
the Minister of RAILWAYS be
pleased to state:

(a) whether Government are
aware of a railway line existing
between Dhanbad in Eastern Rail-
way and Bhojudih in South Eastern
Railway via Patherdih connecting
directly that area of Dhanbad dis-
trict with Dhanbad town;

(b) whether it is a fact that
goods trains running on that line;
if so, the number of such trains
operated on that line in March,
1981 and the capacity of that line;

(c) whether it is a fact that
much of the line capacity remaing
unused ;

(d) whether it is a fact that
running of a passenger train on that
line would not involve any sizeable
investment; and

“(e) if so, the steps taken in this
re gard?

THE DEPUTY MINISTER IN
THE MINISTRY OF RAILWAYS
AND IN THE DEPARTMENT OF
PARLIAMENTARY AFFAIRg
(SHRT MALLIKARJUN): (a) Yes:

{b) and {c). On an average dur-
ing the month of March, 1981, 3.5
goods trains were run from Pather-
dih to Bhojudih including two pilots
and 1.5 goods trains against the
capacity of 20 trains. The section
capacity is taken up by the Chasnala
Coal Pilot which keeps the section
occupied for long periods in course of
its work,

(d) and {e€). At present the plat-
form line at Patherdih passenger
station terminates at a dead end.
Extension of the existing passenger
... ..~ between Dhanbad and Pather-
... to and from Bhojudih is not
possible as this would involve ex-
tension of the present passenger line
upto Bhojudih which 1s not possible
because of human habitation, Dam-
odar River, Collieries and the rocky
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topographby. In case the goods line
is utilised for enger services, it
would seriously affect coal loading and
goods operation and is, therefore, not
desirable.

Reservation Quota for S. T. in
Northern Railway.

roz7t. SHRI BHEEKHABHAL:
Will the Minister of RAILWAYS
be pleased to state:

(a) whether 1t is a fact that the
Northern Railway has violated the
reservation  quota  of Scheduled
Tribes;

{b) whether it is a fact that no
Scheduled Tribe Officer is available
in Clays I and II Services of that
Zone;

(¢) whether it is a fact that in
the lowest category Class IV, no
qunta  of Scheduled Tribe candi-
dates his been tilled up;

{d) the rcasons for the shortfall;
and

{e) whether itis a fact that no
efforts have been made by the Gene-
ral Manager and DRMS to fill up
the quota?

THE DEPUTY MINISTER IN
THE MINISTRY OF RAILWAYS
AND IN THE DEPARTMENT OF
PARLIAMENTARY AFFAIRS
(SHRI MALLIKARJUN): (a) No.

(b) No. Therc arc 2 Scheduled
Tribe Officers in Class I and 5
Scheduled Tribe Officers in Class 11
in Northern Railway.

(c) to {e). Every effort is made
to fill the quota reserved for Schedu-
led Tribes but still adequate num-
ber of candidates from this commun-
ity are not available in most of the
areas served by the Northern Rail-
way and hence there is shortfall. As a
result of sustained efforts g9 Schedu-
led Tribes were recruited in Class [V
in the year 1g8o.
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agias  farrw  fadiee

10272 wtagr €W qEg

FaT X gAY A FATA FT FO F@
fw :

(#) =ar  agras fawa=
fudrars, agrmw ™ qq fadws,
agrar fagiow fAdws alc wgms
ato #ifo & qif F =19 ¥ “‘uyraw’
T FIr FT FA a3 #1 fHaT|
fadas, & wg fadeas, faalor
fatray o dvo wido F ® wnw:
dc I U, 00 o IV % g
Far agarm  fear war g

(a) ufz g, @ a1 RTFR &7
faare Agrus 29w AEIC P I
¥ W [Zraw WsT gIF I & ; WIC

() w3 wwax gra AT ],
IL L a1z IV & @wa #eedf
eIA4 ITAT F *AT © 425-640
®o, 550-750 ®IL, 700-900
To AGT 840-10.40 §IT F FadA-
AT ®T AT T FI FTAET HA
oWy g !

I3 HFAT AT Hadtw &
faaur & gaAat (=t wleaasz) ()
FIX 425-700 ®IT % Gmfuq
F39qm ® aga® fqrax fFAdea
F 9 Fr AW FIAFT fagas
Fdrere = [ Fwar srar & o

(@) fwwgres gar w weard

adf 8 1
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() = I 10, I = IV
& arg €ag aeed § g 9@
N AT F X T g awa fa=
frar armm wa qftaga fawm &
FAAIfA] F LT &ZHq ® T97 IR
faqre frar 9@ d1 Lo wEEd
F gzam # at@ az [, I I
o IV g | &Y atn 9z fa=mn
faar srgar |

Transfer of Work relating to

Manufacture of Drugs to the

Ministry of Health and Family
Welfave

10273. SHRI K. B. S. MANTI:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) whether Government propose
to transfer all matters relating to
manufacture, supply and pricing of
drugs, including licensing and sup-
ervision over the drug industry to the
Ministry of Health and Family
Welfare;

(b) if not, the reasons therefo

(¢) whether any action has beel?
taken for efficient working of th¢
Medical Store Depots; and

(d) if so, the details thereof?

THE MINISTER OF STATE
IN THE MINISTRY OF HEALTH
AND FAMILY WELFARE (SHRI

NIHAR RANJAN  LASKAR):
(a) and (b). There is no such
proposal before the Government.

(c) and (d). As stated in reply to
Lok Sabha Unstarred Question No,
7799 answered on 16th April, 1981,
a meeting of all the Deputy
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Assistant Directors General (Medical
Stores) of the Government Medical
Store Depots was held recently.
Action is under way to implement
the decisions taken to improve the
efficiency of the Depots.

Persons accon panying Minister
found without Ticket

10274. PROF. MADHU DAN-
DAVATE: Will the Minister of

RAILWAYS be pleased to state:

{(a) whether it is a fact that six
persons who were accompanying a
Deputy Minister from Uttar Pradesh
by train in a first class compartment
from Moradabad to Delhi  were
caught for travelling without ticket
at Ghaziabad on 8th April, 1981 and
were fined Rs. 500 each; and

(b) if so, whether Uttar Pradesh
Government has been informed that
the Ministers and their stafl should
set an example to other passengers
by avoiding suchh  malpractices?

THE DEPUTY MINISTER IN
THE MINISTRY OF RAILWAYS
AND N THE LEPAKTMENT
OF PARLIAMENTARY AFFAIRS
(SHRI MALLIKARJUN) : (a) and
(b). Six persons were apprehended
travelling without ticket in a first
Class coach by 147 Up Moradabad
Express in the course of a check con-
ducted at Ghaziabad outer signal on
8-4-1981. They were produced before
the Judicial Railway Magistrate and
five of them were fined Rs. 500/-
cach and one person was fined Rs.
50/-in addition to Rs. g5/-recovered as
railway dues. A total sum of Rs..
3,120/~ was paid by them on the spot..
The railway has no information that
the party was accompanying any
dignisary or a Minister,
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Land given to Caxton Press onm
Lease by Bombay Port Trast

10275. SHRI KEYUR BHU-
SHAN :
SHR1 KRISHNA
PRATAP SINGH :

Will the Minister of SHIPPING
AND TRANSPORT be pleased to
state:

(a) whether it is a fact that the
Yand on which Caxton Press building
is constructed on Netaji Subhash
Road, Bombay belongs to Bombay
Port Trust ;

(b) whether this land was given
to Caxton Press by Bombay Port
Trust on lease; if so, when and the
period of the said lease and when
the lease is to expire ;

{c) whether it is also a fact that
the said building has been sold to
EMCA Construction CGompany who
have converted the building into
flats and sold these flats to several
parties and earned huge profits ;
and

(d) the reasons for which the
Bombay Port Trust have agreed to
the sale flats in the building and what
action is proposed to be taken against
all concerned ?

THE MINISTER OF SHIPP-
ING AND TRANSPORT (SHRI
VEERENDRA PATIL) (a) A
plot of land was given on lease to
Mys. Caxton House Properties Private
Limited by Bombay Port Trust.
This plot is on Shahid Bhagat Singh
Marg and not on Netaji Subhash
Road.

(b) The plot was originally
leased in 1938 to Mfs. Claridge &
Company Limited for a period of
50 years. Subsequently, in 1972,
the lease was assigned in favour of
M/s. Caxton House Properties Pri-
vate Ltd. The period of lease will
expire on 31-5-1938.

(c) Bombay Port Trust has not
agreed to the sale of the Premises on
ownership basis to any party. How-
ever, permission for making internal
additions and alterations was given
to the lesses.

(d) Does not arise.

3o Hto gao, afww g e grar
g feq g A

10276. s} ¥X WAqIg 7T :
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(%) afess o "o ugo afmw
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yEkar ¥ wwy @ gfer F g
28 A, 1981 T 900 {AAY
# geard T af 9 our o WIle



267 Written Answers
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Milk Stalls at Katihar Station

10278. SHRT KAMLA MISHRA
MADHUKAR : Will the Minister
of RAILWAYS be pleased to state:

{a) whether it is a fact that two
stalls for selling cold drinks  and
milk were allotted to contractors at
Katihar station after  abolition of
department catering from the 26th
February, 1976 and all cxisting
department catering vendors were
not given allotment to sale all items
which were sold under the depart-
ment catering and subsequently con-
tractors were allowed to scll other
items at this station;

(b) if so, the reasons therfor;

(c) whether catering units at
different stations in North Frontier
Railway will be expanded and
departmentalised abolishing mono-
poly private system such as at Kati-
har, Siliguri and Dining cars of
3Up/4Dn/15Dn/16Up, Assam Mail
and G.L. Express respectively as per
dc(ciision of the Railway WMinistry;
an

(d) if so, the details of steps taken
in this regard ?
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’

THE DEPUTY MINISTER IN
THE MINISTRY OF RAILWAYS
AND PARLIAMENTARY AFFA-
IRS (SHRI MALLIKARJUN):
(a) and (b) After de-departmentalisa-
tion of catering/vending arrange-
ments at Katihar station in 1976,
the affected vendors were asked to
intimate their willingness to accept
contract for wheel barrows for vend-
ing tea and/or snacks. Only three
vendors expressed their willingness
and contracts were awarded to them.
It is not correct that all the itmes
which were being sold under depart-
mental catering were not permitted
to be sold after de-departmentalisa-
tion.

Only one cold drink stall and
one milk bar contract were allotted
to cutsiders at this station after de-
departmentalisation.

(¢) and (d) There is no mono-
poly of holding of catering/vending
contracts at stations or on dining cars
on N.F. Railway. The issue of ex-
tension of departmental catering on
important stations and on mail/
express trains has been pended and
is under consideration of a Depart-
mental Committee, as introduction
of departmental catering on large
scale involves many organisational
and managerial problems.

Racial Violence in U.K.

10279. SHRI JYOTIRMOY
BOSU : Will the Minister of EX-
TERNAL AFTAIRS be pleased to
state:

(a) whether it is a fact that a
twenty year old Indian student of
Coventry, Central England died in a
hospital after being stabbed by
British racists; and

(b) il so, the details thereof and
the action taken thereon ?

THE MINISTER OF EXTER.

NAL AFFAIRS (SHRI P.V. NARA.
SIMHA RAO ) : (a) Yes, Sir.

(b) Shri Satnam Singh Gill son
of Shri Teja Singh, an Indian natio-
nal aged about 20 years and six
months was attacked by a small
group of ‘ skin heads’ at about 2 p.m.
on 18th April 1981 in the city of
Coventry while he was walking along
with his 19-year old white girl-friend
whom he had known for about two
weeks.  After  receiving a  blow
from one ‘skin head’ Satnam Singh
ran away towards a pub but was
chased by four ‘skin heads’ who
bit him on the back and head.
Satnam Singh entered the pub and
said that he had been stabbed.
All this took about g minutes and
was taken to the hospital where he
died at 3-g0 p.m. without giving a
dying declaration.

On getting the news of this inci-
dent on the morning of 19th April
Minister (Consular) in the High
Commission of India, London contac-
ted the Assistant High Commissioner
at Birmingham, in whose jurisdiction
Coventry falls who visited the place
the same day and met senior Police
officials including the Assistant Chief
Constable, Chief Superintendent and
the Detective Suprintendent. . The
Assistant High Commissioner also met
leaders of local Indian organisations
in Conventry. The Police appear
to have investigated the case vigo-
rously and have made arrests of six
young men and have also recovered
the knife which was allegedly used
in the stabbing of Satnam Singh.
One accused person has been char-
ged with murder and fray, one with
being accessory to murder and fray,
and 4 with fray. It is also under-
stood that the culprit who used the
knifc has admitted his guilt.

RYANAT-EAAYY, faee § ayw

10279~%. N\ &® A+ IAf:
wqr AYagA WYX afvagA vat ag qard
# g1 FI4

(%) #ar weraAr-wsrrgr ; F
qsr agw w1 W frew aw
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STATEMENT CORRECTING THE REPLY TO UNSTARRED QUESTION

NO. 7040 dt. g-4-1981

REGARDING OPENING OF DISPENSARIES

UNDER INDIAN SYSTEM OF MEDICINES AND SIDDHA SYSTEM.
The Minister of State in the Ministry of Health and FamilyWelfare (Shri Nihar Ranjan

askar)

Part (a) of Unstarred Question No. 7040 relating to opzning of dispensaries
nder Indian System of Medicines and Siddha Systern was answered on g-4-81 in the

uok Sabha as follows :

————

L
Question

Reply

(a) how many dispensaries under (a) The subject essentially falls under the

the Indian Systems of medicines
have been opened Statewise and
systemwise ;

jurisdiction of the respective State Govern.
ments/U.Ts. who establish dispensaries
including those of Traditional system
of medicine according to their felt need
and the findncial and other constrain's,
However, under the Central Government
Health Scheme, the number of dispensa-
ries/units opened in the different system
of traditional medicine in different
cities is indicated in the attached
annexure
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The annexure referred to is reproduced below :—

NUMBER OF DISPENSARIES/UNITS UNDER TRADITIONAL SYSTEMS
OF MEDICINE IN CENTRAL GOVT. HEALTH SCHEME AS ON 1-4-81-

Name of City Ayurveda Homoeopathy Unini Siddha
Delhi . . . 12 10 2
Bombay . . . . 2 1
Meerut . . . . 1 I
Allahabad . . . . 1 1
Jaipur . . . . 1 1
Pune . . . . . 1 1
Madras . . . . I 1 .. I
Ahmedabad - . . 1 1
Nagpur . . . . 1 1
Hyderabad . . . I I 1
Bangelore . . . 1 1
Patna . . . . 1 1
Lucknow . . i 1 I
Kanpur . . . . 1 1
Calcutta . . . . 1 P

ToTtaL . . . 27 24 4 I

The entry under Homocopathic Dispensary at Lucknow may kindly be read as
Nil instead of one and the total under this column will be 23 instead of 24 as earlier
given.

It was only on the 18th April, 1981 that this error came to the no:ice of the
Ministry and immediate steps were taken to correct the reply.
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12 hrs,

Re. ADJOURNMENT MOTIONS
etc.

(Interruptions)

SHRI JYOTIRMOY BOSU
(Diamond Harbour) : Sir, I seek
your permission on the Bangalore

1ssue. 17,000 workers have been
laid off. .

(Interruptions)

SHRI K. LAKKAPPA (Tum-
kur) : Mr. Speaker, Sir, I rise on a
point of order under rule 334A.. ..

(Interruptions)

MR. SPEAKER : Every time
we have to go through this procedure ?
I do not know why. When I am
at your disposal, at your service,
we can take these one by one, and
we shall take; I will give time to
everybody; if there is any cogent
reason for any palausible thing,
under the rules we will discuss 1t
and decide it accordingly. There
is nothing to be hastened about.
There is nothing so that you should
stand all around like this.

(Interruptions)

st Trwfase argara (grarge) ¢
MNfea mrar & 353 T F...0

weqe AFAT 2 FEY ¥ AR

7 &

PROF. MADHU DANDAVATE
(Rajapur) : Adjournment Motion
should get the priority....

MR. SPEAKER : I will come
to everything. ...

oY Ty1 Aq FiQ | FTar Wg
H FW OFE | TN WA am
at gfqu f& & a1 sgar

(==anw)
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usTH ARy : A A@r ¥ 9
WY ¥ ¥ v zfawr & 3, &
o aff & &, 9a® art § wgr
¥ 9w qqT @ og

I have got notice of an Adjourn-
ment Motion regarding the Banga-
lore problem. , .,

AN HON. MEMBER : It is
not a water problem.

MR. SPEAKER : Itis not a
water problem; it is a lock-out
problem. Regarding this. . ..
{Interruptions)

WEAW APAT : ;T At gAA &Y
7€ &1 fxat &Y @ @ gl

How can I make vou listen ?
I have not admitted the Adjourn-
ment Motion, but I have decided
to have a discussion tomorrow on
this subject. . ..

A€ wAawamy  (fgae

HEQE ALY, AT ¥ ..

oA NG : IH F o@1T o
Far w@rog |

SHRI JYOTIRMOY BOSU :
Sir, T have given notice of a privi-
lege motion for not incorporating. .

AW AEEA : 7 TR AAS
fear & 1 M 3T

1 will allow you also. Don't
try to interrupt. Mr. Jyotirmoy
Bosu.

SHRI JYOTIRMOY BOSU :
I have %iven notice of a privilege
motion for not incorporating certain

corrections in the debate of 3rd
March. .
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MR. SPEAKER : 1 have not
allowed that ; no question—

(smaaiw)
T Fq7 FWAE, ATA F AE] WiAv

Why are you trying to do ‘his ?
We can deal with each other.

SHRI JYOTIRMOY BOSU :
My submission is, itisa very basic
thing. .

MR. SPEAKER : No. (Interrup-
tions) Why should you take this in
your hands ? I can deal with it.
I will talk to you it I have anything
to talk.

SHRI JYOTIRMOY BOSU :
My point is, if the corrections are
not incorporated. .

MR. SPEAKER : No, Sir, I
have not allowed. 1 am satisfied.
1 have over ruled it.

SHRI JYOTIRMOY BOSU :
I am not! on the question of pri.
vilege. 1 am saying that the Mem-
bers should be. . (Interruptions)

MR. SPEAKER : I will not
allow you again.

um d23 #41 a8l § 1 g A

I will listen to you, Mr. Hari-
kesh Bahadur.

SHRI GEORGE FERNANDES
(Muzaffarpur) : I have given notice
of a motion of no-confidence. ..

MR. SPEAKER : I will come
to that according to the Directions.
I have got the motion. It is there
very much.

DR. SUBRAMANIAM SWAMY
(Bombay North East) : According
to your Directions, where does it
come ?

MR:. SPEAKER See the
Directions. After Call-Attention, I
will put it to the House.

VAISAKHA 17, 1903 (SAKA)
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PROF. MADHU DANDA-
VATE : I am not raising the question
of no-confidence motion just now
because the priority is different
according to Directions.

The Army has been alerted in
Bangalore. From what you have
stated just now, I want to know
whether you are satisfied that only
a discussion Is sufficient. .

MR. SPEAKER : What clse can
we o ?

JROF. MADHU DANDA-
VATE : An adjournment motion is
the right thing.

SHRI JYOTIRMOY BO3U :
I am raising on a point of order. . .

SHRI HARIKESH BAHADUR
(Gorakhpur) : 70,000 workers are
on the road because of the doc-
laration of the lock-out. .,

(Interruptions)

MR. SPEAKER : I have
already decided about it. I cannot
re-open it.

SHRI K. LAKKAPPA
I am raising a point of order under
Rule 334A of the Rules of Procedure.
The Times of India and  other
papers, . .

MR. SPEAKER : I have gone
through the note, Sir. .,
(Interruptions)

SHRI K. LAKKAPPA : Ad-
vance publicity cannot be given.. ..

MR. SPEAKER : No, no
Not allowed.

SHRI K. LAKKAPPA : ltis an
impropriety.

MR. SPEAKER : I have given
my ruling. (Interruptions)
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[Mr. Speaker]
orq & # #4 aw @ § 7
IAFY FtFq QfSg 1

PROF. K. K. TEWARY
{Buxar) : I implore you to listen to
it carefully, Sir, I am reading a
notice. .

MR. SPEAKER : I have gone
through that. I have given my
ruling that it does not conform to
that. It is not a privilege ..
(Interruptions) 1 have givenmy ru-
ling. .. (Interruptions)

SHRI EDUARDO FALEIRO :
{Mormugao) : I have given notice
.of a matter.. (Interruptions)

ReAN AENIT : AT 4f60 1 =0T
75 Nf|T

SHRI EDUARDO FALEIRO:
1 want to bring to your notice a
‘matter which is not the concern
.of the Government as such but
for which this House must express
unqualified sorrow and that is the
death of the British MP, Mr. Bobby
Sands. .. (Interruptions)

MR. SPEAKER : I have allo-
wed a 377.

&1 377 uars fwar &4

SHRI JYOTIRMOY BOSU :
On a point of submission, Sir.
Why 377 ? The other House dis-
cussed it.

MR. SPEAKER : No, no.
Yes, Mr. Satish Agarwal.
SHRI SATISH AGARWAL

{Jaipur) : You are going to allow
some discussion on the Bangalore
lock-out tomorrow.  But tomorrow
it is a Private Members day.

MAY 17,
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)

MR. SPEAKER : After 6 O’
clock we will take it up. We are
going to discuss it. We will find
out the time.

stam arcmw wfear (Iuda) ¢
MNara § g T & T FIAFL L

MR. SPEAKER : Not allowed.
No, no.. -, (Interruptions)*

MR. SPEAKER
go on record.

: It will not

SHRI JYOTIRMOY BOSU :
Under Rule 376....

MR. SPEAKER : Itis not a

question of privilege.

SHRI JYOTIRMOY BOSU :
I am on a point of order about the
List of Business....

MR. SPEAKER : Overruled.

st Tt wgE  (LERAIR):
gdmg qfeww qfaafagl &1 v Qo
dro & I Atk yaAafaarg. ..

MR. SPEAKER : Itis a State
subject. I cannot allow it.

st TT AP T AT A )

dg= gfrafedt §1 gt faqows CFa-

cAifga § 1

MR. SPEAKER : Not allowed..
It is a State subject. .. .

(Interyuptions)
ot TwATy qrawT wreat (daqe)

@A faa & & A9 QTR gIAN
¥ar Wi g g 47 uIwdde Ay

*Not recorded.
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fear & 1 R & wraT 22 WEIRLEH
qefsat ¥ §19 floTo Ho waTAl |
Tt fwar § 1 gleam wefeal &
Arg €Yo Uo @0 F AV 7 AHTHIT
foar 8. ...

(ewmars)

wEsqW AFIR : qg 2T KIAR §
(Interruptions)**

All of you are speaking at the

“;same time. Not allowed.

St /AW QA 0 werm Sy,
72 50 €77 F1 NT & 9 o arfqar-
AE &0 AFM & Afww wress AN
g @l FE . . . (owEmH)

weqe ANIT : wa afed, ww
T Tadr MR ¥4 FT W E ) gradIa
AT AF &@ FT W § |

waFr ¥ gra Afza war 9r
I have gone through it and
found out the facts about this thing.
Otherwise I would have allowed
you. There has been a question here
as well as in  Rajya Sabha.
IR Aot @), Sy gl Tigd ar

ag fd §9 7 aTF § TSRS o7 o

THE DEPUTY MINISTER IN
THE MINISTRY OF FINANCE
(SHRI MAGANBHAI BAROT) :
They did it by mistake. It was
carrected  later on.

MR. SPEAKER : They did it.
They failed in their duty.

Later on they corrected it.

DR. FAROOQ ABDULLAH:
{Srinagar): Sir, is not the House
expected to discuss this ? The
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population of 1947 was 3.54 million
and today it is over 600 million.
I would submit that this is very
important. (Inferruptions)

wEqW WEIIW: T FJITE 7 TEA
" 193 7, wrd w& #r w9t 7 ),
AT MET R WY 2@ ara g i< faan

.

war & WYX LT UF wa § fF wargd
TR AT &W & HIC A WG £
W w7 A ¥ Wwwgw g 1 AfFA
#rT a1 T8 o T =a=9t FT AT
ART Go mAa & G FAAT

gre WY &5 377 7w fear 20

DR.SUBRAMANIAM SWAMY:
Sir, I am on a point of order. Mr.
Speaker, you said that on Rs. 50/,
notc there is no mnational flig.
fem@ g% % wrena® @ Is this not
a reflection on the Finance Minister
sitting over here ?

MR. SPEAKER : The Finance
Minister has nothing to do.

DR. SUBRAMANIAM SWANMY:
He must resign. (Iuterruptions)

MR. SPEAKER : Now, Papers
Laid on the Table. Shri Chavan.

x2.12 hrs.
PAPERS LAID ON THE TABLE

ANNUAL REPORT OF AND REVIEW

on Inpian  CounciL or Socian

Science RESEARCH, NEw DELH! FOR
1979-80 ETC.

THE MINISTER OF EDUCA-
TION AND SOCIAlL. WELFARE
(SHRI S.B. CHAVAN) : 1 beg to
lay on the Table:—

** Not recorded,
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[Shri S.B, Chawan]

(1) (i) A copy of the Annual
Report (Hindi and Eaglish ver-
sions) of the Indian Council of Social
Science Research, New Delhi, for
the year 1979-80.

(i1) A copy of the Review (Hindi
and English versions) by the Govern-
ment on the working of the Indian
Council of Social Science Research
New Delhi, for the year 1979-80.

(2) A statement (Hindi and
English  versions) showing reasons
for delay in laying the papers men-
tioned at (1) above. [Placed n
Library. See No. LT. 2516/81].

(3) () A copy of the Aunnual
Report (Hindi and English versinns)
of the National Council of Educa-
tional Research and Training, New
Delhi, for the year 1979-8o.

(i) A statement (Hindi and
English versions) regarding Review
by the Government on the working
of the National Council of Educa-
tional Research and Training, New
Delhi, for the year 1979-80.

(4) A statcment (Hindi and
English  versions) showing reasons
for delay in laving the papers men-
tioned at (3) above.

{5) (i) A copy of the Annual
Accounts of the National Council
of Educational Research and Train-
ing, New Delhi, for the ycar 179-80
together with Audit Report thereon.

(ii) A statement (Hindi and
English versions) regarding Review
by the Government on the accounts
of the National Council of Educa-
tional Research and Training, New
Delhi, for the year 1979-80.

(6) A statement (Hindi and
English versions)explaining reasons for
not laying simultaneously the Hindi

MAY 7, 1981
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versions of the Accounts and Audit
Report of the National Council
of Educational Research and
Training, New Delhi, for the year

1979-80.

(7) A statement (Hindi and Eng-
lish versions) showing reasons for
delay in laying the Annual Accounts
and Audit Report of the National
Council of Educational Research
and Training, New Delhi, for the
year 1979-80. [Placed in Labrary. See
No. LT. 2517/81.]

(8) A statement (Hindi and .
English versions) explaining rcasons
for not laving the Audited Accounts
of the Lalit Kala Akademi, New
Delhi, for the vear 1979-80 within
the stipulated period of ninz mon’hs
after  the close of the Accounting
year. [Placed in Library. See No.
1L.T. 2518/81].

(9) A statcrnent  (Hindi and Eng-
lish versions) explaining reasony for
not laying the Audited Accounts of
the National School of Drama, New
Declhi, for the year 1979-80 within
the stipulated period  of n'ne
months after the close of the
Accounting Year. [Placed 1w Library.
Sez No. LT. 2519 81].

NotiricaTioN UNDER Hino CvcLe
Lrtp., ano SeNn RarLewsx Lrp.,
{NATIONALISATION) Act, 14892

®

THE DEPUTY MINISTER IN
THE MINISTRY OF INDUSTRY
(SHRI P.A. SANGMA) : On
behalf of my colleague, I beg to lay
on the Table a copy of the Hind
Cycles Limited and Sen Raleigh
Limited  (Nationalisation) Rules,
1981 (Hindi and English versions)
published in Notification No. S.0.
228 (E) in Gazette of India dated
the 27th March, 1981, under sub-
section (3) of section 31 of the Hind
Cycles and Sen-Raleigh Limited
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{Nationalisation) Act, 1980.
[Placed tn  Library. See No. LT-
2520/81]

STATEMENT RE. ANNUAL REPORT ETC.
or Nartionat CouNciL oF SCIENCE
Museums, CALCUTTA, 1979-80,
ANNUAL ACCOUNTS OF SANGEET
Natak Axapemi, New DeLut, ror
1979-80, ANNUAL REPORT OF AND
REVIEW ON GANDHI  DARSHAN
samrti, New DeLut. 1979-80, ETC.

SHRI S.B. CHAVAN : On
behalf  of my colleague, I beg to
lay on the Table :

(1) A statement (Hindi and
English versions) explaining reasons
for not laving the Annual Report
and Audited Accounts of the National
Council  of Science Museumns, Cal-
cutta, for the year 1979-80 within
the stipulated period of nine months
after  the close of the Accounting
year. [Placed in Librazy See No. LT-
2521/81].

{2) A copy of the Annual Accounts
Hindi and English versions) of the
Sangeet Natak Akademi, New Delhi,
for the year 1979-80 together with
Audit Report  thereon.  [Placed in
Library. See No. LT- 2522/81].

{3) (i) A copy of the Annual
Report (Hindi and English versions)
of the Gandhi Darshan Samiti, New
Delhi, for the year 1979-80 together
with  Audited Accounts.

(ii) A copy of the Review {Hindt
and English versions) by the Govern-
ment o3 th: working of the Gandhi
Darshan Samiti, New D=lhi, for the
yvear 1979-80.

(4) A statement (Hindi and
English  versions) showing reasons
for delay in laying the papers
mentioned  at (3) above.

[ Placed in Library. See No. LT-
2523/81].
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(5)(i) A copy of the Annual
Report (Hind® and English versions)
of the Rampur Raza Library, Ram-
pur, for the year 1979-80 together
with  Audited Accounts, under sub-
section (2) of section 22 of the Ram-
pur Raza Library Act, 197;.

(i) A copy of the Review (Hindi-
and English versions) by the Govern-
ment on the working of the Rampur
Raza Library, Rampur, for the
year 1979-80.

(6) A statement (Hindi and
Lnglish versions) showing reasons
for delay in laying the papers
mentioned at  {5) above,
(Placed  in  Library. See No. LT-
2524:81].

REVIEW ON AND ANNUAL REPORT
ofr INmAN  pairy CORPORATION,
Baropa, FOR 1979-80, AND REVIEW
AND  ANNUAL REPORT OF NATIONAL
CO()PERATIVE LAND DEVELOPMENT
BANKS FEDERATION, BOMBAY FOR
PERIOD  ENDING 30TH JUNE, 1980,

THE MINISTER OF STATE
IN THE MINISTRY OF AGRI-
CULTURE (SHRI R. V. SWAMI.
NATHAN) : I beg to lay on the
Table:

{1) A copy of each of the following
papers (Hindi and English versions)
under sub-section (1) of section 61gA
of the Companies Act, 1939:

(i) Review by the Government
on the working of the lndian Dairy
Corporation, Baroda, for the year,
1979-80.

(i1} Annual Report of the Indian
Dairy Corporation, Baroda, for the
vear 1979-80 alongwith the Audited
Accounts and the comments of the
Comptroller and Auditor General
thereon.

(2) A Statement (Hindi and
English versions) showing reason
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for the delay in laying the papers
mentioned at (1) above.  [Placed
in Library. See No. LT-

2525/81].

{3) (i) A copy of the Annual
Report (Hindi and English versions)
of the National Cooperative Land
Development  Banks  Federation,
Bombay, for the ycar ended 3oth
June, 1980  alongwith  Audited
Accounts.

(ii) A copy of the Review (Hindi
English  versions) by the Govern-
ment on the working of the National
Cooperative  Land  Development
Banks Federation, Bombay, for the
year ended 3oth June, 1980.

{4) A statement (Hindi and Eng-
lish  versions) showing reasons for
delay in  laying the  papers
mentioned  at (3) above.
[Placed in  Library. See No. L1-
2526/81].

REPORT ON SALE BY AUCTION OF GOLD
HELD ON GOVERNMENT ACCOUNT

THE DEPUTY MINISTER IN
THP. MINISTRY OF FINANCE
(SHRI MAGANBHAI BAROT) : 1
beg to lay on the Table a copy of the
Report (Hindi* version) on the
sale by auction in 1978 of gold held
on Government account (Shri K. R.
Puri Report) [Placed in Library. See No.
LT- 2527/81.)

x2.14 hrs.

RAILWAY CONVENTION COM-
MITTEE

SECOND REPORT ON ACTION TAKEN
BY (GOVERNMENT

SHRID.L. BAITHA (Araria)
g to  present the Second Report

MAY 7, 1981
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of Urgent Public Important
(Hindi and English versions) of the
Railway Convention Commit~
tee on Action Taken by Govern-
ment onthe recommendations con-
tained in the Fourth Report of the
Railway  Convention Committee
(1977) on the ‘Delegation of Powers
to General Managers, Organisation
of zonal Railways aad reorganisation

of Railway Boards’ Office.

12.15 hrs.

CALLING ATTENTION TO
MATTER OF URGENT PUBLIC
IMPORTANCE

REePORTED UNAUTHORISED SHOOT-
ING OF FILMS ON BASTAR

MR. SPEAKER : Now, Calling
Attention. Shri Rawat. Not here.
Shri  Paswan.

=t TW faww qwwam: (grefigT) ¢
weas o, § gfgeradiz aF W™
¥ famafalaa fagg @1 Wiz fH53w w40

F7 eqrA femrAT § Wi WA T@r §
fr @g za @1X § uF aFasa 2

“geaz, wea 9w % wifzaiianl @
fAast  Sfrad 9< dre ate "o gA
garfaga &7 & @t o foeqt &
auraET 1’

12.16 hrs.

(MR. DEPUTY SPEAKER in the Chair}

THE MINISTER OF EXTER-
NAL AFFAIRS (SHRI P. V.
NARASIMHA RAQ): Sir, the
BBC Television network applicd for
permission to produce a film entits
led . “Portrait of a Village”, on
the Muria tribal people of Bastar
District in Madhya Pradesh, to the
Ministry of External Affairs in

——

*Exrglish versicn was Jaid on the 26th March, 1981.
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November 1g80. It was indicated that

a BBC television team from Bristol

would come to do this filming. This

TV team was given permission on

the 23rd February ° 1981 to shoot the

television filn. The theme of the

film is the place of the individual

and the sel{-sufficient houschold within

“‘the Muria community”. The script,

which was submitted for prior approval,
also indicated that the film would b:
of a crious academic narur. concen-
trating on the anthropological aspects
of Muria tribal life. The roposal and
the script of the film was examined by
the Ministry of Home Affairs, the
Madhya Pradesh Government, the
Commissioner  for  Scheduled Cas-
tes and Scheduled Tribes and, on the
basis  of the-advice received from
these  authorities, by the Ministry of
External  Affairs.  Permission  to
undertake filming was granted only
after all the concerned  departments
of the Government of India had
approved the proposal and  the script
in detail.

The BBC team which has produ-
ced this film is led by Mr. Chris
Curling, Head of the Anthropologi-
cal Film Unitof'the BBC. The tcam
consists of academi‘tans and anth-
ropologists  specialising in  tribal
cultures and sociological . disciplines.
It consisted of four such persons in
addition to one cameraman and one
sound  technician. This  film
when  f{inally processed, is to Dbe
shown on the BBC Second Channel
Network which Is devoted to  serious
-themes and academic subjects. The
BBC hasalso indicated to the Govern-
ment of India that the film may be
shown over the BBC’s “Open
University Programme” for Advanced
Studies in Anthropology.

The film was shot in village
Taragaon and its vicinity in Narain-
Par  Tehsil of Bastar District. The
shooting of the film commenced on
the 16th March, 1981 and was
completed in the last week of April
1981. A Liaison "Officer from the
Madhya Pradesh government was in

Public Importance

attendance on the team throughout
the shooting, which was also dope
under the closs supervision of the
Collect‘or of Bastar District; all
operations relating to the film were
undertaken with the approval of the
Madhya  Pradesh Government.

On sceing press reports indica-
ting that the Team might have filmed
objectionable  sequences in  the
“Ghotul” ('he meeting house) of the
Muria tribe, the Governinent of India
immediatelv got in touch with the
Madhya Pradesh (Government to
ascertain the facts, with the inten-
tion to withdraw the BBC tcam
immediately if the reports were true.
The Madhya Pradesh Government
enquired into these reports and also
called for a detailed asscssment from
the Collector of the Bastar District,
The enquiries of the Madhya Pradesh
Government indicated that the BBC
tcam had not filmed any objectiona-
ble sequences as alleged in the press
reports. The BBC television ‘cam as
well as the representative of the BBC
in  New Declhi, have assured the
Government that they have noi filmed
any scenc orsequence of @ prurient or
objectionable nature in the “Ghotul”
The only sequence shot in the
“Ghotul”  coficerns  a  meeting
between the youngsters and elders in
which matters  pertaining to tribal
customs and breaches ol etiquette
were  discussed. All scenes were
shot in consultation with the Liaison
Officer -and the Collector of Bastar
District.

The terms and conditions under
which the BBC was granted permissi-
onto make this filmstipulate that the
BBC will submitthe film for preview
to officials of the High Commission
of India in Loadon before it s
telecast. They further stipualate that
the representatives of the High Com-
mission of India can ask for the
deletion of any visual s2quences or
portions  of the commentary which
may be considered prurient or
objectionable, and filmed incontra-
vention of the assurance given by the
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BBC to the Government of India.
The leader of the BBC TV team as
weéll as the resident representative of
the BBC have re-cofffirmed to the
Ministry of External Affairs that
they will meet this obligation. They
have in addition, given a verbal
assurance to the Ministry of Extérnal
Affairs that , if required, theé film will
be submitted for preview to the
concerned authorities in Delht.

The Government of India enquired
from the Madhya Pradesh authorities
whetiier the BBC filming activities
have created any local resentment or
unrest. The reporis received from the
Madhya Pradesh Government indicate
that there was no such resentment or
unrest.

It is therefore submitted that the
filming of this documentary by the
BBC conforms to the terms and con-
ditions governing such filming by
foreign television teams,

Y Trw fasry arear® ¢ (grofrge) ¢
IETA WAT, W AL A gAAEF
W ago 4 a1 faFely &, woft Agiga
AUAT AT F UF T4 Fg frard
¥ amw ard wreafad § 0 wAfws &
audaT g f 34 fa9a 7 w@ardd 7 o)
R AT wgeaqw a1d wid §, A wdrg
q AN a¥E ery AL faar & a4z
FIW  UIT 4IFIT R Aqraw, fa2w
wArEd WX GIA4T AT THQ HFTHY
# |iz-wTE & guT § AT g gaFr
gfafag sarg &

=t qto ot Arfagom: w5 wis
Fqr g 7

st Tw faere qrEAm o7y A
4rg  srew &t afafafe 2 1 zaw
foa fedl Wt geay, wfasd §
frdr grete & aamar g fis ag wradde

MAY 7, 198y
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% A F rr-ag weT Ww A UE
gamardy wyfa § 1 gz STe0 ooy
7HTA  F g {r, waT 7@ § N
¥ 3% urw fawar ar o\ owrew §
L oWAT -

The film will show the uniqueness
of Muria culture while mentionidg

that it differs from Indian culture
large.

warx 7 ¥ fr o7 uE W g
fegaid # Hfew A § fs qfear
FEAT WA T §E307 & 0T §
JU AARIAT qg @ R AE agh o
TUFT  WTEY 31 fRar agr ), a9
fraard  #Y wfow w7 af § agf a2
sfeaal &1 w597 waw 3, wifznfgat
T FHAL waA § 2 aFt F7 HFAL
gar ¥

12.22 brs.

{MR. SPEAKER in the Chair]

2aAT 3g & f& I96) W wIW
awt wmAs Agi 1 28 WE
qfiar waonfe & dawd ¥ ) Afew
“arEd’’ war wg ¥ T mr 7 WA
4] WETa 19 WIET £ 3T, N I
qar Faqar fF 3gd are T & faa four
war ¢ fF fea.fan fawgl g ag fwen
#t Azl 1 & 7 v ars AR E
fomr sar & | Ffwn & qubtar § f5
guar  matar &0 FE exA Al @
o &

ArH g@AT FIT EATL AW & ga
qAT-YE AN IEFR § W
arad & w3y g7 §, Afer Iad) Wi
A MY gy A wgAr AgaT § T qe
Harar & ow gifeae £ fegz fear
T ot Wiee UAo fuw ) frgfim



293 Calling Attention VAISAKHA 17, 1883 (SAKA) to matter of urgent 294

g2 faqm wrs fedfudegi§r aow
A Ja¥ @ anrdt Ol e Y-
faez oY aax § agt oy wr | A
Wit Wz & ag strvw g §
FF WG AGT w4T, I IAF WA ATHETT
wY N a1 g fowT 9 ar A 1 3
DAY at N afafsfear ¥ o0 &
FEA weqd om W wg B fe agd
M Faw  qr & @ N Fx ® gy
7217 Y Fifaw F 1§, yAe Mv-wrE
JfEar mur, ¥R @@ ag Sad g w8,
@Y I G far mar o gaAy & Ad,
af & gaxw) 10 aga ¥ fear
qar | ¥ ¥ uF ey agi €2
Tz F &7 T WA G | FEA A e
et *FT oATH A faze ol vy fw
8T JU q4T 9T §, qAA A W
¥ #F T2 fear ) gaeh g aw wrAST
og ¥ war 1 & Wt w@wu R A
w1gar ¥ 6 off wie o e &, Fawa
1R AArErg 7 WA QT w1y i €
3a%  a17 (6T FwdT &1 gfwa wftaw
M Txd wifzardy @ Iad zower fldy
fear 1+ anA w1 fs arem A
¥ fod ng waraa ¥ wgr way oy Afeq
oz & ard Aot A e N af @
F2Y § @ fo ¥o o3 fowfare fear
AT WIT IgF o frgr qur, €
@ Fw wr area Al @ T
afwr & awwar § fo oW wadfs
THI@ 41, YIA AW ZATX ® W10
HI¥7 I¢ W Biyr 7 (w fody aox &
oI 9T | AWl & orEn 9 Ay
o fafiews ®u ¥ g0 I9%, T8 BT

1T ag Fadmdd fw 12 9§ aw
Iawr feeater s AT, § aamAn
15~20 faai & gax} Afea & @ g
1T AMAIT TENAAE WA & WEAR
¥ WY zaw, I3 A wfew s,
#7 388 Wy AYfey, faar weut wicwg bF
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wIag 53 (ea 1t @1 F wawar &
FUHTATT A gy oa) § wiar fa
A T FI FFaT agi F Catstrfasrdy
¥ 4@ AT fRedY § W< gad Rae
fear % 53 Qeg ag & arge ==
w§, % 388 # Fg fa feaft zad)
AT @Y af § 5 =gt f&F N
qfzr a @ 7f At foew & fd
off o § awrArT odi & o fRwaT 2
qt aa% ag A feed w1 @€ § A<
faeeft & ag feedg 7@ § 1wy
A FZ f® AT T T, 9@ 4G
Ft Y 6w fagerdy @M, a7
#rt ® fogsmly s@d wfEs
afc &t fazw N feen Eipi)
s@af, o= foew a5 & w@d A
R foew fowrd smad @ wite
g1t #1 fqfema w00 7 ag fesw
a of & IWF wEE WeT G 7
g ard st § 7 Far A9 ag wE
7@ fxzad oF widlig sa-sfas
N ox Za ¥ w0 $37 B Fiforw A
& 7f §, 97 HANT FG N wfow
# 1§ & AR TEAa g ¥ fuy
aftwrfeai & o fafww qamdt &
g® 0¥ A wEEd 7 AW FT ga
fega g7 & zaw four &

& *gar g & A@et wgiza afe
a9’ @Y A IT . 0% IR § 4T
gwtx 43w 9 4¢ awar § | gafwdy
& wgm F q@ ag swaw § @ w
art qEi U SarE AR wvl ot &
oo & Wi @1 F wr  Fm el
us & f4fesq &7 ¥ 9ar qwd 1% 35
N wa foow aTara@iNEd
WY TLET R vaT WA AT ag W
@A 1 3aR W §.§ e Sriw w AL
¥3r5d A g7 AWW qI | q1@ &
miwy fwa 4 da fear, fd e Ty
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3m fzqr mn ? rm #AT mar w1 &
Tz ara 9ty T2 T | T AR g

fewr agh e TR agr fa il
Fif & S @A F sneE afwg A
zzva A war Fand 36 gra gig
Tz ) A ogaF iy ¥ AT TS
T3 fmarr ux w7 <2, faam @
n#egd <3 @iz feew feftaw &1 )
AL wfawrdr ar wafedt <@ W) 24
Arfl ATl & AT F FET WIE w7
Tag  fadr o g mowar w8 3,
HeAl  TEFIHRT W THST F

wEa WEYAA : WG WO AATG
T

Y fto We AWey wEm . ey
Agiew, § YIH ITF .gg T AT
wigar § f& Al "z 3 fag
qEAAT 92 99 IIE0 § 3qH
U wif Aaqz 4 3 & wrgar g
t& 1 W feem agr 3w, gt
qA-AEgq 9T, FA-A@T Fr o fFwAY
WY #IRY 97, INE AE GHY ;@ A
Zr faga  garTr gEEfy 97 wEw
oIT Jr AT &wiE  FIATAT ET
5 qraAl # ¥ 4gud g

& QIRA %20 F1 FHAT FFATAT
Irgar § 5 2w oAy § fady gv
FiE W YT FiE wAT TN A
Fiforwr szt 2w f& qT gag § oar
T HEq &1 "aq & W@ gE ]
Ay vg wEgnT % 34 2rzd wy
WA & Se-Ted A YT 9AFT g0

g wvi fza® & wifww WD e
E R uE 3wt I &g g

ity guTt wim & defa Freft-
wer wepfa @ awdicwe weaw § oo
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& uTTr IoH yrare fady ¥, ot oataw
T F et fiawar &0
I ¥ e fad fadiwar &0 S3@T
fearyr ST & & q® I<A w0
gnfe aff ard wifge awd fe
Igar feard § gy qgArdY T 8Y
Y feam & gardr Aepfr qewed
wA® 7wy, qur & A gd) FEL
ug NI MY gg faew widy

206

T gh fRard s

weaw WY TR g
ar f& ra favz qge ar J@ =T
war ? ’

ot qto &Yo Atiag T : How A
g § 1 wifeT ag feen. fam fara

ad g g i | 9T fTmad § fag

4 g 1 WX do Mo dlo TT  Ff
freqy famrg @l & zax (o av
gAY F&A g wATmm Ud g

C HTAIZT - FIET % | TR qg% |

et feard wé fam avwfe sl ag,
g g ATAREfT & wrare oe

S OF® AT

tw faforee oo & 3= ag
ot g fgar § f& qgi wgd Iaer
gz w07 a1 5 ggi 7z ¥ Reew
fagrd AT, F TH. Fwed ¢ qgi W
fagra & faq quie & agruv foem
wfae o€ & T suar wiafyr agr
gy & 1 fasey ® ar a=f § SHEY
gi@fer & & wW& IR AT
¥ gudy  wraPer it w1 I oY
feem arfoy M g« 7w - femrd

C oY 1 IuH wae & THT. KT
. g o wofersas & & ey

I ¥ F1¢ frqy o7
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o @ g g 5 muc &
foedt qark v ar %ar gem 7 oY
el qar€ T a7 A< foed qrd AT,
wifae ag dvo ato dre g xm€ 13-
i, fodi gadi sg AdY T amaei v
& &7 |y arr w1 foew fra) wég warq
ar TR 9T fRar & 77 4 q91Q
g % wyd ey qCEr foow frard
€ 1 su¥ wara § ag W) Fg g6aTg
fqdr feen agt 9x w2z #7 § 9a+

S

a - N )

g waw o frad #;oFAEAT
%twfr qt gw wfaw FT W §
4% & ggaa g WNEl @ W&
¥, W A WA A g
g 1| & wesr OF WiERT o qA0
JIEAT | Yo Yo dlo AT TTH ¥ AT
#1§ ¢ 91w g€ foa® ag qracman
f¥ =T Ar "IT FUTH FF 9T
Igel IeAwT fwar § av fox &
o sy gar 5 oga s
78 FHID F& ¥ AT JarcE
In this connection, I would like to
say onc very important thing. Cer-
tain bodies including the BBC have
come to adverse notice in the past
once or twice. They have violated
the provisions of the agreement or
provisions of the undertaking which
they had given. We know  that.
Now, this. I would like to submit,
is the very last chance we are giving
them. We shall find out if they
have conformed to what they have
undertaken. If they have not—and
I have no reason to presume that
they have not—then we will have
to think about it very seriously.
On the last two occasions, when
such violations were made I learn
from the records that when the
violation wae pointed out, BBC
came out with a very ready apology.
I respect the BBC for its objectivity,
but I also say that if the practice
of violation and apology has been
developed into a pattern by the
BBC then we will have to  have
ur own };Iattem on how to deal with
it. I do hope that in this case, 1t 1s
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These

not so.
matters.‘

o7 g foew £ & 7g 0w ww
q, W gEy fag o & wra sarg
ZHL & QM FqT G, FIFEL FY 74T,
fedd §—ag wargs  # S T
T § A g WA § T AT
g H g HATHAT IGT | few
&g ST owAl & wwy  fww
BHAN FIF QI JIE X OITH
qfqT. FIA AT I 9T At FIGES
Fidr AR a8 T 1§19 & AWET
¥ AT Fi§ vz g B Ar Ik
TR F A QAT SEHA F24 & A0
g3z €9 & faq f& Fd agadt
T gE & 8w wiw wvd & fwg
Fifow FIT | (3vadTR)

MR. SPEAKER : Rao Sahib,
I hope that has satisfied him. But I
havé some personal experience. In
England I have seen some ohjec-

tionable rushes. I was 1not too
happy to sec that.

SHRIT P. V. NARASIHMA RAO .
Sir, I have made the position very
clear for the beunefit of the BBC as
well as our man.

st arfew maay ;o (Ffegr)
geRd S, A% g1 AT S F IR
aga & wAFFIF § HWie g ard
1 eqM ¥ TAFT O T4 {7080
wdl g0 f mwd O w3 5 w7
Fto dto dyo &1 fpew @i I@T & AT
§% Q81 I &, faasr @T & awar
¥ & zA I & W wiEssr
ag fredt & | 3g amr wd g afw
g I WG AFITN H A WG
g 5 ate dto dto wrra & HRW
W wzATg gy &, saer fEeAY 2,
38 gI% Arfge dar g fv agwra
e % faeg a1 gAX W HY
sfossr &t fremr argy § Q4
g & feamr sy & foad gewl

are two different
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T owr WA 92 1 & /et o ¥ag
Tt oET st qrEar e oow g
are g7 wAy ¥ fr aito dvo e
F Tq AR ANE §iq 7587 af R,
T EAR AW FT SET & TIAT W
Wt qIr w7 gAwe Jw s &
fyaq wg orrfge €ar & fo wma
# #1€ aga s wEAT WA FWR
#1§ AZT AIT TAT FTH & F ¥
37 ofchafadt § gad @R
qro dte dro &y gHr fHew Tay AN
WA #q1 A E, w9 fr gm 9
g fe g gt foed A gaAR
o A sty w1 froar Sy
27

st o wo arimy T weger
wgrgy, AR aw ¥ &% feed awoft
g trxs Fvqfagr a1 @i §, F a0
® i #1 agw fearw & fog, gt
F FeAoitg TqrAT F I F @1 wWi wY
FAFT 27 & f9Q 7 9 foeq @t @
& | IAY gH FIEY FIALTE /T R, g
ata wE) & fr T Ffaai & gara A%
I & W &1 gT wg  <adl
f6d q7 a7 <t § @1 7% ¥ IT®
gt fawa arr § fyad @@
g wUg WY Fogpdr § aEy o
HIAH F WY aFdr grogedt
IGMAT g7 ITET 9y @ A &,
f6T 7%t o 7@ § 13 Fgr {®
F§ foes agt a7 & @), ag
3w wdi 8 3iifw 2foow & faafedr
7 oz oy feed gadi & 394
ZUTA ®MET A9 & ar & 1w
20T ¥ Iy gART w4 AT )

aMNgt aw dro dyo @ro 7Y ATTY,
1 dro "o 7 wsBY ¥ B fined
AT §, Ta¥ A TR A& Feqron
gt qo o dro Y wE feAly

MAY 7, 1981

te matier of wurgent 300
Public Importance

W7 Ag  gatT gar §, mWd
W Sore wll feqrarr gear wwieg
7 1§ qeqT  F wHT A7 wwEw
X § | & foew wATq, W AWy
24T, o/ w37, f5T & fra

SHRI GIRIDHAR GOMANGO
(Koraput : Sir, ['have gone through
the tement given by the Hon.
Minister. I have some doubt in my
mind regarding the Stateinent.

Sir, this statement relates to the
tribal cultural life. Tt is natural
that those who know the tribal
cutture or those who belong to
tribals, will definitely understand
the sentiments of the tribals, The
documentary film  will be exhibited
in the open university in London.
Therefore, they have taken the Hlm
of the open rocicty.  You know what
is the meaning of the ‘open society’,
and the open socicty is one which s
rot overed. If thev shr'w  thad
film there in the name of anthropo-
logical or academic interest, I think
this will be very shameful, especially
for that tribals.

Sir, I will quote one very impo-
tant  sentence about the tribals
which Pandit Nehru had stated. He

says :

“To treat the tribals as speci-
men for anthropological examina-
tion and analysis except in the
sense that everybody is more
or less an anthropological speci-
men i ao insult to them.”

That means the tribals.

‘That means we are insulting the
tribals in the name of anthropological
study. I would like:to know whether
the Ministry of Information and
Brosdcasting has produced any film
from the anthropological . or cultural
point of view, or a film to depict
the tribal way of life in India. ‘If
Government “has produced it, what
prompted it t0 give permission to
the'BBC: to. produce such a film ?
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In the past also, they were given
permission. There were untoward
incidents in the tribal areas. The
meaning of ‘ghotul’ mentioned in the
statement is not correct. It is not
a meeting place, it is a village dor-
mitory. If you go through the book
by Verrier Elwve on Ghotul, you
will find a more picturesque story
than the film that they have pro-
duced.

That film company has taken a
Im on something else which they
an’t want To show us here. The
Jinister has said that they have
Ziven a verbal assurance to show
the film, if Government wants it. But
there is no mention of it in the
written agreement. The pertinent
question which arises here is why
should they use ‘if’s and hut’s’ ?

My question is this. It is men-
tioned in the statement ‘‘The only
sequence shot in the Ghotul con-
cerns a meeting between the young-
sters and the olders in which  matters
pertaining to tribal customs and
breaches of etiquette were discussed.
But here, ‘youngsters’ means boys
and girls. And olders are not per-
mitted in the Ghotul. Married coup-
les are not permitted. What type
of photographs has BBC taken from
Ghotul ?  You should 'make sure
about this. Then you will come to
know whether the  sentiments of
tribals have Dbeen insulted or not.

I make this request to the Go-
vernment of India whenever the
give permition to produce such
films on the tribals alone they should
approve not only the script, but also
the Films. Now, the script is diffe-
rent and the photographs are di-
fferent. Who is the responsible  officer
now who can put his hands in front
of the camera and say that particular
objectionable photos should not be
taken ? This is the relevant ques-
tion.

1 know the way of living of the
tribals and their dress, Abhujmar

Public Importance

in Bastar districtis a restricted area
When Government of India gave
permis.ion, did it ensure that a
particular type of film will be pro-
duced by BBC ? What steps is
Government going to take in futur
regarding the films to be produced
whether by the Government of India
or by others, on trigals ?

SHRI P. V. NARASIMHA RAO :
Mr. Gomango has really raised several
relevant issues and to most of them,
I have already replied. Anthro-
pology is a subject which is not
necessarily confined to tribals. Anthro-
pology is a very vast subject in which
any section of humanity can come;
and therefore it is too late in the
day to object to the subject of
anthropology as such. But when a
film is made when a representation
is made, when certain description is
given in regard to the way of living of
a section of people in any country—
not only in India—and we have such
societies. . . .

PROF. N. G. RANGA (Guntur) :
We can do it, why should we allow
others ?

SHRIP. V. NARASIMHA RAO :

Certainly, we ave also doing it
ourselves. Tt is notas if we are not
doint it. But we are allowing others

1o do it because....

PROF. N. G. RANGA : We
should not allow others.

SHRI P.V. NARASIMHA RAO :
But is it the point that we should
completely ban  everybody from
coming into this country ? I do not
know if that is the position. That is
not the position of this Government,
and this, possibly, will not be accept-
ed by the people and by the Parlia-
ment according to my understand-
ing. I am here and now saying that
if this Parliament say that no
filming company should be allowed in
India, then we are prcpared to
consider. But that would be a very
wrong thing to say. I have said that
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in the interest of tourism, in the
interest of many other as aspects of
Indian life finding a guol projection,
it is necessary.

[Interruptions

MR. SPEAKER : Nothing, not
allowed:
{Interruptions)**

SHRI P.V. NARASIMHA RAO :
Do not go into irrelevant things.
What I am saying is that as a matter
of policy, foreign film companies,
foreign bodies arc allowed to come
and make films in India.  Shri
Gomaungo has already shown us a book.
If you do not do anything about
the film, the book is already there.
The book is in circulation; may be in
thousands, we do not know. (Interrup-
tions) ‘The {ilm wehave not seen.
(Interruptions) The point is how da-
maging is the film remains to Le seen.
I have already made a commitment. .
(Interruptions)

f ot T famrw qreAw o igw AW
®YW /AT g &

s{t qto WY, addwyg A {qW
Wi A% <g § BT { AqF AT
Fr g=TA AL FX Q0 g AfFA F A
§ ag fuadt ¥ @0 g, 9g AW FH 4
yszr FT @M g fF wreF w97
ga faic {0 4 sy fesw &1 9
Y2 A 2@V, IaF FAA FW BT
St aadt g, SEF F F@, Fe-
BiZ F&F UHIH Y Fq0 T fhew
T frEga

staat (agradt agddt (aqu):
ety WEiAA, P UF WW T 1LF
R & gOAT AT

MR. SPEAKER : No, no, you
cannot. Rules do not allow.

3 — o
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MOTION OF NO-CONFIDENCE
-IN THE COUNCIL OF MINIS.
TERS

MR. SPEAKER : I have to inform
the House that I have received eight
notices of motions of No-Conafidence
in the Council of Ministers under
rule 198 from : (1) Shri Ram Vilas
Paswan, (2) Shri Ram Jethamalani,
(3) Shri George Fernandes, (4) Shri
Harikesh Bahadur, (5) Shri Bapu-
saheb Parulekar, (6) Dr. Subrama-
niam Swamy, (7) Shri Ratansinh
Rajda and (8 Prof. Madhu Danda-
vate.

The first notice is by Shri Ram
Vilas Paswan. The Motioa as
slightly edited rcads as fallows :

“This House expresses its
want of confidence in the Council
of Ministers.”’

THE MINISTER OF COMMU-
NICATIONS (SHRI C. M. STE-
PHEN) : I have to raise a point of
order.

(Interruptions)

MR. SPEAKER : Under
rule you want to do it?

(Interruptions)

what

SHRI C. M. STEPHEN : Please

give me a little time.
{Interruptions)

MR. SPEAKER : It is for me to
decide.

(Interruptions)
SHRI GEORGE FERNANDES
(Muzaffarpur) We have given

Motion of No-Confidence in. the
Council of Ministers, It is Rule
198.  (Interruptions) What is he
trying to say ? |

THE DEPUTY MINISTER IN
THE MINISTRY OF FINANCE
(SHRI MAGANBHAI BAROT) :
We have got a right to oppose it.
We shall oppose it.

**Net recorded,
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PROF. MADHU DANDVATE
(Rajapur) : The procedure is pre-
cise, .

A

DR. SUBRAMANIAM SWAMY
(Bombay-North-East) : Why are you
afraid ? Face it.

MR. SPEAKER : It is for .the
Speaker to decide. I will listen to it
and over-rule if there is anything.

(Interruptions)

MR. SPEAKER : It is under my
judgment. Let me listen.  Under
what rule you want to come ?

SHRI C. M. STEPHEN : It is
under the rule governing the admi-
ssibility of no-confidence motion. It
is under 198 whatever that be. (Inte-
rruptions).  Kindly hear  with me.
Th: heaven is not going to fall
if you just listen to me for one or
twy min-itas.,  The point is that the
rule does not spell out all the painte
on which the admissibility is to he
determined. (Interruptions) Not ne-
cessarily.  Just listen to me. It says
as follows :

“No condition of admissibility
of a motion is laid down under
the rules except that once a de-
cision of a discussion is taken by
the House on such motion..”

MR. SPEAKER : From where

are you quoting ?

SHRI C. M. STEPHEN : Practice
and procedure by Kaul and Shak-
dher.  (Interruptions).

SHRI JYOTIRMOY BOSU
(Diamond Harbour) : Practice and
Procedure by Shakdher. It ic won-
derful. (Interruptions).

SHRI C. M. STEPHEN : I have
got a right to raise a point for your
consideration and for the considera-
tion of the Opposition also. I haveto
be heard. (Interruptions) Therefore,
I am saying. Iam at this preliminary

VAISAKHA 17, 1908 (SAKA)
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stage saying that the Speaker is
vested with the power of deciding
whether the motion is in arder or not.
He may not bring a notice before the
House if this is not properly worded
or on any other ground consider
sutficient by him. My submission
tharefore, is there can be grounds
even other than what is mentioned
in the rules. There can be a consi-
deration on which you can hold the
motion to be inadmissible. That is
the first point I would like to cub-
mit. This says as follows :

““Excepting this no other case.. .
but the Speaker is the deciding
authority and on any other ground
consider sufficient by him admi-
ssion can be refused.”

This is what it says.
That is what it says.
cond point,
(Interruptions)

(Interruptions)
Now, my se-
therefore, is

Lamonly....(Interruptions)

I have just only printed.  (In-
terruptions) 1 was just spelling out
the scope of your jurisdiction in this
matter. We are now facing a pecu-
liar situation. I am pointing out to
ths hon. Members of the Opposition
also to consider. For very obvious rea-
sons we, here are not....(Inferrup-
tions)

MR. SPEAKER : You point out
certain things, Sir.

(Interruptions)

MR. SPEAKER : Why do you
not point out certain things ?

' (Interruptions)

SHRI C. M. STEPHEN : If you
do not allow me, I will not say. 1
cannot put it in capsule to you. I
am just putting across. There is a
very special situation as far as this
motion is concerned. That I want
you to consider and also the Mem-
bers of the Opposition to kindly con-
sider. There is a situation which
will have certain implications. That
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is what 1 am submitting. Every No-
Confidence Motion is a Motion against
the Cabinet presided over by the
Prim# Mipister, There is no Coun-
cil of Ministers without the Prime

Minister.  (Interruptions)

Is shouting an answer?  You
can answer what I am saying. I am
raising a very fundamental ques-

tion. This rmust be heard. The
Prime Minister (Interruptions)...Every
No Confidence Motion against the
Council of Ministers which means-
the Council of Ministers presided over

by the Prime Minister. The Prime
Minister constituted the Cabinet.
The Prime Minister reshufflesthe

Cabinet. It is the Prime Minister’s
Cabinet. There is a difference.
between a Censure Motion and 2 No-
Confidence Motion. Censure motion
is not. ... (Interruptions)

MR. SPEAKER : This motion, is
against the Council of Ministers.

SHRI C. M. STEPHEN :
not going to say anything, if......
{ Interruptions)

You will hear.
. . (Interruptions)

Let me finish.
We will hear you also

MR. SPEAKER : What do you
want to say ?

SHRI C. M. STEPHEN : Let
me say. {Interruptions)

weenr  wgRw : wE, @i A AR
g & wa 9fa¥ Ar? (Interruptions) . .

What is the reason you want to
give ?

SHRI C. M. STEPHEN : I am
developing my point. “The point 18
to be heard. My submission is
here. (Inferraptions) 'The motion is
primarily against the Prime Minister

~ Minister is not in the country. Bring-
| ing up a No-Confidence motion when

the Prime Minister is abroad is
something that has never happened
in this country or in any other. ...
(Interruptions)

MR. SPEAKER :
this rules ?

SHRI C. M. STEPHEN : I hav-
read the rules

MR. SPEAKER
decide with her ... ..
{Interruprions)

SHRI C. M. STEPHEN : You
hear me. Why not 2
(Interrupticns)

QEQR AENAW : qiqw §o( aF FF
Qg Agl Farar &

SHRI C.M. STEPHEN : If you
want me o resume my sea’, I will
resum: my sea, I am oputling it
to you. We will be going into some
difficulty. I am pointing it ou’.

(Interrupticns)

MR. SPEAKER :
cide, not he.
(Interruptions)

SHRI RAM JETHMALANI
(Bcmbay North-East) : He cannot
communicaie a poin’ of order in

I have read

I have 1o

I am tode-

five minutes. He does not de-
serve to be Minister for commu-
nications.

SHRIC. M. STEPHEN . As [
said, in the matter of discussion of
the No-Confidence Motion, the
Prime Minis’cr in-vitably figures
for two reasons. One is because
she is the Leader of the Hous:.
The Leader of th: House has
got to be consulted. Finally.. ..

{Interruptions)

Af.er the Member have spoken, .
(Interrup’icns
HAHW AHAW . qig AT [T.97q
3G S R E? (Interruptions)
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SHRI C. M. STEPHEN : They
can have the pleasure of the
Motion. We are not running away
from tha”. The point is tha* after
the Members have spokcn on the
Motion, the Prim> Mmist-r has to
reply to the charges levelled against
the Government.

MR SPEAKER: She will reply.

SHRI C. M. STEPHEN : She
will have to reply. The Prime Mini-
ster, as is very well known, is no’
in India. She has gone outside on an
official business. (Interruptions) Unless
we decide that the discussion on the
Motion adjusted in such a manner
as to suit the convenience of the
Prime Minister also, it may no” be
proper. I am putting it more to
them than to you Sir. Consider this

_ position.  We do not want discussion
"on this  No-Confidence  Motion
without the Prime  Minister. The
JPrime  Minister  ‘will  have to
reply fo that. Let this constraint
be considered at the stage ol seeking
“the leave of the House. (Interruptions)

qsaW AENAT (Hqiq FATFLWGE 7
aRA KA wrvgr & Ads WA
wg (g H(d5 AT | wH gy 7 FA
Agt 9AAT |

SHRI HARIKESH BAHADUR
(Gorakhpur) : The Minister is threa'e-
ning.

SHRI C. M. STEPHEN: I have

seen enough of this gentleman.
(Interruptions)

asqy WEQAT ;. Wa &fsd
qrEedFT Y, 2% ¥ o1, 98 Tga
g AT | WX AR AqAT § q\-aF
) FEL & aay §

THE DEPUTY MINISTER IN
THE MINISTRY OF FINANCE
(SHRI MAGANBHAI BAROT): I
have got a point of order.
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MR. SPEAKER: Under what
rule?

SHRI MAGANBHAI BAROT:
Under Rule 338. It says...... (In-
terruptions) We welcome it and we will
debate it. Please bear with us. But let
us know what we are debating and
how far we are ready for debating it.
What are the provisions..,. ([n-
ferruptions)

WEAN WEIT : 453 1T g |
a7 1 dfqs a@rdr § N 7 gay
Afad o &5 w9

SHRI MAGANBHAI BAROT:
Rule 338 says:

A motion shall not raise a ques-
tion substantially identical with
one ont which the House has given
a deaision  in the same session.”

{Interruptions) We are in the budget
session. The session opened first with
an  Address by the hon. President
We know that the President’s Address
gives an opportunity to the House to
discuss anything...... (Interruptions)
Please bear with me. Let it be
made clear that no confidence motion
will be debated. Let this House know
what it is debating. ... .. (Interrup-
tions) S‘milarly, when the budgct was
passed, the House, second time in the
same session, had expressed its vote
of confidence in the Government,
1 will quote something more. . . . .
(Interruptions) In the history of Parlia-
ment, please bear with me, in England,
in 1942, a situation like this did arise,
and I want to mention it to the
House. . . (Interruptions) What is the
responsibility ol Parliament, I want
to tell the House. Please bear with me.
I am saying, cven in England in
England in 1942...... (Interruptions)

MR. SPEAKER: No, no. Do you

want to say some thing new ?

SHRI MAGANBHAI BAROT:
What I am trying to say is....

MR. SPEAKER: No,
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SHRI MAGANBHAI BAROT:
Please allow me. I am trying to make
a point.

MR. SPEAKER: What do vou
want to say now?

SHRI MAGANBHAI BAROT:
I want to make the point that the
Prime Minister’s intervention. . .. ..

MR. SPEAKER : You have
already made it. Any new point?

SHRI MAGANBHAI BAROT:
I am submitting that collective res-
ponsibility . . .,

MR. SPEAKER : Mr, Shivraj
Patil, what did vou want to say?

SHRI MAGANBHAI BAROT:
I am saying that the Prime Minister
has a right. . ..

MR. SPEAKER: I have already
heard 1it.

SHRI MAGANBHAI BAROT:
When the Prime Minister is away—-1
am on a point of order; please hear
with me.. ...

MR. SPEAKER : M. Shivraj
Patil.

SHRI MAGANBHAI BAROT: I
want to say something,.

MR. SPEAKER: I am not allo-
wing vou. I have called Mr. Shivraj

Patil.

SHRI MAGHANBHAI BAROT :

Sir, my point is ..

MR. SPEAKER : Not allowed.
Over-ruled. Now, what is the
point of order of Mr. Shivraj
Patil ?

SHRI RAM JETHMALANI :
‘There is a thing like collective res-
ponsibility. How .can each Minister
raise a point of order. When the
Prime Minister goes to Geneva,
there ir no collective responsibility.
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THE MINISTER OF STATE
IN THE MINISTRY OF DEFENCE
(SHRI SHIVRAJ V. PATIL)

My submission is, in the interest of -
correct procedure being followed on
the floor of the House, I seek your
indulgence for repeating a few points
which were made by my colleagues.

MR. SPEAKER : No, give me
any point which is new.

SHRI SHIVRAJ V. PATIL
I am saying that when a no-confidence
motion is. ..

MR. SPEAKER : I would like
to hear new points.,

SHRI SHIVRAJ V. PATIL

I am making a new point.

MR. SPEAKER : Whatis it ?

AT AAEA A WG TIAET
93 ara Fg4 AT9T | wO QT 7 _
T $ 7 SAwT A7 W0 A47 39 &7
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SHRI SHIVRAJ V. PATIL
A no-confidence motion is moved
on the floor of the House to criticisc
the Government policy, to censure
the Government and, if possible, to
remove the Government. Now that
kind of opportunity was available
to the Mcmbers ; at what time and
how many times, that I will put
beforc this hon., House. The first
time, when the President’s Address. . . .

) MR. SPEAKER : I have heard
it,

SHRI SHIVRAJ V. PATIL

I have not completed it.

MR. SPEAKER : You are saying
the same thing. At least in this
respect I may say that you are saying
the same thing.

SHRI SHIVRA]J V. PATIL
I am not saying the same thing. I
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say that when such motion comcs, the
policy is discussed. If the cut
motions are carried, the Government
has to go.

MR. SPEAKER : It is the same

thing ; 1 am sorry.

SHRI SHIVRAJ V. PATIL
I am making the point. In the
Finance Bill ... ... (Interruptions) 1
have no objection, if my point 15
over-ruled. I have no objection, if
the discussion, ...

MR. SPEAKER : Any new

point ?

SHRI SHIVRA]J V. PATIL
The new point is, when the cut
motion is before the House ., ..

MR, SPEAKER : That is over-
ruled.

SHRI SHIVRAJ V. PATIL
Then the policy is discussed, the
Government is censured and, if the
cut mouon is passed, the Govern-
ment has to resign. .. ... (Interruptions)
When the Finance Bill comes here,
the entire ambit of the policy is
discussed and, i’ the Finance Bill is
not passed by the House, the Govern-
menthas toresign. . .. (Interruptions)

I have not taken more than 2—3
minutes time.

If these opportunities were avai-
lable w the Members and if there
were votings on those points and the
Government sustained those votings
and the Government continues here,
where is the point in bringing the
No-confidence Motion here ? There
werc cnough  opportunities  for
censuring the  Government, there
were enough opportunities to remove
the Government. Those opportu-
nities were not availed of by the
Members. This is within the jurisdic-
tion of.. .

MR. SPEAKER : I have already
gone through all this matter. The
very fact is that there is a separate
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provision, a specific provision in the
rules for expressing no-confidence
in the Council of Miunisters, this has
to be dealt with accordingly.

(Interruptions;

MR. SPEAKER : Plase listen
to me. Tam giving my ruling. The
opportunities available. ..

" Interruptions)

MR. SPEAKER : It might be
somcthing different. T have listened
to Members.

(Interruptions)

WTETE WAT 37 (HHX) - Wegsh
SY, mrq arEd Fa1 A Y W 0
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SHRI EDUARDO FALEIRO

{Mormugan) : Mr. Speaker, Sir...

MR. SPEAKER : Onc thing.
Before you have any point of order,
Mr. Faleiro. ...

SHRI EDUARDO FALEIRO :
Yes.

MR. SPEAKER : I have to give
my ruling on this.
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SHRI EDUARDO FALEIRO :
Then you listen to me.

MR. SPEAKER : If have you
got a separate point,

SHRI EDUARDO FALEIRO :
You listen to me. It is a new point.

MR. SPEAKER : It is all right.
If there is a new point, you can raise
it. Otherwise not.

So, the opportunitics  available
to Members to criticise the Goverr-
ment through amendments, through
cut motions and on other things like
Thanks on President’s Address. ...

AN HON. MEMBER : Finance
Bill.

MR. SPEAKER : Yes, Finance
Bill also, they do not debar the
Members from tabling notices of
‘No-confidence’ in the Council of
Ministers and in fact, I may point
out to vyou, the No-confidence
motions had been discussed in this
very House during the Budget
Sessions of 1965, 1067, 1968, 1969,
1974, 1975 and 1978. So thcre is
nothing wrong. I have to overrule.
This is up to the.. |

(Interruptions)

MR. SPEAKER : Please sit
down. This is a question of under-
standing between you and the Opposi-
tion. If they de not like, it is all
right.

Yes, Mr. Faleiro, have you got
anything against this ?

SHRI EDUARDO FALEIRO :
Yes. Kindly go through Rule 187
which controls the admissibility of all
motions including the no-confidence
mo

MR. SPEAKER : I have gone
through that.
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SHRI EDUARDO FALEIRO :
Mr. Speaker, Sir, this rule says :

“The Speaker shall  decide
whether a  motion or a part
thereof is or i3 not admissible
under these rules and may disallow
any motion or a part thereof when
in” his opinion it is an abuse

of the right of moving a
motion  or s calculated to
obstruct or prejudicially
affect.... "
MR. SPEAKER Overruled,
Sir.
{Interruplions)

SHRI EDUARDQO FALEIRO :
This motion at the end of the Session
is brought only to kill the resolution

of......

MR. SPEAKER : No. Overruled,
Sir.

SHRI EDUARDO FALEIRO :
Sir, if you are satisfied.

MR. SPEAKER : Overruled,
Sir.

{Interruptions)

SHRI JYOTIRMOY BOSU
It s the ignorance of the Minister:
and one of them was Speaker of an
Assembly.  Sir, ‘No-confidence’
means that we say that the Council
of Ministers does not enjoy  the
majority in the House.

(Interruptions)

MR. SPEAKER : May I request
those Members who are in favour
of leave being granted to this Motion
to rise in their places.

(Interruptions)
MR. SPEAKER : I have already
put it. I have read it. I have read
it out.

(Interruptions)
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MR. SPEAKER : You seck leave
of the House. VYes, Mr, Paswan.
Because his is the first.

Wt T fadre qrear™ (grafrge) ¢
wEyd Agizd, WY A7 agar §, whea
BN AT A aF § W AT BATAR
7 HA

(Interruptions)

MR. SPEAKER : You can just
read out,

SHRI GEORGE FERNANDES:
I beg to move for leve to move the
following Motion :

*““This House expresses want of
confidence in the Council
of Ministers.”

MR. SPEAKER: May I request
those Members who are in favour,

(Interruptions)
MR. SPEAKER : No, not
now. [ have already allowed.

forardi i &5 wrzw
PROF. K.K. TEWARY (Buxar):

I am quoting the rule.

WsAN AEAD : yar Eq § 7

PROF. K. K. TEWARY : Please

listen to me just for a while.

MR. SPEAKER : I have already
called up.

(Interruptions)

MR. SPEAKER : Why are you
wasting the time of the House ?

PROF. K.K. TEWARY : I am
quoting the rule about it.

MR. SPEAKER . : No.
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May I request those Members
who are in favour of this motion to
rise in their places?

(Interruptions)
MR. SPEAKER : Please sit down,

As not less than fifty Members
have risen in support of the Motion,
leave of the House is granted. I
shall fix up time and date for discussion
in consultation with all concerned.

SHRISONTOSH MOHAN DEV
(Silchar) : One point.

(Interruptions)
SHRI GEORGE FERNANDES :

We suggest that the Motion be taken
up immediately.

MR. SPEAKER You can
come to me. We will  see.
(Interruptions)

MR. SPEAKER : I think, we

may take up the next item on the
agenda. The House stands adjourned
for Lunch. We shall meet at 14,10,

13. 10 hrs.

The Lok Sabha adjourned for Lunch
till ten minules past Fourteen of the Clock.

The Lok Sabha re-assembled after Lunch
at len minutes past Fourteen of the Clock.

[MR. SPEAKER in the Chair)

MOTION OF NO-CONFIDENCE
IN THE COUNCIL OF MINISTERS
—Contd.

SHRI JYOTIRMOY BOSU :
Sir, about fixing the time on the No-
Confidence motion. ...

MR. SPEAKER : I have already
explained.
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SHRI JYOTIRMOY BOSU
The convention has been the same
day. ..

MR. SPEAKER : No convention
is there.

SHRI JYOTIRMOY BASU
Unless you bave a mind to extend
the session because the members
are in anxiety. . .

MR. SPEAKER : T bave ex-
plained to you. I will discuss with
the concerned persons and we will
do it.

SHRI HARIKESH BAHADUR
(Gorakhpur) : It should begin
just now.

MR. SPEAKER : When I have
admitted, it has so be discussed. So-
there is nothing to worry.,

SHRI GEORGE FERNANDES :
You said, you will fix it up in consul-
tation with the concerned persons.
Kindly elaborate.

MR. SPEAKER
concerned.

: You are also

SHRI GEORGE FERNANDES -
When dn we meet 2 The House is
adjourning tomorrow.

MR.. SPEAKER : Don’t worry;
we have to discuss it.  When I have
admitted, it Lias to be discussed.

SOME HON.
When ?

MEMBERS

DR. SUBRAMANIAM SWAMY:
I have got a point of order, Sir. You
please sec the Lok Sabha debates,. .

MR. SPEAKER : 1 have com-
pletely gone through them, not only
yours’ all the precedents and every-
thing and also the rules.

DR. SUBRAMANIAM SWAMY:
May 1 just read out ? 1 will see
whether you have gone throug it.
Sometimes, your secretariat may.. .
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(Interruptions) It is human. The
Speaker says :

3

..s0 long as a No-Confi-
dence motion is there- no other
question except this one...”

MR. SPEAKER : No,no. 1 have
gone through that. No policy matter

DR. SUBRAMANIAM SWAMY:

It docs not say, policy matter.

PROF. MADHU DANDA-
VATE : May I draw your atten-
tion to the convention ?

MR. SPEAKER : No, Sir.

PROF. MADHU DANDA-
VATE :  Sometime back, in the

morning vou had said. ...
MR. SPEAKER : No question.

PROF.
VATFE :

MADHU DANDA-

Can I catch your eye ?

MR. SPEAKER : You have
caught my cars also.

PROF. MADHU  DANDA-
VATE : Whenever No-Confidence
motions were moved and taken up-
you will find that ths Prime Minister
the Leader of the House got up
and said, “We will start the dis-
cussion here and now.” At th> time
of the Railway strike, it was
started at 4 O Clock. ..(Interruptions)

MR. SPEAKER
no bar to that.

There s

Here it is. The rule is so clear.
It.reads :

“198(2). I’ the Specaker is of
opinicn that the motion is in
order, he shall read the motion
to the House and shall request
those members whe are in favour
of leave being granted to rise
in their places, and if not less
than fifty members rise accordingly
the Speaker shall declare that
leave is granted and that .the
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motion will be taken up on such
day- not being more than ten
days from the date on which
the leave is asked for as he may
appoint.” (Interruptions)

PROF. MADHU DANDA-
VATE : You have read out the
letter of the rule, but what about
the spirit of the rule ?

MR. SPEAKER : I have also
seen the spirit : I know the exigen-
cies of the muatlon also ; T know

alithe House is going to rise also, Now,
Ar. Chitta Basu. .

SHRI BIJU PATNAIK (Ken-
drapara) You have notread further,
o policy matters should be taken

p ... (Interruptions)

MR. SPEAKER : There is no
question of policy matter here.
(Interruptions) No policy is concerned.

SHRI INDER]JIT GUPTA
(Basirhat) : Itdoesnot necessarily
envisage a situation in which the
House is due to be adjourned Sinz
dis the next day. It gives you time
upto ten days to fix the time.
Are we to presume that the House
is not going to adjourn ?

MR. SPEAKER : You can
presume many things.  (Inierruptions)

AN HON. MEMBER : We
have to plan our programme.

MR, SPEAKER : 1have already
assured you one thing—that I will
consult you. I will consult all
concerned. That means ‘You’ also,

(Interruptions)

MR. SPEAKER : It will be
discussed in this vury Session. Now,
Mr. Chitta Basu..

SHRI HARIKESH BAHADUR:

After this, Govyernment does not have
any moral right to continue to be
there.

813 L8w11
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MR. SPEAKER : Mr. Chitta
Basu is not here. Mr. Damodar
Reddy.

Y T fwwrw qreaw :
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A% ag quny WET Y. .. (swEwE) L L
MR. SPEAKER It is over-

ruled. There is nothing. Mr.
Damodar Reddy.

{Interruptions)

MR. SPEAKER : I can give
an assrance that before the House
adjourns, in this Budget Session
it will be done.

SHRI RAM JETHMALANI :
When are
you going to decide ?

MR. SPEAKER : I will let you
know.

SHRI GEORGE FERNANDES:
With great respect I submit that
you are treating this matter
in a spirit which I am not able to
understand. The House is due to .
adjourn tomorrow...evening...

MR. SPEAKER : Due to.
But it is not imminent. Is it immi-
nent ? Tt is not,

(Interruptions)

MR. SPEAKER : We shall
discuss,
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SHRI GEORGE FERNANDES:
When will you discuss ?

MR, SPEAKER : Is this not
sufficient ? Before the adjournment
of the House Sine die we are going to
discuss. Now, I cannot commit
myself to everything.

SHRI RAM JETHMALANI :
Please look into your own Pro-
cedure.

MR. SPEAKER : I have seen
everything. I have been studying. ..
(Interruptions) I have seen it. I have
seen the whole situation. I will let
this motion be discussed before
the adjournment of the House.

SHRI RAM JETHMALANI :
Thatisnot the point. For discussion
of the no-confidence motion, after
it is admitted, you, have the right
to fix the date and time. But that
is not the point. Once the leave
of the House is granted the precedent
and practice has been that no other
business can be transacted. ..

MR. SPEAKER : No, S8ir,

It is overruled.

SHRI RAM JETHMALANI :
1t is binding.

MR. SPEAKER : Not binding.

-SHRI C. T. DHANDAPANI
(Pollachi) : That is only in the case
of Adjournment Motion. So far as
no-confidence motion is concerned,

the Chair has the right to fix.

MR. SPEAKER : That is what
I am saying.

SHRI RAM JETHMALANI :
You should hear us properly before
you make up your mind. I must
be addressing you for the first
time in one year. At least listen to
us,

MAY 7, 1881
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SHRI K. LAKKAPPA
(Tunkur): Whyis hestanding, Sir ?

MR, SPEAKER : With my per-
mission.

SHRI RAM JETHMALANTI :
(Bombay North-west) : T am read,
ing from the 41st volume of the Lok
Sabha Debates—debate of 24th
July 1974, page 221. After a no-
confidence motion had been admitted,
several members tried to get up
and roquest the Speaker as usual to
allow them to mention some very
important matters. This is the re-
cord of the proceedings on that
day and I would like you to read what
the Speaker told the Members who
wanted to raise very important
questions. _ £agc 221 ;

“MR SPEAKER : I will look
into it. I am not allowing any-
body now. Your writing to
me is not_a command.
Daily I receive hundreds of
letters from Members. I can-
not allow ali of them. T
allow some. '
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1 am not allowing any Member
now. I am now going directly
to the further discussion of
of the no-confidence motion.

SHRI PRIYA RANJAN DAS.

MUNSHI : You always
allow members to make im-
portant submissions under

rule 377...

MR. SPEAKER : No, I have not
allowed anybody.

SHRI PRIYA RANJAN DAS
MUNSHI : Let we make my sub-
mission.

1 am not asking you to relax
the rules. You must consider
the implications of such ques-
tions being. raised by Mem-
bers of Parliament. Mem-
bers of Parliament raise
very important issues. They
never raise less important issues
at all...

Then comes the ruling of the Speaker.

MR. SPEAKER : What is
this ? Please sit down.

(Interruptions)

MR. SPEAKER : Al right
enough of it.

SHRI RAM JETHMALANI :

“Mr. Speaker : What is this ?
Please sit down. Youwr Com-
mittee has decided that so
long as a No-Confidence Mo-
tion is there no other question
will come except this one,
Please co-operate.”

Sir, youmust ask thesc gentlemen
to shut up and sit down because
this is the ruling on page a2zr.

MR. SPEAKER : May 1 also
point out that on 13-8-63 a motion
was admitted and it was discussed

on 19-8-63. Again on 10-2-68

Council of Ministers

another motion was admitted and
on 27-2-68 is was discussed...

(Interruptions)

SHRI RAM JETHMALANI ;
You wanted to discuss it after
some time. But during the interval
you should not allow any other
important matter to be discussed.
That is the point. If all the Mem-
bers of the House consent, you can
go on with any business but if any
member of the Opposition regards
a particular business as an important
matter, that cannot be transacted so
long as the no-confidence motion
is there.

MR. SPEAKER : No, Sir,
I do not agree. Over-ruled

DR. SUBRAMANIAM SWAMY:
Rule 2 deals with definitions, It
says :

“Leader of the House”’ means the
Prime Minister—ifhe/she is a mem-
ber of the House, or a Minister
who is a member of the
House and is nominated by the
Primhe Minister to function as
the Leader of the House”.

We would like to know in the ab-
sence of the Prime Minister is there
any Leader of the House being
appointed. Is there, Mr. Stephen ?
The House must have a Leader.
If the Prime Minister has n minated
somebody, I would like to k ow.

MR. SPEAKER : Over-
ruled.. .
(Interruptions)

SHRI JYOTIRMOY BOSU
Sir, from the observation that you
have made in your wisdom, are we
to take it that the House may be
extended till 17th May, for ten days
from to-day ?

MR. SPEAKER : I shall dis.
cuss it. . This was my observation.
I said after consultation and dis
cussion, S
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SHRI HARIKESH BAHADUR:

Under Rule 108. .. (Interruptions)
MR SPEAKER : Overruled
Please sit down. Not allowed.

Now, Matters wunder g77. Shri
Chitta Basu.

MATTERS UNDER RULE 377

(i) REPORTED MOVE TO DE-LINK
CALCUTTA FROM HALDIA PORT

SHRI CHITTA BASU (Barasat):
With your permission, Sir, I want to
bring a matter of urgent public impor-
tance.

It is a matter of grave concern to
learn that the Ministry of Shipping
and Translport are contemplating to
de-link Calcutta from Haldia port.

It is to be noted in this connection
that Haldia port was developed with
the object of supplementing Calcutta
Port by handling bulk cargo. It was
never meant to operate as an inde-
pendent unit. An earlier team of the
Central Government in 1976, ex-
pressed their  comsidered opinion
against the delinking proposal.

A Central Team was sent to
Calcutta to study the issue recently. It
is surprising to note that the said
team did not meet the representatives
of the Government of West Bengal,

The basic problem of Calcutta
Port is assured minimum of supplying
4,000 cusecs of water from Farakka
during the lean season. Mere delin-
king of the two ports cannot solve
the basic problem facing the Calcutta
Port.

Since considerable misgivings have
been created in the mind O?Wat
Bengal Government by the recent
vitit of the Central Team, it is
essential, that the Minister of shipping
and Transport makes a statement
clarifying the matter,

MAY 7, 1881
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I urge upon the Minister to make
such a statement at the earliest
opportunity. ‘

(ii) Neep To Locate OFFICE Of
THE REGIONAL CEMENT CONTROLLER
AT HYDERABAD ,

SHRI T. DAMODAR REDDY
(Nalgonda): Andhra Pradesh is fac-
ing great difficulty in making avail-
able cement to the needy persons, It
is extremely difficult to get cement at
the reasonable prices, though it is
available freely ot a much higher
price. The farmers, people in rural
arcas, small house builders and those
who require 1t for ordinary
repair find it very difficult to get
cement. It is a common experience
that genuine persons do not get
cement at a reasonable price in time.
It is indeed a travesty that about
12 major cement plants and 4 mini
cement plants are located in Andhra
Pradesh, yet the people are facing
difficulty. There is need that distribu-
tion of cement should be arranged
properly. It should be made available
before the monsoon. There should be
ample provision for the rural areas
and the tribal regions of the State.
Unless we provide basic essential
material to the tribals and other
backward people all other develop-
ment works will come to a standstlﬁ.
Itistherefore necessary that a regional
cement controller’s office be located
at Hyderabad so that the distribution
could be assured. I, therefore, request
the central Government to set up a
Regional, Cement Controller's office
at Hyderabad. It will fulfill a long felt
demand of the peaple. It would prove
a boon to the Stete. The distri-
bution of 2 commodity is as important
as its production. I am sure some
positive measures will be adopted in
this matter.

(iii) RESERVATION OF CANGELLED
TRAIN SERVICES ON WESTERN RAIL-
WAY

v ot s we Wt : (g
JAT) : Wewy  qIEw, derA dwa §
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qUd ¥ TAE ANG T ¥ A vl &
wryo OF iy 5 Arfgar o< we N )
wra au fadm § 40 myr, wgawr
tawrr ¥ 16 mfgat agiery fawma 11
wfgat WX wgramg fomn § o
sEmigat ar vy af F 1w
ats it F faAt A g A awr
N N N Fozdr & fad dww 9
Tarf Gl AR A TR F@
fawrra % faad fe g 106 migat Tady
g7 A g0 mfEn xR LAk ¥
W garay g ag A 1 v g,
TAFT Ag AAT § 1 Wit o §F &
et agy % g1 § wATET WA q1 &
A W I 9% Wi & o @l
aTE FA¥ ¥ qwr 7 1 vad mfEat
o® ot & @ fawer A qR w A
At swfradn I Y,
ZIEaTNa AT 2X F wwrr &
Fru faast S € wrd w0 A9 WY
7 92 @ & fray gx ®a § IQEA
9T JZT AU AT T3 W § 1 8FR
¥ Auardg g v Maw wI|EA
YT FE A T IWRA AT (@
aqr AW T qRAFT W woH) ag W
ag dar wia | faAqAr 3 dd @
RAU AT Y fwamag ol &
feit 7 39 x4 ¥ afadt A\ @
wH rmfrdt YT T gy
gqt 3T wq F o wA-3§r A%
011> F A £

(iv) FINANCIAL ASSISTANGE FOR
PoLavArRAM IN MULTIPURPOSE PRro-
JECT IN ANDHRA PRADESH

SHRI SUBHASH CHANDRA
BOSE ALLURI (Narasapur): The
Polavaram project is a multipurpose
project. It confers various belnctii‘ois
such -as irrigation, water supply for
industrial development, pm?g’ gen-
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eration, navigation, piscicultura and
recreation etc. This 1s a modification
of Ramapadasagar project. It is
based on the developed technique. It is
14 Km. upstreamof R.P. S. align-
ment. The releases from Inchampalli
and Lower Sileru uptrcam hydro-
electric schemes have been found suffi-
cient to cater to the needs of this
project. A project report was sent
to the Government of India for Stage
I, Phase 1 of Polavaram project. In
the light of the Godavari water dis-
puts tribunal award, an analysis has
been made in regard to the quantum
of water available for the project and
the existing delta requirements.

The Central Water Commission
examined the scheme.report of 1978.
The team visited the dam site on
June 3, 1980 and offered suggestions.
It will also revive and give fillip to
river Godavari which has a glorious
tradition of navigation. It will also
increaase inland canal transport
and commercial activities. It will
create tremendous capacity for po-
wer geaeration, The estimated cost of
the project under various compo-
nents .is Rs. 550 crores.

The irrigation facilities arising
from the project will produce addition-
al toodstulfs valuinges.®Rs. 175 crores

year, 86 MW and 430 MW Power,
inland water transport. There is
nothing practically in the way of
sanctioning of the project and the
work is to be taken up earnestly to
usher in a new era of prosperity for
the State..The investigation of the
dam has been completed. Some rein-
vestigation and hydrology of Godavari
river ' basin are being worked out,

.the designs are under scrutiny and

replies to the Central Water Commis-
sion are being prepared and estimates
recast. All these will be completed
by the end of June, 1981.

During thesixth Plan period, it is
proposed to complete inﬁg:r-structurc
works. It includes spill way work,
rock clearance, excavation of huge
spill channel and the setting up of
heavy machinery workshop.
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‘This stupendous work can be
achioved only with the help and
assistance of the Union Government.
I urge upon the Government to come
in a bigand earnest way to help the
State achieve this mammoth project
to usher in an era of economic upsurge
and welfare and happiness of the
people of Andhra Pradesh.

(V) EXPLOITATION OF WORKERS
ENGAGED IN NITRE (SHORA) INDUSTRy

st wto W Tag 1 (TR) :
wezer wgrea, fran 377 & wdm A
frexfafiqs aeaea Zar =g g —

ghorom, derre wd  USEdTA
g3et & @t 1 gew ¥ ARt WO
[AFICT ®OFR FQ@ OE 1 T _W
AE, WF oF gEaiex wfww § o
ghan ¥ Tgaw, AT, FE,
jarx, fazar qar wearer mfe foel
% ag ®4 2 qurr 9T fwar swar
g ozw oFg ¥ qT A owr gu-
qfst  gTU WAF MR Y WEw
grm & 1 W Freredr ot qfe o
3F XAT I AL Wig T q@R
g @9 9 qofafaat #1  far
qEY g A WRT & WEw s FY
£ & | wre w6F w1 F 9T
gfgdl gra W AT w3
faar star g | W mfas dww
mY B MEE Y HR WT WY
N wged T § way wfE alka
et ofesqm F&F WY LT §
IR 9GFT AV Jgnrafy SENT &)
wfgel w1 waA dfew w1 W@
oF Ad s S giar &, wakw
gefmfy d-terd stw gew AR
wrar g + W st #1gg
W GIHT A et fifeal &F wreor

q we
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¥ g ¥ afan  WiNg $0
fe o 7dm ofend & wga & fod
F6 3 FIH IA wrd | ifw FT
swr qfwafedl &1 o7 I A
sfast #Y  ww daaE ¥ oaeaw
§ faar w1 T oaAfasl ¥ wrw
Stfasmarstr & fay 5§ s g+
W & 1 W oAlkat w wewrfr
¥ mmre 9x disx  far
SR A 9 AIdn @ qum
gfaarg Ieaew Fuf Tg, Jw0 &
REwEas  qfqw qgad gfE s
og & st wifed 1+ afs wffedi
Fr 9qfr Fr 3F o= Fd mwaH
s awt wafe ¥ fao eadt aie
q¢ faar sz gy =fas o ww
9T Y IR ¥ gF WIA gt
Ft foew mife 71 ot ¥o  syEewr
FC G | ;R AW qw w0 A 9
T9d adF T g § ) (o
110 fodam #1  1 FETT 7RI
T OFW ) W F A W
T Frrg g¢ wiwferd aar g1fo
wfadt Fr FEMER FUFT  QIFT
FA wAgL Far foar S § AR
wiger ¥ afgal ad o 94t ofiake &
e T OFE AT g oarer g
L |

WiOF OF W SRR F g
W Igm A Frdvwrelt 1 faEga
weqqT FIAT SAT =fgd qar ggy
Hra@s e F@ wrore st
F @Y F g7 FW F fa¥ qwa
s N o afgxr

(vi) STEPS FOR A BREAKTHROUGH
IN FISH CULTURE ENTERPRISES,
PARTICULARLY IN TAMIL Napu,

SHRI CUMBUM N. NATARA-
JAN (Periyakulam) : India with

a population of 68.5 crores is in

& atcadily worscning state  of
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nutritional crisis. There is urgent
need for increasing the protein
producion by all means.  Hus-
bandry of land animals such as
chicken, duck, goat, sheep, cow,
buffalo and pig, has taken a systems
approach and heading towards de-
velopment of automation. Simi-
larly, there is tremendous scope for
rearing aquatic animals too. Itmay
be cheaper to grow aquatic animals
rather than land animals for food.

Fortunately, India is one of the
well irrigated countries in the world.
It is blessed with several river
systems with variety of fish fauna.
During last decade, a number of
reservoirs have been constructed for
flood control, irrigation, generation
of electric current, nevigation, etc.
Further, Peninsular India has a long
coastal belt with productive con-
tinental shelf. Of different aquatic
crops, fish is an important crop of

high animal protein of high biolo--

gical value. The flesh of fish
contains easily digestable proteins of
essential amino-acids. It also con-
tains vitamins and minerals.

Realising the importance of fish
and fisheries, planned  schemes
were formulated to develop fisheries.
By integrating aquaculture with
agriculture and animal husbandry,
the cost of productin could be con-
siderably reduced. Fishecum-duck
farming and fish-cum-pig  rearing
have already been demonstrated.
A production around 4 tonnes of
fish is possible in addition to duck
eggs, duck meat and pig meat. The
culture of air breathing fishes in
well-managed fresh waters as also
derelict water bodies is a new deve-
lopment. Through intensive culture
of magur and singhi, production
over 50 tonnes and 35 tonnes per
hectare are possible. In Thailand-
over 100 tonnes of magur per hectare
are produced under intensive cul-
ture operations. ‘The culture of
prawns leads to a production of
about 1000 k.g. per hectare.

VAISAKHA 17, 1903 (SAKA)
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There is urgent need for applying
the technologies in all the available
water bodies. There must be at
least one model farm in each State
for demonstration and training pur-
poses,

We can also aim at producing
certain aquatic animals which are
in great demand in foreign coun-
tries to earn forcign exchange.
For example, Prawns. Froglegs,
eels, sun-dried ree of mullets, magur
and Murrels are in great demand
in advanced countries like USA,
Japan  Denmark, Taiwan, Italy
and Arab countries.

Potential  resources exist in
plenty in Peninsular India par-
ticularly in Tamil Nadu. I wish
more public funds could be allotted
to Tamil Nadu so thata break-
through in fish culture enterprises
could be achieved.

{vii) CurBING BIRTH RATE IN
THE COUNTRY.

SHRI DIGVIJAY SINH (Su-
rendranagar) : The  seemingly
herculcan problem of the growth
of population has now evidendly
reached a critical stage of no return.

The birth rates- death rates and
the net increase of population rates
have all been incorrectly conveyed
to the people through the media
of the Ministry of Health and Family
Welfare. This has been exposed
by the 1981 Census Report.

Morcover, India was the only
developing country in the world
experiencing an increase of the

birth-rate in the years 1978-79.

Such a population explosion has
frustrated all development plans,
circumvented all measures to over-
come poverty and unemployment,
ill health, hunger and mal-nutri-
tion continue unabated and the
rape of Mother FEarth through
the massacre of flora and fauna
has reached alarming propartions.
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[Shri Digvijay Sinh]

It is obvious that a famine of
foodgrains, fuel and fodder is just
round the corner, whilst on the
other hand, the population conti-
mnues to multiply.

On the other hand, voluntary
organisations  actively  involved
in Family Planning, have been
allocated only 10 lakhs out of the
Budget of Rs. 155 crores in the
current year.

At the World Health Organi-
sations meeting in Geneva, atten-
ded by our hon. Prime Minister,
Smt. Indira Gandhi- a strong plea
was made yesterday for curbing

the alarming rate o f growth of popu-
lation.

Furthermore, a statement for
a better future which has appeared
in several papers this morning,
sponsored by the Family Planning
Foundation and leading non, govern-
mental organisations, 1s to be noted
and welcomed by this House.
‘The show of solidarity for the Family
Planning cause, signified by tbe
signatures of the leading 11 political
parties is a major and happy deve-
lopment, Eminent citizens along-
side political leaders have urged
the de-politicalisation and placed
family planning at par with national
security.

A mood of urgency for the pro-
gramme can be created with such
cooperation. A constructive ex-
change of opinion of strategies
to be followed should take place
and work must begin in earnestness
without wasting a single day.

(viii)) DEATH oF MR. BosBy
Saxps.

SHRI JYOTIRMOY BOSU
(Diamond Harbour) : Mr. Bobby
Sands, a Member of British Par-
liament and an Irish Patriot and
fighter had been on hunger strike
in prison in Belfast. He died on

MAY 7, 1081

Motion re. Third report of 356
the Committee of Privileges
of Sixth Lok Sabha

Tuesday, the May 5, 1981 on the
66th day of his protest fast, People
of India have been shocked on
learning the news of death of Mr.
Sands. They feel strong resent-
ment at the treatment meted out
to him,

-

I request that the feelings of
the people in this regard may be suita-
bly conveyed.

[N

14.41 hrs.

MOTION RE THIRD REPORT

OF THE COMMITTEE OF PRI,

VILEGES OF SIXTH LOK
SABHA

MR SPEAKER : Now, we go
to next item standing in the name
of Shri B.R, Bhagat.

St Tw fawra oream (3iAR):
Heql A, AU L{UE WIE
HET § 1+ AY zag< wus fSaw
T gwE F O |

Weqd o\, WU ITH NEI@A H
faaqa 186 ¥ wga uxfaz fwar
fraq 186 # =g foar & ¥ -

“186 wiE Neda WigE & %
TH% fea a2 frer wd QO am,

(1) 3a% §RaT & ¥ ©F §
fafma swa gar S,

(2) I&¥ SaF, WA, AT
9z, eI A1 AEgifteTes e

aft gt

(3) Sa¥ =gfgrdi A AW
gfaay & wiifom sa& wrwzorar
afta w1 fadw aft €,
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(4) 7 ot g @ ¥ wfex
faxa aw frdtga QA

(5) v3% fadqimerr w1 W
aff 3orar sy,

Y wa fram & g gafaaet g
i g g | s fefemad
e & dfra faqq 186 & agay ag
qra? g & | sy fraw € frafaa
W N faw 388 & WA AR
¢ Xfpa faga 186 W wWiosy 9rET
af fadt 3 1 & w9 fram 186 ®
03 @Al safraat F wrare 9%
wg gFar g s ordiv o o
weqra faar §, @ wgr § fwed
fo ag oimes wRgfasEs @
Jrar g oI ggr w@ IFRdA fRaq
T I foqr § 1+ I wEr &

“CONSIDERING that

(a) the above findigs are in
total contravention of Parliamentary
rules precedents and conventions;...."”

ag T vy g fw foaw f&
ag wagifass @ sar &
g9 &1 ug g w4 § v oug fed
ga @ # wfed fqag aw frafeae
R, ag ot wE &

qifsrarded wewd ¥ fafiet
qgt 43 & ) ¥ mwa vz g B
GO F A oF g9 ¥ whaws @
Tqr 1 fyey are sl # ag qWR
TN N, ax ¥ T3 A & N9 1 WA
I gHHT 9mgdl @, 5 3g WA
#AT ¥ & w1 gFA N

MR- SPEAKER : There is no
question of ‘Sarkar’ here;

of VI-L.S. TMotionT

st Tw fawrw qreaw ¢ X

weifen g carge O @ g

MR SPEAKER : Over,ruled

st Tw famre qrew : wig FiEd

A FAqd F A/ EFT A | A T AT

HE 4 FT FEATT & W yigar § fw gun

fRASEHIT  FT N T IILT WC,

Ffr zed ar Daedar fSaaTfas
F & T ISAT ST W

MR SPEAKER : There is no
question of that ; no point of order

=Y Tow faerme qrEET o gEE |ig
¥ wedewa W7 HIWAT AT § | %9
gex ¥ geima Wi g | oF A< No
go e F wmgfewr fFar av | &=
FT RIFAT 4T ML FTARX AAAT qIES
I3H  dulET wEAT gy q, AGEHA
HTGEIAH YT d1 I A IHWHY
FAA  # NF fagr A F@& T 0w
T T F@ 9 fgar ) Igax o fw
miq st gaa fufadwr #9d § 79 )
g R fr o awifife & s ag
fasfe & @) T8 g w9 grfware
1 THIR W feddr &1 @ FT
w g

MR SPEAKER : Yes, Mr -

Bosu, he has given me notice

o9 F4I AW W & qrEaE o,
LI GRS

st R fawra qEEE ¢ WA
faamw 186 & @gg w1 wra] A @,
389 % gy & 1 79 a<g ¥ wiw Fraw
FT 9wt ¥ @ § 1| (WwEW)
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MR SPEAKER : I have consi-
dered all these points. Over ruled.
At certain  times you must also
listen

(Interruptions)

Over ruled. I have gone accordt
ing to the rules

(Interruptions)

MR SPEAKER : I am comp-
letely  satisfied

SHRI1 JYOTIRMOY BOSU
Diamond  Harbour) Firstly,
we express it clearly that the
admission was  overruling the
presence of the Business Advisory
Compmirttee. It has been done arbi-
trarily . . .. .. (Jnterruptions)

MR SPEAKER : It has nothing
to do with that.

(Interruptions)

SHRI JYOTIRMOY BOSU :
- You can’t do this with everybody.

(Interruptions)

.. MR, SPEAKER : Please sit
down. When one Member is on
his legs, why do you all take the
trouble of standing ?

w9 UF QT @ g A AT F A
¥ F% wrm wdt & 0 GY mioar
wdf &

(Interruptions)

MR. SPEAKER : No, over-ruled.

SHRI JYOTIRMOY BOSU :
We know that you have already
made up your mind.

MR. SPEAKER : Not made up
my mind. I have studied this. Your
point was with me. You have given
it to me in writing.
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SHRI JYOTIRMOY BOSU :
Yes, I gave it to you in writing.
That is why you-have called me. I
know, you go by some other consi-
derations. also.

MR. SPEAKER : Are you trying
to say something else ?

- _SHRI JYOTIRMOY BOSU :

I will tell you, not here. Let us
take one by one. If you kindly see

“the Rule, it says : -

“it  shall notcontain arguments,

inferénces,  ironical  expressions,
imputations  or defameiory state-
ments.”’ .

Now, let us read sub para (b), sub
para (c) and sub para (d).....

MR. SPEAKER : You are say-
ing the same thing what Shri Paswan
said: It would be repetition.

SHRI JYOTIRMOY BOSU :
So, what ? You deliberately did
not call me. I know that,

MR. SPEAKER : I am simply
pointing out this to you.

SHRI JYOTIRMOY BOSU
The second point mentioned in
the rule is that it shall be restricted
to a matter of recent occurrence.
Who said that the Government
should move it ? Any Member for |
this matter,

(Interruptions)

SHRI JYOTIRMOY BOSU :** °
we know. It should be a matter of
recent occurrence. Now, tell me
what prevented Shri Bhagat from
bringing it on the floor of the House
in January- 1980, Februrary, March
and afterwards. Why is it that they
had to discover this now and wait
for the departure of the Prime
Minister from this country, to bring
this motion ?

**Expunged as ordered by the Chair.



of VI L.S. TMationT

341 | Third Report of VAISAKHA 17, 1903 (SAKA) Comm. of Privileges 342

My third point is that it shall
not raise a question of privilege.
Now, what does it say :

“Whereas the Commitiee of
Privileges of the Sixth Lok Sabha
in its Third Report has expressed
the view that....”

Then, you come to the bottom of
the page. It says :

e and constrict and deny
to persons charged with breach
of privileges and conterupt of the
House inalienable rights and
safeguards  guaranteed by the

Constitution.”

MR. SPEAKER : I have seen
that.

SHRI JYOTIRMOY BOSU

I had expected that you had also
seen that when this Privilege Commi-
ttee  report was brought before
the House, there was a motion tabled
by me that the report be referred
to the House. After that anly, it was
adopted.

Sir, you have to go through the
es,

MR. SPEAKER : I have seen the
rules.

SHRI JYOTIRMOY BOSU :
Sir, you have not. You mean to
say that you have suspended the rules?
(Interruption)

MR. SPEAKER : Should T listen
to you first ?

SHRI K.P. UNNIKRISHNAN
(Badagara): Sir I have been trying

SHRI SOMNATH CHATTER-
JBE (Jadavpur) : Sir, it is the first
time that something like thisis going
to happen.

MR. SPEAKER : No, it has
happened before.

SHRI RAM JETHMALANI
(Bombay North-West) : Sir, I am
on the point of order.

Mr. Speaker, Sir, before I go
into the rules and illustrate my point
of order, I have one thing to say,
which I want you to bear in-mind
with all the solemnity that you can
summon on this occasion. Sir, you
are the fulcrum, you are the centre,
you are the soul of our Parliamentary
system of Government (Inferrup-
tion)

MR. SPEAKER : Please order.

SHRI RAM JETHMALANTI :
It has happened in the past that
we have raised points and you have
disagreed with us you have over-
ruled us. Every time we have been
over ruled, we have persuaded
ourselves to believe that we are
wrong and you must be right,
(Interruptions)

Sir, this is the most important
thing in a Parliamentary form of
Government. I am now appealing
to you not merely to your legal sense,
not merely to your understanding of
the rules, but I am appealing to
your couscience and your respect
for Parliamentary institutions,

MR. SPEAKER : My conscience
has been very clear. I am pretty
sure of that.

SHRI C.T. DHANDAPANI
(Pollachi) Sir, may I make a
point ? Unnecessarily the time of
the House is being taken.

Mr. SPEAKER : After him,
I will call you.

AN HON. MEMBER : No, no.
He is seconder of the Mction.
(Interruptions)

MR. SPEAKER : I will listen
to you after Mr. Jethmalani. (/nte-
rruption)

MR. SPEAKER : How many
times have I to reiterate this P



343 Third Report of

SHRI RAM JETHMALANI :
Sir, my point of order arises
out of the provisions of Rule 186.
(Interruptions)

Sir, I am prepared to deal with
everything human, but these** voices
I cannot deal with,

Now, first of all my submission
to you is that whenever a matter
has been deali with under Chapter
XXII of the Rules and has been dis-
posed of under Chapter XXII
which starts with  Rule 222,
that matter cannot ever become the
subject matter of a Motion under
Rule 186.

MR. SPEAKER : No.
{Interruptions)
MR. SPEAKER : No, Please sit

down. I can answer that.
(Interruptions)

MR. SPEAKER : What has happ-
ened to you ?

SHRI RAM JETHMALANI :
In the first place Rull 186, sub-
clause 5 itself lays down, and Sir,
instead of your merely shaking your
head at me wi'h disbelief, kindly
understand me with a certain amount
of sympathy.

MR. SPEAKER: I am listening
Sir.

SHRI RAM JETHMALANI :
Now, Sir, sub-clause 5 in turn says
that a Motion shall not raise a ques-
tion of privilege. Now, a question
of privilege is a question relating to
privilege, it includes both a question
of breach of privilege and a question
that the breach of privilege which
was adjudged in the past has not
in fact, been rightly adjudged. All
questions which relate to matters
of privilege whether they deal with. ,

AN HON. MEMBER : What
about Mr. Chandrachud ?
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SHRI RAM JETHMALANI 1
1 hope, Sir, you will not permit
this** to go on-references to Chief

Justicze  (Inrerruprions)
MR. SPEAKER Please. ...
order.

SHRI RAM JETHMALANI :
What is the meaning of saying that
a motion regarding the question of
privilege. . ..

MR. SPEAKER :I have already
heard this from two gentlemen.

SHRI RAM JETHMALANI :
After all, this is a matter of grave
importance.

MR. SPEAKER: I cannot allow
this. I have heard the same thing
from two Members.

(Interruptions)

SHRI RAM JETHMALANI :
No. Sir, 1 will read the rule.

(Interruptions)

MR. SPEAKER : Mr, Tewary,
I know my job, I can’t allow youin
the midst of a point of order.

PROF. K.K. TEWARY (Buxar):
I am quoting a rule. Why can’t
you allow me ? I am on a point of
order.

MR. SPEAKER : I also know the
rules. He is also o a  point of
order.

(Interruptions)

SHRI RAM JETHMALANI :
If you go through the resolution. ..

. MR. SPEAKER : I have seen,

Sir,

SHRI RAM JETHMALANI :
Is there any reason why you should
not allow an argument ?

MR. SPEAKER : I am allowing
you, Sir. All right,

s*Expunged as ordered by the Chair,
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SHRI RAM JETHMALANTI :
Therefore, I want you now to see
what are the substantive rights which
are claimed in this Motion. The
Motion says : “Particularly. ...

MR. SPEAKER : There is no
need to quote the Motion. I am
aware of the Motion.

SHRI RAM JETHMALANI :
I know that you know it. (Infer-
ruptions)

I know everything. When the House
is now called upon to declare that
Shrimati Indira Gandhi, Shri R.K.
Dhawan and Shri Sen were innocent
of the charges levelled against them,
first of all I want to ask....

MR. SPEAKER : This is not a
point of order. This is an argument
you can argue in this case when the
Motion is taken up.

(Interruptions )

MR. SPEAKER : I don‘t agree.
(Interruptions )

SHRI RAM JETHMALANI :
Are they not guilty of breach of
privilege ? Have they not commi-
tted any breach of privilege ?
(Interruptions) Does it require any
deeper understanding ?  Does it re-
uire anything else on the ques-
tion of breach of privilege ?

MR. SPEAKER : I shall give
you the answer. I Have got it.

(Interruptions )

SHRI SOMNATH CHATTER-
JEE : I am on a point of order,
(Interruptions )

SHRI 'RAM JETHMALANI :
Secondly, If you are trying to reverse
the decision..—

MR. SPEAKER: It is the House.
Who am I? I am nothing, Sir.
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SHRI RAM JETHMALANI :
We are talking of the resolution.
The resolution seeks to reverse the
decision  which has been taken
after considering evidence...

MR. SPEAKER : Speak about
the point of order.

- SHRI RAM JETHMALANI :
It took the decision after considering
evidence which runs in'o volumes.
Now, where is the evidence. First
of all, unless you are prepared to
contemplate with equanimity
a situation in which some gentlemen
sit down at theirhomes and make up
their minds and we are only going
through a farce row in this House...
(Interruptions) But you are dealing with
a decision of the House arrived at
in its judicial capacity. If a decision
is arrived atin a judicial capacity the
whole record on which the original
decision was based must be before
the House. You must have the
entire evidence.

MR. SPEAKER : Overruled.

SHRI RAM JETHMAILANI
You must have the documents. You
must have the findings. You must
have the reasons. Otherwise it will
remain a blot on our parliamentary
system of Government (Interruptions)

MR. SPEAKER : Anything new?
(Interruptions)

SHRI RAM JETHMALANI :
I have not finished.

MR. SPEAKER : 1 cannot give
you all the time, Sir.

SHRI RAM JETHMALANI
How can it he ? How can you
(Interruptions)

MR, SPEAKR : Shri Dhandapani
(Interruptions)**
MR. SPEKAER : Nothing is go-

ing on record without my permission
{Interruptions)

**Not recorded.
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SHRI C.T. DHANDAPANI (Poll-
achi) : “As for Shri T.N. Kaul’s case
the emphasis in the Speaker’s ruling
was on the :ight to raise a question of
privilege regarding a matter of recent
occurrence and emphasis in the words
Iifth and Sixth Lok Sabha was said
only to indicate the time lag between
the occurrence of the incident and
raising of the matter in Lok Sabha,
The present case came to public notice
for the first time after the 6th Lok
Sabha had been enstitued and as
such it could not be raised during
sth Lok Sabha. As observed by the
Speaker in the House on 16th Nove-
mber, 1977 authorities have taken the
view that when a matter comes to
light at a latter stage, Parliament has
a ritht to take it into consideration.”

{Interruptions)

MR, SPEAKER : I cannot give
you all the time.

SHRI C. T.DHANDAPANTI: Then'
1 am quoting from Chapter XVIII,
The process of Debate, It says as
follows :

“There is nothing in the practice
of either House to prevent the
recission of a resolution or dis-
charge of an order of a previous
session when such is held to be of
continuing force and validity, or
of a standing order.”

Now I am quoting from Mohan
Ram Tul case. It says as follows :

“Although the question whether
the privilege case raised originally
in the 4th Lok Sabha could be
taken up in the Fifth Lok Sabha
was not specifically raised the 5th
Lok Sabha did refer to the Commi-
ttee of Privileges on the 8th June,
1971, this case which was under
consideration of the Committee
of Privileges of the 4th Lok Sabha
and had lapsed the dissolution
of the 4th Lok Sabha.

1 tabled the motion under Rule 199.
There is no point in discussiing 184
or 186 and wasting the time of the
House, Rule 189 says as follows :
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“If the admits notice of a
motion and no date is fixed for the
discussion of such motion it shall
be immediately notified in the
Bulletin with the heading: No-
day Yet Named Motions.”

There is ample evidence. The resolu-

tion of the previous Lok Sabha could

be disucssed in the next Lok Sabha

and it can be rescinded (Interruptions)

Shri Jethmalani is obstructing the pro-
ceedings of the House. This amounts
to the contempt of the House. I
request the Chair to taken appropriate
action in, this matter.

(Interruptions)

MR. SPEAKER : How long will
you take ? A point of order cannot
be a matter of debate. I had listened
to them. (Interruptions)

SHRI C. T. DHANDAPANI : I
have forgotten to say one more thing.
On page 385 it says as follows :

““The motion for rescission having
been made, an amendement was
proposed to the question affirming
the principle that a question which
has once passed in the affirmative
or negative should not be again

proposed or questioned in the
same gession.”

But in the next Lok Sabha chis could be
discussed. The speaker has admitted
a resolution He has a right to fix time
for the discussion. It is upto the
Chair to do so. No member has the
right to question the decision of the
Chair, (Interruptions.)

Mr. SPEAKER : I am going by
my conscience. What I have said
is right. I cannot go by otherst
dictates, I know what is right and
what I feel is right.

(Interruptions )

MR. SPEAKER : I have heard it.
Summarise it.

SHRI RAM JETHMALANI :
How can I summarise it ?
(Interruptions )

P
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MR. SPEAKER : You have taken
more than half an hour.

{(Interruptions)
MR. SPEAKER : I am going to
give my ruling then.
(Interruptions)

MR. SPEAKER :
enough, I have said it :

(Interruptions)
SHR1 C.T. DHANDAPANI :

Sir,is it notan aspersion on the
Chair?

MR. SPEAKER : Yes, it is.
(Interruptions)

MR. SPEAKER : No question.
(Interruptions)

Enough is

MR. SPEAKER: I will not permit.
Nobody decides,......

(Interruptions;

SHRI JYOTIRMOY BOSU :
Please hear us. Give us an oppor-
tunity.

MR. SPEAKER : You are just
trying to arguc.

v (Interrup ticns

’  MR. SPEAKER I cannot go on
dealing with these objections.
" (Interruptions)
. MR. SPEAKER: Shri JoytirmoY
' Bosuhas raised in the point thatthe
notice of motion given by Sarvashri
B.R. Bhagat, C.T. Dhandapani,
G.M. Banatwaila, George Joseph
Mundackel etc. is not admissible
as it attracts the ‘provisions of Rule
186 (v). Rule 186 (V) states that
‘it shall not arise a question of
—privilege . The fact of the matter is

that the present motion does not raise .

a question of privilege in the sense in
which the term has been used in the
Rules relating to question of privilege
- under Rules 222-228 of the Rules of
Procedure and Conduct of Business in
Lok Sabha . It seeks to rescind a resolu-
_tign of the House which was passed by
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the Sixth Lok Sabha on 19th Decem-
Yer 1978 in pursuance of the recomm-
endations contained in the Report of
the Committee of Privileges of that
House.

(Interruptions) -

MR. SPEAKER : I would like to
recall in this context an earlier prece-
dent in the House of Commons, U.K.
in the case of John Wilkes.In that case
the House of Commons on 3rd May,1782
ordered that the resolution passed by
the House of Commons on 17 February,
1769 creat ing a disability for reelection
of a member expelled by the House be
expunged from theJournals as “sub-
versive of the right of the whole body
of electors of this kingdom.”
(Interruptions)

MR. SPEAKER : The present
motion has been admitted after care-
full scrutinyand I holdit to be in
order.

(Interruptions)

MR. SPEAKER : I have got the
Rules.

weaw wAyag : §F gx 93 foaw
qa g fmr &, gad iz w o A § 0

SHRI K.P. UNNIKRISHNAN:
Please listen to my point of order,
{Interrup tions)

MR. SPEAKER : What is your
point of order.

(Iterruptions)

MR. SPEAKER : This is not the

privilege.

SHRI K.P. UNNIKRISHNAN :
My point of order is . . . (Interruptions)

SHRI K. MAYATHEVAR (Din-
digul) T am on a point of or order on
his point of order (Inferruptions.)
When there is a ruling from the
Chair there cannot bea point of
order on the same point,
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SHRI K. P. UNNIKRISHNAN :
I hope you will not give us, this House
and the country an impression that we
are against the stone wall and advance
rulings are give before we are allowed
to formulate. . . . (Interruptions) What I
am submitting before you is under
Rules 184, 186, 187, 270, 272(1), 273,
329, 331, read with article 118(2) and
119 {Interruptions)

wrasy HPNAT : T weH A GEA
Wi oFe fad o g% €0

SHRI K.P. UNNIKRISHNAN:
Please allow me to finish first. Now
I come to each one.

MR. SPEAKER : What ?
FHOY T OH FT FT G

SHRI K.P. UNNIKRISHNAN:
I will again repeat for your benefit.
Rules 184, 186, 2-4, and 5, 187, 270,
272(1) 273, 329, 331 read with arti-
cle 118 (2) and 119. (Interruptions)

MR. SPEAKER We do not
accept it.

SHRI K.P. UNNIKRISHNAN:
Who says so ? Please listen to me.
Please allow me to quote each one.

MR. SPEAKER : It is not a point
of debate : it is a point of order and
it has to be precise.

SHRI K.P. UNNIKRISHNAN:
First listen what my point of order is.
On each of these rules I want your
ruling.

MR. SPEAKER : No.

SHRI K.P. UNNIKRISHNAN:
You cannot go on saying—upheld or
rejected—you do not upheld or reject
a point of order without listening to it.
You will have to listen each of these
rules.

MR. SPEAKER : You can read
the whole book. What can I do?With-
out my consent you cannot rajse it.

Rule 184 says. . ....
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SHRI K.P. UNNIKRISHNAN :
I am explaining it. Then you can
reject it . ... (Interruptions)

MR. SPEAKER : I cannot allow
you. It is not binding. It is not as
if you can debate the whole thing.

{Interruptions)

SHRI K.P. UNNIKRISHNAN :
Listen to my point of order. Then
you can give your ruling ...,

{Interruptions)

SHRI BIJU PATNAIK
(Kendrapara) : This morning Mr.
Stephen took half an hour......

{Interruptions)

SHRI K.P. UNNIKRISHNAN :
Everyone of these rules has a bearing.
You allow me. Listen to me ; then
I will explain. You first listen to
me...... (Interruptions)

PROF. K.K. TEWARY : Sir,
I rise on a point of order.. ..

(Interruptions)

wEuW WEAY : IEAT T ATSE
oIh W &W i Ad g &
I am bound down by the rules.
(Interruptions)

SHRI K.P. UNNIKRISHNAN :
Under Chapter XIV, rule 184 says
that no discussion of a matter of
general public interest shall take
place except on a motion made..

(Interruptions)

MR. SPEAKER : It is not a
point of order,

SHRI K.P. UNNIKRISHNAN :
Who told you? You give me 15
minutes. [ will bring it.

qeqw ARy cag A F @ E L
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SHRI K.P. UNNIKRISHNAN :
How do you know what I am going
%o say ? Listen. Have patience.

MR. SPEAKER : You do not
realise what you are doing now.

SHRI K.P. UNNIKRISHNAN :
T do realise every bit of it. I realise
it. Tonly hope that you realise what
you are saying whether it is correct.

weaay wgad ¢ & fogsiew &%

<O

SHRI K.P. UNNIKRISHNAN :
Do vou realise what you are doing is
correct. ... (Inlerruptions) Under
rule 184....

-

wEqN WA : FE THT w
FR g dogAwm |

SHRI K.P. UNNIKRISHNAN :
I do not follow it.

weqy ALIW : Fif HITT ATy

I @ ¥ gy

SHRI K.P. UNNIKRISHNAN :
This is very strange. You have
admitted this motion. You were kind
enough to say vesterday that under
rule 1go, even without consulting the
BAC, you can do it. I am not
questioning it...... (Interruptions)

WETw WENRA : UF G A0 A

!

SHRI K. LAKKAPPA (Tumkur):

Sir, I want to draw your attention to
rule........ (Inlerruptions)

wenR AEAY : wivE AT ET g9
qW o

SHRI K.P. UNNIKRISHNAN :
Yesterday you said that, in consulta«
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tion with. the leaders of the House,
under rule 190 you have admitted this
motion. Then we raised another ques-
tion regarding the BAC. I am not
entering today into that question at
all. What I amsaying is, according to
Bulletin Part I, No. g6o, it has heen
admitted under rules 184 and 180.
Rule 184 says that it has to be a
matter of general public interest and
subject to admissibility being gnvern-
ed by rules 186 and 187. I will not
read 186(ii) because I do not want to
repeat what has been suid here.
Rule186(iv) says ‘Tt shall be restrict-
ed to a matter of recent occurrence’.

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY
{SHRI VIKRAM MAHAJAN)
That has alreadv been referred to.

SHRI K.P. UNNIKRISHNAN :
I did not ask for vour ruling, Mr.
Mahajan. I want to deal with all
these points, if vou are kind enoush
to give time, and I want vou to
give a ruling. 1 now invite vour
attention to the last two sentences of
rule 187 :

““The Speaker shall decide
whether a motion or a part
thereof 1s or 1s not admissi-
ble under these rules and
may disallow any motion
or a part thereof....”

WY WEYRT 5y 41 &Y GE )
¥g faar ¥
SHRI K.P. UNNIKRISHNAN :
I am coming to the last portion.
(zwaaA)

WEIH REWT : Wiq AT F4T FGT
dzy & 7

SHRI1 ARIFF MOHAMMAD
KHAN (Kanpur) : Sir, when they
debarred Mrs. Gandhi, was that a
matter of recent occurrence ?
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WEQR WERAT 50 &40 W TQA
€

SHRI K.P. UNNIKRISHNAN
“when in his opinion it is an abuse
of the right of moving a motion or
is calculated to obstruct or prejudi-
cially affect the procedure of the

House or in contravention of the
rules.”

MR. SPEAKER : Over ruled.
(Interruptions)

SHRI K.P. UNNTKRISHNAN :
No. What is over ruled ? Tt is not
overruled. I am formulating my
point of order. T have to prove it.

MR. SPEAKER : This is all
a repetition.

SHRITI K.P. UNNIKRISHNAN :
No. I am not repeating. I amsaving
something else and before you listen
you are shooting off. I am saving
how it prejudicially affects the pro-
cedure of the House. First listen to
that point.

Now, Sir, I would refer to Rule
270.  (Interruptions).  About intro-
duction of motion. It is said in Part

B. ... Interruptions). Please listen.
You would not listen.

(Interruptions)

weqd  WERY
& a7 '

THE MINISTER OF COM-
MUNICATIONS  (SHRI C.M.,
STEPHEN): Is there any rule under

Chapter XIV under which we can
challenge. ...

5d A & F§7

(Interruptions)

SHRI K.P. UNNIKRISHNAN :
The motion has been admitted by

you. I am on the question of
admissibility. . .,

MR. SPEAKER : I have only
decided after the due consideration. . .

(Interruptions)

MAY 7, 1981

Comm. of Privileges 356~
of VI L.S. (Motion)
SHRI K.P. UNNIKIRSHNAN :
There are certain points which have-
not been brought to your notice.
There cannot be any point which is
not *o be brought to vour notice.. ...

(Interruptions)

MR. SPEAKER : It does not fall
under this. I have overruled.

SHRI K.P. UNNIKRISHNAN :
Rule 270 says .. ..

wegw WHIA ;LG AR FE A
migar FiEx F, Ffwd g7 v @ €

SHRI K.P. UNNIKRISHNAN :
Rule 270 savs :

“The Committee shall have
power to send for persons,
papers and records;”

MR. SPEAKER : No, it is not

that question. It is everruled.

SHRI K.P. UNNIKRISHNAN :-
What is overruled ?

MR. SPEAKER : I does not
concern This. Tt is overruled..

SHRI K.P. UNNIKRISHNAN ::
What is the consequence. ...

{Interruptions)

MR. SPEAKER : Nothing.

SHRI K.P. UNNIKRISHNAN :
I want a reply from you.

MR. SPEAKER : Overruled.

SHRI K.P. UNNIKRISHNAN :
1 want a ruling on this point.

(Interruptions)

MR. SPEAKER : T have already
overruled.

SHRI K.P. UNNIKRISHNAN :

What is being overruled ? How
it is overruled ?
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MR. SPEAKER : It is overruled.
You cannot challenge my ruling.
{(Intenupt'o: 8-
MR. SPEAKER : Overruled. It
does not concern this.
(Interruptions)

MR. SPEAKER : I have given
my comprehensive tuling on this.

(Interruptions)

MR. SPEAKER: I am not going
to yield

(Interruptions)

MR. SPEAKFER: Overruled. It
is not concerning any of the rules
and 1 have given my ruling.

SHR1 K. P. UNNIKRISHNAN:
What is vour ruling ?

MR. SPEAKER: 1T have alrcady
given it. You have not heard it
It is not my responsibility if you have
not heard it. Now, Mr. Bali Ram
Bhagat. -

(Interruptions)

MR. SPEAKER: 1 have already
overruled it.
ot vafesw areAty 0 gw A
§ T WIE WET AT % 9FA &
uIT { #8 57 FI (&ar ?

MR. SPEAKER: I have given
my ruling on the floor of the Housc.

Shri B. R. Bhagat.

ot T faww qreww 0 gEIdT
EIET HiT WIST Gin & GgA & WA
& v Fx feur, . . (wewA)

weaw wEaw : wnE A G &
Aifey wiLTgwt a7 e Hy g of T
S

(f rzierruptians)
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MR. SPEAKER: Mr. Bhagat.

(Interruptions)

MR. SPEAKER: I have alrcady
given my extensive ruling.

(Interruptions)

MR. SPEAKER: Mr. Bhagat. I
have given the floor to Mr. Bhagat.

(Interruptions)

SHRI JYOTIRMOY BOSU
You had already called Shri Indrajit
upta.

weue WEAT : {5 R GHIAT A7

q;, T w& 4, AT H F4T FE 7

SHR1 GEORGE FERNANDES
(MuzafTa~pur): How ave you calling
Shri Bhagat ? (Interruptions)

MR. SPEAKER: I have

given my extensive ruling.

alrady

(Interruptions)

SHR1 BAPUSAHEB PARULE-

KAR (Ratnagiri): You said that you

will allow every oune to speak.
{Interruptions)

SHRI1 BIJU PATNAIK: You have
given your ruling even without hear-
ing us. (Interruptions).

SHRI BAPUSAHEB PARULE-
KAR: You said that you will allow
every one to speak. (Interruptions).

SHRI. INDRAJIT - GUPTA
(Basirhat) : Why do you change

your mind like this? (Interruptions).

SHRI' BAPUSAHEB PARULE-

.KAR: You. allow us one by one.

(Interruptions).
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SHRI HARIKESH BAHADUR
(Gorakhpur) : I am on a point of
order. (Interruptions).

SHRI RATANSINH. RAJDA
(Bombay South) : T am on a point
of order. (Interruptions).

SHRI INDRAJIT GUPTA : You
called me first and then cuddenly
you called Shri B. R. Bhagat.

MR. SPEAKER: I asked you so
many times to speak, but you did
not speak.

(Interruptions)

SHRI INDRAJIT GUPTA: While
Shri Unnikrishnan was speaking,
then you suddenly called Shri B. R.
Bhagat. (Interruptions). Do not say
that.

w1 TRTEATT wreAt  (9Er)
g w®fqw @ 3 XY (amadr )

wsaw wEew ey aur  fw &
A wHAr Wi § WY G s A
aHy Ty 1 (ewAdIN)

¥ ard) g1 FT WIS FO AHET
&, WAL HG GAAT AE W FIAT A |
afg, AF A gAr H Fr war w4l
BE, AFETFEBEIM | MG TAFH
qRg  q W) GG qAT A, qH
wE s w8 § 1 (sawgm) g
AT g, fox 7 w19 Aty @y &
9 ¥ wie ¥ v § 1 (swagA)

I am one single human being.

woF(  FC A A AT qEA_7
H1fgq, ag N w7 7 w1 (s3AWA)
T wod; aw gl g ¥ @il feamw
9w ¥ (sqA9@) wWiw WL urd
o1 Arsd, # WA qAar g A Wi
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A AET | Wi A& AAar § o JTw
MW owgE  KiE ) (swddTa)
JG  F 8D ;I GA AfT o

PROF. MADHU DANDAVATE:
{Rajapur): You had called Mr. Indra-
it Gupta,

wEqW WEATA 1 TEHT  HIGT,

wig & gx qfad | (sadrw) s
o AL TS AT A WIGHT GQT HIA
(smamd) w6 FuT WEA § 7

SHRI  SOMNATH CHAT-

TERJEE: Please listen to wus.
(Interruptions).

weuA WEWAL ¢ § WS, WO &
dz wigd | T WO WG HIT ST
qi &7 GO F HFAT § ! UF-UF
mradi  HNE ¥ F A, FOUES
frqz 7 T i;’ | OF-TH TTEHT U&-
UF qY F FiW AN

st Tw fawra g ¢ HIGET
% fur Wi wivd 33 dg FRgAr fzar o
(sxaTI)

wsaw AR : % fyarg o W
o forz wc v2 & 1 &% qur &) faur
& AHgSi, e qE fag w frar
2 1 (swagm)

qwqrq i § ox faqe wris A
ATg § 1 o W wIad a5 § 9T
g foy & ag 1918 § 1 wae fadi g9
1 FIE HEA 7 T & F1 A Tiwd A
# gu g Afwa e g 7 By
(wagrv)

SHRI SOMNATH CHATTER-
JEE: It is not a group matter.
(Interruptions)

| wsaw W : 2y § e of 7
Wl g7 Y wed) g N g
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ml,m:mgwagyn@miw
& WA | (smaurR) T aTEw oar
7 & gwer 1 wiR wiEgw WT X5
FEr 1 (=EE)

A CEly "G : AW Wi W
arex ¥ fear § 1 (sumamw)

wEaw WEYAY : Hiq T A &re av
# ga &t 1 (camwnA) w9 o
GEFT WIGT &% GaT S|

SHRI BIJUPATNAIK : It is a
right of any member, here or there,
to raise a point of order. (Interruptions)

MR. SPEAKER: That is not a
privilege.

(Interruptions)

MR. SPEAKER: Gentleman,
I have heard the pointof order, I
have to allow according to the rules.

SHRI K. P. UNNIKRISHNAN :
I am on a point of order.

MR, SPEAKTR: I over-rule your
peint of order.

SHRI K. P. UNNIKRISHNAN:
What have you over-ruled ?

MR. SPEAKER Guptaji.
oR owiE s &-U%F @ A
wiF  wiET Ft A frad Twe g o
U THTT 0 UF El SR AT 4ol
weii S wiw ifgr o

SHRI K. P. UNNIKRISHNAN:
What is my point of order?

MR. SPEAKER: I am not going to
tell you. ¥ U . oo & %I | 5N U
Wi SIHHT YN, WIS AT sg HWAETY

T s i
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SHRI K. P, UNNIKRISHNAN:
What is my point of order?

MR. SPEAKER: I cannot satisfy
you.

PROF. MADHU DANDAVATE:
You please give your ruling on what
he has said.

MR. SPEAKER: I have given my
ruling. Under Rules 184, 186 and
187 and everything I have given my
ruling, May I repeat the same
thing ? The same point of order, may
I repcat? The point is 185,

=t uw faa| qEaEw o JT
CTEZT T WEC TAT LT .... !

wEqe WERAA: F[iTF( A1 F qT 17
g omin A% I g TESG T
(e )

MR. SPEAKER: Now, if you
don’t want to allow me, what can 1
do ?

SHRI K. P. UNNIKRISHNAN:
What 1t over-ruled? That is what
I am asking him,

SHRI INDRAJIT GUPTA: 1
want to make one thing clear at the
beginning that my Party had not
supporred that resolution of 1678,
My Party was not a party to that,
We had.wvoted against it. Let nobody
think that we are raising it out of
some political motive, (Interruptions).
Just a minute. Please be a litde
intelligent,

In spite of that, 1 am raising a
point of order purely on the question
of admissibility of this motion., 1
am not going into the merits and
demerits of it at all and I am not also
repeating yesterday’s  point about
the Business Advisory Committee
not having been consulted. You just
said a little while ago that a point
of order must be precise. Unfortu~
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nately, neither many points of order
nor what you have beensaying has
been very precise as far as I could
understand. Of course, many things
we could not hear at least and the
Ruling which you have read out,
[ deeply regret to say, that I at
least, was unable to hear it. Some
people might have heard it because
they clanpped. Without understanding
or hearing anything, they all clan-
ped It is all right. I may repeat
something which you have already
over-ruled- I do not know. If neces-
sary, Sir, I will plead your indulgence
to settle this point finally because
after all ultimately your ruling will
prevail. It is obvious. You may be
asked to give your ruling once again
because we at least have not been
able to hear. If they are hanest,
they also know that they were not
able to follow because of the noise,

Now, I am confining myself strictly
to the provisions of rule 186. Am I
To take it that you agree that these
provisions are binding oxa everyboady
including you ?

MR. SPEAKER: Yes.

SHRI I DRAJIT GUPTA: You
are saying ‘binding’, but some friends
there say ‘no, no’ Of course, we need
not take advice from them.

My contention is that, by admi:-
ting this motion, several of the
clauses which are put here as condi-
tions under rule 186 have been
offended, and I would like to be
convinced by you that these have not
been offended.

First of all, under rule 186,
condition (ii) rcads:

““it shall not contain a~gumen's,
inferences, ironical  expressions,
imputations or defamatory state-
ments”’,

There is no need for me to read out
to you; here, half-way through Mr
Bhagat’s motion, what do you find
under ‘CONSIDERI G that’ (a),
(b), (c) (i) (i) (iii) (d) ? If these

MAY 17, 1981

Comm. of Priviledes
of VI L.S. (Motion)

are not argum:nts and inferences,
I do not know what they are, Kindly,
see this,

Secondly, 186 (iii) reads:

““it shall bz restricted t> a matter
of recant occarreace;”

The opzrative part of M: Bhaazit’s
mjtion is :

“AND ACZORDINGLY this
House rescinds thzresslution ad ypted
by the Sixth Lok Sabha on ths 1gth

December, 1973 ™

I waat to knyw wazther a R:plu-
tion passed in this Hyuse oa the 1gth
Dzacember, 1973, is according to
you, a matte: ofreceat oscursceace.
I do not know, Sir. Kindly tell us.
Thirdly

SHRI ~ARIF MOHAMMAD
KHA : Oa a print of order
(Int>rruptions),

When you have already admitted
the motion can a1y oae debate 01
the grounds of admissibility ?
(Interruptions)

HEAE WEIIT  OFF ITT ATGHT

iAol

SHRI INDRAJIT GUPTA : Our
whole contentioa 1s that it has been
wrongly admitted.

Clause (v) of rule 186 rcads §

“it shall not raise a question of
privilege” I ask you to see objec-
tively the whole motion. Ifit does
not dezal wih a matter of privilege,
what does it deal with ? I have
already said that I am not going
into the merits of it now. But
according to the rules, it cannot
be admitted rightly; for one thing,
it is full of inferences and argu-
ments; secondly, it is a matter which
raises a question of privilege; thirdly,
it is a matter which doss nat relate

e



365 Third Report of VAISAKHA 17, 1903 (SAKA) Comm. of Privieges 366

w a matter of recent occurrence.
You "please satisfy us in whatever
ruling you give that you have not
ogfgndad these provisions of rule
1

PROF. MADHU DANDVATE:

rose—
DR. SUBRAMANIAM SWAMY?
F086—

MR SPEAKER : One of you
may speak.

DR. SUBRAMANIAM SWAMY :

We have different points to make.

It is an important Resolution it is

going to be a historic Resolution ;

it is going to be used as one of the
" inportant things

SHRI K. LAKKAPPA : Is it
the monopoly of the Opposition to be
listened to by vyou Sir- ?

PROF. K.K. TEWARY : They
are violating all the rules. They
are merely filibustering -. . {Inferrup-
tion)

MR. SPEAKER : I will also
listen w0 vou, Mr Lakkappa

SHRI K. LAKKAPPA : After
this ? Then all right

DR. SUBRAMANIAM SWAMY:

This resolution is a4 very important
resolution—you will ac’mit. Thais is
~ ot only a very import ant resolu ion
but thie is a resolution which
is going to be a part of the parlia-
mentry record,and will be used in
in many many places. What is the
contention of thy motion ? You see
.the rules. I am not taking Rule
186—1 am coming under Rule 1go.. .

WEQAARA 57T HA AT TR

DR. SUBRAMANIAM SWAMY:

"The contention and the substance
-of thz motion is that something
was don: which wa: unfair and by
your majority you want to undo
iat. .. (Diterription). Why are you
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dn such a hurry ? Let all this

be part of the record. Therefore
this resolution has been brought
here by two Members of the so called
Oppeosition. ..

SHRI C.T. DHANDAPANT
I object to this, Sir. ..

(Interruptions)

SHRI K.P. UNNIKRISHNAN :
He is not doing it on behalf of my
Party at all. I want to categori-
cally say and repeat that. ..

(Interruptions)

DR. SUBRAMANIAM SWAMY:
Parliament is so important that
a little time from your side will go
along way. You are asking ‘Under
what rule’ ? Please don’t be too
technical. We co-operate with you
and I ask you to please listen,

He his taken objection to my
saving  ‘so-called  Opposition.” I
w: hlraw it. He is s.tting w.h us
in the Oppo i'ion Bench s, ..

MR. SPEAKER : What 1s vour
point ?

DR. SUBRAMANIAM SWAMY :
I am coming to the point. You
are {rom which Party —the Amma
DMK Party or th: Amma DMK
Party ?..

(Interruptions)

SHRI K. MAYATHEVAR : I
opposed it tooth and neil in 1978
itself. Everybody knows it. I warned
the Janata Party in 1978 december—
‘If you are going to put down
the people of India and Indira
Gandhi—you will go to dogs.” That
is whathas happened . Don’t be
unparliamentary. Don’t bring down
democracy here,

DR. SUBRAMANIAM SWAMY:
This qualifies you to be called Amma
DMK. ..

{Interruption)
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SHRI K. MAYATHEVAR : This
is Parliament. Our Party is thou-
sand times  better than your
Party.

DR. SUBRAMANIAM SWAMY':
Therefore I am raising the question
of the viability of this motion under
the Rules, not because they can
pass it by majority. I am mnot
on that. Because tomorrow, if
my party comes to power again, we
will try to bring back the resolution,
I am not afraid; we : hall bring back
this Resolution on record.

SHRI C.T. DHANDAPANI :
Dr. Swamy is welcome. So, his
party supports this by accident. If
he comes to power he will interfere
with this Resolution. Secondly, Sir,
he has given an amendment accep-
ting this Resolution. (Interruptions)
Sir, we arc one party, that is, D.M.K.
There are other parties like the
B.L.D., S.V.D. and so on—we do not
know.

DR. SUBRAMANIAM SWAMY:
There are two parties in Tamil Nadu
—one is th: Anna D.M.K. and the
other is the Amma D.M.K. (Interrup-
tions)

SHRI C.T. DHANDAPANI : 1
am very proud to say that we belong
to Amma D.M.K. (Interruptions)

DR. SUBRAMANIAM SWAMY:
Sir, we arc guided by the Rules
Book and the Constitution of India.
These people arc renaming  their
party. They areproud to be called
as Amma D.M.K. You must take
a decision about this change in
name.

There are three rules by which
we are guided. One is this rule
book,~-the Rules and Procedure;
the other is Constitution of India and
the third is the Priaci le of Natural
Justice. Now, you see Rule 190,
1t says :

“The Speaker may after con-
sidering the state of busi-
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ness in the House and in.
consultation with the Lea-

der of the House, allot a.
day....”

Sir, do we not see that natural’
justice is being violated? Sir, the
motion is dealing with the Leader:
of the House. You were consulted..
You bypassed the Business Advisory
Committee and they have brought
this motion by which they are
seeking to do something . They have
issued three line whip to the ruling
party Members. Tol'ay you have
a majority of the Members. But
what about the future 0" this  Parlia-
ment? What about the future of Par-.
liamentary democracy in this coun-
try ? You cannot do it. If you do it, it
will be a black day of Parliament..
(Interruptions) Don’t do it,

PROF. MADHU DANDAVATE::
Sir, I am raising three precise points
and I would like vou to give
your ruling. First if vou go through
the conveations of the Privileges of
this House for the last several
years, it has been said formerly
that we were going to fyllow the con-
ventions in the House of Commons
later on, it was said that we would
evolve our own conventions regard-
ing the priveleges.  Siry this parti-
cular motion which Shri Bhavat
proooses to move will destroy  the
very concept of the conventions.
Pleasc dn not interfere. {Interruptions)
Please give me protection from all
these people.  (Interruptions)

MR. SPEAKER : Order, Please.
What is vour point of order ?

PROF. MADHU DANDAVATE:
My point of order is that this motion
o

MR. SPEAKER : That is no
argument.

PROF. MADHU DANDAVATE:
Why do you come to your
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MR. SPEAKER : I am saying
that it s no argument.

PROF. MADHU DANDAVATE:
When you sit here, please apply
your mind for a few seconds at least.
Let there be no reflex action. What
I am wying to say is that whatever
be the privileges that are evolved, this
motion tries to interfere with those
privileges. No motion under 184 is
likely to be admitted. This is point
Number one.

My second point is: as far as Rule
288 is concerned, with due respect
te you and with due respect to the
Chair, cven your powers arerestric-
ted. Even vyou are circumscribed
by certain rules and procedures.
It is very clearly said that whenever
Motion under 184 or 186 is to be
admitted in this House the Business
Advisory Committee has to be con-
sulted. Sir, you have not consulted
the Business Advisory Committee,
No doubt, Speaker is an important
authority Dbut let him know that
the rules framed by this Parliament
are highcer than that of the Speaker.
(Interruptions).

The third point is that if this Motion
is adopted then a very wrong con-
vention will be set up and those issues
which are uot of urgent importance
will be taken up under 184 and 186.
Sir, you by your ruling will be expaud-
ing the scope of 184 and 186 which
you are nct entitled to do. Please
do not cross the powers which the
Speaker has got.

SHRI K. LAKKAPPA : Sir,
the Speaker has to regulate the pro-
ceedings of the House in accrodance
with the Rules. If they have got
any grievance they can speak on the
merits of the Motion. My f{riend,
Mr. Bhagat has brought the Motion
Sir, I would like to draw yourattention
to Rule 356 which says :

“The Speaker, after having
called the attention of the
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House to the conduct of”
a member who persists in
irrelevance or in tedious.
repetition  either of his
own arguments or of the:
arguments used by other
members in debate may
direct him to discontinue-
his speach.”

So, Sir, you kindly decide in
accordanc> with the relevant rules
and please regulate the proceedings.

SHRI SOMNATH CHATTER-
JEE : Sir, T think we can start with
the premise that the rules have t®
be followed. Sir, kindly see Rule
389. These are the residuary
powers given to the Speaker. It

-says :

“All matters not specifically
provided for in these rules
and =all questions relating
to the detailed working
of these rules shall be
regulated in such manner
as the Speaker may, from
time to fime, direct.”

Therefore, whether there is a specific
provision or not one has to see. So
far as previlege matters are concerned
there i¢ one Rule 315, Kindly sec
Rule 315. This has not been drawn
to your kind attention. It is specific
rul? because the general provision with
regard to Motions does not apply with
regard 1o privilege matters. That is
why Rule 315 specifically provides that
a Motion for consideration of a Report
of a Committee of Privileges has to
be moved under the Rule 315 and not
under 183. Now what was done
on that day ? The Resolution which
is sought to be rescinded, Sir, was
under  315. That was the only
provision and the Resolution you
will kindly see of that date was under
315 in the same terms. Now, a
Resolution which was passed under
315 is now sought to be rescinded
under 184. Qur respectful submission
is that there does not appear to be
any precedent. (Interruptions).



371 Third Report of

PR

-1f it is felt by the majority in the
‘House today that that decision was
‘wrong and should be set aside it has
to be done according to the rules
and the conventions. This much
is accepted. Now, our very respect-
ful submission is that if recourse is
taken to 184 read with 186 when
serious  observations have  been

.made. . .
!

MR. SPEAKER : It is all right.

SHRI SOMNATH CHATTER-
JEE : Sir, I have quoted two
rules which nobody has quoted.
I am not an obstructive type.
I am respectfully submitting that
-when there are particular provisions
regulating a matter, general provisions
cannot
clear when there is 2 specific exemption
with regard to matters of privileges.

16 hrs.

We can also take note of what
May has said in his book. This is
resolution for rescinding a previous
resolution. Many points that have
been made with regard to Rule 186,
I need not repeat. 1t has heen stated.
in May that

decision to rescind a previous

1esolution  should be such |

that the resolution is of a
continuing force.

This resolution is not of a continuing
‘force. What was done ? We had
-opposcd the sentence.. . (Interruptions)

MR. SPEAKER : That is all
right.

SHRI SOMNATH CHATTER-
JEE : That sentence has been
executed, it has no continuing force.
These are matters which are for
the first time, being raised.

MR. SPEAKER : I have heard

‘you mnow....

(Interruptions)
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SHRISOMNATH CHATTERJEE:
Page 384 and 386—it further says :

“that parliamentary Govern-
ment requires the majority
to abide by a decision
regularly come to however,
unexpected and that it is
unfair to resort to methods
whether direct or indirect
to reverse such a decision.”

This is what has been followed up
in England, whose practices we follow
in respect of martters of privileges.
Our rules do not provide for such
a motion. Therclore, to enable the
parliamenptary sys'em of Government
and the parliamentary institutions
to regulate themsclves properly-
you have 1o reconsider your ruling.
{Interruptions).

SHRI HARIKESH BAHADUR :
Sir, since the motion is against the
rules, those who are moving this
motion, are committing contempt
of the House. ... (Interruptions).

SHRI K. MAYATHEVAR
They committed it in 1978, not now.

SHRI HARIKESH BAHADUR :
I am telling these things very se-
riously. It is against proviso 2,
proviso 4 and 6 of rule 186. It has
already been stated and, therefore, I
am not going into details.

Under Rule 190, Sir, you should
have consulted the Leader of the
House, but you did not consult the
Leader of the House, because she
left in the morning and you were
not here and thercfore you did not
consult the Leader of the House,

SHRI K.P. UNNIKRISHNAN :
He said that he had ¢onsulted.

SHRI HARIKESH BAHADUR :
I think, some representative of yours
might have consulted some répresen-
tative of the Prime Minister, but
you have not exactly consulted her.
Accgrding to the rules, the Speaker
hat'to consult the Leader of the House.
Therefore, this' motion is entirely
against the rules. ’
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Shri Somnat.h C}»atterjce has
already raised the relevant points
under Rule 315. I think, all these
points are genuine ones and should
be considered and nobody should be
allowed to commit contempt of the
House.

SHRI H. K. L. BHAGAT (Eas!
Delhi) : Mr. Speaker, Sir, Res-
pectfully 1 wish to submit that most
of the arguments which my hon:
friends on the other side have ad-
vanced have been negatived by the
proceedings of this case. If you
kindly see, when this point was
raised and when this question of
privilege  came, Shrimati Indira
Gandhi in the previous Lok Sabha
requested  the House whether a
succeeding  Parliament could take
up a case, which had occurred
earlier 2 And they had argued and
this is a finding accepted to which,
they are all party, that occurrence
happening  earlier can be takeu
up by the later  Parliament . The
question  in principle is whether
once Parliament which succeeds can
take up a matter of breach of privilege
occurring  long before ? If it could
take up that matter, then it can cer-
tainly  rescind that matter also.

And for
might tell them that in the Report of
the Privileges Committee itself a
number  of cases in the House of
Commons have been quoted. A
Membe: of Parliament was hauled
up for somcthing which he had
said in 1964, after those ten vears.

Now, Sir, in this case itself, the
occurrence is rclating to  1975-76.
They took up that matter in 1978
after  three vyears, if it could be
done then, why can’t it be taken up
now ?

I think your ruling is absolutely
correct and the House should proceed
with it.

SHR1
sat) : Sir,

CHITTA BASU (Bara-
I want to draw your

further information T -
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attention to one thing, that by ad-
mitting this Motion under Rule 184,
you are going to negate the decision
of a Committee. This is not per-
missible.

MR. SPEAKER : Next.
SHRI CHITTA BASU : My

point is that you are admitting a
Motion under Rule 184 in order to
negate the decision of a Committee.

MR. SPEAKER
that.

SHRI CHITTA BASU : My
second point is that you have com-
pletely ignored the Business Advisory
Committce.

: I have heard

MR. SPFAKER : I have heardt
that. 1 have listened to that poine
and this is again repstition of th
same thing.

SHRI CHITTA BASU :
your attention to Rule
where it is said.

[ draw
297(a)

MR. SPEAKER : I have read
that. Anything more ?

SHRI CHITTA BASU : This
motion is not admissible under Rule
184. It is not to be discussed under
Rule 2go(a). 1f vou do tha* you are
creating a precedent.

SHRI K. MAYATHEVAR
(Dintigul) : Sir, the object of
the Motion is very clear. The object
of the Mgtion is moral, legal and
constitutional, bhecause we are not
for expulsion of any Prime Minister
ex-prime Minister or the present.
We are not for expulsion of any
hon. Member of this House. We are
not for evicting anyone. We are for
maintaining the Parliamentary
dignity and decorum to protect the
privilege of this House. The people
and the hon. Members who were
relying on Rule 186, must under-
stand this and many of the hon,
Members  participated in that
debate held in December, 1978. 1
was also participating at tha” time.
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Now people were quoting Rules and

provisions of sub-rule (1) to (8) of

Rule 186.

In 1978, the same Members, under
the Government led by Mr. Morarji
Desai raped these rules and provi-
sions (Interruptions). Therefore, we
are sitting as a Supreme Court or
something  better than Supreme
Court or as ‘he highest bodyin a
democratic form of Government.
We are setting right the rape commi-
tte’. We are bringing i° back on
the rails- from the derailment which
had taken place.

SHRI RATANSINH RAJDA :
I would like to make some observa-
tions in this House. Mr Bhagat
has brought in this Motion because
.. .. (Interruptions) **

MR SPEAKER : Not-ing is
going on record. It is no point of
order.

(Interruptions)**
MR. SPEAKER : No.
(Interruptions)**

MR. SPFAKER : No Sir, It is
not going on record. It is not
pertinent.

Mt ww fasmw  qEEA
weqe W (Ed, AT @ITF W% WET
& & wo¥ sTAAT 9IEAT §FW %8
AW 186 % 42T U NETT T & &
fadr grav a5y ofsarge 4 ga7 (@ar
STH, &1 %47 Aq <0 T q F 0F-
qomw ?-: ';I‘? 7

faw wama ¥ Saaast (s

Auawré ®Qz ) 1w F w7 &AT

qr ? qreaTa &, S A W a1 @
frgrar ... (wuEET). ..
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Mr. Fpeaker : Pleae sit down
I will just give my ruling on all
these points. As far as this Business
Advisory Committee is concerned,
yesterday and even today....

AN HON. MEMBER : When
did vou have the time to write
it, Sir ?

MR. SPEAKER : I have taken
some points today. I had taken
some points yesterdav. I have got
them  dictated also. Plcase don’t
bring in this. There is no question.

Yesterday, a question was raised
as to whether it was the invariable
rule to consult the Business Advisory
Committee before allotting time and
date for discussion on a motion that
has been admitted by the Speaker
in terms of the Rules.

I would like to invite attention
of Members to Rule 190 which reads
as follows :

“The Speaker may, after consi-
dering the state of business in
the House and in consu'tation
with the Leader of the House,
allot a day or days or part of
a day for the discussion of any
such motion.”

The wording of the Rule is quite
clear and gives discretion to the
Speaker to allot a dav and time for
discussion of any such motion in
consultation with the Leader of the
House as time for it bas essentially
to be found from the time available
for transaction of Government busi-
ness.

This no way impinges on the
powers of the B.A.C,, as the item
so included is :upplemental to, and
not in suppression of the recommen-
dations of the Business Advisory
Committee.

Further, Mr. Patnaik asked me
yesterday if T could cite a precedent.

*¥Not recorded
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Ves, I can. 1 understand that in
1968, when a motion under rule
184 by Shri Madhu Limaya was
admitted against the conduct of the
then Deputy Prime Minister, the
Speaker fixed the date for discussion
in consultation with the leader of
the House and this was notified with-
out the matter being placed before
the Business Advisory Committee.

Now, if Mr. Patnaik wants to ask
any questions on this, he can come
to me on any day.

I would now request the Hon’ble
Members to kindly  extend the
courtesy of listening to the observa-
tion that I have to make in respect of
the points raised by them.

‘When the notice of this motion
was received ., ... . ... ..

Dr. SUBRAMANIAM SWAMY:
‘Whe n was it received ?

MR. SPEAKER : It was received
probably  on the 4th something
like that. J was here. I had seen it.
I had studied it. First, it was on
the goth. 1 was here for 4-5 days
and then 1 left.

When the notice of this motion
was reccived, it was examined most
carefully with referenct to the pro-
wisions in the Rules, relevant prece-
dents and only thereafter it was
admitted.

(Interruptions)

MR. SPEAKER : I will give
you. You wait for a minute. A
nunber of members have drawn
attention to the provisions of Rule
186 and sought to make out that
these are infringed by the admission
of the motion.

As far as Rule 186 (ii) is con-
cerned, there are hardly any infe-
rences or defamatory statements
or imputations as such in the motion.
It is a well-drafted presentation of
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facts ~which are necessary for
purpose of the motion

(Interruptions)

MR. SPEAKER : I am a lone
man. What can I do ?

SHRI G. LAKSHMANAN
(MADRAS NORTH) : I am with
you.

MR. SPEAKER : Thank you.
That is a solace. It is a good com-
pany. As far as Rule 186 (ii) is con-
cerned, there are hardly any inferen-
ces or defamatory statements or im-
putations as such in the motion.
It is a well-drafted presentation of
facts which are necessary for the
purposes of the motion.

As regards the relerence to Rule
186 (iv) that it shoud be restricted
to matter of receat dccurrence, this
has to be interpreted with reference
to the nature and substance of the
motion. The House is supreme and
if it chooses; as did the House of
Commons in U.K. in Wiekes case to
revise its own decision, it has full
right to do so and it would not be
appropriate to take such a rigid
stand.

As regards the objection that it
raises a question of privilege . I
have  already explained in this
context that Rules 222228, as
contained in Chapter XX of the
Rules of Procedure, are not attracted
in the present case, as no f{resh
question of privileges as such is
being raised, but what is sought to
be done is to rescind a motion which
had been earlier adopted by the
House and as such Rule 186{v) is
not contravened.

The point has been raised tha" the
earlier Motion has been brough* be-
fore the House in pursuance of Rule
315 whereas the new Motion
has been entertained under Rule
184. As I mentioned a little while
ago the present Motion that we are
discussing does not as such deal with
the question of previlege and there-
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fore the Rules pertaining to privilege
as adumbrated in Rules 222 to
228, 313 to 316 are not attracted.

I held the Motion to be in order
and I would now call upon Shri
B.R. Bhagat to inifiate the debate.

At this  stage Shri George Fernandes,
Shri Fyotirmoy Bost, and some other
members left the House

SHRI K.P. UNNNIKRISHNAN:
What is your answer to myv point
of order ?

MR. SPEAKER : I have given
my ruling. I have not allowed you.

SHRI K.P. UNNIKRISHNAN :
What is your answer to my point
of order ?

MR. SPEAKER
allowed you.

: 1T have not

SHRI K.P. UNIKRISHNAN :
What is your answer ?

MR. SPEAKER :Ihavegiven my
ruling.
(Interruptions)

MR. SPEAKER : 1 gave my
ruling.

(Interryptions)

MR. SPEAKER: I have already

overruled.

SHRI K. P. UNNTKRI SHNAN.

We  have given you,...... (In- .

terruptions)

MR. SPEAKER: Enough is
enough.

(Interruptions)

SHRIK. P. UNNIKRISHNAN:
Basic thing is about th.e frustration of
procedure. Rule 187, 271, 273 etc.
(Interruplions)
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MR. SPEAKER: No, no, no.
Yes, Mr. Bhagat.

(Interruptions)
SHRI K. P. UNNIKRISHNAN:

You must enlighten us.

. MR. SPEAKER: I have already
given my ruling. .

You can carry on with your
resolution now. Mr. Bhagat.

(Interruptions)
MR. SPEAKER: Mr. Bhagat.
SHRI B. R. BHAGAT (Sitama-

- thi): I beg to move:-—

“WHEREAS the Committee of

 Privileges of the Sixth Lok Sabha in

its Third Report has expressed the
view that:

(a) any person, if engaged in
collecting information asked for by
Parliament, should be deemed to be
in the service of Parl’am:nt and
entrusted with the ex:cuuon of the
orders or the performance of the
functions of the House even though
he is technically not an employee or
officer of Parliament;

(b) a person charged with bieach
of privilege is bound if so required
by the Committee to take oath/
affirmation and to depose before the
Committee and answer any questi-
ons regarding thefacts of the case;

(c) a person charged with breach
of privilege is bound to answer ques-
tions even without taking an oath
affirmation even though that person
would not be required to answer any
self-incriminatory questions;

(d) an averment in a written
statement submitted to the Committee
by a person charged with breach
of privilege, expressing reasonable
apprehension of the influence on the
members of the Committee belon-
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- ging to the ruling party of its
openly declared antagonism towards
the person involved would constitute
_breach of privilege and contempt
gf the Committee;

WHEREAS the Sixth Lok
Sabha by a Resolution adopted on
1gth December, 1978 agreed with
the above recommendations and
findings of the Committee and on the
basis thereof hel! Shrimati Indira
Gandhi, Shri R. K. Dhawan and
Shri D. Sen guilty of breach of
privilege of the House  and inflicted
on them the maximum penalty
possible in violation of the Principle
of Natural Justice.

CONSIDERING that

{a) the above findings are in
total contravéntion of Parliamentary
rules, precedents  and conventions;

(b) they undulv extended the
immunity enjoved only by the offic-
crs of Parliament in the discharge of
their  duties  to an indeterminate
number of persons totally unconnec-
ted with Parliament and »eonstrict
and denv to persons charged with
breach of privilege and contempt of
the House inalienable rights and
safrguards guaranteed by the Con-
stitution;

{c) if the above findings are allo-
wed to remain on record they would
serve as standing instruments in the
hands of any party in power for
narrow, partisan political ends of
calumny, harassment and public
denigration bv persecuting its oppo-
nents as actually happened in the
case of Smt. Indira Gandhi;

(i) a pre-determined design to
vilify Smt. Indira Gandhi,
deprive  the elector ate
of Chilmagalur of its due
representation  in Parlia-
ment, stifle  the authentic
voice of national dissent
from the floor of the House,
thus the democratic process;

(i) to denigrate and to imprison
Smt. Indira Gandhi;

(iii) to hand nut in the guise of’
privilege proceedings, a fin-
ding from the Parliament
against Smt. Indira Gandhi
so that the same may hang
as a compulsive pall over:
the criminal courts in the
then impending trial agai--
nst Smt. Gandhi and others
on charges based on the-
same allegations; AND-

(d) the said proceedings of the-
Committee and the decision of the:
House were wrong and erroneous
and with a view to correct this:
distortion and establish correct
conventions and precedents for-
future Parliamentary procedures..

NOW THEREFORE this House-
resolves and declares that:

(a) the said proceedings of the:
Committee and the House shall not
constitute a precedent in the law
of parliamentarv privileges;

(b) the findings of the Committee-
and the decision of the House are
inconsistent with and violative of
the well-accepted principles of the
law of parliamentary privilege and
the basic safeguards assured to alland.
enshrined in the Constitution ; and

{c}) Smt. Indira Gandhi, Shri’
R.K. Dhawan and Shri D. Sen were
innocent of the charges levelled
against them.

AND ACCORDINGLY this House:.

. rescinds the resolution adopted by
the Sixth Lok Sabha on the 19th
December, 1978.”

I do this in a spirit of utmost
humility. Through this Motion I
seek the indulgence of this hon..
House to a matter of great importance,
in the annals of the functioning of
Parliament. This Motion raises
very vital questions of rules, conven-
tions and procedures of this House.
It also raises the question of the
functioning of democracy in this
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‘country, the privilege case against
.Shrimati Indira Gandhi and two
‘others, the way it was handled at
various levels in the Privileges Gom-
mittee of the Sixth Lok Sabha and
ih= final decision of the House, has
raised several sinificant questions.
"The decisions on  various points
takea in this case cannot be ac-
cepted as firm precedents  in par-
liamentary practice and procedure.

My fitst point is, the question of
the protection to officers. If Patlia-
mentary privileges and  immunities
were to  be cxtended w0 all
those civil servants from Sccretary
down to the messenger who were
engaged in collecting, scrutinising
or  cavrying infurmation for the
Ministers to bc used by them
in anewering questiors, practically
gveryone the whole administration,
lakhs of Government cmplovees would
be covered and  Parliamentary
privileges and immunities will lose
their meaning. In Shrimati Indira
Gandhi’s case, 1most surprisingly
the Committee of Privileges arrived
at a strange and novel concept of
Government  officials, who are not
offizials, but “deemed to be”’—mark
the words: “‘deemed to be” in the
service of the House while collecttng
information  for being  furnish=d
to the House by their Ministers.
We have not described in this House
who are the officers of Parliament.
But in British Parliament they have
identified who are the officers of the
Houses. For example, the officers
of the House of Lords are ‘“‘the Lord
-Chancellor, Deputy Speakers, Chair-
mar and  Deputy Chairmen of
-Committees, Permanent Officers of
the Lords, the Clerk of the Parlia-
ments, the Clerk Assistant and
Reading Clerk, Offices under the
Clerk of the Parliaments, the Acc-
ountant’s  office, the Committee
‘Office, The European and QOverseas
-office, Information Service, the
Jou-nal Office, the Judicial Office,
the Offic: of the Official repo.r,
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-the Private Bill Office, the Printed

Paper Office, the Public Bill Office,.
the Record Office, the Librarian, the ™
Gentlemen usher of the Black Ro;i\d
and Sergeant-At-Arms,”

Similarly, the oflicers of the
House of Commons have heen
named. They are, ** the Speaker of
the House of Commons, Deputy
Speaker in the Commons, The
Chairman of . Ways and Means,
Deputy Chairman of Ways and
Means, Temporary  Chairman,
Principal Permanemt Officers
of the Commons, Clerk of the
House, Clerk’s Assistant, Sergeant
At-Arins.  Speaker’s Counsel The
Commission for regulating the offices
of the House of Commons, Depart-
ments in the House of Commons,
Department of the Clerk of the House,
Speaker’s Department, Department
of the Sergeant-At-Arms, Department
of the Library Administration De-
partment, the stafll Board, the
Comptroller and Auditor General,
the Parliamentary  Commissioner
for Administration.” You sce
the - British Parliament  or  the
House of Commons. It is our
practice to refer to the conventions
there. It is very clearly defind who
are the officers of Parliament. Here
if we accept the report of the Pri-
vileges Committee,  practically
everyone in the administration -
hundreds and thousands of officers—
will be ‘deemed to be’ this is a new
concept, a strange and novel con-
cept, illogical concept - -officers of
Parliament.

The second point where the Co-
mmittee went wrong is the question
of jurisdiction. The basic purpose
of parliamentary  privileges is to
enable either House or its committees
and m mbers to perform their duties
in Parliament without let or hind-
rance. And each House has an
inherent right to conduct its own
affairs. Articles 105 of the Consti-
tution speaks of the powers, privileges
and immunities of cach House,



Cominittees and Members of each
House. The penal jurisdiction of the
House also tends to its own con-
tempt. Proceedings of each House
are privileged and no action can be
taken in onc House for anything
said in another House. Under
Article 83 of the Constitution Lok
Sabha unless sooner dissolved, shall
continue for five years. Dissolution
of the House meansits death. Nothing
can revive it. The House that comes
into being after the elections is an-
other House—a new House. Actually
the Representation of the people
Act-—speaks of the new House. So,
the intention of the Consti‘ution
about the Housc when it is dissol-
ved is absolutely clear. It is a new
House.

Then in this matter at least
there has been a debate going on
whether the privileges should be
codified or not because perhaps,
it is  tnfradig for a House like this
which has developed its own conven-
tions in the parliamen‘ary history, to
refer to the House of Commons for
privileges and other matters. The
other view is that it is difficult un-
less you want to limit it. If you want
o codify, vou have to limit the
vrivileges. Therefore, it was left for
the new  conventions in  the last
2g or 30 years to develop in
the ma‘ter of privileges. But, in
one  matter, it is codified by
the Rules of Procedure, by rule 222,
-which has often been referred to.
Rule 222 of the Rules of Procedure
and Conduct of Business also speaks
of *“‘the House”, meaning this dis-
tinguished House and does not cover
the previous House. It makes it
clear that the member may raise
question  involving a breach of
privilege cither of a member or of the
House or of a Committce thereof.
‘There is the word *“‘a” for Committee
or member, because it relates to a
member or ¢ Committee ; but when
comes to the House, the rule
says  “‘the House” which means
the cxisting  House. So, in this
matter there is codification. The
House has expressed itself that the
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meaning is existing House. Rule
222 codifies the jurisdiction for
privileges * in this particular matter.

The proceedings and practice in
the House of Commons in privilege
matters are relevant to India but,
according to the Forty-fourth Consti-
tutional Amendment only subject
to the other provisions of the Consti-
tution of India and laws and rules
framed thereunder. Viewed in this
context, on these considerations, all
privileges arc privileges of the exist-
ing House and its commit tee and
members, They do not and cannot
cover the past House, the old Commi-
ttees or former members. A
successor House cannot sit in  judg-
ment over the alleged breach of
privilege during the time of a
previous House, in as much as each
House is deemed to be as representa-
tive of the people as the successor
House. Under the parliamentary
system, each Government has to
be taken as responsible to "he House
as any that follows it. In any case,
if the jurisdiction of the House is
challenged, it is the Supreme Court
that can determine it.

Again, applying the same princi-
ple, I am intcrested in referring to a
very Iimportant point. Because, in
the case of Shrimati Gandhi and the
other two officers, Shri Dhawan and
Shri Sen, the Committee of Privileges
reached the illogical and unpreceden-
ted conclusion ‘that dissolution
does not imply discontinuity of
Parliament, Despite what I have
said, and what is codified in
in the Constitution, it is certainly
clear that the dissolution of the
House, the Lok Sabha, does
not mean discontinuance of the
institution  of Parliament. That is
true. The institution of Parliament
is continuous. If the Speaker exists
till the new House me~ts, that is to
preserve  the ins*itution of Parlia-
ment. Because the office of Speaker
continues even after the House is
dissolved, some people, are led to
believe the House remains.
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If the House is dissolved as
very graphi described by
Kaul and Shak in their trea-

tise it operates as ‘“‘a spongec over
the parliamentary  slate”” The
business, every 'hing before the Lok
Sabha, is cleaned just as a sponge
does it, and draws a final curtain
on the old house. This is absolutely
clear.

So far as Mrs. Gandhi’s question
was concerned because it pertained
to the previous House, earlier House,
the Committee of Privileges simply
had no jurisdiction, absolutely had
no jurisdiction and, therefore, what-
ever they have done illegal, illogi-
cal, unreasonable and wrong.

AN HON. MEMBER : Immoral,

SHRI B. R. BHAGAT : They
have committed an error. I am
not going into the morality of it,
because 1 am on a stronger ground.
It is illegal becayse there is no juris-
diction.

Coming to the third point the
determination of guilt and ad-
judication they are judicdial functions
in many countries and, therefore
question of breach of privilege,
contempt of the House, punishment
etc. are decided in the courts of law
in them. Only we have followed the
parliamentary system the Westmin-
ster type. In the House of Commons
there the House itself and deals with
breach of its privileges, and we
have taken it from them. There-
fore, here the breach of privilege
is punished by the House. But in
many other countries almost all
other countries if I may say so, any
breach of privilege of the House is
punished by the courts and there-
fore, the point I am making is that
the procedure followed in the Privi-
lege Committee is very important.
The law of privileges, as I said is a
form of criminal law and I was
making this point that excepting the
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House of Commorgand here—we have
taken the ents and conven-

tions from the House of Commons—

in regard to all other Parliaments

this offence or the contempt of the
House or the breach of privilege of
the House is punished by the courts

and therefore, essentially the law

of privileges is a form of criminal

law and often a citizen and his

Fundamental Mights may clash with

the concepts of the dignity of the
House and the Legislatures, their

committees and Members. The

essence of cniminal law is that it

is easily ascertainable. The law

of privileges on the other hand is

bound to remain vague and some-

what uncertain unless codified.

And here, it has not been codified

except in Rule 222. Whereas in

India following the British practices
the House itself judges the matter
it is important to ensure that the
strictest judicial standards and judicial
procedures are followed. This is

very inportant because my point

is that mn the Privileges Committer

the deliberations were neither judi-

cial nor impartial nor objective, and

they did not follow any established

rules of procedure for even the prin-

ciples of equity and natural justice.

They were not applied in dealing

with this matter in 'he case of Mrs.

Gandhi and the two officers and

the principal that justice should

not only be done but also scem to

have been done is totally lacking

in this case. Nothing that smacks

of political vendetta should be allowed
to cloud a judgment as even the

slightes suspicion of the Committec

of Privileges of the House acting

on political consideration or on the

strenghth of the majority party etc.

may tend to destroy the sanctity

and value of the privileges of
the Parhament.

Now, I am dealing only with
the deliberations of the Committee.
‘When  the matter comes before
House, 'hen I will come with it
separately. In that, political vendetta
governed the Members of the Com-
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mittee. If you take the previous
recedents either here in  this
arliament, or in the House of Com-
mons or in other parliaments, you
ill find that the decisions of the Pri-
vileges Committee were unanimous.
They are not on party lines. But in
this particular case, not only the
decisions were on party lines, but
there were as many as 6 or 7 Notes
many of them were votes of dissent
though they were not called as such
because thisis another matter which
I want to refer quoting: “Under the
Directions of the Spcaker’” ‘there
shall be no Minute of Dissent to the
report of a parliamentary committee—
this is a parliamentary committee—
‘except the select committee’. In a
Select Committee or a Joint Select
Committee Minutes of Dissent are
appended. In other parliamentary
committees—the Privileges Committee
is a parliamentary committee—under
Direction 68 (3), “There shall be no
minute of dissent to the report”.

The idea is that the deliberations
in these committees should be
objective, impartial and should not
be carried on on party or political
lines. In this matter there are as
many as six notes—they arc called
‘notes’ because they cannot be min-
utesof dissent -and four of them have
completely differed, totally differed
with the findings of the Committee,
Seven Members were  from
the ruling party. This reflects the
composition of the Committee.
They have taken one line. I will
come to that point later when I
deal with the matter, how the matter
was adopted in the House. How it
was taken and how political and
party considerations prevailed. That
is against the spirit and law of Parlia-
mentary Privileges. In the Committee
too, Mrs. Gandhi said that the
whole atmo phere is political and

artisan, the Members of the Privi-
eges Committee; the Members of
the ruling party, the Janata Party-
have been totally guided by a vin-
dictive attitude, an attitude of
vendetta or vengeance Or revenge
to put her in prison or to punish her.

of IV L.S. (Motion)

When this submission was made as
I have put it in the Motion, the
Privileges  Committeec said that
was mala fide.

This raises a vital question of
democratic  functioning. Does a
Member or a person have freedom
of speech or not ? Mrs. Gandhi
did not obstruct the proceedings of
the Privileges  Committee.  She
did not abuse any Member. She did
not attribute any mala fide motive.
Actually she said, ‘“she has the
greatest regard for the Committee—
Privileges Committee.”” These are
her words. But she said that she
wanted  to make a submission.
She said, “‘Can we get justice?
Can there be any impartial or ob-
jective decision by this Committee
when it is absolutely known that the
Members of the Janata Party are
blindly guided or are following
or pursuing her for revenge and
for punishing her ?” This was taken
as a contempt of the Committee.

There was a vital question of
procedurc before the Committee—
whethcr a Member or a person
appearing before the Committee has
to take an oath or affirmation ?
On this matter the provision is an
enabling provision. The rule is
clear ‘The Committee may’ it is
an enabling provision. But that is
to a witness. This is an important
question -was Mrs. Gandhi an accus-
ed or a witness? This question was
raised. Mrs. Gandhi said that “the
proceecfings of this Committec are
in the nature of criminal proccedings.
I am an accused. Therefore, as an
accused I must not take oath. I can
not take oath. I cannot give evi
dence, which is sclf-incriminatory
against myself.”

These are the established princi-
ples of law, th~ law of criminality.
But the Comumittee ignored it. She
was treated as a witness and not an
accused. Because she did not take
an oath or an affirmation, therefore
she was charged with the contempt
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of the Privileges Committee. On
this matter, the law is very clear.
There is an  essential difference
between a witness and an accused.

‘A person who is alleged to have
committed 2 breach of privilege
and contempt of the House is in
the positicn of an accused’.

when summoned before the Commi-
ttee of Privileges and when the
Housc is considering the matter.
An accused cannot be completed
to take an oath or affirmation or to
reply to questions which tend to be
self-incriminating. Of course, an
oath may be administered to him
if he on his own is willing to be a
witness. In this case, she was not
willing to be a witness. She insisted
that she was an accused, and she
was an accused. An accused cannot
be compelled to take an oath or
reply to questions which tend to be
self-incriminating.

Ruie 72 of the Rules of Procedure
is only, as I said earlier, an enabling
provision inasmuch as the Committee
of Privileges may administer an
oath or affirmation to a witness.
It does not mean that every witness
1s bound to take an oath. In any
case, it does not apply to an accused.
Every accused must be given
the fullest opportunity of self-defence.
He shoo'd be allowed to be represen-
ted betore the Committee by a
counsel of his or her chnice ‘to lead
evidence and to cross-examine wit-
nesses and, further, the benefit of
doubt must go to an azcused. This is
the law.

Earlier, in the Mudgal case,
we have a precedent. The Committee
of the House gave an opportunity to
the accused. He was allowed the
services of a counsel, to cross-examine
witnesses, to present his own witnesses
and to lead his defence through his
counsel. The Committee was also
assisted by th: Attorney-General
throughout the cxamination of the
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matter. This was not given to Mrs.
Indira Gandhi. This also clearly
indicates the motivations in the
Privileges Gommittee.

Again, the punishment for a
breach of privileges in recent times,
this maximum puiishment, this
double punishment of expulsion and
ninprisonment, is unheard of and
unprecedented. The recent trend all
over the world is that the House takes
as few cases of privilege as possible.
The minimum pubishment is that
of either reprimand or admonition.
In this matter a'so, the majrrity
¢ cision of the Privilegas Committee
showed a bias or rather a vendatta.

Now, I come to the matter when
the findings of ths Privileges Go-
mmittee camsz t> ths H)rue. When
the matter cam= to the House, was
there an atmiiphere of imnartiality
or judicious detachmezat in d=aling
with such ca<es ? The unmisiaka®hl-
answ:r is no. The political m»tiva-
tion, a dasire for revenge motivated
the ruling Janata Party, nothing
but revenge. I hav: got certain press
clippings of that timz when this
matter came to the Hbouse around
12th o 19th  D-scembar, 1978.
The whole istus was prejudyed by
the Janata Party. I qunte from the
Statesman dated 5th D:cember, a
few days before the matter cams
before the Hyae, T quree @

“Mr. Deasai the thea Prime
Minister azrexd with th consen-
sus in the Janata Parliamsi-ary
Par’y ha’ the maxinyim
punishment for breach of privi-
lege of Parliament commitied by
Mrs .Gandhi be recommzadad
to Lok Sabha. Mr Desai said,
the punishment should be so
harsh —this is what he said a
a weck before the House took up
the matter for discussion—az to
be a lewson for future Prime
Ministers of the country.”

SOME HON. MEMBERS :
Shame, shame !
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SHRI B.R. BHAGAT :
further :

I quote

«Mr. Desai f{urther said Mirs.
Indira  Gandhi perpetrated
zulam during her tenure as Prime
Minister and. it was therefore, ess-
entizal to ernsure that its repetition
be avoided for all times to come.

Thece are the words of the Prime
Minister ar.d I will come to his role
as Leader of the House.

And further the Prime Ministcr
said according to the said papeT
«*The Prime Minister had taken not®
f the n:embers sentin ent and assured
them that they had his guarantec
to suggest maximum punishment

for Mis. Gandhi.

So the whole issuc was p)'e-judgcd
by the Janata Party.

Mr. SPFAKER : How much time
will you take ?

SHRI B.R. BHAGAT : It isin
your hands. I think 10 cr 15 minutes
more.

min utes.

Mr. SPEAKER : 10
SHRI B. R. BHAGAT : I will
try to finish it.

Mr. SPEAKER : Have I the cons-
ensus of the House, if need ke, may

1 extend beyond 6 O’Clock ?

SEVERAL HON. MEMBERS :
yes.

Mr. SPEAKER : I have to, in
order to complete this.

SHRI B.R. BHAGAT : During
the deliberations on the 17th Decem-
ber, in Indian Express Mr. Kuldip
Nayar, who was no friend of Mrs.
Gandhi or of the Congress, I, but
rather friendly to the Party In power
at that time, writes about the atmos-
phere in the Janata Party. He says
“But more and more Janata Members

of VI L.S. (Motion) oo
werc waking up to the growing of
feeling that it may seem that what
the Pariy has sofar failed to achieve
in the law courts, it is making up in

the Lok Sabha where it has a
majority.”
They tried to arrest her, they

failed. They were always trying to
put her on trial. They tried to de-
feat har in Ct kma; alur, th y fa'l d,
They made all eflorts, they failed.
Ttren there was a report of the Privi-
leges Committee which came to th'm
hancy for their pclitical purposes of
punishing Mrs. Gandhi for expelling
her from Parliament and for impris-
onment. Here is a statement of our
friend, who has just now walked out
Dr. Subramaniam Swamy. He say
in the House ‘“‘Somewhere I can not
place it, but he said all the same.
We were not able to arrest her.
We were not able to punish her.
He quoted a noted criminal in the ™
United States. He is very fond of the
United States and he says that a
a particular robber could not be arr«
ested but he was arrested in a tax
cvasion case and. when he was arres-.
ted on a tax evasion case, he was given
the maximum penalty of life impri-
sonment. Herc he says We have
not been able to do anything so far
to arrest her. Herc is an opportu-
NI . 5 wes

The Hon. Member of this House
is on record as having said at that time
“Here is an opportunity to give her
the maximum punishment in the
guise of the report of the Privileges’
Committee.”

1 was pointing out that the
whole atmosphere at that time
in the House was not such that could’
permit of judicious or collective or,
impartial deliberation of this matter.
The Leader of the House has a special
function. He moved that motion.
What is his function ? He should not
be guided by party considerations.

I was reading a book of a famous
constitutional and parliamentary
expert, Ivor Jennering. He says,
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in short “When the House sits as
a Corporate Body, the Leader of the
House sits on its behalf; the Leader of
the House expresses the snese of the
House on {ormal occasions such as
moving motions of thanks, of congr-
atulations and at all times being re-
sponsible to the House as a whole.
He advises the House in every di-
fliculty, as it arises.”

Now the distinguished Leader of
the House, the fenerable gentlemen-
a respectable gentlemen, we have all
respect for him but for some reason
whether it was the pressure of the
Party or of the various groups in the
party, you know how the Janata Par-
ty tunctioned at that time. He
was so dependent upon them that his
old habit of detachment disappeared
He said that he was moving the mot-
ion in a spirit of detachment, but his
actions and the subsequent pressures
which he was led to,of which all
the leading newspapers spoke, proved
that the functioned more as Leader of
the Janata Party, the ruling Janata
Party, than as Leader of the House,
violating or in contravention of
all established Parliamentary conven-
tions. Therefore, it is but natural
that there was a miscarriage of justice
by the House, an error of judgment by
the House. The House was led-
on wrong premises, to a wrong deci-
gion, Therefore- Sir, through this
motion I want to correct the operative
part of the earlier Resolution which
has led to establishment of wrong
precedents in matters of jurisdiction
and various other matters. Mem-
bers were even objecting to this mot-
ion, were rather filibustering hefore
this motion was taken up; it was
contended that the matter could not
be taken up since it was not a recent
case. In this case there was the
ruling of a Speaker of this House,
Shri N. Sanjeeva Reddy, as Speaker of
this House, gave a ruling in Mr. T.N.
Kaul’s case that a matter of privilege
of the Fifth Lok Sabha could
‘not be taken up in the Sixth Lok
Sabha. You know Shri N. Sanjeeva
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Reddy, our President, he wag very
categorical; he never mined words;
whenever he gave the rulings, he
was absolutely clear as in this case
He said that a matter of privilege of
the Fifth Lok Sabha could no’ be
taken wup in the Sixth Lok Sabha,
But still circumventing all that the
Privileges Cimmittee took up this
matter, In  various matters, the
rules have been violated wrong con-
ventions have been  established
the procedures have been by passed.
Therefore, it is necessary that to
establish for ruture Praliamentary
references, correct procedures and
conventions, we must correct this
distortion. It is true that Shrimati
Indira Gandhi has suffered, suffered
grievously;  we cannot undo it;
but it will be a samll remedy if the
House declares that Shrimati Indira
Gandhi and the two officers, Mr.
Dhawan and Mr. Sen, did not
commit any breach of privilege.
If you apply the Rule; of Procedure
the law of privileges, if Shri Saajeeva
Reddy’s ruling as Speaker, is applicd,
if the question  of jurisdiction is
considared. the question of privi
leges did not arise.  Therefore
through this motion, we arc express,
ing that they were innocent, Shri-
mati Indira Gandhi and the two
officers were innocent of any breach
of privilege. We regard this as g
small remedy for the great sulferings
and injustice done to her,

Finally, T say that the House must
rescind the Resolution adopted by
the Sixth Lok Sabha on the 1gth
December, 1978.

With  these words, I move.
17 hrs.

[Mr. Deputy Speaker in the Chair]

MR. DEPUTY SPEAKER
Motion moved:

 “WHEREAS the Commjttee of
Privileges of the Sixth Lok Sabha in
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its Third Report has expressed the
view that:—

(a) any person, if engaged in collect-

(b)

2

ing information asked for by
Parliament should be deemed
to be in the service of Parlia-
ment and entrusted with the
exccution of the orders or the
performance of the functions
of the House even though
he is techincally not an employee
or officer of parliament;

a person charged with breach
of previlege is bound if so requi-
red by the Committec to take
oath/affirmation and to depose
before the Compmittee and answer
any questions regarding the
facts of the case,

a person charged with a breach
of privilege is bound to answer
questions cven without taking an
oath/aflirmation, even though
that person would not be requi

red to answer any self-incrimj.
natory questions;

an averment i a written state-
ment submitted to Committee
by a person charged with breach
of privilege, expressing reason-
able apprehension of the influ-
ence on the members of the
Committec  belonging to the
ruling party of its openly decla-
red antagonism towards the per-
son involved would constitutea
breach of privilege and contempt
of the Committee.

WHEREAS the Sixth Lok Sabha

by a Resolution adopetd

on 1gth

December, 1978 agreed with the above
recommendations and findings of the
Committee and on the basis thercof
held Shrimati Indira Gandhi, Shri
R.K. Dhawan and Shri D. Sen guilty
of breach of privilege of the House

and

penalty possible in

inflicted on them the maximum
violation of the

Principle of Natural Justice.
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CONSIDERING THAT

(a) the above findings are in total

contravention of Parliamentary
rules, precedents and convene
tions;

(b) they unduly extended the ime

munity enjoyed only by the
officers of Parliament in the
discharge of their duties to an
indeterminate number of persons
totally unconnected with Par-
liament and constrict and deny
to persons charged with breach
of privilege and contempt of
the Housing inalienable rights
and safeguards guarantced by
the constjtution.

(c) if the above findings are allowed

(i)

(i)

(iid)

(d)

to remain on record they would
serve as standing instruments
in the hands ofany party in power
for narrow, partisan political
ends of calumny, harassment
and public  denigration by
persecuting  its  opponents as
actually happened in the case
of Smt. Indira Gandhi.

a pre-determined design to
vilify Smt. Indira Gandhi,
deprive the electorate of Chike
magalur of its due representation
in Parliament, stifle the authen-
tic voice of national dissent from
the floor of the House, thus
the democratic process;

to denigrate and to imprison
Smt, Indira Gandhi;

to hand out in the guise of
privilege proceedings, a finding
from the Parliament against
Smt. Indira Gandhi so that the
same may hang as a compulsive
pall over the criminal courts
in the then impending trial
against Smt. Gandhi and others
on charges based on the same
allegations; AND

the said proceedings of the
Committee and the decision of
the House were wrong and
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erroncous and with a view to
correct this distortion and
establish correct conventions
and precedents for future
Parliamentary procedures.

NOW THEREFORE this House
resolves and declares that:

(a) the said proceedings of the
Committee and the House shall
not constitute a precedent in the
law of parliamentary privileges;

(b) the findings of the Committee
and the decision of the House are
inconsistent with and violative
of the well-accepted principles
of the law of parliamentary
privilege and the basic safeguards
assured to all and enshrined in
the Constitution; and

(c) Smt Indira Gandhi, Shri R.K.
Dhawan and Shri D. Sen were
innocent of the charges Jevelled
against them.

AND ACCORDINGLY this
House:

rescinds the resolution adopted by
the Sixth Lok Sabha on the 1gth
December, 1978,

Then, amendments by Dr. Sub-
ramaniam Swamy—hcis not here.

Shri Gargi Shankar Misra—he is
also not here,

Shri Brahmananda Reddy.

SHRI K. BRAHMANANDA
REDDY (Narasaraopec) : I rise to
heartily support this resolution. It
has been very ably moved by my two
colleagues and in this speech, Mr
Bhagat, a scnior  parliamentarian
and a former Speaker of the Lok
Sabha and a Minister, with his vast
parliamentary experience, has dealt
with the subject very exhaustively
that I feel that I may not be tempted
to repeat much of what he has said.
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This resolution has not only clear
perceptions but has also been aptly
worded by my friends. {Lust now Mr.
Bhagat has said that this resolutiom-
merely rescinding the previous resolu-
tion made by the Janata Government
is only a poor consolation. That is
true. The damage that has been done
to the leader of a nation, to a Prinw
Minister ‘vho had been  Prime
Minister for 11 years and who was the
unquestioned leader of the people and
to callously treat this matter as it
of no consequence, is one that hurt.
every human mind.

At that point of time, that is,
on 19th December 1978 I was not in
Indira Gandhi’s Congress Group I
belonged to another Congress Group
though both of them were of the same
parental family. Still  because of
procedural differenes we remained
separate. Fven our Tarty at that
time except or.e or two exceptions who
wanted to remain neutral, opposed
the resolution tooth and nail. The
leader of the Prrty as well as other
members opposed this resolution.

I do not want to ¢over the same
grour.d which Mr. Rhiigat has covered
namely, the conipetence of the com-
mittee. He hns ably told us that a
a subscquent Lok Sabha cannot take
up an alleged breach of privilege
committed during the previous Lok
Sabha. T will refer you to page 165
of the report of the Committee of
Privileges wherein it has been clearly
said-quoting Kaul’s case which my
friend just now mentioncd: "

“Shri Kaul’s remarks were made
in July 1975 when the Fifth Lok
Sabha wasinexistence. Thematter
cannot be raised  as a  privilege
issue in - Sixtl Lok Sabha. In
the orcwrnstances no question of
privilege is involved in the matter.”

This is what the Speaker said.
We need not travel to London when
a better law can be had here. This
is a recent ruling by a Speaker of thiy
Parliament and, there fore, it become;



unnecessary to go into the other
question where our friend, Mr.
Jethmalani has gone into in his
report, to that committee.

Now, the crux of the Privilege
Motion itself is a little illegitimate.
It was not discussed. It was prima
facie  referred to the Privileges
Committee if I remember a right.
Therefore, from the time the Janata
Party came to power, it had been the
consistent  attitude of the Janata
Party—I am speaking about their
political motivation—to denigrate her
and to see if it is possible for them
not to allow for her to contest any
future election or to take part in the
political life of this country.

It is clear, otherwise, can you
conceive of a Prime Minister, of 110
years standing for whom millions of
people have affection, to be arrested
without a charge-sheet so callously ?
Even for an ordinary man in the
strect, if he is to be arrested, some-
thing must be alleged against him.
That showed the attitude and their
mental make-up. I am not going
into the reports of the Shah Commi-
ssion and other Commi-sions. They
are to denigrate her. Propaganda
was carried on in the radio and
press and everywhere against her.
They thought that for their con-
tinuance in power for not only
for five ycars but for the future as
well, the danger to them was Shrimati
Indira Gandhi’s popularity and
therefore, what is the way for them ?
They wanted to denigrate her.
But, they did not know at that
time the traditions, the feelings, of
the people of India. They never
thought that the person who was
harassed, prosecuted and persecuted
and sent to jail would be elected,
re-clected and re-elected. This is
the tradition of India ; this is the
feeling of Indian people.

MR. DEPUTY SPEAKER : If
you want to use the correct word,
you use the words ‘Culture of India’
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SHRI K. BRAHMANANDA
REDDY : All right. Therefore, my
submission is this. Mr. Bhagat has
just now said that Shri Kuldip
Nayar and a report in the St7tesmn—
1 do not think they were so friendly
to Congress (I) Government have
come out with the report that
Janata Party had made up their
mind to give maximum punishment
to Shrimati Gandhi days bcforc
the date of actual resolution. I
would request the hon. Members te
go through the note of Shri Hitendra
Desai who was a former Chief Minister
and a Member of Parliament and
Central Minister. He wrote two-page
note and he mentioned four or five
points. Firstly he said that it had
no competence. The Lok Sabha
cannot take up the alleged question
of privilege that happened in the
previous Lok Sabha. I presume
that some Members of the Privileges
Committee thought that they being
the Members of that Committee
are very important. When Shrimati
Indira Gandhi did not take the
oath before them, they felt piqued,
they felt that their self-importance
had been offended and therefore,
they made up their mind. In the
Committee’s Resolution it is nof
only four people, in my opiniou.
who had given the dissenting note.
There may be others who may have
expressed some doubts about the
sentence to be awarded. Therefore,
they left the sentence to be awarded
to the entire Parliament. (Inferrup-
tions)

My point is this, There were
dissenting notes from the Members
like Shri Hitendra Desai and Dr.
Syed Muhammad, our High Com-
mssioner in London and some from
other respectable people and
very highly placed people. Some
others must also have felt a
doubt about the sentence that
could be awarded. Therefore, they
left it to the House. My friend has
just now conclusively told us, He
read from the proceedings of the
Committee, namely, that they were
intent on being vindictive. They
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made up their mind. There was no
question of difference of opinion.
There might have been  some
difference here and there but they
came to the conclusion that Indira
Gandhi should be expelled.

Sir, I do not know if Members
of Parliament can be expelled by
partisan  considerations. The
most important thing is that in
matter like this the recommendations
of Parliamentary Committees are
generally  unanimous. They are
abased on consensus but not a
committee of this type which is
over-loaded with one party or people
of same mind and then circum-
venting  all procedures and laws,
Therefore, I say, Sir, that Reso-
lution is not only illegal and improper
but also offends the dignity of this
Parliament and in_jmy opinion is
a slur on the collective wisdom of
this Parliament.

In a democracy naturally there
will be parties big and small. There
will be difference of opinion but
we carry on. We carry on with
all our differences of opinion. We
try to adjust, if possible. We arrive
at a consensus® if possible, and
if not possible we go by a majority
and then try to govern this country.
If in considerations like this or in
satters like this—I can understand
on party issue the parties voting
for that—where breach of privilege
is concerned, where a party wants to
punish an ex-Prime Minister and
where a party wants to persecute
her with all their might naturally
if an attitude like that 1s allowed to
remain on the books of the parlia-
mentary debates in my opinion it
will be derogatory to the respect and
dignity of the House. This Resolu-
tion must be rescinded. Certainly
in a democracy a ruling party will
have majority. If there is no
majority it cannot govern. Therefore,
if only consideration of majority
is taken into consideration and the
Opposition whatever it may be,
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whoever it may be and more so for
a person like Indira Gandhi if you
take an attitude like this it becomes
very very difficult for parliamentary
system of government to get along
safely. We can, if we want, bring a
Motion of Privilege against anybody
for doing this or that and do the same
‘thing, but we don’t want to do that.
That is why the Resolution wants
to put an end to such types of attitu-
des on behalf of the majority party
in Parliament. So, this Resolution is
brought to safeguard the intercst
of democracy. Sir, I do not want to
say much. In my very humble opi-
nion, it is not merely the quarrels
amongst the Janata party groups that
ruined them. Tt is this persecution,
it is this resolution, it is this parti-
cular act of expulsion, which finished
them, which wiped them out, and
which axed them to near death.

Therefore, Sir, I feel very strongly
that it is not merely a  question
of Shrimati Indira Gandhi and her
reputation, her family, her being
a Prime Minister for 11 years and
so on. But it is a question of pro-
tecting the dignity and the propriety
and the collective wisdom of
Parliament and to thwart any
attempt by the majority party to
persecute opponents. When she was
arrested without any chargesheet,
I, as  Congress Prcsident, said,
‘This is atrocious ; this is unwar-
ranted ; this is vindictive.” What
else can it ne ? Thereforc my
submission is, th’s House rightly
(in spite of my friends walking out)
must take the decision to rescind that
Resolution and to support this
Motion moved by my friend and I
heartily do it ; and I hope that
the House will accept it unani-
mously. Thank you.

MR. DEPUTY-SPEAKER :
Now, Shri Somnath Chatterjec—

Absent, Shri Ram Vilash Paswan—
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Absent. Names have be n given.
Shri C. T. Dhandapani.

SHRI C. T. DHANDAPANI
(Pollachi) : Mr. Deputy Speaker,
Sir, Irise to support the Motion
moved by the hon. Member, Shri
B.R.Bhagat. I also was thinking that
our good friends (those who are
not here) would extend their
cooperation to pass this Resolution
unanimously. But they are not here.

THE MINISTER OF COMMU-
NICATIONS (SHRI C. M. STE-
PHEN): Letus not put it on record
that they are nnt here.

SHRI C.T. DHANDAPANTI: Sir,
it is because of their guilty consci-
ence. So, they would not like to
associate themselves in this discussion.
Sir, in the Resolution I have very
clearly stated as follows :—

“A pre-determined design to
villify Smt. Indira Gandhi,
deprive the clectorate of Chik-
magalur of its due representation
in Parliament stiflc the authentic
voice of national d'sseat from the
floor of the House, thus the de-
mocratic process.”

This is onc of the sentences there.
Mirs. Indira Gandhi was removed
from the membership of the House. I
have come across many instances
where no severe punishments were
given to any Member in many
countries, particularly the democra-
tic countries of the world. Mr.
Bhagat has stated that ‘double puni-
s .ment’ was given by the previous
Parliament. I might say that they
gave punishment not only to Mrs.
Indira Gandhi but they gave puni-
shment to the people there, to the
Electorate of Chikmagalur consti-
tuency. I have come across a case in
the House of Commons. That was
in the year 1947. The date is,
October, 30, 1947. This happened
British House of Commons. A motion
was moved against an hon. Member
there, by name, Mr. Alighan. The
Resolution said:
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¢That Mr. Alighan, for his gross
contempts of the House and for his
m ~onduct, do attend in his place
forthw I . be reprimanded by
Mr. Spea rr; that he be suspended
from the serv ce of this House for
six months.”

After that what happened was this.
The Speaker came to the conclusion
and the House adopted a Resolution
stating this:—

“The House do not agree to
such a long period of suspension,
not only on the ground that it
was an inadequate punishment
for the offence, but also, on the
ground that it would amount to
a punishment to Mr. Alighan’s
constituency which will remain
unrepresented for such a long
period.”

So, they had stated that even this
six month period was a long period
and the constituency should not be
kept vacant without representation.
I do not know why our wise people
did not think of it in those days. At
that time they organised a conspiracy
against Mrs. Gandhi to remove her
from this august House. Not only
that. They were trying to wipe ou

the entiremovement of the Congres

Party in those days. This was the

Resolution which was passed and that
was on 1gth December 1978. This was
the second privilege motion against
Mrs. Gandhi. The first one was
earlier brought forward by another
Member of this House against Mrs,

Gandhi stating that she had issued
statements against the then Home
Minister, Mr. Charan Singh. So
there was a calculated conspiracy
that somethng should be done
against Mrs. Gandhi. Sir, here our
friends mentioned about the com-
petency of this House as to whether
the Chair could admit this motion
or not. In 1976, T was a Member of
this House. A motion was tabled by
Mr M. L. Sondhi without referring
the same to the Business Advisory
Committee. Though it was tabled by
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the opposition, the then Speaker was
good enough to admit that motion
and that was discussed in this House,

Aunother important matter raised
by them was about the competency
of the House as to whether it could
discuss it or not. As far as this Parlia-
ment is concerned this is the supreme
body and it possesses powers to
punish a person for a breach of
Privilege or contempt of the House.
Now, Idonot know whether the
subjects bro-:ght before the House
were consistent with the normal
issues pertaining to the breach of the
privileges Committee or the House of
Parliament. But it is entirrly depen-
dent upon the quality of the issuc
and genuinenss of the issue and the
motives of the persons who initiate
the issue and the legal competency
and that of Natural Justice.

Sir, the purpose of my tabling
this motion involves two important
matters. O .e of them is that this
great democratic institution should
not be misused for the pleasure of
some individuals or groups or : oli-
tical parties unless such an act of
person or a Member inside the House
involves the nation’s pride, security
and honour. Before we take that kind
of drastic measures, the leacers of
political parties who have been
nurturing democratic ideals and who
are responsible for nourishing those
values in their public life should have
given their thought to it. Instances
and examples are being quoted that
there are precedents in the Western
and the European countries to expel
a Member from the House. But I
would humbly make a submission
to this House and ask them whether
there was any precedent in the world
at that time, particularly in the demo
cratic countries, that a former Prime
Minister was punished and expelled
and her seat in the House was decla-
red vacant. We have set an example
as far as this countryis cancerned.
As far as this House is concerned,
the Janata Goverment set an
example that even a former Prime
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Minister of this country could be
expelled from this House. 1
would like to say that the Prime
Minister ~ is not a dictator. She
was not a dictator. She has got
some  family  traditions. That
family was responsible for building
up the parliamentary system ;
that family was responsible for
the functioning of democracy in
this country. That family ~was
ultimately humiliated ; that person
was  humiliated by the House.
That means, there is nothing against
an individual, but it was against
a democratic system and against
the parliamentarv svsters of this
country.

Many of our friends in those
days thought that power was per-
manent.  But, power is  always
temporary; it is a passing show.
It might come today and may go
tomorrow. Our  friends in the
Janta Party thought that they were
going to rule this country for several
decades. That was th: reason that
the leaders at that timc went for
this crastic action. Because of this
approach, the privilege motion was
brought against the officers also,
those wh?  were not members of
this House. They had no means to
defend themselves for the charges
levelled against them. The Commi-
ttee on Privileges enquired into the
matter. The matter was not con-
nected with Parliament. That matter
was raised somewhere else before
the Shah Commission. They took up
that ma ter and encuired into that.
Now, is it fair on the part of the
present Government to punish the
two  former Prime Ministers of
this country on the basis of the
Vidyalingam report and the Puri
report. We cannot do tha : we
should not do that. But on the
basis of the Shah Commission report,
they have done it, which was
against the natural justice of this
country.
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There is another important
thing. When this decision went to
the ordinary people, they might
have thought that a very hig crime
might have been committed by
Shrimati Indira Gandbhi. It was
stated that she had not taken
oath before the Committee. There
also, there was a _ differcnce of
opinion. Fven the former Attorney-
General, Shri 8.V. Gupta stzted that
asking for taking oath before a
Committee is a  discriminatory
power of the Chairman. It is not
inandatory, it is  discretionary. He
may or may not asks. Here, it is
wrong on the part of the Committee
that because she has not taken oath,
to say that it is contempt of the
Committee.  That was the judge-
ment. If the previous Members
were  really sincere  to investigate
all  the charges levelled against
Shrinati Indira Gandhi, they
would have left out this preliminary
objection  about not taking the
aath. But they were very particular
that Shrimati Indira Goudhi should
uot give her evidence before the
Tormmittee,  so that they cau take
their own dccision. They have done
that,

In so far as  taking of oath is
concerned, I would  like to state
what  Shri .M. Seerwai in  the
History  of Doctrine in India has
tated

“In India, Section 3 of the Act
15 of 1852, recognised that the
accused in  a criminal proceed-
ings shall not be a compell-
able  witness  for or agalast
hinself. In section 204 and 203
of Criminal Code 1861, it was
provided that no oath was to be
administered that to the accused.
Section 345 of the Act also pro-
vided that no oath or affirmation
was to be administered to the
accused.”

It will be seen that Section 342A
completely  protects the accused
if he does not wish to give evidence
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because Section g42A, Provis
(b) prevents any adverse inferenc
being drawn ‘or auy adverse
comments being made against him
for not giving evidence. Section
342A enables an accused to give
evidence if he desires to do so.

He has the privilege of remain-
ing silent. It is confirmed under
Section 342 Cr. P.C. and even more
completely by Article 23 of the
Constitution.

In the United States, it is well
settled that th2 accused by taking
the stand  waives the privilege con-
ferred on him by the Fifth Amend-
ment and that in respec’ of the
matters which are the subject matters,
hz as a witness cannot be compell-
ed to incriminate himself.

Sir, further a question has arisen
whether  Section 342 Cr. P.C. vio-
lates  Article 20(g). Uader that
Section a Judge is under an obliga-
tion "o put the question to the
accused on the evidence led against
him, but the accused cannot bhe
punished for refusal o answer or
for giving false answern.

Sir, from this it is known an
accused cannot Dbe prosecuted  just
because he refuses to take oath.
Sir, his decision of the Privileges
Committee is m1i/1 fide. Not only
that, ir is politically motivated.

I would liketo say som> more
things which some other Members
have also stated.  As far as contempt
of the House is concerned, even if
any Member of this House deli-
berately  obstructs the proceedings
of the House, that is also contempt.
The other day, as you know, some of
our good friends ate rasagulla inside
the House, 11 Members were sitting
here. What for they were sitting ?
They were fasting to mourn the death
of Harijans and Adivasis, whereas,
they were eating swees. We quite
understand that they are clever
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and what their motives were. The
reason why 1 am saying this is
that not only refusing to take -the
oath but even this is also contempt
of the House, I would like to ask
the Chair how many Members of
this House have been removed on
that charge, whether anybody or
any Member was removed from the
House during all these years for
contempt of the House. Therefore,
just for the sake of political reasons,
these things have been done.

I am supporting this motion
not only to rescind the old resolution
but to protect our own Members
also, those who are sitting with me,
because there are many Members
who deserve to be removed from
this House, if we allow this resolution
to be continued, because in that
case, the Government, it may not be
this Government, but the future
Government suppose it comes
after ten or fifteen years, may use this
Resolution and remove our friends,
some of the heroes of the Zero Hour.
They can be removed. It is just to
protect them. It is just to protect
our friends who are sitting on
this side that I am supporting this
Resolution.

Before I conclude I must say this
is a Resolution which is going to
be passed against the authoritarian
attitude or the previous government
of the Janata Party which adapted
the previous resolution.

Sir, T would like to emphasize that
in future also, a Member’s honour
should be respected in this House,
whoever it may be, and to which,
ever party they may belong—par-
ticularly of leaders like Mrs, Gandhi,
This kind of an act by the previous
Lok Sabha was a degenerate oct,
I can say that we must not only
support this. We must also condemn
the previous Lok Sabha’s action,
and condemn the leaders who were
involved in it, and instigated it.
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With these words, I support
this Motion.
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qEf #Y §eHT 7 QT fEar oav
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AT TAT 9 WA GF IAF T 7
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7z §aw saEr T O

MR. DEPUTY-SPEAKER: Mr.
F rank Anthony.

SHRI FRANK  ANTHONY
(Nominated—Anglo—Indians): Mr
Deputy Speaker, Sir, my friend Mr.
Bali Ram Bhagat has dealt with
several of the legal aspects. T shall be
brief and only fill in certain point
because I havesome personal knowle-
dge of what actually took place.
And may I say this, at the very
outset, that this Resolution is not
only good, but it was long overdue?
To adopt the languaza of my frie1d
Jethmalani and t ansly it inrevers
may I say this, that what was doraz
by that Committez and by the then
" Parliament was a fraud oa Parlia-
mentary procedure andl practice.

And as Isaid it was long overdue.
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This blot on 'Parliamentary proce-
dure and practice should be remo-
ved. I am aware of this as the senior-
most Member of the House, that the
House, that the rule of Sub Fudice
docs not apply to Privileges Com ni-
ttce. But I venture to believe that
neither Parliament nor the Privileges
Committee is above the rules of
natural justice. And friends on the
other side, have been saying all kinds
of things about the rules of natural
justice. They are the self-proclaimed
champions of democracy and na-

tural justice; and the rules of natural
justice cannot be applied rigidly.
It is well-settled that on facts there
can be no precedent and facts vary
from one case to another. But perhaps
the Members do not know, the first
position taken by Shrimati Indira
Gandhi before the Committee was
this. That the accusations before the
Committee were several—obstruction,
intimidation, harassment of certain off-
icials—and thc C.B.I. were collecting
information. We had authoritative
information that the C. B. I. had
been deputed to collect information.
And that prosecution on identical
issues—issues that were identical to
thosc before the Privileges Commi-
ttee—were being investigated by the
C. B. I. were imminent. And - so,
the first objection - Mrs. Gandhi
raised was about natural justice and
she said. “Yes, I am quite prepared to
appzar before the Comnittee. I
have the greatest respect for it. But
remember this;- my prosecution is
imminent on identical issues on which
you are seeking to arraign me, and
if vou give an assurance of immunity
with regard to prosecution, T will
appear aund answer your questions.
Because, otherwise, it ‘would- mean,
and- it is axiomatic. that I will be
facing prosecution on the same issues
which I am facing before the Com-
mittec, and hence my defence, when
1 am prosecuted will be not only
prejudices but pre-empted.” Aund
the findings of the Committee would
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in the language that I had used,
“hang like a compulsive pall over the
criminal  court proceedings.”  So,
we said, that this was the first of our
objections. There were other objec-
tions, under Article 20 (3) and 21 of
the Constitution, and so on. And
any person with a semblance of
regard for the rule of law arid natural
justice would say, ‘yes’. And then my
apprehension and materialised before
the Privileges Committee was in sessio
an F. I. R. was ledged. I have the
number here. It -'was formally
registered on all the offences in
respect of wholesale series of offences
—covering all the accusations on
which she had been arraigned before
the Commitiee i

What did Mrs. Gandhi say? She
said : give me immunity beforre the
criminal "courts, I will appear before
you. No. The Privileges Committee
grabbed the jurisdiction. The  pri-
nciple of natural justice was not
only ignored but multilated. Then
after that while the proceedings
were still going on, the Shah Co-
mmission actually ordered  pro-
secution on these very offences.
First of all, there were three stages.
My prosecution on identical charges
was imminent. A FIR on these
very sections, was registered, then
the Shah Commission ordered Mrs.
Gandhi’s prosecution. I had app-
eared in cases in the courts. But
the Committee continued. They asked
Mrs. Gandhi to come there and
give evidence on oath. That was
part of the whole exercise of. the
Janata Party, because I see in those
proceedings, part of a whole exer-
cise—my - friend Bhagat used the
word revenge; it is not so much
revenge but they were little fri-
ghtened men; they were terrified of
Indira  Gandhi’s political stature
The exercise was not-only to. tarnish
her image but also to keep her out
as Prime Minister. They thought
that a couple of turns of the wheel
would grind her into dust. So what
did the Janata Government do ?
Without an iota of evidence, as
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part of this exercise to destroy her or
attempt to_destroy her, they ordered
her arrest. That was in October,
1977. 1 appeared in that case. One
of these days when I have the time
I shall write a monograph. I have
got 40 years of experience in cri-
minal law bar."Even I was shocked.
There were two prosecutors. They
were leading my questions because
you do not arrest a person unless
you have some semblance of evidence.
So, I was probing. Than I asked
the senior prosecutor: ‘“Have you
got your case diary ?”’ He said:
* I am not obliged to produce it.”
Than I asked the second person.
He would not answer. Then I got
suspicious. I told the court that
they arrested this lady without the
vestige of an iota of evidence. This
is what had happened. Next day,
I think, the Patriot put out an
admission by CBI officialsthat they
were stempeded by the Home Mini-
stry  into arresting Mrs. Indira
Gandhi without an iota of evidence.
Fortunately, the Magistrate had the
courage to- release her. Somebpdy
referred to Mr.” Morarji Deésai. I
have known him from 1942. One
thing I know of Mr. Morarji Desai
is that he is a compulsive egomaniac.
He thought that he was not only
God’s gift to this country as Prime
Minister but he was the god gift
to the judiciary as a subordinate
magistrate.

7 After the Magistrate  released
her, while the case was in appeal
before the High Court, they never
pursued her. They did not go in
appeal because they know that they
would  lose that. Morarji Desai
said that in his experience as Magi-
strate, no magistrate "had ever
released a person at that stage.
It was a clear case of contempt.
But unfortunately, the High Court
did not' agree to proceed for con-
tempt against him or the then
Home Minister. Then what happe-
ned ? This came later. As I said,
I do not think” the country knows
this.
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As a senior lawyer I am always
reluctant 10 say anything against
Judges bziéher sitting or otherwite.
But nobody was mer¢ shocked than
I was because I did not understand
the animus, offrusive animiws of
Mr. Shah against Mrs. Gandhi.
The plea Mrs. Gandhi made
before the Committee—1 did not
appear before the Commnittec—was :
“I am quite prepared to appear.”
This canard was spread by hostile
press that Mrs. Gandhi was running
away from the Shah Commission.
She never ran away. Before the
Privileges Committee she said
“Yes, if you grant immunity I will
come hefore you” although we
told her : ‘“Madam, the result is
a forgone conclusion, this Committee
is so weighted that it amounts to
that.” Beforc the Shah Commission
I got up and raid : "You cxamined
people against her in my absence,
I should have had the right ordi-
narily to see them, to judge from
their  demeenour  what kind of
witnesses they are.” I said, I aban-
don that right, but you must give
me the right, because 1 am in
the position of an accused, to cross-
examine them. That is all I have
asked of Justice Shah, but he would
not. He was determincd first to
put  Mrs. Gandhi, who was vir-
tually an accused, into the winess
box, he was determined sort of
grill her by his cross-examination.
So, 1 said, what would be the
point, what would be my defence, he
will crogs-examine Mrs, Gaundhi
without 1y first cross-cxamining
the witnesses what would™ happen
to my defence. Then only we said :
no, this procedure is utterly illegal,
it is improper. Thank God., vyou
have the classic judgement of justice
T.P.S. Chawla of the Delhi High
Court. I do mot know whether it
hag been read. I have. appearcd
before him for Mrs. Gandhi and I
have argued before him. Justice
Chawla has damned Mr. Justice
Shah bell, book and candle, for his
illg:gal proccedures and gross im-

properies. I was  shotkeéd by Mr. -
Shah’s attitude. I was summoned
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for contempt because I do not
think Mr. Justice Shah liked the
things I said ; I was summoned
for contempt before Mr. Shak, I
was shocked ; I forgot the name,
he was a very good friend of ours,
he was the Governor of Bihar.
He was the Agriculturc Minister,
I shall get this name in a minut
he phoned me, after we had finishy
the proceedings before Mr. Justice
Shah, but when the prosecutions
against Mrs. Gandhi were pending
in the Courts. I was shocked.
Shri  Jairam Das Daulatram—I
remember the name—gave me two °
pamphlets  showing ~ that M.
Justice Shah had presided at anti-
Congress meetings he had condem-
ned Mrs. Gandhi and her Govern-
ment vis ¢ vis the Emergency, and
that was before assumed charge
as the Chairman of the Commission,
he had used vicious language against
Mrs. Gaundhi, and after that he
became the Chairman of the Co-
mmission. Then I started at Mr,
Shah in the prosecution cases and I
asked for him to come as wituess,
because I know he would not be
able to stand up to cross examina-
tion in the face of documents show-
ing that he had a vicious amimus
against Mrs. Gandhi, Thercfore,
as I said, the whole of these werc
part of the Janata exercise to destroy
Mrs. Gandhi because they were no
only little men, they were frighicned
little  men.

AN HON. MEMBER : How

long are we sitting ?

MR. DEPUTY SPEAKER : Is
it the sense of the House that we may
extend the time for this discussion ?

SOME HON. MEMBERS 3
Yes. |
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MR. DEPUTY-SPEAKER : All
right. It is extended.

THE MINISTER OF COM-
MUNICATIONS (SHRU C. M.
STEPHEN) : Mr. Deputy-Speaker,
1 feel this a very momentous day
and avery mementous occasion. In
the history of British Parliament,
an occasion like this in its long
history tock place only once. I
feel an occasion like -this may
not repeat in the history of our Par-
liament, because a dark event like
"he one that happened in December
978 is not likely to repeat itself in the
history of this Parliament. A question
vas raised as to whether it is within
jurisdiction and all that. The Spea-
ker gave a ruling about Wilkes case.
Itis necessary for the House to know
the history of that case.

18 hrs.

Wilkes was a person who was
elected to the British Parliament.
That happened in 1764. Thercon he
was  expelled on the basis
of a frivolous cases. Hc was
re-clected, was again expelled. He
was again re-clected, without opposi-
tion; he was again expelled. Then
again when he gozs for clection, the
House of Commons says: we not
only declare him not elected, but we
declare the other man elected to the
House. Then the cntire consituency
put up a ptition before the Parlia-
nent, saying ‘‘this man does not
represent us; Wilkes repres-nts us™.
‘The House rejected that petition.
Long after this happened in 1764,
tinally in 1782, about 18 vears after-
wards, on the 3rd May 1882, the
resolution of 17th February 1769 was
ordered to be expunged from the
journals as subversive of the right of
the whole body of electors of Britain.
Therefore, two things are established
that ifthe wrong decision is taken by
the House on a privilege issue, even
after 18 years, even afier many elec-
tions had taken place—s5 elections
took place in the meanwhile— the
House can take up that issue, pass the
resolution annulling that Resolution
and even expunging that from the
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records. It is absolutely clear, Sir,
thérefore, that a similar thing has
happened and a new Reésolution was
passed. And after that,” what ‘has
happened in this case? This is a
democratic obligation on the part of
of this House, according to me,
because I still remember those days
when that matter was  discussed.
Mr. Banatwalla is here now, I re-
member the speech he made. He
made a speech which would have
moved even a rock. Opposing the
Resolution he made such a moving
speech. T remember that. I remem-
ber Mrs. Indira Gandhi sitting
there, not running away, facing and
smilingly she sat on for three days and
listened to the whole thing. Thev
thought she was being put on trial.
But what happened was that the
Janata Party was put on trial in the
peoples’ court and the people were
watching the whole thing. After that
we went to the polls. We made this
a major issuec in the Election Mani-
festo. We condemned this Resolution,
we  openly called the House that
carried this Resolution a Star Cham-
ber. And we went to the people, the
people gave the verdict. They expeli-
ed Mrs. Indira Gandhij in Dececmber
1978. After that, they could not rem-
ain in this House for one full year.
Within nine months the whole lot
of them were expelled from this
House, thev were out. And the people
finally gave the verdict. A person who
was condemncd as a criminal, a
person who was condemned as deser-
ving to be in jail unworthy of this
House- ——-the peoplec annulled that
judgment and returned her to this
Parliament expressing their displeas-
ure at the Resolution that was passed.
It is the bounden sacred duty of this
House to take the order from the
electorate to formulate their decision,
to annul the former Resolution and
even expunge it from the records so
that it may not sully the pagesof the
history of this Parliament, This
should have been done - earlier, Sir;

but wedid not. - : T

I am extremely happy that four
Mcmhcrs have come  forward with.
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the Resolution, one is from Congress
{U), another is from Muslim League,
another is from D. M. K. and ano-
ther is from Kerala Congress. They
have come forward with this.” I thank
them and I congratulate them for
‘the democratic sense they showed
in taking up this matter and bringing
this Resolution,

This is the background with
which I ambefore you. I remember
the whole scenc. I do not want to
go back to that. I just want to
state certain facts which should be
clearly understood.

As I'have alveady stated, there is
a precedent that we can take up this
Resolution because according to the
Privileges Coinmittec and according
to the Resolution, Parliament is a
continuinz entity, That was not our
cise that was the stand they took.
[ ds not want to read the whole
thing but that is their finding. They
said, thisisa continuing entity and
therelore, as Mr. Jethmalani stated
there, ‘May be, il some Members are
renoved, there are other Members
who are coming in. That does not
mean the institution is changing.’
And he stated that if two judges are
removed, two judges are coming in.
The institation is not changed.
Even so, although new Members are
coming to Parliament, Parliament is
the same and therefore, it can take
cognizance of what happened in the
previous Parliament, That was
their decision. In view of that
decision, how can they quarrel over
the position that we have taken?
It is a continuing entity and there-
fore, under Rule 184, we moved a
Resolution and the Resolution says
that there isonly one bar: ‘Youshall
not take into discussion something
that has happened in that Session.’
which means, if it is not in Session,
others we can take into account and
that we have done. And that is a
plt;ecedent in the British Parliament
also.

' Smt. Indira Gandhi stands vindi-
cated by the people. There is no need
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for Smt. Indira Gandhi to get this
Resolution removed and all that,
But we owe to the nation to say that
their Prime Minister is not a person
who  was convicted for breach of
privilege or any crime. We owe it to
the nation and, therefore, this Resol-
ution has become necessary. We owe
to the p:ople and, therefore, it has
come to our jurisidiction in the matter
of maintaining the law of Privilege.
The law of privilege was vitiated
by that Resolution. We have got to
correct it.

Three positions were taken. One
position was that certain persons
who were collecting information,
although they were not officers the
Parliament, should be deemed to be
officers of the Parliament. Because
they were collecting information fow
the House, therefore, they should he
deemed to be officers of the House.
This is a very dangerous precedent
and unprecedented in the history
of this Pariliament. We can go only
by what was the Law in 1951 and
until then there is not a single prece-
dent where this was accepted. This
matter was sent by them to the At
torney General for his opinion. The
opinion of the Attorney Generalis
absolutely clear.This is what Attorney
General reported to he Privileges
Committee :

“In my opinion the persons who
suffered harassment were neithex
officers and servants of the House
nore were they cmployed by or
entrusted with the execution of
the orders of the Housc. There
were no orders given by the Lok
Sabha. It was the Minister who
had asked tor the material and
non-execution ot any orders o
cither House was not involved,”

Then there is a long discussion.

He says by any streich of imagina-
tion, these persons cannot be treated
as officers of Parliament. The Com-
mittee just brushed it aside. The whole
thing depends on this finding, If
they are officers of Parliament, then
alone we come to the question of
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iviloge. The  Attormey Genral
gid,' %‘hey are not officers of Parlia-
ment”. If these people are to be
treated as officers  of Parliament,

in every Session there will be lakhs
of officers all over the country who
will have to be treated ds officers of
Parliament because they will be collect-
ing information for answering questions
in this House. Where will we land?
This is a dangerous precedent that
has been set up and if this prece-

dent remains, as the Resolution says-

then we In the majority hete can

haul up anybody on the basis of
obstructing any body who collocted
information.  Therefore, moving

this Resolution isnotin the interest of
the ruling party. Itis in fact a

step taken in our anxiety to protect
'democratic norms to ensure that the
Opposition is protected against attack
by a vindictive majority party. In
that sense it has become absolutely
necessary, This is the first part of it.

Then again it is not enough. You
find cantankerous part of it, which is
the evidence part of it. Supposing
they were the officers of Parliament,
then they should have been under
orders to collect information. What
was the evidence? The persons invol-
ved were three or four officers. One
was Shri Krishnaswamy. They said,
“We went to the Minister’s housc and
we were told by the Minister that no
information need be collected.”

“Apart from what he had already
collected for answering the ques-
tion. Irang up Mr. Krishnaswamy
and he told me thathe had already
instructions from Mr. Sondhi,
the 8ecretary, thatno information
need be collected on this case.”

Therefore, if non-collection of the
information was a crime, then the
instruction not to collect went not
from Mrs. Indira Gandhi but went
from M, T. A, Pai. He said, “You
need not collect the informatijon.”
Mr. Krishhaswamy was also told
that he need not collect the informa-
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were not cqn‘-#a:g out any order of
Parliament. If' they collected inform-
tion from somewhere, that was not
in execution of the order given by
Parliament; it was in contravention
of the direction given by the Mini-
ster and other people. In any case,
they were not officers of Parliament.
Even if they were officers of Parlia-
ment, they were under the instruc-
tiong, not to collect the mformation,
not by the Prime Minister but by
the Minister concerned and the
Secretary concerned. Even if harass-
ment takes place, they cannot be
hauled up for thatsort of purpose. I
do not want to go into the facts of
the case. I am only saying that this
finding has got to be considered.

One thing more. Mr;. Inidra
Gandhi was hauled up saying that
all the harassment was for this pur-
pose. Isheuld go on record and let
the world know that there was no
shred of evidence for this. Not only
that. The evidence was the
other way. Mr. T. A. Pai wh» gave
the evidence said.;

“l wanted tohave the fight with
her.”
And that Mr. Hitendra Desai in
his findings says. What Mr. T.A
Pai says about Mrs. Indira Gandhi’s
role there ? I quote

“Prof. P.G. Mavalankar : In this
particular  instance, when the
Prime Minister called for you,
you said, she was upset and

angry.

Shri T.A. Pai : But she never
referred to any question ; I
must say that also. She had
complaified about the corruption
of my officers. She did not
refer to any question ; she re-
ferred to harassment.” :

Therefore, if we go by Mr. Pai’s
evidence, position is clear.
Again, a question was asked, “Do
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you ever try to ask as to why it
took ap unusal course ? and
Mr, Pai said, “ was just wondering
that it could not be on this quss-
tion. because there is nothing in the
question  which can upset any-
body.” '

A cleacer chit than this cannot
be given. I quote furthér :

“Shri Narendra P. Nathwant :
Did she not convey that it
should not be disclosed that the
factory  was using imported
machinery for preparing some-
thing which was against the
spirit of the agreement ?

Shri T.A. Pai : T did not get the
impression that she wanted me to
withhold the information or be
careful at the time of answering
the question.

Shri  Narendra P. Nathwani :
There was this question of showing
strong disapproval about the
inquiry bemg pursued by the
officers. Did she convey that
impresgion ?

Shri T.A. Pai : No. She did not
convey that impeession to me.”

He further said :

“Shri T.A. Pai : T must say in
fairness to her that at no time
when I met her had she ever
discussed with me the affairs of
Maruti.”

Well, a clearer chit to a person
is inconceivable. Thdt., Committec
ignored all these things, everyone
ofthese things and, basing every-
thing on conjecture, that they were
the officers, that they were harassed,
harassed because of that guestion
and harassed because Mirs. Indira
Gandhi asked them and, therefore,
they came to a contlusion that Mrs.
Indira Gandhi had chmititted a
breach of privilege. On this chain
of copjéctuced, they came to a cone-

vi

lusion that she was guility apd she
was bundled out, as gglmcbod'y said.
They just wanted to bundle her
out ; they wanted to throw her .
out. They did not have the courage
to look at her facs. Sitting there
and looking at them they were
afraid. As Mr. Frank Anthony
said, the little fearful people wanted
to kick her out and carry on mersily.
This was the only purpose for which
it was done.

The second point that was
raised was that she did not take an
oath or affirmation. Again, the
Attorney-General was asked as
to what his opinion on this was.
His opinion was absolutely clear.
He very cearly said that article
20 applies to this case; “that article
20 would apply to the Lok Sabha
and the Privileges Committee. If
it has a power and jurisdiction to
prosecute and punish a person, say,
for a breach of privilege. That it
has the power and jurisdiction to do
so, is not disputed. It is not necessary
to  canvass the other questions.
It would be difficult to escape the
conclusion that the Lok Sabha
exercising jurisdiction will prosecute
and punish a person for breach of
privilege in a tribunal by virtue of
Article g95. Exercising of power
and jurisdiction by Lok Sabha in
this Committec to prosecute and
punish is not disputed. This Parlia-
ment is entitled to rules of proce-
dure and conduct of its privileges
and if the rules make an act or omi-
ssion swhich constitute a breach of
privilege pubishable, then Article
20 is  attracted. “Article 20 says
“No person accused of any offence
shall be compelled to be witness
against himself.” The  Attorney
General obseryved “You are quasi-
judicial tribundl. You are exercising
the judicial function. The person
before you is an accused. You dre
seized under criminal proceeding.

; Therefore, Article 20 comes into

application. She is not bound to
gwve an  oath of office.” This was
~the advicé given by the Attornty
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General.” In spite of - this, they
said, that she has committed a
breach of privilege. I am not
concerned with Smt. Indira Gandhi.
The question .we have to decide
is whether an accused who .is
appearing  before a  Committee
is liable to be put on oath and to
be tried for extracting answers from
them and condemn them with that.
It is a standing question to be deci-
ded. They came to  decision that
it has got the authority and if
this remains, Sir, persons put to
privilege proceedings will have no
safety and they will be compelled
to answer questions before the Pri-
vilege Committee. So far, it has been
optional. In no single case, I can
agsure the House, in the whole of
privilege cases not in a single case
was this compulsion given. On the
other hand, application was made
by the persons concerned for an
opportunity to give evidence before
the Committe. It has been revised.
This oath giving has now been
enforced as a right to the Commi-
ttee, as a.liability for the accused.
In spite of the law to the contrary,
this misunderstanding remained
on our record as a privilege law.
This has got to be wiped out. This
is the second purpose.

The thrid charge against her
was she gave astatement before the
House and in that statement a very
guarded statement she mezde-. She
said “The Janata Party’s political
preoccupation is to annihilate me to
jail me and to harass me at any
cost. Most of the Members of this
Committec are trom the Janata Party
I have a reasonable apprehension that
the political policy or the Party will
influence the Members of this
Committee. “This is the wild stale-
ment she made. Nothing more
than that. They said that this is
an insult fo the commuttee. Very
wonderful don’t we say that
the judge ofcourt is influenced
we are afraid that this court is
influenced, he is under influence.
therefore- the case must be removed
from bere. Has anybody ever said
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thet it is contempt to say so, But
the committee says that this is cont-
empt. On the other hand Mrs. Gandhi
came here. In a statement she latantly-
plainly- said You 2re making this
House 2 Star Chamber.** She said it
very plainly, clearly she said.
Yet nobody said that, that s'a‘ement
of her inthis House was coatempt.

We must remember that Mrs.
Gandhi was not ara mere accused.
She was a Member of Parliament.
A Member of Parliament appraring
before a Committee, telling that
“You Members are likely to be in-
flucenced”. The question 1s whether
a Member of Parliament has got the
right to make an accusation like this
in the House or in the Committee,
whether it can be taken as a breach
of privilege. Is there a case of prece-
dent like this? They have established
nothing may bhe done like that.
This is in this poriod- in this era of
relaxed viewof the law ofprivilege..
It is a very draconian decision.
It has got to be annulled. This is
the only purpose, Sir, for as this
resolution is concerned. Itis only we
who can do that. May 1 readfrom
May’s, as ‘““parliamentary prectice”.
Parliament is not contolled in
its discretion and when it says
its errors can only becorrected by
itself. 'The question is whether the
Parliament or the Committee erred
or not. It is for this House to consider
whether it erred or not. If it errs
only this House can correct it so
that the stream of the law of privilege
may be kept clear and may not be
kept. sullied. It is in this spirit that my
friend Mr, Bhagat has brought for-
ward this Resolution in which he has
said that this will not constitute a
precedent as far as this House is
concerned. This Resolution also
says that anything contained in this
Report will have no precedential
value ; it shall not be quoted here
after. for the purpoe of the law of
privileges. That finding this House
has the power to give- and once that
findings is given the consequence
follows. The consequences is that
the persons who were convicted on:
the basis of these three findings
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the moment we find these three
findings false, must become acqui-
tted of the offences against them,
and the Flouse has got to clarify,
It is only a declaration that we treat
the earliecr Resolution as gone and
Shrimati Indira Gandhi, Mr. Dhawan
and Mr. Sen stand out as innrocent.
This is the consequence of the pre-
sent finding ; this is the consequence
that follows. Nobody can dispute
this  consequence. That is why 1
say that at this moment when
Parliament is sitting in its supreme
jurisdiction of examining whether
a law of privilege that was set
wrongly was right or not, the opposi‘ion
.should have been here and it was
their duty as Members of Parilament
to be here and to putforth the other
side of the case. We as the opposi‘ion
took the opportunity to put forth our
case before the people because we
know that morally we were right,
legally we were unimpeachable, and
could we show our face glowing before
the people. Therefore, necither the
Party nor Shrimati Indira Gandhi ran
away. We stood there and faced
the whole attack. They now wget
an opportunity to vindicate their
position and say that this was correct,
but they knew that they could

not and, thercfore, cowards as they
were had to flee from the fire of
re-examination of the whole situa-
tion. This is what has happened.
It was against! cowardice that had
manifested iwelf this morning be-
bring
forth the no-confidence notion so
long as Mrs, Gandhi was here ; and
Shrimati Indira Gandhi is away,
speakingly they have brought forth
no-confidence motion. They
could not face her when she was
here and now when she is away, they
have brought forth the no
confidence Motion. This mark of
cowardice is something they must
feel ashamed of. I am now concluding.
The House may kindly permit me to
quote what prophetically, at that
time I happened to say. We still
remember  that occasion when the
whole trial was going on. I am not
able to find that quotation here.
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They were shouting and howling
at that time, and I had to tell them,
“I remember a similar scen= alout
2,000 years ago........

MR, DEPUTY-SPEAKER : That
was made from this side.

SHRI C. M. STEPHEN : Yes;
that was made from that side.

I said. “I remember this case,
about 2,000 years ago, there was a
sunilar scene in the court of Pontius
Pilate.” 1 said, ‘“You have got the
power to crucify, but remember that
crucification will not be the end
of it; resurrection will follow that
crucification” I am happy that re-
surrection has followed that crucifi-
cation, and as a result of the resu-
rruction, the nail that was driven on
that day has got to be removed ;
the whole historic process must be
brought to a conslusion. And Shri
Bhagat has had the good fortune to
take this up and rectify it finally.

I support this Resolution, with
one ohservation.

‘This is not a mere moment this s
a historic momenc; Parliament, in
its judicial capacity, is asserting
itself, is asserting its sovereignty s
correcting  the wrong  law, putting
the law correct and doing justice,
reflecting the will of the people, and
carrying out the mandate of the
people honestly, truthfully, unerringly
and in a manner which history will
cver remember—-it will go down
in the history of Parliament.

Sir, I support this motion.

SHRI G. M. BANATWALLA (Pon-
nani) : It is the prime consideration
for the majesty of the rule of law
that impels me to rise insupport of
the motion before this august House
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1gth December, 1978 was ‘a
sad day for parliamentary democracy
when all norms of natural justice and
when all rules of parliamentary pro-
cedure were thrown to the winds and
a motion adoptéd holding Shiimati
Indira Gandhi and others guilty of
a breach of privilege.

I consider it a good fortune for
parliamentary democracy in India
that the House to-day has an oppor-
tunity to rescind the resolution that
‘was passed by the previous Lok Sabha.
Since those membets or Parties which
supported that resolution are hot
present, I wil not use harsh
words but submit only very humbly
that the motion that was adopted
holding Shrimati Indira  Gandhi
and others guilty of breach of privilegce
has done a great harm to rather than
clevate the reputation of parliamen-
tary democracy in India.

I must submit that we must have
a proper approach to this concept
of the power of privilege.

This power 1is a great power.
Itis a power which I submit should
be used as a shield and not as a sword.
When I am talking about the power, 1
must here refer to what Fencen
said :

“Power is poison. It corrrupts the
conscience, bardens the heart and
compounds the understanding. Those
who have power need to exercise
great vigilance.”

How should this viligilance be ex-
ercised? It can only be exercised
through swrict judicial standards.
And with respect to strict judicial
standards 1 submit what DC Jain
says in this treatise Parlimentary
Privileges under Indian Constitution at
page 220 :

*“It would be better for the digni-
ty of Parliament if affronts to its
authority were either clearly seen to
be atsedsed in  actordance with
judicial standarfs or elsé ignored ds
unworthy of nttice.”
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My submission before the House

is that evéty norm concerning the
judicial standarde has been flouted.
To-day we are here to perform a
great duty. Let us scrutinise the great
harm that has been done to the parlia-
mentary form by that motion that
was adopted on 1gth December, 1978.

In the first place I must point out
that a question of bredach OIP privilege
was referred to the Privileges Com-
mittce. The Lok Sabha adopted
Mr. Madhu Limaye’s motion on 18th
November, 1977. What was the
mdtter that was referred to the
Privileges Committee ? The matter
was in relation to a question of Shri -
Madhu Limaye. It was in relation
to the collecion of information
to answer his question. It was
alleged by him that officers were
collecting information necessary to
answer his question in the House.
These officers  alleged/that  they
were harsséd and  obstructed and
so on and so the matter was referred
to the Privileges Committee. Thar
Privileges Committee, it is shocking
to note, during its investigations,
found that the harassment to officers
and others, if a1 all therc was any,
was hot in relation to the question
of Shri Madhu Limaye but it was
in relation tw the other guestion
which was not referred to that Pri.
vileges Committes. It was in rela-
tion to the question of Shri Jyotirmoy
Bosu which ‘'was to comc up for
reply on the 16th of April 1975.
1t is shocking that the question of Shri
Jyotirmoy Bosu was not referred to the
Privileges Committee and yet that
Comumittee drapped the entire matter
about Shri Limaye’s question re-
ferred to it as a hot potato and they
started on a different track altogether.
The report which was received then
was totally irrelevant and it was in
blatant violation of Rule 314(1) of
our Rules. That Rule clearly pro-
vides that the Committee ha¢ no
isherent jurisdiction in the matter
of privileges. It has to examine only
suth matfers of privitege as ate re-
férred to it and not to go about dise
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covering and finding out where the
question of pﬂivi_l_e?c exists _agairist
a particular individual and bring
hifh to book.

Sir, this is the whole crax of
the situation. Therefore, where was
the judicial standatd observed. I
must also point out that very strange
findings came from that Privilege
Committee. ,

They have been numbered in the
Motion that is before the House.
There is an important question
that we have to consider to-day.
That is who are those classes o
people who enjoy the privileges ?
Who are the persons who enjoy the
Privileges ? The question is : whether,
the persons who were collecting in-
formation and who were allegedly
harassed or ohstructed can be regard-
ed as officers and servants of the Lok
Sabha ? )

Mr. Deputy Speaker Sir, I sub-
mit to the House that the privilege
position is an exclusive protection
1o a selected class of persons; Mem-
bers of Parliament, have the privilege
position. Thoixe who are offigers
of Parliament and who are executing
the orders of Parliamen® enjoy
the Privilege position. What is the
recommendation of the Privile
Commintee and adopted by this
House ? That was: anybody and
everybody who moves about in the
length and bread h of India collecting
some information, has the privilege
position. Mr. Deputy Speaker, Sir
let me submit with all humility, that
the day when an indeterminable
number of Government Officers,
Clerks, Servants and even Peons
go out knocking at the doors of the
citizens and claiming the privileged
position of collecting information.
That day will toll the death-knell
of Parliamentary Democarcy in India
and will usher in authoritarianism
and that day will be thg day for the
end of individual liberty. I do not
know how anybody could extend
the concept of privileged position
tosuch an mdeterminable nuimber of
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persons and place the entire free
dom of the citizens of our country
at peril and at the mercy of the pow-
ers that be?

We are indeed performing a his-
toric task, a great task and we are
now herc to see that the subversion
that has taken place is set right,
and tha' the democracy, I mus® say,
is brought back fo rails. I mus® also
draw the a'tention of this House to
another fac:. Many of our Members
I do not know what attitude they
may be having towards the rights
of the citizens of India. However,
we have an attitude of great respect
and mean to uphold those rights
rather than to place Parliament in a
position of confrontation with the
very citizens of our country.

Another important point that
we must consider is the right of the
accused namely, whether the accu-
sed can be called upon to take an
oath and to depose, to give evidence,
to answer questions and thus liqui-
date himself. It may be argued that
this is the question of privileges of
Parliament. But here again I may
say that Parliament canunot claim for
itrelt rights which are in liquidation
of the rights of citizens beyond the
four-walls of thir Parliament and I
once again quote from the Treatise of
Jain on Parliamentary Privileges

page 164:

«Neither House of Parliament
has the right to do anything in
contravention of the Law in the
assertion of its privileges so as to
affect the rights of persons ex-
ercisable beyond the four-walls
of each House.”

Sir, outside the four walls of this
House an accused can rétuse to he so
examined. I think that according to
the parliamentary system the acc-
used cannot bé placed in a position
where he has to completely liquidate
himeelf. ' '
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Sir, there are various other points.
We are told that Strimati Indira
Gandhi cast certain aspersions on
the Privileges Committee and that
was also lFeld as a breach o1 privi-
lege by the Committee. I do not know
why the Committee tried to be such
a type of very sensitive Committee
as ‘touch-me-not’. Perhaps, it was
because ot the mental disposition, on
which I would not like to comment
but here T am reminded of whar
Justice  Shingle said when the
question about Speccial courts was
referred for the opinion of the
Supreme Court and I quote Justice
Shingle, for I cannot have words that
can put the whole thing in a better
way: :

““These ordering the trial should,
in fact, do all they can do to
convince everyone concerned
including the accused that they
bad best intentions in ordering the
trial and had provided a fair and
straight forward procedure and
the cleanest of the judges for the
trial in an open and fearless
manner. That will not only
fore-close avoidable criticism but
uphold majesty of the rule of
law in its true sense.”

Sir, we are today carrying out or
performing a sacred duty and, that
is, that the parliamentary form
during those days and as a result
of the Resolution of this House on
igth Decemb.r, 1979 accepting and
extending privileged position to a
number of indeterminable persons,
50, by doing the entire parliamentary
from Mr. Deputy Speaker, was
being turned into on instrument of
political  tyranny  and political
terrorism.

Itisin order to save the country from
this political tyranny and political
terrorism  of a number of persons
knocking at the door of citizens
claiming privileged positions that
today we have torerind this Motion.
And, Sir, I do so with all humility
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at my command. I consider it my
good fortune to be in this House at
this momentous time. And may I
conclude by saying this: Whenever
this House takes any recourse to its
powers of privilege, it
remember this and I once again quore
from Jain’s book- page 223. I quote:

It may be said that it was not by
extending the scope of the privi-
leges, or by making them arbi-
trary, or by trying to curb the
rights of ordinary
seek remedy in a court of law,
that members could sustain the
foundations of parliamentary privi-
lege, but only by imposing on
themselves restraint, caution and
prudence in the exercise of those
privileges.”

This caution, this prudence, in the
exercise of the powers of privilege is
absolutely necessary, in order that
this privilege, is not turned into any
instrument for political vendetta, any
instrument for tyranny of political
terrorism.  With  these  words I
support whole-hcartedly the Motion
that is before the House.

SHRI B.R. BHAGAT: I have to
make a submission. I have moved a
motion for suspension of the rule to
move my amendment. My motion is
for suspension of the rule, It is for
moving my amendment,

MR. DEPUTY SPEAKER: Is it
the pleasure of the House ?

SOME HON MEMBERS: Yes.
MR. DEPUTY SPEAKER: You

can move your amendment now.

SHRI B.R. BHAGAT: I beg to
move.

“That in the motion,
—in para g,—

(i) after—

:.IjC) it the above findings are
owed to remain on record they

is better to

citizens to

O
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would serve as standing instru-
ments in the hands of any party
in power for narrow, partisan
political ends of calumny, harass-
ment and public denigration
by persecuting its opponents as
actually happend in the case of
Smt. Indira Gandhi.”

insert—

«“(d) the above gross distor-
tions were engineered in the
unconscionable misuse of the
majority in Parliament in the
pursuit  of.”

(ii) for ()’ substiture (c)’

SHRI A. K. SEN (Calcua
North West) @ Mr. Deputy-
Speaker, I am rarely jealous or
envious  of my good friends. But,
on this  great occasion, I feel a
little  envious that Mr. B.R. Bhagat
has snatched away the honour
from us, of moving this Resolution,—
a Resolution which is none too
late, a Resolution which seeks to
undo the blot which has sullied our
history  after independence. The dav
Alrs. Gaundhi was sent to prison.
I remembered what Bishop Ridely
had said when he, along with wo
other Bishops were put on the stake
by Queen Mary, for relusing to
s ccept  catholicism. When the fire
was lighted and it started engulfing
Bishop Rideley he hecame a little
nervous  and it is  said that he
almost  fainted, Bishop Thomas
was next to him and he said, “Cheer
up, brother ; the fire that will be
lighted today will engulf the whole
of the State and the water
of the entire Thames will not
be able to extinguish iU, That

is  what had happened on that
occasion. The fire that has started
has not only been extinguished by
those who were authers of the fire
but he brou~ht in its claim that it
should be for undoing the sin that
was perpetrated on the rgth Decem-
ber 1978, Every. act of sin, every
a ct of injustice has to be expitiated

N
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with penance which is called ‘Praya-
schith’ in our language. Now, their
‘Prayaschith® has come today and it
is the honour of this House to honour-
itself by carrying out the scared task
imposed on them by the electorates
and the people, namely, that they
shall undo the act of sin which was
committcd on the 19th December
1978. T was a little responsible for
some of the acts charged against Mrs.
Gandhi. Let us take onc of them.
I told her that she must never
submit to the course of taking the
oath because at that time there
were  prosccutions started against
her on identicle charges. Investiga-
tions were launched on idential
charges and it would have been an
act of mockery, a mockery of justice
on the part of the Privileges Comuni-
ttee to demand that an accused
against whom the whole artillery ol
prosecutions werc contemplated and
i fact initiated, must submit her
oath before cross-examination. Then
all her defence would be disclosed
and she  would never know that
what accusations against her werc
going to be made. If one reads the
proceedings of the Privileges Commi-
ttee, one would get shocked at the
way any Committee on Privileges
could have behaved. One of the
things that makes the amplitude of
power worth confirming 1s for the
donee of the power to observe
restraint  and to exercise power
fairly and reasonably. T remember
vears ago when I was replying to
a debate on the question of codify-
ing the privileges of the House, as
in the Council of Ministers, T had
occasion to sav that the magistracy
of Parliament and the amplitude of
its powers are justifially restrained
when it is exercised with unfairness
and  unreasonableness. For 20
yvears I was a Member of the Privi-
leges Committee, that is, since
1957, a Minister and an ordinary
Member of Parliament and 1 ceased
to be the Member of the Privileges
Committee in 1977 when I was
defeated and ceased to be the Member
of Parliament like many of us.
But during all these years, one .
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thing was noticeable, that is, the
activities and procedure of the
Privileges Committce and  that
is that 1t never denied people natural
justice. I remember  there were
many cases when people had brought
from far off distance from Asansol
and other places, people who had
means to emply lawyers to  defend
themselves and we became their
lawyers, It is our duty to plead
the case for the defence where the
man arranged before us who had
no means to delend himself, 1
remember when Charles the First
was arranged before  the court
which was set up by the Gromwell’s
Government, at the end of the trial,
he was aksed whether he had any-
thing to plead by way of defence.
The f{amous words he uttered were
these. I do not think T can repeat
them word by word, but I would
repeat the substance. He said
“To whom shall I plead my defence ?
I only find accusers and no judges”.
So this is what happened when
Mrs.  Gandhi appeared before this
august  Committee. Excepting a
few who had the courage to  record
their notes of dissent, the minds of
the rest had already been made up.
"This is very clear from the utterances
which came from them outside the
Parliament, hclore and after the
elections and from the way  they
were trying to manupulatc  the
entire  matter. It was crystal clear
that the conclusions were foregone
and it will be a travesty of] trial for
Mrs. Gandhi to submit herself to
the demands that were made of
her. I am glad that she had the
courage to withstand those demands.
New that we are in happier times,
we  can congratulate  ourselves
heartily because at that time a
very few people had the courage
which she showed. I admirc the
way she behaved throughout the
trial. 1 call it a trial, but it was a
mockery, If 1 call it a mockery,
I would be happy to say so, but I
am very proud of the Parliament ;
all of us are proud of the Parliament,
proud because of its justice, be-
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cause of its traditjons, because of
its abhorrence to tyranny. This

Parliament is the guradian of the

pegple against all acts of tyranny.

Who will protect the prople but

Parliament against tyranny which

is perpetrated  anywhere in the

country in the name of law and

authority ? If we fail, the country

will go down and our democracy will

flounder. Therefore, we are proud of
this institution of Pariliament, not

because it is Parliament, not because

it is the supreme legislative authority

of the country, but because it will

its power for justice. It will ijts

power for a purpose, the purposc

is to uphold the dignity of the in-

dividual and the liberty that

enshrined in our Constitution, and

the great tasks that are given to us

under the Chapter of Directive

Principles of the Constitution,

Therefore, I am very happy
that on this unhappy occasion, on
this blak day, this Parliameut
failed inits duty to stand up against
tyranny and became an instru-
ment of oppression and that instru-
ment of oppression must be removed
from the pages of history  and
from the records of our Parliament
and we must record our verdict
in no unmistakeable terms that
this act of sin was not to be tolerated
and it cannot he allowed to sully
and plot our statute books and our
records of proceedings of Parlia-
ment for cver. They  must go.

I am very glad at what has been
said by many hon. Members belong-
ing to our party who have faith in.
the justice of our Constitution and
in the purpose for which our Parlia-
ment acts. Let us  take one by
one the travesty of the decision and
the perversity to which the decision
had lent itself. The first charge
on which Mrs. Gandhi was convicted
before the Privil Committee
is that she was gulity of acts of
intimidation  against the officers
of Lok Sabha, who had ocollected the
information #8f Meambers of Parlia-
ment. I see the Minister of Petroleum
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here, I see the Minigter of Communi-
cations ? here. If I put a quéstioiﬁ,
“Is it a fact that a letter was deli-
vered one month late at Midnapore
in my thana arid Shri Stephen
sends a letter or somebody to the
local Postmaster to find out, whether
it is a fact or not, the local Post-
master, according to their reasoning
becomes a servant of Parliamnent.
it is a ridiculons extent to which
this position lends itself It is
a only to be stated to he awvpre
ciated and rejected. How can they
become officers of the Lok Sabha ?
It is a ridiculous cxtent ‘fo
which this position lehds i'self
They are not paid by the Parlia-
ment ; they are not controlled by
you. Those of us who are lawvers
and those of us who arec workers
know it very well that unless my
manner of discharging my dutics is
controlled by someone. I am not
his servant. How is it that a postmau
who  collects information for Mr.
Stephen in Midnapore can become
an officer of Lok Sabha., I fail to
stand it.  Nobody has understood
it up tll now cexcepting these
Members.

Now, Sir  this ridiculous chapter
of our histoty has to be forgotien
and forgotten in no uncertain terms,

Next act ol breach of privilege
is that she refused to take on oath
of affirmation. As I said this House
must  congratulate Mrs.  Gandhi
that she refused o take oath of
affirmation as an accused person,

The Constitution prohibits any
person  or authority to subject an
accused person to cross-examination.
Mr. Anthony and myself were
responsible for the wordings of many
of the sentences in that memora{ﬂe
piece of reply of Mrs. Gandhi, which
ranks  equally and very nearly
cqually with the great statement of
of Gandhiji when he was accused
‘béfaye the Judge of Ahmedabad.
It has become a classic and this
will become classic in our history
of jurisprudence viz. the right of an
accu:pd 18 to stand up to vindicate
his right or her right. against a tyra-
nnical form of procedure which
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subjects her or hitn to a system of
inquisition which is prohibited by
the Constitution. Qur laws do not
know of any system of trial in which
the accused has to be subjected to
cross-exarnination excpeting by her
consent. And by this, she has done
a duty to the nation by refusing
to stoop to weakneéss and stoop to the
demands of a tyannical inquisition,
unlike  Gallio who knelt down
hefore the Bishop and who was
made to swear that world does not
move and the Sun moves. He kneit
down and apologised, but he whis-
pered to his comrade “But the
world moves’”’. So, unlike Galelio,
she did not stoop to this. She said
the laws of this country will be sup-
reme and will have to beobeved.
And this verdict today will seal
the fate of those wha will try to
voilate our laws in the future.

Sir, the Supreme Court in a scries
of decisions started from Sharma’s
case laid down very clearly that
the privileges cannot voilate the
Fundamental rights of a citizen.
‘Therefore, if a citizen has the right
not to he a witness against a sin or
not to be bullied into cross-exa-
mination, then that right cannot be
taken away in the name of a privi-
lege. You can convict her or vou
can verdict him by only evidence,
but not by her own hand. Our law
forbits a person to be compelled to
drink a cup of poison. The Plutonic
Aperiment  would not be tolerated
under our laws. No accused can be
said: “You take the cup of poison
and swellow it.,” He has to be tried
dnd he has to be sentenced according
to the law,

The day Mrs. Gandhi came back
from prison, I remember, I went to
her Wellingdon Crescent house and
I congratulated her. And 1 told
her that today the beginning that
you have made in the struggle against
the tyranny, will bear its fruits
within a wvery short time. I never
knew 4t that time that thac short
time will be one year. But fate and
had ordained that within a very
short time those who had held a cup-
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of poison to her were really defeated
by her. Now, Sir, this is a lesson
of history, because if lesson of history
sneans anything, it is this that
tyranny ncver succeeds in this world.
Those who have taken the course
of tyranny in the past, history has
shown their end and the Janata
Party was no exception. It was no
exception, Sir, Therefore, when she
read  the written Statement that
you are Judges and I have no faith
in vou, she said in a very soft langu-
age, in a very siraight language.

I have reasonable apprehension
that your minds are already made

up.”
19 hrs.

She is entitled Lo say so. Isit privilege
when a man has been hounding out
another person throughout his life-
and he sits asajudge? Isnotthe man
arraigned before him justified in
protesting against this farcial show? Is
this the Law ? Is this the law of privi-
lege of this Parliament? Certainly
not. The privileges of Parliament are
meant 10 protect us- our dignity and
our majesty-—and not to oppress our
peoples; and if we protect ourselves
with a good shield- then we shall
protect ourselves; but if we turn that
shield into a sword and a ‘musket.
then  we shall destroy  ourselves.

This supreme assembly of the
people must organize its affairs and
must dispense justice fairly and reas-
onably. Then alone will people have
faith in this institution. Otherwise
the dictatorship which follows weak
democracies might engulf us. The
neighbouring country of Pakistan is
an example. This assembly must
ensure for all times to come that there
will be a just Government- that no
one will be denied justice- no one
will be accused and convicted by a
iforcical trial; and that every man has
-a right to damand a fair trial
before impartial judges. Thesec are
the fundamentals of our freedom;
.and they must be enshrined by a
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resolution of this House- and not
merely by the beone- dry letters of
the Constitution.

Therefore, Sir, this is a momen-
tous time. This is our finest hour,
because it is an honour given to us by
fate and by history to correct not a
mere mistake—as I call it- it wasnota
mistake- it was an act of sin—which
has really blotted our history; and
we must redeem from the pages of
that mere the beautiful life that this
Parliament has cnvisaged to give to
the people- and to this country.

With these words, T again congra-
tulate Mr. Bali Ram Bhagat for having
taken this occasion and given us this
Motion.

SHRI K. M. MAYATHEVAR
(Dindigul): T ain  very happy 1o
support this motion, because I was
also present at the tiine of the passing
of the Motion by the then Prime
Minister of India, Mr. Morarji Desai.
I then very strongly opposed that
motion.

The present Motion has indeed
restored our parliamentary soverci-
guty and parliamentary  rights-—
which had been lost during the
Janata rule- on 1g9th December, 1978,

The Members of the Opposition
parties in this House were very
strongly opposing the admission of
this Motion. But unfortunately- they
walked out—Dbecause of the simple
fact that they did not have a case to
argue. They have got no case at
all to argue before this supremec
democratic bedy which represents the
sovereignty of the people of India.
That is why they walked out—
because they have lost their case.

The aim of the Janata Govern-
ment was that Shrimati Indira
Gandhi should not come back to
politics. It was a very cynical aim.
It was very unfortunate, It was a
very awkward- undemocratic ex-
pectation or aspiration of the former
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Prime Minister Mr. Morarji Desai,
and of all the Janats Party people
who were planning with a motive
that she should not come back to
power. I told them when I participated
on the last day 1g9th December, 1978,
of the discussion of the earlier Mo-
tion: “Mr. Desai —who are you to
do this?’ Mr, Stephen and Mr Sathe
were also sitting on this side at that
time. The Janata Party people were
adamant at that time. We were
fighting with all our might to safe-
guard the interests of Mrs. Gandhi.
I told the then Primne Minister:
“Who  are you to eliminate Mrs.
Gandhi from politics or to prevent
her coming back—getting elected and
becoming Prime Minister of India ?”
I told him: ‘““You are going to become
the ex-Prime Minister of India very
shortly; and Shrimati Indira Gandhi
is going to be the next Prime
Ministier within  six months.”
You can go through my speech on
pages 277 to 282 in the Lok Sabha
Debates in December 1978 where my
speech has been published the people
of India wanted Mrs. Indira Gandhi
to come back to  safeguard the
country. Therefore, she was re-elected.
Mr. Morarji Desai, the then Prime
Minister had wrongly convicted her
and eunpelled her from the House.
That is why Mrs. Gandhi the incarna-
tjon of Bharat Mata could come back
v ery shortly as the Prime Minister of
India. I reminded him at that time
that you were not convicting an
ordinary former Prime Minister. She
was not an ordinary person. She was
not an ordinary women. She is not
only a grand daughter of Moti Lal.
She iz not only a daughter of the
Light of Asia—Pandit Nebru, she is not
only the Prime Minister who ruled
and reigned this country for 11
years, I told him that she was going
to become the next Prime Minister
of India. That is what I told him in
December 1978. I also pointed out
that the people of India would not
excuse the Janata Government
for the offences committed against
Smt. Indira Gandhi. I also reminded

the Janata Government at that time
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that she would restore the democra-
tic rights of the people very shortly.

Now I am expressing my happi-
pess from the bottom of my heart.
It is extremely a happy day for the
Indian Parliament in the history of
Indian Parliament. 1gth December
1978 was a black day for Indian
Parliament. In that night—we could
not take our meals. Evea Mr.
Sathe was not taking his meals. Mr.
Stephen and other members were also
fighting. Mr. Lakkappa was also
on his legs throughout and was
fighting to defend Mrs. Gandhi but
in vain.

Although our DMK Government
was dismissed by Mrs. Indira Gandh—
at that time, the Chief Minister Mr.
Karunanidhi, who was one of the
important leaders of India, came
forward boldly condemning the atti-
tude, the vindictive attitude adop-
ted by the Janata Government,
especially the then Prime Minjster of
India. I want torefresh your memqry.
An appeal was made by him at that
time condemning the conviction
and expulsion proceedings in the
House by the Janata Government and
the implementation of the expulsion
action by them.

The Janata Government had one
or two achicvements. The first
achievement was the expulsion of
Mrs. Gandhi from the membership of
the House for a temporary period for
a few months. It was very unfor=
tunate, very silly achievement for the
then Prime Minister Desai and the
Home Minister Charan Singh. Now
he is a member of this House. He
ought to have come here and listened
to the debate. If he would have come
here, 1 could have put so many
questions to him and asked him to
clarify the atrocities committed by
them in December 1978. They had
dissolved the House. That was also
one of their achievements. The second
achievement of the Janata Govern-
ment was that they were divided amo=
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ng themselves. Then they were
defeated by the people of India.
Then they did not come forward
again here. That is their cternal
. achievement.

Legally speaking, there were 15
Members of the Committee of Privi-
leges constituted by the _]zl.nata
CGovernment to go into the pnvdcgp
issue against Mrs. Indira Gandhi.
Out of 15 members only 6 members
were fromnon-Janata Party including
the Clongress Party, although the
Congress Party was one of the
biggest party. Thflt was the onl_y
biggest party sitting in the opposi-
tion. From this, we can understand
what would be the democratic prin-
ciples and norms which they were fo-
llowing in constituting the Committe
of Privileges. Thev did not follow
the democ-a’ic principles n
the cons'itu'ion the of Committee
of Privileges. In that Committee
meeting, thev did not respect
the dissenting notes given bv many
members of the Committee: they
did not even consider the dissenting
notes.Shrimati Indira Gandhi was not

" permitted to defend her case. Mr.
Sen knows and advocates know and
our hon. Members know that even
before a Special Magistrate's Court,
even in pre-emption cases we have to
defend  the accused by engaging
lawyers; and the next Prime Mini-
ster, a former Prime Minister was
denied of the opportunity to
defend her case in the unfortunately
illegal and unlawful  committee

formed by the unlawful Government
the Janata Government. Therefore,
the finding of the Privileges Com-
mittee which recommended  to the
House in 1998 was unparliamentary,
uncenstitutional, undemocratic, ille-
gal, immoral, ultravives, invalid inlaw,
tyrannical and dictatorial. Therefore,
it is liable to be set aside by the
House onlegally valid grounds. That
is why I am supporting this Motion,
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which we argued at that time, under
Section 342 of the Criminal Proce-
dure Code, Mr. Sathe pointed out,

Mr. Stephen pointed out, I too poin-
ted out, that under Section 342, clause
(2) of the Criminal Procedure Code
no court can compel any accused to
give evidence for herself or himself
but she was compelled. She did not
appear legally. She was entitled not
to appear. She was right. She was
legally within the Constitutional
provisions as not to appear and give
evidence herself before the Committee
but she was compelled.

Article 20 was referred to by hon.
Members, in which the same provi-
sions are laid down where nobody
can  be compelled, the accused
cannot be compclled to give in-
criminating evidence against her-
self. These provisions also were viola-
ted by the Janata Government and
the Privileges Committee constituted
by the Janata Government.

Wetoll, at that time, the Janata
Prime Minister :‘Hon. Prime Mini-
ster, you are convicting not a single
lady, not the daughter of so and so,
grand-daughter of so and so, but you
are convicting the leader of 65 crores
of people of India. “You can refer to
our record and sce the specches we
made in 1980.” Sixtyfive crores of
people have been convicted and
sentenced and imprisoned. The peo-
ple of India will not and shall not
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excuse you.” This is what we wanted.
The people did not, rightly, excuse
those Janata people. They rightly
elected her again as our hon. Prime
Minister. People are better Judges
than the Janata Government and the
Janata Ministers and the Janata P.M.

One comedy happened at that
time. At that time I was in ADMK.,
Somcbody  was criticising. Every-
body knows my practical activitics,
and political honesty and purity.
At that time I was in ADMK. The
ADMK Chief Minister, the present
Chief Minister, the hon. Chief Mini-
ster, Shri M. G. Ramachandran,
advised  me to support Shrimati
Indira Gandhi and oppose that
motion  introduced :nd brought
before  this House by Shri Desal.
T opposed, according to the instruc-
tions of Mr. M. G. Ramachandran
as well as according to the resolution
of ADMK General Council. T beli-
eved that those people were heroic
people, valorous people.

Twarned the then Prime Minister
that he would be stoned like a
madman in the street if he convicts
and expels Shrimati Indira Gandhi.
I made my speech at 4.30 p.m. or
530 p.m. on 19-12-1978. At
9.32 T went home. Before that,
the then Prime Minister  Shri Morariji
Desai, threatened the Chief Minister,
Mr. M.G. Ramachandran, on phone
and said

“Mr. Mavathevar belongs to your
Party; he mentioned that Indira
Gandhi was going to be the next
Prime Minister., You expel him
from your party ; otherwise, T will
dismiss your Government > At 12 o°
clock midnight I received a phone
from the Chief Minister and Mr.
Nedunchezhian, Finance Minister,
at my residence. They  cald that
hon. Primie Minister had threatened
like this and therefore, they were
expelling me. T asked them as to
what sin I had committed.

MR. DEPUTY-SPEAKER, .
Orders .came on the phops ’
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SHRI K. MAYATHEVAR :
I questioned Chief Minister, Mr. M.
G. Ramachandran. He said : “Since
you attacked them and supported
Mrs, Indira Gandhi, in
order tosafeguard my Government,
you hetter go out of the party.”
So, at 12 o'clock T was expelled
from the ADMK Party. Such a
comedian is Mr. Ramachandran.
He was afraid of our former Prime
Minister who was in power tempo-
rarily and accidently for some time.
Then I left that Party and joined
DMK Party led by Mr. Karunanidhi,
who is a warrior and a statesman
like  Mrs. Indira Gandhi. Mr.
M.G. Ramachandran was supporting
Mrs. Indira Gandhi so long as
she was Prime Minister. When
she went out of power, NMr. M.G.
Ramachandran left her and joined
hands  with Mr. Morarji Desal.
Now he is coming down. Do not allow
him; do not permit him. Mr.
Broadcasting Minister, you are having
some sympathy towards Mr. M.G.
Ramachandran, subject to correction.
I do not know youwr mind. He can
betray you at any time. He is neither
a warrior in the battle-field nor a
reliable man nor a stable man.
Whereas Mr. Karunanidhi is a
warrior, reliable and stable man.
1 am a witness before you, physical
evidence for the betrayal of MGR.

Therefore, in order to protect
the sovercignty  of Parliament,
democratic rights and conventions
it is better to rescind that Resolution
and restore sovereignty which we
had lost Dby that Resolution which
was passed in 1978.

SHRI JAGAN NATH KAU-
SHAL {Chandigarh) N[E‘.
Deputy-Speaker,  Sir, 1 take dnf
opportunity to. congratulate t.lyu:
sponseror of this Resolution.  As
rightly said, Mr. Bhagat has taken
the laurcls and has provided us with

ortunity  of  trying 1o
22rrc<g;ppz:1 an‘())c'umq act which was
done in December, 1978.
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Number of Iriends have spoken
and it is no use repeating very
weighty  observations which have
been made by them. I would only
touch a few points.

Those of us who are practising
in the courts of law know one thing
that the power of punishing for
contempt is one of the harshest powers
which is  vested in the person who
has been given the power to punish.
Whether that power is in a Judge,
a Parliamentary Committee or a
Parliament, it is a very harsh power,
the reason being while exercising
that power the accuser and the
Judge is one and the same person.
If a person exercising that power
does not act with restraint and
sobriety then obviously, he becomes
a tyrant. This is an instance which
we have before us.

The background of the whole
episode is known to each one of us.
The most  unfortunate part of
the whole episode was that those
who are exercising that power forgot
that it was a judicial power. They
thought that it was a political power,
which in fact it was not. If the
Judge  throws the norms aside,
then obviously his decision can in-
spire no confidence, either in the
minds of the accused or in the minds
of the ordinary public.

After hearing these hon. Mem-
bers who were very much concerned
with this affair at that time, Shri
Frank Anthony, Shri Asoke Sen,
Shri Stephen and others, I am very
much convinced that something
very wrong happened. If this
opportunity bas been provided to
us to correct that wrong, we should
be grateful to destiny, we should
be grateful to the electorate of the
country, which has given this
opportunity to us. Otherwise, there

1s no doubt that that sad chapter
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would have continued to be on the
journals of this august House.

May I draw the attention of the
House to one salient fact, which
has not been touched so- far, and
that is this. The power to expel a
member from the House is a very
very  dehatable matter. The power
to punish for contempt in the shape
of sending a person to jail is a
recognised power. But the power to
take away the membership and to
expel him, according to me, is
highly debatable. Why do I say
so ? We should all remember that
the powers of the State Legislatures
and the powers of the Central Par-
liament are the same. The articles
of the Constitution are touched in
identical 'anguage, and the powers
are those which were exercised by
the House of Commons on the 26th
of January, 1950.

I am reminded of a case, with
which I was very much concerned.
The Haryana Vidhan Sabha ex-
pelled one of its members, Shri
Hardwari La!l. He challenged his
expulsion in the court. At that
time I was defending the action of
the Haryana Vidhan Sabha,as the
Advocate-Genecral of the State
The case was argued for weeks to-
gether, for a3 many as three months-~
Then by a judgement of a Full
Bench—of course, by a majority of 3
to 2—it was held by the Punjab
and Haryana High Court that
this power of expulsion does not
vest in our legislature. Thatis the
one judgement  which holds the
field till  today. When Mis.
Gandhi’s case was before the Parlia-
ment, that judgement was in the
field. But  nobody just cared o
look at tha'. The reason is obvious,
and the reason has been given
by the friends who have spoken.
The reason is, we had a pre-determ j-
ned judge who wasnot in amood to
listen to any voice ofreason and I
say itisavery sad day when wehave
to deal with pre-determined judges.
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I can understand a judge not know-
ing the law, but itis just unthinkable
that a judge should come to the
seat of justice with a pre-determined
mind to convict the person who is
standing before him in the capacity
of an unfortunate accused. It is the
negation of notions of justice. There-
fore, what happend at that time was
that not only Mrs. Gandhi was
punished with imprisonment, but
she was also expelled.

My friends have just brougbt to
‘the notice that it was decided earlier
by the Janata Party that maximum
punishment  would be impuased.
Th's is against all norms of democracy.
As I sa'd, when the Members of
Parliament sit as Members of the
Privileges Committee or as Members
of Parliament while accepting or
rejecting the report of the Privileges
Committec, then they sit as judges,
they do not sit as party men. In
this connection, I am reminded of a
sentence of a judge long time back
when he said: “Mr. Kaushal, to
tdetermine a guilt is a difficult matter,
but to determine the quantum of
punishient is much more difficult.
If you punish a mat with lighter
punishment, it 1s mjustice and it you
punish a man with harsh  punishment,
it is still greater injustice.”

In this case, not that they com-
mitted  2uy  injustice, I say they
committed an atrocious mistake, the
atrocity  was writ large when they
said that they would give the maxi-
mum  punishment to Mrs, Gandhi
who was not an ordinary Member
of Parliament. She had ruled this
country for 11 years and their sense
of fair play was not there; they wanted
to satisfy their sense of vindictiveness
and [ say that we are very for-
tunate  today that although we
cannot bring back whatha happened,
yet we can certainly recall today that
what happened at that time was
.against all notions of justice.
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that this power of punishing for the
contempt of the House is exercised
very sparingly and the people at
large only respect that Parliament
or that judge who exercises this
power with sobriety, with rcasonable-
ness, with restraint and ultimately
with magnanimity. At that tine a
number of pecople pleaded that just
an admonition might do. But they
said: ‘No we will send her to jail and
take away her coustituency also.’
This was injusticc against people
from whose constituency she was
clected. Therefore what 1 submit is,
Ineed not go on repeating the argu-
ments  because undoubtedly, while
interpreting the law  they  lhave
stretched the law, as we call it, to
unstretchable  linit. This  was not
even stretching the law. This was
trying to see that they would punish
her whether she had committed an
offence or not only because she
was trying to assert her right stating
“T refuse to appear before those peo-
ple and condemn myself by twaking
the oath before those people who
are already deterinined 1 punish
me”’. And Mr. Ashok Sen rightly
sald, “To whom shall I plead ? To the
accusers 7 She was very right and
thank God, the ultimate masters of
the country—the ultimate masters
are the votors-—gave a verdict that
Mrs. Gandhi was in the righe,
and  those who punished her, thiey
were in the wrong. '

>
I will not take more time ol the
House. I think we are fortunate who
are sitting  today. If that was a
historic day, that historic dov was a
black day and if today is a historic
day it is a glorious day,

Tam onc with Shri Stephen that
that Resolution not only should be
aunulled but that Resolution should
he completely obliterated from the
journals of this august House and all
of us should congratulate ourselves
that we have becn given this oppo-
rtunity today.
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SHRI V. N. GADGIL (Pune): 1
would like to congratulate Shri
Bhagat, mover of this Resolution for a
very different reason. Today we
find some people are questioning the
very basis of the system of parlia-
mentary Government. The whole
rationale is being questioned. There
is an atmosphere in which it is said
that credibility of Parliament is
eroding. In such an atmosphere, it is
very welcome that we should re-
move some of the perversions and
distortions in the parliamentary
system and this Resolution will
remove a perversion, a grave distor-
tion. Sometimes 1 am very appre-
hensive as to what the younger gene-
ration thinks. Last year, on the and
of October, I went to a junior college
to speak on the Gandhi Jayanti Day.
After the speech and programme was
over unusually it started raining and
one of the bovs offered a lift to me,
That college is a college which is
manned by students who come from
very high class—sons and daughters
of TAS, TPS officers, Journalists,
Brigadiers and so on. They are
convent educated hovs from  very
high strata of society. When T satin
the car [ asked once of the boys:
Sometime  would you like to see
Parliament? The Question Hour is
very interesting it is full of great fun
and humour, T shall get passes for
you.” There was no response. Five or
six boys were there. Then I asked,
“are you not interested ?”’ One of the
boys said, ““We are not interested.”
Isaid, “Why ?”” He said ‘‘Parliament
is irrelevant”. Then I said, “Do you
not want to change the society?
What other instrument do you have?
How will you change the society ?”
One of the boys did like this. I
said “What do you mean?”

He Said’ “’E‘I'F'!E {f ﬂ’é\T éT‘l'T, iﬁz €
EAULE

This may not be representative
completely of the younger genera-
tion, but there is a section in the

Lo unger generation where the whole
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- system is being questioned, where the

Parliamentary system is being ques-
tioned partly because of the distor-
tions like this. They have perculated
among them. Therefore, from that
point of view I welcome this Resolu-
tion.

The Resolution has thrce or four
aspects. A number of them havebeen
dealt with. I shall confine myself to
only two or three.

The first point has been made that
definition of the officers has been
extended and in the wide net cast
everybody can be an officer. I think
there are people who will be very
pleased to be called officers. T do not
know whether it was meant for them.
I remember that in London, it is
said if you want to pleasc a police
man, you do not call him police man,
you call him ‘officer’ and immediately
there is a good response. Tt may he
that the net is widely cast and in
such a siTuation you could please
somebody. But from the point of
view of law and from the point of
view of parliamentary procedure this
kind of extension of definition of
officers of the Housc is very danger-
ous. I say that the expulsion was
Constitutionally bad, politically vin-
dictive, and morally wrong. It was
Constitutionally bad because as Mr.
Kaushal has already pointed out
that this House differs from the
House of Commons. The House of
Commons decides what shall be its
composition, what shall be the
member’s qualifications and who can
be removed. So, its constitution is
governed by the House of commons
itself. No such power exists in this
House and, therefore, this Fouse does
not possess the power of expulsion.
Therefore, it is constitutionally bad..

It is politically vindictive. A
reference has been made to that, I
would like to recall the atmosphere
in those days when the Shah Com-
mission was sitting. Mr. Frank Ant-
hony has personal experience of tha t.
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I was not surprised because, when I
started practising in the High Court
in Bombay, about 25 years back, the
first time I had to appear before
Justice Shah, I asked a senior about
what the court was like. The senior
was a very mischicvous person and,
with a twinkle in his eyes, he said,
in Justice Shah’ court, there are
two views the correct view and the
Justice Shah view. Therefore, I was
not surprised at the kind of approach
he had.

There was an atmosphere of
star chamber. I shall do well
only by quoting what Manchester
Guardian at that time wrote.
It is necessary to remember that
Manchesier Guardian is a newspaper
not at gll friendly to Mrs. Indira
Gandhi. It wrote

“Before the Shah Commission,
there is a captive audience.
Like an orchestra, the reactionis
manipulated. As soon as Mrs,
Gandhi enters, the booing
starts.” §

That was the atmosphere and the
comment bv Manchester Guardian
was that all norms of judicial
process were violated and, sar-
castically, it added that only one
norm was still maintained namely,
“Smoking is not permitted, by the
Shah Commission.” This was the
comment of Manchester Guardian.
It was in that atmosphere
that the Privileges Committee sat.
What kind of a Committee ? It was
completely  biased.

I am reminded of a story from a
princely State. There wasa Maha-
raja and, in his State, there was a
dispute  between he State Bank
and a minor son, a minor person.
So what the Maharaja did  was
that he appointed his Diwan whose
name was Mr. Ramlal as the judge;
then, he appointed the power of
attorney holder for the Bank he
very same person, Mr. Ramlal, and
for the minor son, he appointed the
very same person, Mr. Ramlal as
the guardian. The . proceedings in
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the court of justice Ramlal went like
this: The State Bank of such and
such a State represented by Mr.
Ramalal submits that interest should
be charged. Mr. Ramlal on behalf
of the minor son opposes that appli-
cation and Mr. Ramlal, as a judge,
adjourns the case lor onc year,

The Privileges Committee was
something like that. The judge, the
prosecutor, everything mixed up.
Both the prosecutor and the judge
were on one side—no natural justice
and no opportunity was given to
the accused. This is perhaps inherent.

in the procedure.
I would 1like to point out
whatis the thinking at present

in England. I am quoting from
‘Parliamzmiary  Reform’ which is
published by the Hansard Society.
It quotes an article by London
Times of 27th March, 1957, It says:

“The House of Commons is not,
in law, a court and is not, in prac-
tice, adapted to the exercise of
functions of a judicial nature. A
recognition of this fact led in 1868
to the transfer from the House
to the “courts of jurisdiction
over dispated clec'ions.,

This course could be followed
in matters of privilege also. The
basis of this rules which relate to
breach of privilege is clear
enough.

It would be better for the dig-
nitv of Parliament if efforts to its
authority were either clearly
seen to be assessed in accordance
with judicial standards or else
ignored as unworthy of notice.”

Then several writers Mr. Hood
Phillips, Mr. BE.H. Amps and
various  other constitutional
experts wrote on that and one of
them suggested:

“That procedure could be devi-
sed similar to that of courts by
which the accused had the right
of hearing by the committee and
by which the House and ‘thc
public should bear both sides
of the case.”
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Further, T quote :

“Many of those who have recently
argued that procedure in dealing
with alleged breaches of privilege
should be amended have explicitly
advanced the point that the present
system-—in which the House is at
once (so it is said ) procecutor,
judge and jury—has lowered the
esteem in  which Parliament s
held.”

Therefore, it was in that atmosphere
that the resolution of expulsion was
passed, an atmosphere of star cham-
ber where the rules of natural justice
were violated.

About  magnanimity, what
shall I say ? They were small men.
Magnanimity as Burke once said in
politics is not seldom the truzs” wisdom,
What happened was they got tremen-
dous victory as they thought. But to
digest victory you require a large
heart and a noble mind. That they
do not posses and the result was the
reaction of small men.

Again shall T quonte, Sir > Ano-
ther English newspaper “London Ob-
server” wrote about Mr. Morariji
Desai’s a‘titude and m~n"al approach.
Again no" a newspaper very friendly
to Mrs. Gandhi. “Mr. Morarji Desai
star*ed his career as a Dzputy Collecror
and he continues *o hz Depaty Col-
lecor”. This was the comm-nt. This
was the approach of he person and
therefore, it was uo” surprising "ha” the
maximum punishm=n” was sough” to
be given.

The las” poin® T would like ‘o make
is tha' The resoluion was  an insult
to the elec’ora’e. Ulima‘ely it was
an insul” 1o *he elec ora’e of Chikmaga-
lur an insul” to the penple of this
coun'rv anl i is a very happy thing
that +ha” verv sam> clec’ora”e had
brough® Mrs. Gandhi and her Party
back To power.

I' is the people who are sovereign
not the Privileges Committee not the
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Cabinet nor this House. It is the
people that are sovereign. Ultima-

tely power rests with the people and
those People have given a verdict.

I am reminded of an experience
which Nye Bevan the famous Labour
Party leader narrated in one Labour
Party Conference which he attended.
He narrated hiz experience. He
came from very poor family . At the
age of 13, he had to work in mines.
The salary was very meagre and,
therefore one dayv when he was going
for a walk—he was hardly 13 years
old—along with lis uncle he asked
“Uncle, why are our wages not
increasing ?”’ His uncle said “Because
we have no power”. Then, he said
“where is power”> Then his uncle
pointed to the Village Office, a Go-
vernment Office. He said “Power
lies there’’.He said,

I got myself clected there.  When

I were there, they said ‘““‘Power docs
not lie here. Power lies with Country
council.” He went the Countrv Council.
There they said “You are very slow.
You don’t understand. Power lies with
the Borough Council.” Then he went
to the Borough Council. When he
went there, he was told  There is no
power here, power is in the Parlia-
ment . You better go to House
of'Commons.” So, he got himself clec-
ted to House of Commons. When
he went to House of Commons, they
said “What 1s the use of becoming a
Mamber of Opposition? Opposition
has no power. Your Partv must come
into power. Then vyou will get
power’’. Then his Party, the Labour
Party came to power. Thea said
“Whatis the use of becoming a
Member of the ruling Party? Unless
you are a Minister you dovt get
power.” So he became a Minister.
After that they said “There is no use
becoming an  ordinary Minister.
You must be a Member of the Inner
Cabinet.”Then he became a Member
of the Inner Cabinet, He said “Onc
day I went with a proposal to the
Prime Minister with a certain thing
to be done.” Then Mr. Attlee said
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Sorry. Nye, it cannot be done.
He asked “Why it can’t be done ?

Then Mr. Attlee said “Because we have

no power.” He said ‘‘You have
no power! T went tot he village office.
From there, I went to Country
‘Council. From there 1 went to the
Borough Council. From there I went
to the house of Commons. My Party
became the ruling Party.  Then
1 became a Minister. Then I became
a Member of the Inner Cabinet.
Now, I am Member of the Inner
«Cabinet. And you say there is ho
power. Then where 135 power?”

Mr. Attlee removed his pipe
and slowly said ‘“Nye, power lies
with the people. Go back to the
people™.

This is the essence of democracy.
Mrs. Gandhi was defeated in 1977.
She went back to the people in
Chikmagalur. That electorate
clected her. The Janata Party
expelled her and removed her from
membership of this House. That is
why, I say it was morally wrong and as
somebody pointed out the Janata
Party did not lose its power because
of lack of leadership, because of
inefficiency or because of lack of
programme, it collapsed because of the
sin that was committed by the sma-
llest of men against the tallest of
leaders. That is my submission and
may I conclude by saving that in
spite of the verdict of the majo ity of the
House in 1978, we all believe that
she was innocent. There are higher
powers that rule the destiny of men
and perhaps it was the will of the
Providence that the cause that she
represents shall prosper more by her
suffering than by her remaining
free. It is becawse of that fuactor
that we paised through that fire
and she and her Party came back to
power.

I would like to say, in conclusion,
that I am very happy, personally,
that I belong to this House on this
great historic day: and, perhaps,
when  generations-yet-unborn  will
look back on this day, I am sure they
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will say in the future Fiftieth or
Hundredth Lok Sabha that, as far as
the Seventh Lok Sabha was concern-
ed, today was their finest hour !

THE MINISTER OF LAW,
JUSTICE AND COMPANY AF,
FAIRS (SHRI P, SHIV SHAN-
KAR): Mr. Deputy, Speaker, Sir, at
the outset I heartily congratulate
the Mover of this Resolution for
having brought it on the anvil of
the proceedings of the Lok Sabha.
In my submission, this Resolution is
the logical culmination or the climax
of the process of resurrection—the
expression used by myv colleague Mr.
Stephen, in the month of January,
1980. 1 am aware that, by passing
this Resolution, we will not be able
to correct the wrong that had bheen
done 1o the person of shrimati Indira
Gandhi, but, in mv submission, we
owe this duty to the posterity —the
duty of correcting the wrong. And
when the posterity would read the
proceedings of this House, they
would compliment us for standing
out for the principles, the lofty
principles, of justice, doing the right,
which was absolutelv necessary. In
my submission, it is a Red Letter Day
for thic Parliament as, if we were not
to correct the wrong, we would have
been accused by the generations that
will come that we had not discharged
our du’y honestly and conscicatiously,

19.47 hrs.

[MR. SBEAKER i1 ¢ lic chair]

It is in this spirit that we support

this Resolution, we discharge  the

duty that we owe not only to the

nation but to the posterity. A wrong

precedent that was set, we are only

endeavouring 1o correct, more from the
point of view of washing the sins of the
previous Parliament. It is in this

background that my predecessors

bave spoken on this Resolution.

I would like to confine my self more
1o the findings that have been given
by the Privileges Committee, It is not
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as though we are passing this Resolu-
tion guided more by emotions. I
would like to put it that none of the
findings that has been given by the
Privileges Committee stands to reason
at all; legally, morally and also
from the standpoint ol justice. None
of these findings that has been given
by the Privileges Commitec is sus-
tanable. Itisfrom that pointof view
that I would like to briefly make my
submission,

About the four findings that have
been given by the Privileges Co-
mmittee, I would beckon the House
to consider whether they could have
been justified from any poeint of
view. We are aware that the motion
of privilege that was moved against
Mrs. Gandhi, Mr. Dhawan and Mr.
Sen was with reference to the fact
that the officers of the Industry Mi-
nistry were trying to collect  infor-
mation for the purpose of preparing
an answer to the question  of Mr.
Jyotirmoy  Bosu when it was said
that Shrimati Gandht ordered the
searches of the officers’ house, and
that she had fabricated charges
preferred against them. Now the
point is whetber Shrimati Gandhi
ordered the searches of the officers’
houses and secondly, whether she
had fabricated the charges pre-
ferred against these officers. It is
these two questions which have to be
squarely answered, 1 would like to
submit that from any standpoint there
is no evidence whatsover to suggest
that these two allegetions which
have been made against Mrs. Gandhi
are anywhere near the proof, what
to speak of the proof itself. Itis in
this background that the Privileges
Committee took upthe issue.

If you kindly look up for a mo-
ment the question that was put by
Mr. Jyotirmey Bosu the answer of
which became the ground for the
privilege was-——this question  was
answered in the Parliament on 16th
April, 1975 and it is as follows. The
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question was addressed to the Mi-
nister of Industry

“(a) The names, addresse; and
full particulars of the dealers in
the country from whom Mjs
Maruti Ltd. have purchased
machinery.

(b) Full details of such purchases
including value of each cate-
gory of purchase.

(¢) The main line of busincss of
the dealers from whom such
purchases were made.

(d) whether some of these
dealers are also importers of
machinery.

(e) Ifso the facts thereof ”

Mr. Pai who was the star witness
before the Privileges Committee and
before that, had also given cvidence
before the Shah Commission, had the
opportunity to answer and the answer
that was given to the Parliament
was :

174

{a) to (). Government does
not collect nor is any industrial
unit required to furnish  de-
tailed information with regard
to machines purchased locally.
Government has as such no
information.”

The submission is that if the Go-
vernment is not to collect nor is any

industrial unit required to furnish
the details, where is the question of
these four officers going into the
process of collecting the information

so that it could be said that it was
a case of breach of privilege ? What
I am submitting is that on the answer
that was given by Mr. Pai in the Lok
Sabha, the question of any officer
going into the process of collecting the
information does not arise at all and
I may say so- this case was cooked
up merely to defame and affect the
reputation of Shrimati Gandhi be

cause, as some of my friends on that
side said, they  were little
men highly frightened of her
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personality and could not sustain
themselves under the reputation
of Shrimati Gandhi and they only
thought that their reputation or
stature would rise high if Mrs,
Gandhi’s reputation was affected’

Now, Sir, my submission is that,
at the very outset, I tried to bring
out that the question of collecting
the information does not arise.  May
I further say that when questions
were put to Mr., Pai  before the
Privileges Comumittee, significant ans-
wers were furnished. Question was put
by my colleaque Shri Shankaranand:
He tried to elicit from him whether
by this answer which he gave in the
Parliament, did he mislead the
Parliament ?> Why T am trying to
harp  on this is toshow  that
if the theory of collecting  the infor-
mation which has been  attributed
to the officers were to be true, then
the next question would come in
about the interference  of  Mrs.
gandhi in the discharge of the duties
of these  persons.

Sir, T will read out only two
questions. 1 would not! like to waste
the time of the House- Shri Shankar-
anand put this question :

“When you replied in the Parlia-
ment questions  were put to you
and to vour colleague Mr. A. C.
George that you both were misleading
the Housc and both of you had
enphatically denied.

When you denied this were you
really misleading the House ?”

The answer given by Mr. Pai
before the Privileges Committee
is ‘No.” That means, even before the
Privileges Committee he gave the
answer, that was given in Parliament
as far back as in 1975. Another
question  which was put by Mr.
Shankaranand was :

“You are telling something which
I have not asked. Please listen to my
question again.’

of VI L.S. (Mation)

‘I will read the question
Mr. Bosu asked a question in Parlia-
ment. The question came and the
replies were collected. There are five
questions (a), (b), (c), (d), and (e).
These were the parts of the question,
I want to know for which particular
question your officers or the officers,
concrned were collecting the informa-
tion? This is my simple question,
You can read the question again.’

I think that clearer than this,
nobody could have put the question,
The answer the gentleman gave was :

‘I cannot say for which particular
question. I do not want any cross-
examination on this because I can
only say that for the question
asked by the Jyotirmoy Bosu
on that day, the information was
being collected. I cannot say for
which specific question.’

You can very well imagine that
he does not know for which question
the information is being collected.
In the main answer to the question.
he says :

“There is no necessity.’

And he repeats before the Privi-
leges Committee by saying that he
did not mislead. Now, it is a matter
for the House to decide whether
Mr. Pai was to be put in the dock
or Mrs. Gandhi who was motivatedly
taken before the Privileges Committee,

Now, Sir, the other aspect -of it
which I would like to bring to your
kind notice is that none of the witnes-
ses has given the evidence in support of
eatablishing the collection of informa.
tion; no nexus between the collection
of information and the alleged harass-
ment, At the outset, I may say that
there is no documentary evidence in
the sense that there was no proof
whatsoever that there was  an
inference in the collection of evidence
at the instance of Mrs, Gandhi,
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_Let me bring to the notice of this
House that the only evidence
in this case is the evidence of Mr.
Pai and may I bring to your kind
notice very small portions so as to
.demonstrate as to whether this man
could really be relied upon, whether
he is trustworthy and whether what
‘he was saying could at all be beli-ved.
Kindly look to his evidence. I
.am interested only in reading out
.a few portions. While giving the
-evidence before the Privileges Commi-
.ttee he referred to his statement
before the Shah Commission. The
.crucial part where he connects Mrs.
-Gandhi is: “She called me to her
residence No. 1, Safdarjang Road.
*She was completely upset and furious.
.She accused my officers of being
. corrupt.”

While they were talking of political
«corruption. This is all where he con-
.nects.

Now, Sir, he does not say that
‘their houses were searched at her
‘instance or the CBI had taken pro-
.ceedings against these officers be-
.cause of Mrs. Gandhi. This is
.exactly what he said before the Shah
:Commission. If one analyses it
“he only says that she was completely
upset and furious. She accused the
officers that they were corrupt Sir,
after this I would only briefly refer
.to ccrtain  portions :

“Shri Hitendra Desai: You are
satisfied that but for the collection
of certain information the trouble for
the officers would not have arisen.

Shri Pai: Yes. They were all
directly involved in collecting this
information.

¢Shri Shankaranand: It is your
conjecture. Shri Pai: May be.”

Now Sir, I do not know whether
any court of law and much less a
«court where a criminal charge is
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made-the Privileges Committee could
rely on this as it has been opined by
the Attorney General and I would
better read what- he says. which
opinion has been extracted at page
g1z of Vol. I :

I have already indicated that
Article 20 applies to the Frivilege
Committee and the Privileges Com-
mittee is a judicial tribunal.”

Now, the approach that the At-
torney General has taken is that this
is a criminal charge and Sir it is an
ordinary princaple of law and it
it is also an ordinary matter of know-
ledge that a criminal charge has to
be necessarily proved to the hilt. 1
am going to make cetain observations
about the so-called giant of the Cri-
minal Bar, Mr. Jethmalani who was
throwing up his hands. .

SOME HON. MEMBERS : The
so-colled giant.

SHRI P. SHIV SHANKAR : He
was throwing up his hands in despair
this afternoon. I wish he could he
present so that he could at least
aprrecia’s certain of the {facets
of the criminal law if he hal an
open mind left.

Now, Sir, for the present I am
referring  to the evidence of Mr. Pai
who himself savs that his conjecture
could be that because these officers
were collecting the information,
therefore  the trouble  visited them.

I have already dementrated that
there was no necessity of collecting
the information that part of it I have
already said . If for any reason, the
arguments which T have advanced
{which are very strong miguments on
the fitst point) connot be given credit,
well, T am relving on the second part,
i.e.his evidence, which evidence would
show that it is impossible to connec-
Mrs. Gandhi with the alleged collec-
tion of the information by these iour
officers. At page 149 of the Evidence
we find this T would briefly refer to the
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answers given to some of these ques-
tions.

20 hours

Prof. P.G. Mavalankar put a
question: I quote :--

“But this is with regard to the
question on Maruti. I would like
to ask vou this question : You
said that, in your experience,
this was the first time the Prime
Minister was upset and angry and
all the rest of it.

Did you ever try to ask yourselfl
this question, as to why she took
such an unusual course ?”

Sir, the answer given by Mr. T.A.
Pai was :

“Well as Mr. Shankaranand says,
it might be my conjecture.”

Sir, that is how he proceeds with
it. Then the next question that was
put by Prof. Mavalankar was :

“You said that you got the point
confirmed from Batliboi that there
was no harassment of any kind or
humiliation because no foreigners
were present.  About  corruption
charges also, on your own, you got
certain information and were satisfied,
Could you then tell us, in support of

your conjecture or inference, about this

whole matter, by way of circums-
tantial evidence, anything else, that
you may be in possession of ?”’

That was the question and Mr.
T.A. Pai answers:—

“Even now, I have not been able
to see through this upset.”

Now the question is whether he
sho uld be belicved that Mrs. Gandhi
was ever upset. He went on prevari-

cating from time to time, He cannot
stand to his word; he is a person who
do es not stand to his evidence. Itis
amatter of common knowledge, even
a lawyer who practices for only 2
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or 3 years in criminal cases of the Bar
would know that one could never
have belief in such type of evidence.

Then Sir, let me proceed further.
I come to page 155.
Mr. Nathwani put a question =

“There was this question of
showing strong disapproval about
the enquiry being pursued by the
officers. Did she convey that im-
pression ?”

Mr. T.A. Pai answers :

“No I said, she was unreasonably
angry. Why she was angry. I do not
know, I never saw her being angry
so much. There is no question of my
arguing with her or trying to pacify
her. Mr. Shapkaranand said that
it was quite possible she might have
been feeling that these officers have
been harassing people and that they
were corrupt. But she went on so.
strongly, I don’t know why.”

Even the impression which he has,
he is not able to substantiate.

Further on, there are one or two-
more things which I wish to deal
with; and I do not want to take up-
much time of the House. The:
Chairman put a question.

*So, this is the only isolated case.
Or caa you say that this is a parti-
cular case ?”

The answer of Mr. Pai is :

“I might say in fairness to her
that at no time when I met her she
had ever discussed with me the
affairs of Maruti.”

He says,—at no point of time.
Then he says further :—

“About the rest of it, about
Maruti, she had never talked to me-
at any time.”
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Now, Sir, this is the story. These
four officers are said to be collecting
information about Maruti. But he
says, she never talked to him at any
point of time. This is the position.

There is one more thing which
1 would like to read. There are
many references; and I think it
it would not be fair for me to go on
reading all of them. The last thing
which T would like to read is :

Mr. Shankaranand put a question
about officers who were collecting the
information ‘“whether you had not
directed them to collect the informa-
tions ?” This is what was asked,
He puts the question back again
“whether personally you asked them
to carry out all these investiga-
tions ?”’ The answer he gave is ‘No’.
“But they were doing it as a duty
to be furnished to the Minister.” The
point is that he does not direct them
to collect the information. The ans-
wer that he gave in Parliament was
that he was not expected to and his
officers also were not expected to at
all. Then how these officers were
-collecting the information when the
allegations against them were that
they were corrupt persons and if the
C.B.1. started some enquiries about
them, could you club all these 4
.officers at a later sitage as porsons
who were collecting the information
so that you could direct the entire
attack against Mrs. Gandhi on the
basis of a clearly cooked up
‘material ? This is the submission
which I wanted to make. This is
the prevaricating evidence that we
find of Mr. Pai on the crucial points,
Let me bring to your kind notice
how the Committee itself had weighed
the evidence, and how Mr. Jethmalani
has considered the cvidence. He
says at page 138 of Volume T which
1 will only read out in order to de-
monstrate how his approach was
scrupulously unfair.  He puts
jt like this. “I must make it clear that
though we are not bound by the
Indian Evidence Act, nor are we a
+Criminal Court. .....  Here heis
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wrong, because I have read what the
Attorney General had said and thisis
clear case ofa Criminal charge where
a person is being punished. In fact,
even under the Representation of the
People’s Act when a charge of corr-
upt practices is made, it has now
been a well-settled “principle that it
should be proved to the hilt as a
criminal case. <“Nor are we a Crimi-
nal Court?® We have decided to
apply the standard of proof as app-

licable to criminal trials. We must

insist upon proof bevond doubt
and we are willing to accord the
benefits of any reasonable doubt to the
respondent.” On the hasis of this
principle I would like to ask the
Member who wrote this report
whether he was honest cnough in
giving a finding that there was
nexus between the action of the four
officers and Mrs. Gandhi, on the
basis of the evidence that I read out
a little while ago. And on the basis
of the answer that was given by Mr.
Pai in the Parliament ifI were tosav
would I have made myself bold to
submit thatif anybodyv had commit-
ted the breach of Privilege. it was Mr.
Pai who seemed to have fabricated the
entire case.

Sir, very peculiarly, the majority
of the Members in the Privileges
Committee also say that thev have
also adopted the same standards as
had to be followed in a criminal
case. They say “that the Committee
while considering this case have
kept in mind the need to follow
scrupulously the  principles of
natural  justice and the general
principles  underlying the Indian
Evidence Act.” Well Sir, to sav the
least, I must submit that this is the
travesty of truth. No. rensonable
person  would have evercome to
any conclusion about this in
the manner arrived at.

The whole question is, then what
is the standard, that has been
adopted by the Privileges
Committee, in giving a finding
of guilty to Mrs. Gandhi. T have
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brought before the House as to
what exactly was the allegation in
the Motion of Privilege, as to what
exactly was the allegation of the only
witness who is said to have been
<called by Mrs. Gandhi and on his
portions of evidence, in my sub-
mission, no  forum, no court, not
even the civil court, would have
said that the weight of eévidence
13 in favour of the breach of privilege.
At best, I would even give all laxities
te those who were presiding over
the destiny of that Privileges Commi-
ttee, Still, one could even remotely
not come to the conclusion that it
was a case of suspicion and even
assuming that 1t was a case of sus-
picion, suspicion is no substitute
for proof, It is not a substitute for
evidence and it is in this back-
ground that T would like this House
to judge, whether those who were
judging were not really the accusers.
It was said by my friend, Shri Sen,
that they were the judges in their own
cause, they were the accusers here,
and being the accusers, were still
presiding  over the destiny of this
case. This, in my submission, is to
say the least, bringing the entire
judicial system, bringing the entire
principies of judicial approach that
this country has doveloped to redicule.
They were trying to flow the system
down the drain and it is they who

should be most ashamed of their

conducts,

On the question of manner of
judging  the evidenee, I  would
rather bring to your notice what
thnse who dissented had said. Those
who dissented said and I quote :

“In  order to come to the con-
clusion that these officers were
harassed because of  the
fact that they collected infor-
mation, one has to resort to ex-
traordinary logic, twist facts and
evidence, and considerably in-
dulge in imagination and conjec-
tures without any basis on evi-
dence whatsoever and forget
all canons of evidence.”
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Rerhaps this was the correct approach
of those who dissented from the.
majority who said that in order to
come to that conclusion, nothing
but imagination and that too only
wild imgaination will have to be
indulged in.

Apart from that onc more factor
which is most interesting and which
gives clear pereeption 13 the evi-
dence of the only solitary witness
in this case, Shri Pai. In fact, at
one stage when a question was
asked, he said :

“I did not want to oblige her by
resigning, I wanted to fight it
out, I wanted to be dismissed.”

This onlyv shows that the man was
bearing a giudge. It is a known
fact which he himsel{ admits. There
was a raid on thc house of his bro-
ther-in-lavw . This must have nece-
ssarily  infuriated him this man
became  despaired and dejected
and wanted some how or the other
to involve Nrs. Gandhi, and when
the Janta party rule came in 1677,
it became a  convenient device for
him to manufacture the {acts for
purposes of creating a case of
privileges  of Parliament.

Sir, the first finding that has
been given is that any person, if
engaged in collecting informaiion
asked for by Parliament, should
be deemed to be in the service of
the Parliament and entrusted with
the Exegutive Orders of the per-
formance of the [functions of the
House. It i this, which has been
very  well pue forth before this
House by my colleague, Mr. Stephen.
I would not like to repeat except
saving that Mr, Stephen has relied on
the opinion of the Attorney-General,
who said that such officers could
not be deemed to be the officers
in the service of the Parliament,

Now, Sir, T would like to ask
on¢ question. I have gone through
the entire Report of the Privileges
Committee and also the separate
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opinions, but  concurrent, given
by Mr. Jethmalani, to my mind
throughout, his Report gives an
impression of  Sir Galahad, in
Tennyson. If one reads these two the
findings of the Privileges Committee,
their entire Report, and also the
separate  ncte of Mr. Jethmalani,
one has to nccessarily come to the
conclusion that the opinion of Mr,
Attorney-General was at no point
of time ever adverted to as to
why they were taking a - different
view and as to why they were dis-
carding the opinion of the Attornev-
General ? I would have expected
that as honest men, they would have
dealt with the issue. After all, it
were they, who wanted the opinion
of Mr. Attorney-General ; it were
they who examined him, if they
did not want to agree with him,
they should have given some rea-
sons. One finds in vain not o single
reason having been given in support
of the conclusions that these officers
should be deemedto be in service
of the Parliament.

Sir, what rather surprises me
and partly upsets me is that 1
find them, day in and day out, now
crying, hoarse that we are not
respecting  the judicial institutions,
though absolutely irrelevant, When
they talk, I would like them to pose
a question to themselves, afterall,
the gentlman was the then Attorney-
General, he was appointed when
they came into power ; he gave
an opinion ; he gave evidence. Why
did they not respect the opinion
of that institutional authority ?
Where had their respects gone at that
moment ? Suddenly, in the
year 1980, after we came into power
has thecir respect emerged from
oblivion so that they could go on
harping every momen' that they
are the  pro‘ectors of 1he
system, that this country has. Sir,
this only shows that people even
out of season would shed a little bit
of crocodile tears.

Sir, I would not like to go into
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the details of this aspect. As I said

this  finding becomes meaningless

in the face of the opinion of the

Atrorney-General and particularly
so, when no reason or ground has

been assigned by the Privileges

Committee to take a different view

from the view ecxpressed by the
Attorney-General,

Then, Sir, the next finding that
has been given is : “A person charged
with breach of privileges is bound,
if so required by the Committee, to
take oath or affirmation and to
depose before the Committee and
answer any questions regarding the
facts of the case.” And this finding
also goes along with that ic.,, “A
person charged with breach of pri-
vilege is bound to answer questions,
even without taking on oath or
affirmation, even though that
person  would not be required to
answer  these and so on.”
These two go together. They have
been dealt with by my friend, Mr.
Sen  at some length.

It is a well known principle
which has been enshrined in the
Constitution  itself that no acused
would be compelled to take an
oath—vide Clause (3) of Article of
20 of the Constitution. (Interrup-
tions)

Surprisingly, the Committee
has relied on rule 272 of the Lok
Sabha. If you kindly look up rule
272, I may submit that it only
says :

“The Committee may administer
oath or affirmation to a witness
examined before it.”

1 am only sorry that those people,
including  Mr. Jethmalani, could
not understand the difference bet-
ween the witness and the accused.
One has to pity their ignorance.
They relied on this rule 272 ; and
they came to the conclusion that
because Mrs, Gandhi did not take
the oath, she has further committed
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the breach of privilege before the
Privileges  Committee “itself. This
is the basis for the purposes of the
conclusions (2) and (3)—the basis
on which she has been punished.

It may not be possible for me
to advert to all other points. But
the last finding is in relation to the
written statement, where she said :

“I have a reasonable appre-
hension that you, who are
heavily loaded by a particular
political  party, would not be
able to do justice to me.”

When she said “I have a reason-
able apprehension”, surprisingly
that itself was found to be a breach
of privilege.

It 3s a well known principle and
I would not mind rciterating
that power and resieaint inust go
together. The more powerful a person
is, the more restrained he should
be. This  Committec, which was
powerful enough to punish persons,
and even to put them bchind the
bars, should have acted with more
restraint. They should not have
been so  egoistic or vanity-minded
that if a particular person merely
says : ¢ 1 have a reasonahle appre-
hension’, they should come tn the
conclusion that that by itself amoun-
ted to a breach of privilege. It is,
in my submission, nothing short of
short-sightedness,

These are the four points on
which the findings have been given;
rand 1 was only trying to say that
these four findings cannot stand on
the basis of the material on record.

The last submission which I
would make—and I am aware that
many of my colleagues feel that
they should have their dinner--is the
one which: has been rcferred to by
my friend, Mr. Gadgil. At the time
when Mrs. Gandhi went before the
electorate  of Chikmagalur, the
privilege procecdings were pending
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before the Privileges Committee,
Quite a large number of people who
spoke on behalf of the Janata Party
at various places referred to, and
made  allegations, including the
allegation which was sub-judice, vie.
the case of the four officers. People
were made aware as to what was
going on before the Privileges Comm-
ittee. and also the Shah Commission,
of course, Notwithstanding all that,
the sovereign chose to elect her
to the Parliament. It is an accepted
principle of law even today that
if a particular person is expelled
and if that person again goes before
the poeple and the people elect
that person back, thun the expulsion
by itself gets annulled, If this is
the position in law, then before
the people this issue was squarely
put. People were aware that there
were breach of privilege proceeding
spending against her. The fact
was knwon to them. Notwithstand-
ing that, they brushed aside all
these  allegations and then they
retitned  her to the House. To
check her out, to expel her would
amount to denigrating the power
of the sovercign. When the sovereign
chose to act in a particular manner
it would bhe unfortunate that- the
people with majority should try to-
act otherwise against the will and
wish  of the sovereign. How bad is.
it ? In fact, it is this destortion
that has devcloped in the parlia-
mentary procedure of this country
that Mr. B.R. Bhagat and his collea-
gue who have moved the resolution
have chosen  to set right. The
difficulty will be that if every ma-
jority ~party  want to check
out a particular person, it is very
easy. Then the democratic forces
will not work. Itis all undemo-
cratic the process that has.
been set in by the Committce of
Privileges and the resolution of the
Parliament which was moved by
Shri Morarji Desai in December
1978. It is this distortion that has
to be rectified. It is to rectify this.
anomaly -that this resolution has
been moved, and in adopting this
resotution, as I said, we will only



483 - Third Report of

- [Shri P. Shiv Shankar]

be trying to correct the wrong.
We will only be giving an impression
to the nation at large that we are
discharging our duty, which duty,
if we were not to take up, we would
have been accused of committing a
sin. We have taken up a cause which
cause, T am sure, would be apprecia-
ted by posterity and it will go down
in the pages of histofy.

SHRI B. R. BHAGAT (Sitamar-
hi}: Mr, Speaker, Sir, we have come
to the. end of a debate which is
going to be one of the greatest debates
in the history of Parliament. I am
grateful to the hon. members on all
sides who have participated in this
debate and have made my task easy.
Actually, I have nothing much to
reply. They have made their valua-
ble contribution and clarified the
basic issues in this motion. Mcmbers,
eminent lawyers like Shri A. K. Sen,
senior most member, Mr. Frank
Anthony and the Law Minister have
made their  contribution  and
have thrown light on the
inequity and injustices that were
committed by the Committce of
Privileges. Other senior m=mbers
like Shri K. Brahmananda Reddy,
Shri Sukhadia, on this side Mr.
Banatwalla, Mr. Dandapani and
Mr. Mayatheyar have all made their
contribution. I am only sorry for
some of our colleagues on this side
who could not participate. I have
not forgotten Mr. Stephen who has
also, as usual, made his Brilliant con-
tribution.

~ Wheén the motion was ahout to
be taken up, Prof. Dandavate, the
i leader of the Janata Party told me
across the seat that he was going to
'raise a big hell over my metion,
{ I replied to him: “I am not afraid”.
Actually, T would have welcomed it.
The only hell he raised and his
some other friends an this side did
was, they first tried to filibuster tried
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to stall the proceedings, they even
brought a No Confidence Motion as
a very late afterthought, so that this
Motion™ is not brought. But when
time came they just  with-
drew. It is surprising that these
people when they werein  power
used the instrument of Parliamentary
majority for p rpetrating tyranny.
And they tried tosilence theauthen-
tic, the leading voice of national
dissent in Shrimati Indira Gandhi.
They tried to undo the verdict of the
people of Chikmagalur who, despite
their opposition, returned Shrimati
Gandhi. These unhealthy, unsound
and dangerous Parliamentary deve-
lopments that they tried to bring up.
Therefore, this debate today, this
debate, I recall, by reading through
the proceedings and the references
made by hon. Members here, was
different, the Privileges Committee
while recommending its finding to
the House said that the House will

takc a decision in its collective
wisdom. What was the debate in the
House? Did it represent the collec-
tive wisdom? I have made a record
that the discussions took a Party. -
line, diffcrent Partics took different
positions. But none, except the Janata
Party supported the punishment,
either expulsion or imprisonment.
The Party-wisc position was this:
Congress (1), naturally—‘no action’.
My Party, Congress, at that time it
was called Congress (S), except my
colleaguc Mr. Unnikrishnan who took
a line consistent with the past, all
leaders—Mr. Chavan was the
leader then—and the other leading
members, they were for no action,
CPI was for reprimand: no jail or
expulsion. ADMK—no action. CPM
despite the hawkishness of Mr.
Jyotirmoy Bosu, the Party Politburo
met and they said no cxpulsion:
only suspension till the end of the
session, It isonly when come to the
Janata Party, that they were for
extreme punishment—expulsion and
imprisonment. This was the position
and what is the decision? The deci-
sion was a majority decision. Can
you describe that decision as collec-
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tive wisdom ?‘ which the Committee-
recommended ? Collective  wisdom!
Was it collective wisdom? On the
one . side among all other parties , the
consensus was for no action or for
reprimand, certainly notfor expulsion
and imprisonment, yet the Janata
Party moved the Motion and there-
fore there was a majority decision.
That is the spirit, that was the spirit
and letter of the motion. It was a
violation of the basic principles in
which a matter like the report of the
Privileges Committee is to be decided.

Just as a contrast the debate  here
has been agreat debate and the
contributions have been valuable and
objective, impartial. There has been
no  partisan or party spirit. The
idea has hecn to establish the basic
principles  and to strengthen  the
conventions. ‘That is  the consensus
that has emerged, the collective
wisdom- that has emerged, the collec-
tive wisdomn  wants to correct the
distortions that have taken place. The
wrong that was done, the wrong
was done to Shrimati Indira Gandhi
but the actual wrong was done to
th+ svstem and to the roots of the
democracy, and this would weaken the
system, Parliamentary  conventions
were weakened aud out of  Ther
sufferings, has emerged the flower
for strengthening of  this very
process of democracy. And
in a parliamentary  democracy,
in a parliamentary system the
ultimate sovereignty lies with the
people. The  sovercignty  of the
House, the majesty ot the House,
the power of the House is nothing
but the power of people, given to
‘it at the time of the general clections,
What was the verdict of the people?
It has already bcen explained. I
need not repeat it. But it is worth
while repeating it. Because of the
sins  committed by the Janata
Government, not only the Party
collapsed  itself before the term
but when it went to the poll it licked
the dust of the future very badly.
Mrs, Gandhi who faced the situ-
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ation boldly, through her suffering

strengthened the system of democracy

and ﬁarliamentary system. That
e reply of the people,

I think today’s debate will be
known in the annals of the parlia-
mentary history all over the world.
The Members who have participated
have become a part of the parlia-
mentary  history. It will lay down
a precedent not only to be quoted
here but to be quoted in all the
parliaments  of the world.

With  these words, T commend
this Motion.

MR. SPEAKER : Now, I am
putting the amendment to the Motion
in the name of Shri B.R. Bhagat to
vote,

The question s
“That in the motion,—
in para §,—
(i) after—

“(c) if the above findings are
allowed to remain on record
they would serve as standing
instruments in the hands of any
party in power for narrow,
partisan  political ends of cal-
umny, harassment and public
denigration by persecuting its
opponents  as actually happened
in the,case of Smt. Indira Gandhi.”

insert—
“(d) the above gross distortions
were engincered in the uncons-
cionable misuse of the majority
in Parliament in the pursuit of:”
(i1) for «(dV” swbstitute “(e)”

The motion was adopted.

MR. SPEAKER : Now, I put the
main Motion to vote.

The question is ;
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«“WHEREAS the Committee of
Privileges of the Sixth Lok Sabha in
its Third Report has expressed the
view that :

(a) any person, if engaged in
collecting information asked for by
Parliament, should be deemed to be
in the service of Parliament and
entrusted with the execution of the
orders or the performance of the
functions of the House even though
he is technically not an employee or
officer of Parliament

(b) a person  charged with
breach of privilege is bound if so
required by the Committee to take
oath/affirmation and to depose before
the Committee and answer any
questions regarding the facts of the
case;

(c) a person charged with

breach of privilege is bound <o
answer  questions even  without
taking an oath/affirmation, even
though that person would not be

required to answer any self-incrimi-
natory questions ;

(d) an averment in a written
statement submitted to the Commi-
ttee by a person charged with breach
of privilege, expressing reasonable
apprehension of the influence on the
members of the Committee bclong-
ing to the ruling party of its openly
declared antagonism towards the
person involved would constitute a
breach of privilege and contempt
of the Committee;

WHEREAS the Sixth Lok Sabha by
a Resolution adopted on 19th Decem-
ber, 1978 agreed with the above
recommendations and findings of the
Committee and on the basis thercof
held Shrimati Indira Gandhi, Shri
R.K. Dhawan and Shri D. Sen
guilty of breach of privilege of the
House and inflicted on them the
maximum penalty possible in viola-
tion of the Principle of Natural
Justice,
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CONSIDERING that

(a) the above findings are in
total contravention of Parliamentary
rules, precedents and conventions ;

(b) they unduly extended the
immunity enjoyed only by the
officers of Parliament in the dis-
charge of their duties to an indeter-
minate number of persons totally
unconnected with Parliament and
constrict and deny to persons charged
with breach of privilege and contempt
of the House inalienable rights and
safeguards guarantecd by the Consti-
tution; ‘

(c) if the above findings are
allowed to remain on record they
would serve as standing instruments
in the hands of any party in power
for narrow, partisan political ends
of calumny, harassment and public
denigration by persecuting its oppo-
nents as actually happened in the
case of Smt. Indira Gandhi ;

(d) the above gross distortions
were enginecred in the unconscion-
able misuse of the majority in Par-
liament in the pursuit of :

(i) a pre-determined design to
vilify Smt. Indira Gandhi, deprive
the electorate of Chikmagalur of its
due repres:ntation in  Parliament,
stifle the authentic voice of national
dissent from the floor of the House,
thus the democratic process ;

(i1) to denigrate and to imprison
Smt. Indira Gandhi;

(iii) to hand out in the guise of
privilege proceedings, a finding from
the Parliament against Smt. Indira
Gandhi  so that the same may
hang as a compulsive pull over the
criminal  courts in the then im-
pending  trial against  Smt,
Gandhi and others on charges based
on the same allegations ; and

(e) the said proceedings of the
Committee and the decision of the
House were wrong and erroncous
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and with a view to correct this
distortion aund establish correct
conventions and precedents for
future Parliamentary procedures.

NOW THEREFORE this House
resolves and declares that

(a) the said proceedings of the
Committee and the House shall not
constitute a precedent in the law of
parliamentary  privileges ;

(b) the findings ofthe Commi-
ttee and the decision of the House
are inconsistent with and violative
of the well-accepted principles of the
law of parliamentary privilege and
the basic safeguards assured to all
and enshrined in the Constitution;
and

GMGIPND—Job I JC 1205916 LS—8-8-8:—8g0.

of VI L.S. (Motion)

{c) Smt. Indira Gandhi, Shri
R.K. Dhawan and Shri D. Sen were
innocent of the charges levelled
against them.

AND ACCORDINGLY this House :

rescinds the resolution adopted
by the Sixth Lok Sabha on the 1g9th
December, 1978.”

The Motion  was adopted,
MR. SPEAKER : It is unani-
mously passed. Now, the House is

adjourned to meet tomorrow, at
11.00 AM.

20.45 hrs.
The Lok Sabha then adjourned il

Eleven of the Clock on Friday, May 8,
1981 /Vaisakha 18, 1go3 (Saka)
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